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LOK SABHA

Tuesday, December 20, 1983 Agrahayana 29,
1905 (Saka)

- ——

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chairl

DR. SUBRAMANIAM SWAMY !
Sir, every day we lose five minutes in this
way, It is the responsibility of ruling
party to ensure quorum at 11 O’clock.

MR. SPEAKER : It is a divided res-
poansibility ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : What is
their position ? They are not even a
dozen on their side and we are practically
more than fifty on this side.

DR. SUBRAMANIAM SWAMY : We
are proportionately here. .

PROF. MADHU DANDAVATE : We

have quality, not quantity.

ORAL ANSWERS TO QUESTIONS

Alleged Excesses by CISF on Coat
Workers ’

+
SHRI SOMNATH
CHATTERJEB :
SHRIMATI GBETA
MUKHERJEE :
Will the Minister of- BW be plq-
sed:to atate 2. o

*387,

2

(a) whether Government have received
telegrams dated 29 September, 1983 and
1 November, 1983 from the General
Secretary, All India Coal Workers’ Fede-
ration, Asansol regarding alleged excesses
by Central Industrial Security Force on
coal workeu

(b) whether any action was taken by
Government on those telegrams;

(c) if so, nature of action taken;
and

(d) if not, the
delay ?

reasons for the

THE MINISTER OF ENERGY
(SHRI P. SHIY SHANKER) : (a) Yes,
Sir.

(b) to (d) The complaint against CISF
action on 28.9.1983 was enquired into.
The CISF personnel were operating within
the rules and have helped in checking
illegal mining, pilferage and other anti-
social activities in Eastern Coaifields Ltd.
The incidents referred to in the telegram
dated 1 Nov. 1983 are being enqulmd
into.

SHRI SOMNATH CHATTERIJEE : 1
know the hon, Minister will tell us what
he has been informed. This type of
complaints are becoming quite common.
Foroes like CISF and CRP are being used
very often for the purpose of interfering
with the normal and: proper exércise of
trade union rights. On the 10th October
1983 when the discussion was going on

- with the agent of Mahavir Coltiery by the

CITU and AITUC workers’ represénta-
tives regarding the transfer of 28 miners,
the CISF peoople came, beat: up the
miners, as & result of which 50 miners, .
including 12 women, got' very seriously
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injured. This was brought to the notice
of the hon, Minister as also other autho-
rities What action has been taken with
regard to this incident on the 10th Octo-
ber 1983 ? Again, on the 29th October
1983, when the trade union representatives
of Kotaji collieries were having a discus-
sion with the agent, at that time, the
CISF people were called in, they made
repressive attacks on these workers and a
number of people were injured. This has
become a common practice. 1 would like
to know from the hon. Minister what
action, if any, has been taken with regard
to these incidents on the 10th and 29th
Octob:r 1983, after the complaints were
brought to their notice. The persons in-
volved will always say that they are only
dealing with the law and order problem,
but I want to know what is the machinery
with the Ministry to enquire into these
serious charges of excesses on the part of
these forces and what action has been
taken regarding the incidents on these two
Qates.

SHRI KRISHNA CHANDRA HAL.-
DER : CISF has nothing to do with law
and order.

SHRI P. SHIV SHANKAR : I agree
with my hon. friend that the CISF has
nothing to do with reference to trade
uvnion activities and that they cannot
interfere with them. But, in this particular
area, what has been happening is that
there has been a lot of illegal mining, and
coal racketeers were operating in this
area, there has been transportation of
illegal coal, there has been intimidation
of loyal workers and, because of these
activities, CISF was brought to this area
from 1983.

The hon. Member has asked me about
the two incidents that occurred on the
10th and 29th October 1983. So far as the
incident on 10th October 1983. is concer-
ned, ECL has informed that on 10th
Ociober 1983 some union members of
AITUC ahd CITU entered the agent’s
office to discuss the transfer of some per-
sons from the Mahavir Colliery. The
CISF personnel on rounds saw the mob
and asked a few of the representatives to
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go in and the remaining people to go
outside.

On their refusal the CISF brought two
or thre: pe-ple out. As a protest the
workers left tha place and started a
demonstraton Someone from the mob
tried to hit the Sub Inspector of CISF
with an iron rod. The CISF then chased
them away. No serious injury was repor-
ted from the dispensary. No woman was
injured. The CISF reached there, the
agent’s office, on a routine round on that
day,

The incident with reference to 29th of
October was brought to our notice by
Shri Samar Mukherjee through a letter
dated 7th November 1983. He referred
to both the incidents. With reference to
the incident on 29th October, the allega-
tion is that they allegedly attacked the
workers and staff of Kothadi colliery
injuring 45 workers, 7 of whom had to be
hospitalised. This was the complaint that
was made. I have asked the ECL Chair-
man to go iato it and report to me. That
report has not come so far. So, I am
not able to say at this stage what exactly
is the position about this. The moment
1 get the report I would pass on the
information not only to Mr. Samar
Mukherjee, but to my friend, Mr, Chatter-
jee also.

On the general question as to the
machinery that is employed, supposing
some complaints comes against the
CISF—in fact the Eastern Coalfield had
been an arena of lot of disturbances,
The hon. Member also knows it because
I must thank the Chief Minister
of West Bengal, he had been trying to
help me but because my officers at the
higbest level have had a discussion with
him, I myself had a discussion with him;
he had been trying to help us. We are
unable to operate in that area many a
mine becauss of the problems that are
created by the local people, and they
would not allow us to operate by putting
various grounds saying, ‘Unless you
satisfy us, we will not allow’. In fact we
met the Chief Minister. The Chief
Minister also mediated in the maiter, but
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at one stage we also felt that it was very
difficult for him to mars the affairs
notwithstanding whatever assistance that
we could give. Therefore, what happens
fs that we have to necessarily resort to the
assistance of the CISF in this area and
after that, the things have improved to a
very great extent, I must submit. But
when this type of complaints come, of
course, in many a case I must say that
CITU workers and AITUC workers are
very strongly operating in that area “and
I quite see that hon, Members from the
other end come forwith with jot of com-
plaints against the CISF’s alleged excesses
against them, So, in such circumstances
what I have done is, whenever a com-
plaint has come to me I have asked the
Chairman, if it is possible by him, to
inquire himself or get it done by a very
high placed officer. Herc when they
reported to me, on the basis of that
information, 1 have passed on this infor-
mation. This is the machinery that I am
employing. It is not possible because
practically every alternative day or some-
thing like that I go on getting the letters.
12 1 have to depute the officials from the
Ministry it might become difficult unless,
of course, in a particular case where it is
felt that there had been real excess, I
would not mind sending an efficer from
the Central Government, from my
own Ministry, to go and inquire the
matter.

SHRI SOMNATH CHATTERIJEE :
Sir, a very important aspect is involve
here. 1 want to assure the hon. Minister,
so far as the illegal activities = like
jllcgal mining or illegal trangporta-
tion, removal of coal etc.’ are
concerned, you take all that. Nobody is
going to support them. But, Sir,-when
complaints are being made by responsible
trade union organisations = that with
regard to trade union matters these Forces
are be according to them, misutilised by
the local officer of ECL and other cotliery
organisations, they should be inquired.
According to us—that is what I asked the
hon. Minister that you—he is depending
upon the information given by those
officers and then saying on the basis of
their report, not had happened everything
.was peaceful, only the trade union leaders
are creating difficulty.

AGRAHAYANA 29, 1905 (SAKA)
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This is not a fair attitude. Therefore, I
would like to have a categorcial assurance
from the hon. Minister that these forces
will not be utilized to suppress trade
union activities and to interfere with trade
union activities. When such serious com-
plaints come from responsible organisa-
tions forwarded by the Members of Par-
liament, some other machinery must be
evolved to ascertain the ttuth. Will the
hon. Minister see to it ?

SHRI P SHIV SHANKAR : I must
categorically ensure the House that we
huve already issued instructions and I will
again issue the instructions that CISF will
not interfere in routine trade union acti-
vities at all. This part of it I straightway
assure. There is no problem about it.
But on the question of the trade union
office bearers making representations, I
must submit that is creating a lot of
difficulities because these people are invol-
ved, locally In fact, in the other House,
I had to discuss personally that one of
the trade union leaders who is also a
Member of the Rajya Sabha, whenever,
he had been trying to say that he is not
satisfied, I have taken on myself to
arrange enquiry from my own Ministry
itself. But in the routine way if the
leaders are addressed by the Members of
Parliament, if you would like that in each
case I must depute an officer from here,
it becomes difficult. But I assure the
hon, Members wherever they feel that
there should be an official of the Ministry
to go and enquire I would not mind do-
ing so.

st freart ®Ww W osAW
T, Iw T § ¥ Ay g
TrEfT S e tawiE W qog
¥ wim gfear w1 w0 WAl w1 -
ara @Y @ & 1 @Yo Ao THe The
®T $T7 5§ THIE 5 OF &0 & fag
gesftorer wrefar WX qERTE greiE
W I FET § 1 AT e {
FEX TET FTATAY AT § 0 Rq
ATAT § 5 Po Wk qHo THe Irw
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¥oTT ¥ w19 Ag ST &, @ fag
og AT WA T gRA & A &
¥ WY WErER 9g arearaw & fn S
HRr-aver geAre qrefa sk geeitrer
N FTH W HET AN AT Q
%, 1Y A%F 3 g g O sqaear
w4 ?

SHRI P. SHIV SHANKAR : In fact
1 haye myself submitted that in July we
introduced CISF only for this purpose.
In fact, the decision was taken by the
Government on 26th August, 1982 to de-
ploy 1755 CISF personnel including offi-
cers in ECL, The first contingent which
is operating there is of about 160 per-
sonnel we will add this contingent
baving regard to the decision we have
taken according to the exigencies. We
are taking steps and in fact, they ha 3
started yiclding the resuit. As and when
necessary we will further strengthen this
deployment.

Exploration and Drilling for Oil and
Gas in Rajasthan

%388. SHRI VIRDHI CHANDER
JAIN : Will the Minister of ENERGY
be pleased to state :

(a) the progress made in exploration
and drilling for oil and gas in Sadewala
and Longewala area of Jaisalmer dis.rict
in Rajasthan ; and

(b) the progress made in ecxplora-
tion of oil and gas by Oil and Na-
tural Gas Commission and Oil India
Linited in Barmer, Bikaner and Nagaur
udimentary basins in Rajasthan ?

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR): (a)
These areas have been covered by geologi-
cal mapping. gravity imagnbtic surveys
lndsahmicmeys One well is being
drilled in Sadewala. A location in
Longewala i proposed to be tiken up
for drifling at & later date,
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(d) These basins are covered by geo-
logical mapping and gravity magnetic

surveys. Seismic surveys in the Bikanet-
Nagaur basin have also been conducted.
One well-was drilled in this basin but did
not indicate presence of oil or gas. Oil
India Limited would soon commen:e
seismic work in the area assigned
to it. ;

R qfg wx 9w : weAW AEET,
T § ywmiths argew § 8 a7
fe wraw de AT e FRE
TN T TH e F I A HH wY
WY AT AT FAA X Sy F
darers afeormy faear § | e
ax ¥ araw o A9 frory Y wgq
d9TAAT § | /Y T gy qifsemw &
gt &l wrd @y ¥ asga wm ¥
Fmw A W faww @ o2
9%y gaR Ny ¥, &7 ¥, oY
W YR ¥ 519 T @ & S
feafa ag R f fas ow 3o =1 fawrfor
T 1980 ¥ I« aw ey & | it aR-
o 7€ F1 fmtor qar 78 fear &
¥ag qoar gt g 5 qar SeRw
TR g AR fyfaqn & s
# afe warr w<F ¥ fag otz agfas
feferr weitay oY sgaear s wor-2
Fargelt o ffeer w1 #1d ge w67 ?
i, weltT a9 ot X W 2, SOk
s R afew waal A saear w1
W o o] W afy ez & wx W
gor neraly ?

WIWT @ L % and ome

TG A g o ¥ 15 Py
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wt et v §, mﬁrwinﬂ! ir
gaw?

T, Ao ag § f5 o giEw
ar §...

Wy waem ;. garw adf v A &,
fera @ &

st qf wox o ;9T 3T A AT
st w7 fogr 3, orTEiEw o)
feferr &1 dww av, 9 fF qifeeam &
| FHT & A, IT AN X wrw Fgfanr
s A wU @ E?

PROF. MADHU DANDAVATE :
Do you remember all the questions ?

SHRI P. SHIV SHANKAR: I do.

WeTq WP : UF Q1 W ¥ @
T AY

SHRI P. SHIV SHANKAR : Yes,
Sir. He will not have the right to have
the second supplemcntary,

MR. SPEAKER :
than that.

SHRI P. SHIV SHANKAR : S,
actually on the question of the activity of
the ONGC and the Oil India Limfted
in Rajasthan arca, because my friend was
trying to compare it with Godavari
region, I have to make this sub-
mission, :

Sofar 18 wells have been dritleq’ in
Rajasthan area. The number is m\%
tedly higher as compared to Godawtl
(Interruptions)  Actually, 1 must gulyl
that the results have not been very.gHi-
couraging. We got a small gas ppdl in
Manhera Tibba.  About Gotagy, 'of
course, my friend has already made &
reference. We ogly get a little hitqf
methane. This was approximately bet-
ween 199/ and 24% of the gas in that
sréa, ‘I must say that we have deen
siepping up the astivities of surveiys,
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spudding of wells and the dnuuus in
Rajasthan area.

In fact, in 1980-81, for mere surveys,
ONGC spent an amount of Rs. 4 lakhs.
In 1983-84 on the basis of revised eséi-
mates, a sum of Rs. 442 lakhs has been
spent on surveys. In 1984-85 b\ldget
estimates, ONGC are expecting to’ spend
Rs. 509 lakhs on mere surveys.

PROF. MADHU DANDAVATE :
Rs. 500 lakhs for survey only.

SHRI P. SHIV SHANKAR : Yes,
Sir. When it comes to the question of
Drilling in 1983-84, according to the re~
vised estimates, Rs. 311 lakhs has been
spent by ONGC. ONGC expect to
spend Rs. 341 lakhs in 1984.85. This
by itself gives the impression of the inten-
sity of the activity in that area. It is not
as though that area is ncglected. It is
true that in Godavari area, we have in-
tensified the activity. But the intensity
of the activity only means, that on the
on-shore 2 rigs and on the off-shore
3 rigs. That is the intensity of the
Godavari area, Please don’t take it that
any area is neglected. In fact, lot of
work is being carried on in Rajasthan
Our difficulty in Rajasthan is that the
Border Security Force there do not allow
ONGC to put up the road. We have
to transport the rigs in difficult terrain
without roads That creates a lot of
problems for us.

The second question that the hon.
Member asked with reference to
making Jaisalmer as the h2adquarters for
the purpose of carrying 'on the various
activities, be it survey activity or be it
drilling activity. It is truc that some
officers do come from Baroda whenever it
is mocessary because in that area we carry
on a lot of on-shore drilling activity.
Therefore, the offi:qrs have to be drafted
from there. But 1 would submit, supposlng
the work requices that the officers should
stay thero, wo would not mind.” It is a
question of exigenecies of work. [t is not
us though that by itself would be a réa.
sopiag for the purpose of my hon. frisud
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to say that that area is not given proper
importance.

Then, my hon. friend also asked about
the Nagaur area operations. In this area,
the difficulty that we are facing is decause
of lack of road facilities. In fact, I
must submit that about the area of
Longewala which I referred to in
my main answer, we have got long
distance without any road for the
purpose of transporting drilling rigs. It
takes a little time for the rigs also to go
over there. These are the difficulties. So
far as the O.N.G.C. and the OlL are con-
cerned, they are making all efforts to see
that we expedite the drilling and they sur~
vey activities in this area.

DR. KRUPASINDHU BHOI : Rece-
ntly, in a8 press news item, it came 10 be
known that the possibility of total reserve
deposits of hydro carbon, boih off-shore
and on-shore, has already been explored.
The hon. Minister now, in answer to the
question put by my hon. friend, Mr.
Virthi Chander Jain said that 18 wells
have already been driled and that the
prospect is not good. Basing on that. I
want to know from the hon. Minister
whether a programme is going 1o be en-
visaged after the detailed seismic survey
and whether Ministry is deciding for a
production-oriented drilling after getting
confirmed reporis from the Geological
Survey of India and other organisations.

Secondly, 1 want to kpow from the hon.
Minister whether he knows about the
NSRI which is situated in Hyderabad who
have got the exmpertise to dclineate the
zone of hydro carbon, both off-shore and
on-shore, in the country.

SHRI P. SH1V SHANKAR : Normally,
the activity of drilling for oil is resorted
to only after the proper seismic survey
results are obtained and thie data is pro-
perly processed. But my experience in the
Jast two years in the Ministry has shown,
on the basis of what I had also read in
the literature from foriegn countries, that

. oil finding seems to be a matter of luck.
Notwithstanding all the surveys, when you
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go for the purpose of drilling, ultimately,
you will not get anything. This was said
about the Bombay High also. As to why
the Bombay High was not taken up for
quite a long time the reason was that the
surveys, the foreign countries and our
people also felt at one time that there
were no reserves.  But later on, we got
the reserves. It is not as though on an
insufficient data or without properly be-
ing_ satisfied about the results, the wells
are spudded. We take care to see that
the money is not unduly spent. There-
fore, notwithstanding all that, it is possi-
ble that often we may not get the results.
But that does not by itself mean that we
should lose heart. We will have to con-
tinue our efforts. May be all the efforts
that we had been making all along might
be compensated at one structure alone,

In fact, some timz back I made it clear
in reply to the question of an Hon. Mem-
ber that we have quite good expertise not
only in the ONGC but in the OIL also in
regard to conducting seismic surveys and
so on and we have got geological experts
to go into these matters, Besides, we are
taking advantage of the services of various
other organisations, as and when
necessary.

In fact, Oil India Ltd, have recently req-
uisitioned the services of NRSA in Rajas-
than area, Likewise, the ONGC also had
been making use of the services of NRSA.
We are not in any way neglecting to uti-
lies their services.

SHRI M. RAM GOPAL REDDY :
We, are gotting lot of oil in Godavari
bgsin. The Hon. Minister said that he
has g stout heart. But he should not be
syngy in spending money. He should
spend more money. When we are
wasun. thousands and thousands of
rupecs on import of oil, why not we spend
a litfle more on finding oif in our country
itsell? I think Parliament will give full
support for giving more funds.

1 would like to know whether the Hon,
Minister will proceed boldly and spead lot
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of money for exploration and gefting this
country’s oil requirements,

MR. SPBEAKER @ It is a very good
suggestion,

DR. SUBRAMANIAM SWAMY :
We find refined oil, They are exporting
refined oil nowadays,

SHRI P, SHIV SHANKAR: We have
a refining capacity of 37.5 million tonnes
today,

In so far as refining of Bombay High
Crude is concerned, our refineries are be-
ing modified to refine it.

MR. SPEAKER : Why are you reply-
ing to him? Now Prof, Saifuddin Soz
will put the question,

SHRI M. RAM GOPAL REDDY:
My question is very pertinent, Is Govern-
ment going to spend more money for oil
exploration?

SHRI P, SHIV SHANKAR : The
Budget will come here,

PROF., SAIFUDDIN SOZ: As you
know, oil and gas arc assets of very
great crucial importance and we sho-
uld go to every nook and corner of
the country and try to explore the
reserves. Experts had brought it to
the notice of the Ministry of Energy
that there are rich dsposits of oil and gas
in Jammu & Kashmir and drilling opera-
tions were taken up there. But my imp-
ression and the fecling in Jammu &
Kashmir is that the CNGC operation in
Jammu and Kashmir is very sluggish.

Will the Hon, Minister inform me and
through me my people in the State, as to
what is the latest position? The impres-
sion there is that the operation of ONGC
is very sluggish and experts feel that there
are rich deposits and these deposits will
have to be explored for national use.

AGRAHAYANA 29, 1905 (SAKA)
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SHRI P. SHIV SHANKAR : Some-
times conflicting reports come out about
the reserves of gas and oil in various
areas. Hon., Members are aware that at
one time the reports had been coming in
the newspapers that the entire Bengal and
particularly Calcutta is floating on oil?
This type of reports go on coming. In
fact, in Jammu & Kashmir region......

SHRI AMAL DATTA:
reports are not contradicted?

Why such

SHRI P. SHIV SHANKAR : I have
spoken here and outside, We have al-
ways been trying to explain to the nation
the true state of affairs, In Jammu &
Kashmir, on the basis of the seismic sur-
veys. it is true, some time back we had
taken up the activity of drilling in that
area, but the difficult terrain and also later
our processed information gave an indica-
tion of the results not being that happy.
Nonetheless the seismic servey has been
going on in that area and I must submit
that once we are satisfied about the res-
erves, the question is not of being sluggish
between one part of the nation or the
other, the question is of the nation being
self-sufficient in this area. So far as
Government is concerned, it could spare
no efforts for the purpose of trying to
carry out seismic surveys and drilling . in
different areas.

Taking over of Obra Thermal power
Station in Central Sector

%389, SHRI NAWAL KISHORB
SHARMA : Will the Minister of EN-
ERGY be pleased to state whether keep-
ing in view the fact that the provision for
fire fighting was grossly neglected in the
Obra Thermal Power complex in Uttar
Pradesh and the plant maintenance was 8o
poor that the fire spread fast, Government

. propose to take over the power station

and keep it in the Central Sector?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Government of
Uttar Pradesh have already appointed a

- Committes to enquire into the causes of
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the fire at Obra and to suggest preventive
and remedial measures. Whether the fire
fighting arrangements were neglected or
not, and whether the fire spread fast due
to lack of plant maiatenance, will be
known after the Committee has submitted
its report. Government do not propose
take over the Obra power station in the
Central Sector.

SHRI NAWAL KISHORE SHARMA :
The power generation targets for the, plan
period as well as setting up of plant capacity
for power generation have not been ful-
filled, and it looks is if there is going to
be a big gap. Power being a very impor-
tant item, the life-line for the country,
and in view of the fact that most of the
State power houses are not working well,
there is a lot of overstaffing, poor main-
tenance, infighting, and in view of the
fact that the Minister has rejected the de-
mand to take over the Obra Power
Station which is so important for U.P,,
may I know from the hon. Minister what
steps he proposes to take to see that the
power house which are in a mess, if I
may nse that word, are set right or put
in order.

SHRI P. SHIV SHANKAR : The
reason why it is not possible for us to
take over the Obra Thermal Power Station
is that it is owned, opecrated and main-
tained by the State Electricity Board. The
funds. for the construction of the Project
were made available from the State Plan
resources. Actually, so far as the Centre
is concerned, the Centre had been setling
up super thermal power stations from
time to time, so that it could aid the
States in order to get over the difficulty
of power shortage. The hon. Member
has asked, notwithstanding the fact that 1
have made a staicment that we are not
proposing. to . take over this Power Plant,
what steps are . being taken because the
working of the.State Electricity Boards is
not satisfactory. Actually the Central
Electricity Authority Partlcularly, which
works under the guldance 4f my Ministry—
in tjact, itisa stamtory ‘authority under
the’ Blectricity Supply Act, 1948--has been
vigitant in this respect, has been ‘trving tp
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train the personnel of the State Electri-
city Boards, has also been trying to give
them the expertise, the advice, whenever
it is necessary, even technical assistance
whenever they require; all this type of
assistance is extended by the Central Ele-
ctricity Authority. Apart from this, of
course, one of the hon. Members had on
the jast occasion said that there are exp-
ert personnel in tbe State Electricity
Boards also but in some States, there is
none. So far as the Centre is concerned,
it is taking all stops to see that the State
Electricity Boards® functioning and their
efficiency improve. In that direction,
whatever is possible would be done.

SHRI NAWAL KISHORE SHARMA :
The Minister has told the House that the
Central Electricity Authority is .taking all
steps. ‘May I know from the hon, Mini-
ster whether the steps, which he has enu-
merated, taken by the Central Electricity
Authority have really yielded any result.
And, is he satisfied with those results?

SHRI P. SHIV SHANKAR: Sir, a very
general question has been asked and so,
the answer has go to be necessarily also
general, What happens is that the Cen-
tral Electricity Authority has also its
limitations; we cannot possibly go too far
in the inteference of the working of the
State Electricity Boards, This is one of
the facets of the Centre States relation-
ship that comes up.

SHRI NAWAL KISHORE SHARMA :
You cannot be a silient spectator,

SHRI.P. SHIV SHANKAR : What T
am . sayipg is that notwithstanding this,
overriding - power, the State- Electricity
Boards hgve.been normally heading to the
advico tendered by the Central Blectricity-
Authority and because of the advice,
things have improved though mot to.the
axpemtlons of the Ministry,

ANNaY wievam AL gET v § feaw
21 a8 arr afy ¢ f oW o |
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More Powers to nominee directors in
Corporate Sector

*1392. SHRI DIGAMBER SINGH :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether in the present set-up of
corporate sector, the minority manager
has under the control, resources the bulk
of which are owned by others and the
widely dispersed share-holders can hardly
exercise any effective supervision to en-
sure the best use of the resources ;

(b) if so, the measures he proposes
to take to check manager's jncreased ten-
dency to appropriate perquisites out of
the firm's resources for his own or his
coterie’s consumption and giving fabulous
salaries and perks and to persons not
commensurate with their qualifications—
educational, professional and others ;
and

(c) whether in view of changing finan-
cing pattern of companies he proposes to
entrust some cffective powers to nominece
directors on Boards in consultation with
Ministty of Finance so as to serve as a
check to the squander-mania of the
present managers ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) to (c)
A statement is laid oo the Table of the
House.

Statement

Part (a): Under the Companies Act,
1956 the shareholders also exercise super-
vision on the affairs of the company to
ensure that the minority manager do not
misuse the resources of a commpany,
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Besides under the Sections 397 and 398
of the Companies Act, 1956, High Court
can be moved 30 as to prevent oppression
and mismanagement. Even the Ceantral
Governmeat has powers, under section
408 to rrevent oppression or mismanage-
ment in a company. There are also other
built in checks within the Act to ensure
that no manager misuses the resources or
funds of a company,

Part fb): Sufficient safeguards exist
in the Companies Act to regulate the re-
munerations, including perquisites of
Managers. Under Sections 269, 198 and
309 the appointments are remunerations
of managerial personnel of public com-
panies are regulated. Even rcmunera-
tions, of relations of Directors, if any,
employed by the public companies require
Government approval in case the same
is not less than Rs, 3000/- per month,
While according such approval the edu-
cational, professional and other qualifica-
tions of an incumbent arc taken into
account by the Government.

Part (©y: Government have recently
appointed a high level committiee (com-
monly known as a Narsimhan Com.-
mittee) to look into the various aspects
relat:ng to investments made by public
financial institutions in the assisted com-
panics and the term of reference inctudes
inter-alia ‘‘devising of appropriate guide-
lines for Directors nominated by the
financial institutions in assisted compa-
nies.”” The matter of entrusting powers,
if any, to the nominee directors of the
financial institutions will be examined by
the Government after the Committee
submits its report, .

ot fomax fag : weaw A,
wmﬂawvﬁ%mm%mﬁ
qAMTE

*“Even the Central Government
has powers, under Section 408 to pre-
vent oppression or mis-mmuemont in
a company’
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PROF. MADHU DANDAVATE : Mr,
Speaker, Sir, 1 would like to know from
the hon. Minister, whether it is not a
fact that in the present scheme of things,
there is a wide dispersal of the sha-e-
holders in different parts of the country,
and as a result, certain families of in-
dustrial houses which are having an
equity of the order of three to five per-
cent are able to control the company or
the industry completely, And as a
result, there is no proper monitoring of
the company, and lot of misuses are
there, 1Is it not a fact that according to
the existing provisions, there is a con-
vertability clauses, so that whenever the
publig. sector financial institutions gjve
financial assistance to the companies, they
can send - a representative ? Wil these.
TepIesentatives try to chapge the balance
that exists in the private sector today in
the varions companies, 30 that at Jaass
it will act as a safety valve to prevent the
present malpractices that are taking place
in the corporate sector ?

Purther, is it not a fact that FICCT has
already demanded.that the convertshility
clause should be replaced ? Wil the
Govemnment stand firm and. net 8ob-pregm.
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strtved ty PICCT and insist that the &va-
vertability clause will contipue to-operate?

SHRI JAGAN NATH KAUSHAL:
With regard to the last question, I.can
assure the hon. Member that we do not
vield to any pressure. Regarding the
other matter... :

MR. SPEAKER : Pleasec do lecaveamne
scope for persuasion. You musr be
willing to be persuaded. That i& our
persuasion for good cause. Do niot
yield to pressure, but persuasion must bs
considered.

SHRI JAGAN NATH KAUSHAL:
So far as persuasion is concerned, oae is
always amenable provided it is in the
right direction.

MR. SPEAKER:
proviso.

Yes with that

SHRI JAGAN NATH KAUSHAL:
The other qustion which the hon. Mem-
has put is that because of the dispersal
of the shareholders. it is the minprity
shareholding which controls the com-
panies, Well, in some cases it is there.

PROF, MADHU DANDAVATE : In
the majority of cases of industrial houses,
controlled by a few families, their equity
ratio comes between three or five percent,
never more than five percent.

SHRI JAGAN NATH KAUSHAL:
You may be right in your assertion, you
may not be wholly right, but we arenot
entering into that discussion. The ques-
tion only is that under the struture-of
the Companies Act, as it is today, the
shareholders have a right to.control the.
entire working of the company, but if the

shareholders choose not to attend: the.

general meetings, if the shareholdess do
not choose to send their proxies, thea
obviously their case goes by default.

So far as the law is concerned, there
ave 80 many in-built checks 3 the affhirs
oftithe- compenies are inspected by the
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Government Whiér a° matter comes to
thielr notice.

With regard to the other matter that
the financial institutions nominate their
own directors on the companies, undoub-
tedly, we have been issuing - directions to
the nominece directors of the financial
institutions, that their job is not only to’
look to their own interest that their loans
are returned properly, but their interest
also is to see that the public affairs of
the companies are conducted for the
benefit of the shareholders...(Inzerruptions)

DR. SUBRAMANIAM SWAMY: I
would like to know from the Ministet,
whether in view of the fact that 50% of
the Indian economy is black and Gnvern-
ment is mostly in the red, the present
system of perquisites has completely
failrd to function as per the directions,
and whether he is considering any more
simplified honest system of perquisites
whereby this kind of black aad white
money is not encouraged,

SHRI JAGAN NATH KAUSHAL : I
am afraid, this question should not be
directed to me. With regard to the
question that whether we are going to
give more powers to the nomineo direc-
tors, 1 have siated in answer to question’

<)...

PROF. MADHU DANDAVATE:
Who is the Minister-incharge of black
money ?

MR. SPEAKER :
hits indirectly.

Dr. Swamy always

SHRI JAGAN NATH KAUSHAL :
Sir, the Government have recently ap-
poisted 2 high-level Committes commonly:
known as Narsimhan Committee to. look-
into the various aspect relating to invest-
ments made by public institutions in the
assisted companies, The terms of refer.
ence paturally include devising of appto-
priate guidelines for directors pominated
by the financial institutions in assistéd
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companies. So, this Committec has been
recently constituted. When it submits
its report, obviously the government will
try to take suitable steps.

- weam wgEm ;. g R fafa W
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1 have full confidence in him.

WRITTEN ANSWERS TO QUESTIONS

Pumpset Run by Solar Energy

%300, SHRI P. RAJAGOPAL
NAIDU : Will the Minister of ENERGY
be pleased to state :

(a) whether his Ministry is experiment-
ing to evolve a pumpset run by solar
energy to lift water from a depth of
more than 50 feet ; and

(b) if so, the results achieved ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a)
and (b) Efforts arc being made to de-
velop efficient pumping systems for deep
well applications. Experiments have been
carried out with handpumps, jack pumps,
ejecto pumps and submersible pomps.
Two prototype deep well pumping sys-
tems are to be installed shortly.

Cases Pending Before Labour Courts/
Industrial Tribunal in Delhi

#*391, SHRI C. CHINNASWAMY :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(@) the number of industrial/labour
disputes pending in labour Courts and
Industrial Tribunals in Delhi as on 31
October, 1983 ;
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(b) how many among them mmoto
than two years old ;

(c) whether Government would in-
crease the number of courts and tribunals
for speedy disposal of these ' pending dis-
putes ; and .

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEE-
RENDRA PATIL) : (a) 5690 disputes
under Section 10 of Industrial Disputes
Act,” 1947 and 7773 miscellaneous
disputes.

(b) 4394,

(c) and (d) Two new Labour Courts
have been set up in Delhi with effect
from 21-10-1982 and 4-1-1983. One
Central Government Jndustrial Tribunal-
cum-Labour Court has been set up at
Chandigarh to whom the cases pertaining
to States of Jummu & Kashmir,
Himachal Pradesh, Punjab, Haryana and
Union Territory of Chandigarh which
were dealt with by Central Government
Industrial Tribunal-cum-Labour Court,
New Delhi have been transferred Govern-
ment have also decided to set up another
Central Government Industrial Tribunal-
cum-Labour Court at Kanpur to whom
the cases pertaining to State of Uttar
Pradesh will be transferred from Central
Government  Industrial Tribunal-cum-
Labour Court, New Delhi.

Coal Production

®393. SHRI NAVIN RAVANI :
Will the Minister of ENERGY be plcased
to state :

(a) whether it is a fact that coal pro-
duction has increased during the first six
months of the current financial year than
that of the corresponding period of last
year ;

(b) if so, by how much ;

_ (¢) whether Government are aware
that most of the industrics and particular-
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Iy power generation sector is suffering
due to the shortage of coal and also the
bad quality of coal which is supplied
to them ; :

(d) if so, the reasons therefor when
the coal production has been in-
creased ; and

(¢) the measures being taken to regu-
late the supply of coal as per their
requirement and ensuring that it is of
good quality so that the production may
not suffer ?

THE MINISTER OF ENERGY (SHRI
P. SHIVY SHANKAR) : (a) and (b)
Coal production in the country during
the first six months of the current finan-
cial year was of the order of 58.96 million
tonnes as against 57.88 million tonnes
during the corresponding period of the
previous year registering a growth of
1.08 million tonnes or 1.9%.

(¢) to (e) Despatches of coal to
consumers have also increased commen-
surate with the rise in production and
the off take of coal from CIL during
the period April-November, *83 was
75.16 million tonnes against 71.20 million
tonnes despatched during the correspond-
ing period of last year showing an in-
crease of 5.4°/. The power stations have
received 15.5% more coal during this
period than during the same period of
last year and the position of coal
stocks at the power station is generally
satisfactory.

As regards quality of coal supplics to
power stations, the process of mining,
particularly in mechanised opencast mines,
sometimes results in a small percentage
of extraneous materials from the over
burden getting mixed with coal. Conse-
quently, some complaints regarding the
receipt of over-sized coal and presence of
extrancous materials i.e. shales and stones
in coal supplisd to certain thermal
power stations have been received, In
order to effect qualitative improvement

in coal supplies, the measures being

taken are :—
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() Breaking up of over.sized coal
and segregation of extraneous
materials by manual means;

(ii) Inspection of coal before loading
by an independent quality control
organisation of the coal com-
panies ;

(iii) Introduction of a clause in agree-
ments with major consumers pro-
viding for joint sampling and pay-
ment on that basis; and

(iv) Implementation of a programme
for installing coal handiing plants
with provision for sizing and
screening of coal wherever
required.

About 359/ of coal supplied passes
through coal handling and preparation
plants aiready installed. As a result of
the measures taken, there has been some
improvement in terms of reduction in the
number of complaints relating to the
quality of coal supplies. )

Collaboration betweea I.T.I. and CLT.-
Alcatel of Framce

294, SHRI B.V. DESAI: Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether the agreement between
India and France for collaboration bet-
ween Indian Telephone Industries and
CIT-Alcate! of France for production of
digital trunk automatic exchanges at
the Paighat factory has been signed
recently ;

(®) if so, by what time the agreement
is likely to be completed ;

(c) the main features of the agree-
ment reached ; and

(d) by what time the production is
likely to start ?
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THE MINISTER OF STATE ©OF
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V.N. GADGIL) : (a)
Supplementary Agreements were signed
on the 15th November, 1983 between
Indian Telephone Industries (IIf) Ltd.,
Bangalore and M;/s. CIT-ALCATEL of
France for (i) Technical Collaboration,
Licence and transfer of technology ; and
(i) Supply of machinery, equipment
sub-assemblies, components and raw-ma-
terials for manufacture of Electronic
Digital Trunk Automatic Exchanges at
the Palghat Unit of ITI.

(b) The period of these supplemen-
tary agreements is seven years from their
effective date.

(c) The main features of the agree-
ments are indicated below :

(i) The agreements are supplementary
to the Main Agreements for es-
tablishment of large Electronic
Switching Factory concluded bet-
ween ITI and CIT-Alcatel on the
24th July, 1982,

(i) The agreements include no pay-
ment to C.LT, on know-how,
documentation and training. Ad-
ditional Technical assistance to
the extent of only 30 man months
costing 1.65 million French
Francs or approximately Rs. 21.5
lakhs is to be paid to M/s. CIT-
Alcatel.

' (fii) The agreemeats - also provide for
supply of capital equipment for
production and supply of SKD/
CKD components and parts. The
cost of capital equipment is 80.667
million French Francs or ap-
proximately Rs, 11 crores to be
invested in the Palghat Unit and
15.24 million French Fraacs or
approximately Rs. 2.1 crores to
‘be’ .invested -in large .Electronic
Switching Factory being establish-
ed separately.

(iv) The ultimate production capacity
for Digital Trunk Automatic’ Ex-
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change lines 450,000  equivmient
‘lines) is programmed to be achieve
ed in 51 monta from the
time the agreements are approved
by the Government.

{d) ¥t is anticipated that production
would start in 1984.8S,

Talcher Power Plant

" #3955, SHRIMATI JAYANTI PAT-
NAXK : Will the Minister of ENBERGY
be pleased to state :

(a) whether it is a fact that six sites
were selected in 1976 by Government
for location of Super Thermal Plants and
that out of these, Super Thermal Plaats
have been constructed at all sites ex-
cept Talcher in Orissa ;

(b) if so, the reasons why this pro-
ject has not yet been taken up ;

(c) whether a decision has been taken
to locate a Super Thermal Plant at a
site other than these six, thercby neglect-
ing the case of Talcher Super Thermal
Project ; if so, the reasons there-
for ; and

(d) the steps taken to establish the
Super-Thermal Plant at Talcher ?

THE MINISTER OF ENERGY (SHRI
P, SHIV SHANKAR) : (a) No, Sir.
In fact, the Site Selection Comenittee had
recommended 11 Sites. Large thermal
power stations are being constructed at
five of these sites. Keeping in view the
growth of demand in various areas, the
-infrastructural facilities, and availability
of resources, these projects are being ini-
tiated from time to time,

®) Constraints in resources and time
required to develop the ceal resources
at Faicher have been the reasons for the

delay in taking up this project so far.

(c) ' A decision has been taken to
construct new super thermal power sta-
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tions at certain sites other than those
salected by the Committee keeping in
view the growth of demand and avail-
ability of coal within specified periods
of time.

(d) The ‘ National Thermal Power
Corporation is preparing an uptodate
feasibility report for Talcher Super
Thermal Power Project with a proposed
capacity of 2x500 MW. Action has
been initiated for establishing necessary
coal linkage for the Talcher super thermal
power project. The Central Electricity
Authority will techno-economically ap-
praise the Project after the feasibility re-
port is ready. T he Planning Commission
has agreed to a provision being made for
preliminary expenditure on the project for
the year 1984.85.

T & qEEEA e W awar

*390. sitwat FQfraT 71 T g
ol grren 747 famafafas srasrd
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FaAtT AT faEer AT 9T 9T A
&1 oaT FI4 fir .

(%) %= 3 fyfuss cqvai & Reag
gra AW w1 faAeor A@iw gawy
AT AT ] ; AR

(/) 3o % 0 g9 FRad o
a1 Fradt Saaear Fir gTRiT qQO0
AT IaAsY F 7

qaT A qaRw daew § g
A qAT gAw w1 fawnr ¥ ww
d@at (st gaEe Fo Ao W) : (F)
#17 (@) FTATA FIEWA FET F;T
QYT AT IAKT AN qope faaor F
A

FEAT AT IW T 15.20 wfawa
qT T 28.48 Tama wgear w1
3IqFH F )

faaTm

FIAAT w1 FAWTA gvaAsiT FIALA (12-12-83)

40 ¥t WMo (oA oL ooR ) FAFRW fAvAR 9v wrariea TigsiEy

w W ¥ TN AW d¥/qaa ZigHtey N &ar afefa
wifew (freiviiz <y ®)
I 2 4 5
1. faeett /4. 10 feattare 110
2. s 1/4 10 featare 60-—150
3. AT 1/4 10 frqraz 30—170
4 gAY 37 10 fasare 1o
5. 9t 3/5 0.6 freraTe 55--100
6. FAHAl 1/4 10 fFeaE 130
7. HETH 1/4 10 fFenate 130
8 EiC L 1/4 10 frsraTe 110
9. gl 3/10 10 fosrar 220
10 FTAIT 3/10 10 fwsrare 120
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1 2 3 4 5
11. FHET 3/9 10 feerrate 125
12.° TIGT 3/5 10 ferarare 130
13. T 3/5 1 frsaTe 60
14 g 3/7 1 feare 60
15. ELRAE 1L 1/4 10 frstaTe 120
16. qHEEYT 3/4 1 fe=tare 60
17. FAFHIGT 3/6 1 festiare 60
18. FAAYT 3/5 | fwerare 45
19. AL 3/7 1 fEargre 45
20. qursy 3/7 | fFerimTe 40
21. TATIATE 3/7 1 fFeEe 30
22. fast 3/7 | fEeraTz 60
73. HEHIETT 3/5 1 fostaz 30
24. wF g 312 100 312 25
25. e 3/8 100 a1 25
26- Zafear 3/11 100 1T 25
27. TR 3/11 100 aTE 25
28. TETer. 3/9 100 AT 25
29. AT 3/10 100 a1 25
30. LRCiEd 3/9 100 a1 25
31 fereriar 3/12 100 aTE 25
32. HYfgar 3/8 100 qT1E 25
33. TR 3/6 100 AT 25
34. e 3/9 100 1 25
35. @GR 32 100 AT 25
36 AT 3/12 100 @12 25
37. qzA7 3/11 100 arE 25
38. AT 3/8 100 &1 25
39. e AT 3/10 100 AT 25
40. FTRATET 3/5 100 &1 25
41. Fraeamr 3/5 100 ¥TE 25
42. TR 3/9 100 are 25
43. AT 3/s 100 a1 25
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Proper sealing and checking of weight
of L.P.G. cylinder and 'supply
of vegulators

¥397. SHRI K. MALLANNA : Will
the Minister of ENERGY bec pleased to
state :

(a) whether it is a fact that there is
no perfect system devised for proper scal-
ing and checking proper weight at the fill-
ing stage of LPG cylinders ;

(b) whether it is also a fact that
there are not sufficient stocks of regu-
lators for supply to the consumers ;
and

(¢) if so, the steps being taken by
Government in this regard ?

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR) : (a)
Cylinders are properly weighed at the
filling stage, and are provided with pro-
tective caps,rings and seal.

(b) and (¢) A shortage situation had
developed some time back. It is being
met by increasing indigenous production
and by imports.

Woiking condition of Migrant Workeyy: -

in the oil exporiing countries

#3988, SHRI CHINTAMANI JENA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the loternational Labour
Organisation has suggested that the man-
power exporling countries should have
consultations to improve the working
condition of migrant workers in the oil
exporting countrics threatened by the
downward trend of the oil revenue ;

(b) if so, the main dJifficuities which
the migrant workers are facing ; and

(c) the suggestions made by 1.L.O, to
protect migrant labour’s rights ?

AGRABAYANA 29, 1905 (SAKA)
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THE MINISTER OF LABQUR AN
REHABILITATION (SHRI vﬂ%@
DRA PATIL) : (a) Yes, Sir.

(b) The main difficulties dre : with-
holding of passports, contract sub-
:i:ztion and discrimination in wage pay- .

oht.

() The International Labour Orga-
of holding a
meeting in this regard sometime next
year. .

Exploration of Tida] Enecgy off the cast
_of Andhra Pradesh

*399, SHRI K.A. SWAMI : Wil
the ‘Minister of ENERGY be pleased to
state :

(a) whetber Government have explo-
red the utilisation of tidal energy off the
coast of Andbra Pradesh ;

(b) what are the potential sites for
development of tidal energy ;

{c) whether any progress has been
made so far ; and

(d) the details of the status of the
tidal energy programme ? :

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (@) No,
Sir.

(b) The study undertaken in the past
has revealed polential sites for develop-
ment of tidal energy in the Gulf of
Kachchh, Gulf of Cambay and Sunder-
bans Delta.

(©) and (d) In December 1980. Go-
verament of India sanctioned a proposal
for carrying out investigations and studies
in the Gulf of Kachchh which could lead
to the preparation of a feasibility report
for a tidal power project in that 'area.
These investigations and studies afe in
progress, The following investigations
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have already been completed :—

(i) Ground Survey

(i) Shallow Water Tidal Level Ob-
servations

(iii) Hydrographic Survey off Hans-
thal and Kandla Creeks

(iv) Construction  of

permanent
bench marks. )

(v) Current, sediment and salinity
observations in the Haaosthal,
Kandia and inner - creeks both
for monsoon and non-monsoon
period.

Most of the ficld investigations arc
flikely to be completed by April 1984.
The revised project report envisages he
completion of studies and preparation of
feasibility report by March 1987. The
decision regarding the setting up of the
tidal power station would be taken only
after the investigations and studies,
currently in progress, confirm the techno-
economic viability of the project.

Silent Valley Project

*400. SHRI K. LAKKAPPA . Wil
the Minister of ENERGY b pleased (o
state the amount spent so far on
Silent Valiey Hydro-Electric Project in
Kerala ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : So far
an amount of about Rs. 2,94 crores has
been spent on Silent Valley Hydro-electric
Project in Kerala.

Ex-serviceman Coal Transporting
Co-operatives

*40l. SHRI ARUN KUMAR
NEHRU : Will the Minister of ENERGY
be pleased to state :

(@) whether in 1980, a scheme for
transportation of coal was started with
_the help of ex-servicemen co-operatives

" DECEMBER 20, 1983 "~
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in Bihar and Madhya Pradesh coal belts
to break the monopoly of local con-
tractors ;

(b) if so, what steps have his: Minis-
try taken to support the ex-servicemen
working in those areas and save them
from exploitation ;

(¢) how many such ex-servicemen
co-operatives are working and what steps
have been taken to encourage induction
of more ex-servicemen co-operatives till
departmentalisation ;

(d) whether any fresh contracts have
been given to local contractors, and if so,
the reasons thereof ; and

(e) whether it is a fact that some ex-
servicemen coal transporting co-operatives
have been operating for sometime but the
agreements with them have not been
finally signed resulting in great financial
bardship to them ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to
(¢) The first ex-scrvicemen transport
company for coal transportation work
was set up in 1979-80. Other companies
were set up subsequently and there are
9 such companies working at present.
The coal companies made trucks and
tippers available to these ex-servicemen
transport  companies on hire-purchase
basis, repayment being spread over §
yoars. They were allotted assigned routes
for carrying coal. The rates of payment
for transportation were fixed in consul-
tation with the representatives of these
ex-servicemen companies. These rates are
updated every year.

Induction of more ex-serviceman com-
panies depends on the performance of
these companies.  Performance of some

of these companies has not been found to
be satisfactory, '

(d) Yes, Sir. A few fresh contracts
have been given. In Bihar, river beds
bave been lcased out to private parcties by
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the State Government and sand (lranspor-
tation is to be done by entering into con-
tract with private parties.

(e) Representations have been received
from some ex-servicemen companies that
the conditions of the hire-purchase agree-
" ment are stiff. These representations are
being cxamined by the respective coal
companies.

T TNEN g

*402 it AAETATT GV
st W9 fag -

Fq7 @q1E qAAT g AT FKT FAT
4T F ¢

(%) #arfogs g2 aql & A=
JIAT SAFIFT 3T F1 facqar fawar
g

(@) %41 3Fq TATHIA nFqHS AAT
A1 faefta H5E | &

(w) afe gr, at fag™ a9 & QA
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Ifmport of special metal for LPG
cylinder

*403. SHRI MOHANLAL PATEL
SHRI NAVIN RAVANI :

Will the Minister of ENERGY be piea-
sed to state :

(a) whether it is a fact that special
metal is being imported for the manufac-
ture of LPG cylinder ;

(b) if so, the details of the itams
imported for the manufacture of LPG
eylinder and quantity and the amount in-
volved ; and

(¢) through which agency it is being
imported and how it is being distributed
amongst the cylinder manufacturers ?

THE MINISTER ~OF ENERGY
(SHRI P, SHIV SHANKAR) : (a) Yes,
Sir.

(b) The Government has given clea-
rance for import of 53,000 tonmes of
special LPG cylinder steel. Actual orders
for 36,000 tonnes havc already been
placed involving about Rs, 12.25
crores.

() The import of LPG cylinder stee!
is being organised by Indian Oil Corpora-
tion. The steel available is distributed
amongst various manufacturers based on
their requirement as estimated by the oil
companies.

eI # IR |
«404. St WY W ;AT e WA
ag Ta1 FY FI9T F 5

(¥F) %31 AR, 1983 § UATHIT
& qrdlor & oA F qAF wrEAwfaw -
T AFFHFIRY ;

(w) afegi, A @ wr TR
7; WX
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ST Gt faorelt #Y 2% aw s wfi &)
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() afs gr, @ w7 97 g . femet
wwafn ag «) qR ?

Fuf Wt (st dYo faw wew)
(%) ¥ (1) d_gU F Y F aww 7
fag gefisfa 9@ & 9 & 3w,
foa® e & 9 Fo a7 3 qear
TR, WANT FA HIW FT fgw
ITAA |y gye) F¥, Ay M-
st A5y A1 7 fyay mwaar ¥ faww
# fag aree v §arv wvar afas
g *Y argarfaq A 031 ArE Y
21 78 =97 e W fage famg &1
af w7 frgr afedismei % fam fo
Wy rEeEAl § & g faar sty

Officials Deputed for Election in Assam
from Bihar PPostal and Telecom.
Circle

4405. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to lay a statement
showing :

(3) the total number of Officers/
Officials drafted/deputed for election in
Assam from: Bihar Postal and Telecom.

circles;

(b) the total number of personnel
who actually performed election duty in
Assam;

(c) the total number of deputed
staff who failed to report for election
duty;

(d) the total number of disciplinary
proceedings initiated for the alleged
failure to do election duty in Assam;
and

(o) the total number of such discipli-
mary cases still pending ?

DECEMBER 20, 1983
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) to (o)
The information is being collected and
will be laid on the table of the House.

Large Scale Removal from Service in
BCCL.

4406. SHRI A.K. ROY : Will the
Minister of ENERGY be pleased to
state ;

(a) whether he is aware that large
scale removal from service has been
started in the BCCL showing loss of lien
or other flimsy grounds; if so, the number
of such cases within last two months (i.e.
September and October);

(b) whetherit is a fact that charge
sheets have been given in 1983 for
removal of service for absence in 1977
affecting mostly tribal workers violating
all laws and rules; if 50, number of such
cases;

(9 wbether it is also a fact that one
worker of Moonidih project has been
dismissed pending conciliation before
Assistant Labour Commissioner (C) which
would lead to prosecution of the manage-
ment; and

(d) if so, the steps taken to restrain
the management from violating labour
laws ?

THE MINISTER OF ENERGY (SHR1
P. SHIV SHANKAR) : (a) In September
and October, 1983, services of 397 workers
were terminated and 274 workers Jost
their Jien.

(b) In 1977 charge-sheets ‘were issued
in seven cases for unauthorised absence
and enquiries were continuing. The
cases were finalised in 1983.

(¢) No, Sir.

(d) Does not arise.
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4407, SHRI RAM PRASAD ‘AHIR-
WAR : Will the Minister of LARGER
AND REHABILITATION be pieasad to
:tite H

(a) the number of rehabilitation
residential leases executed for rcliabilita-
tion .of displaced persons from. yv.q
Pnklstan. the time period when these were
allotted and terms/conditions on which
they were allotted;

(b) the eligibility conditions . for
allotment of a rehabilitation residential
lease at that time and whether persons
who had acquired land/property sfter
migration to Delhi (after 1947 and béfore
1954) were eligible for such allotment of
land;

() whether a copy of the rules
framed under the Displaced Persons
(Compensation and Rehabilitation} Act,
1954 for allotment of residential land
would be laid on the Table of the House
(both rules as originally framed and latei
amended versions) ; and

(d) the purpose of transferring these
Jeases to L & DO ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Upto Avgust, 1983,
48346 residential leases were executdd by
the Department of Rehabilitation under
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, and were
transferred to the Land and Develop.
ment Office for administration. ‘These
leases were in respect of the allotments
made in Delhi between the years 1949 and
1957. The allotments were made mainly
on the following terms and conditions :

(i) That the allottee will pay rent/
‘ground rent/premium as may be
fixed in respest théseof by the

Government;

(ii) that he/she will duly execute the
7 _rent deodfioass - doed- in-tho- form

' Ammm 1905 rs.an)
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" (i) that bejsbo will pay mum
rent/premiugn. from the date of
Mon of the house; and .

(lv) thatin case helsbe fiils to take
possession of the house within d
period of 7 days' from the date’
of its allotment order, the allot-
ment shall be deemed to hue
been cancelled.

(b) A registered displaced person
from former West Pakistan who applied
for allotment was considered provided he/
she had no separate or joint house, plot
or accommodiation in possession any-
where in Delhi either from t Cnuoqlgq
of Evacuee Property, Govemment Estate
Officer, from the Camp Comma t,
or any other source in,. Delhi othe:dtzz.u
that declared in the prescnbnd anphca;imp
form and he/she was not in possession of
any unauthorised houss or 2 plot.

(c) The Rules under the Displaced
Persons (Compensation and Rehabilita-
tion) Act, 1954, were framed in 1955 and
were laid on the Table of both Houses
of Parliament. The subsequént amend-
ments from time to time were published
in the Gazette of India, copies: of which
are available in the Parliament House
Library.

(dy The leases executed by the
Department of Rehab:hta.uon were transe
férred t6 the Land and Development
Officer as lessor for administration of
leases. '

Complaints and Suggestions Regarding
Fanctioning of P & T Department in
Valsad District in Gujarat

4408. SHRI UTTAMBHATI H. PATEL:
Will the Minister -of  ‘COMMUNICA-
TIONS be pleased to state :

(a) whether Government have received
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various Chambers of Commerce, V.LPs,
individuals and other organisations from
valsad and other places of valsad district

of Gujarat during 1.1,1983 to 15.10.1983

regarding various suggestions in regard to
Posts and Telegraphs Department and
corruption and rude behaviour of em-
ployees and officials and non working and
improper sanctioning of telephones;

(b) if so, the details thereof; and the
action taken thereof; and

(c) the concrete action taken by the
Departments to remove the grievances
and complaints ?

THE DEPUTY MINISTER IN THE
MINISTERY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) and (c) No such postal complaints
were received during the perio.l 1-1-1983 to
15-10-1983 However, about 640 complai-
nts wers received about Telecommunication
services. The complaints are investigated
and suitable action taken in the matter.
To monitor the work and improve the
efficiency, a procedure has been prescri.
bed of maintaining a diary of faults
continuing beyond six hours with the
Junior Engineers, SDOTs and DETs.

i gfeat fae & wsana Fam
e § Wy

4409. sit T o™ wETT ARWY
FT FAt N A ;AN I FT
& s
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Refund of EPF Amount to the Retrenched
Staff

* 4411, SHRIMATI MADHURI SINGH:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
whether there is any time limit for the
payment of the contributory provident
fund due to the employees retrenched by

private organisations ?

-
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THE MINISTER OF STATE IN THE
MINISTR.Y OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) :
According to paragraph 69(i1}d) of the
Bnihloyeés‘ Provident Funds Scheme,
1952, a member may withdraw the full
amount standing to his credit in the Fund
on termination of service in the case of
mass or individual retrenchmént. There
is no time-limit as such for withdrawal in
such cases.

Trgnsfer of HPCL Leased House at
Bombay to their Former Director
(Marketing)

4412, SHRI GHAYOOR ALI KHAN:
DR. A. U, AZMI :

Will the Minister of ENERGY be
pleased to state :

(a) whether any complaint has been
received by him regarding the transfer of
Hindustan Petroleum Corporation Limi-
ted leased house at Bombay to their
former Director (Marketing), if so, the

details thereof and action taken in the
matter;

(b) the details regarding the leased
property including its situation current

value and the way it has been transferred

to the said Director (Marketing) ; and

(¢) whether any such property has
been transferred to any other employee
in the Hindustan P'élrélbum Corporation
Limited, if so, individual details of all
such cases aibngwhh the relevant riles of
the Corporahbn in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROEEUM IN
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THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes,
Sir. A complaint dated the 8th July, 1982
had been received from Shri Rasheed
Masood, MP, levelling allegations against
certain officials of Hindustan Petroleum
Corporation Limited regarding transfer
of RPCL leased house to Shri B.M.
Sitigai, former Director (Marketing). It
was Alleged that prior to his retirement on
30.6.1981, Shri B.M. Sitlani by entering
into a conspiracy with S/Shri R. M.
Bhandari, M.K. Bagai and Inder Malho-
tra @ HPCL got the concerned flat
released from the Corporation and mana-
ged td get the said house purchased by his
brother-in-law so as to contioue his
occupation. The allegations have been
looked into and found to be not based
on facts. The question of taking any
action did not, therefore, arise.

(b) The leased property was flat
No. 6, Sorrento, Mount Pleasant Road,
Bombay. The market value of the flat
has not been assessed. The tenancy was
relinquished in favour of the landlord
Shri H.B. Chablani on 6 6.83 as occu-
pancy by retired. official Shri B,M. Sitlani

of HPCL was assured by the Jandlord.

(¢) Hindustan Petroleum Corporation
Limited has released 8 flats to its
employees or their relatives who are the
ownert on the flats a¢ per deétails given in
the statorient sttached, Prior to the
formulation of Industry gmdellau on
73.1981 for release of ﬂnts by the oil
lndustry. the Board of Directors of
HPCL: had. taken decisions on leased
houm bucd on the mnriu of ench cue
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Statemént
Details of leased . hfame of the Owner’s name and  date of
flat employee relationship with  release
employee

1. 7 Sorrento Mt. Pleasant  Shri R, D. Vyas Seit 27-1-78
Road, Bombay

2. 7 Shefalice Santa Cruz,  SWi'R. R. Mordekar  Self 23-3-76
Bombay ’

3. Sneh Smruti Walkeshwar, Shri R. D. Naik Father of Ex- August, 76
Bombay employee

4. 28 Kamal Kung Bandra, Shri U, R. Sharma  Wife of Ex.  October, ‘76
Bombay employee

S. Laxmi Niwas Ground ShriN.J. Mathews  Self 1-1-1983

Floor (East) B. D, Road
Bombay

6. Laxmi Niwas (Terrace
flat) East B, D, Road,

Shri C, K, Das

Wife of employee 10-6-1983

Bombay

7. Laxmi Niwas (Terrace  Shri R.N. Tankha Wife of employee 1-1-1983
Flat) West B. D, Road,
Bombay.

8. 6/9 Harrington  Ava, Shri J, Joseph Wife of Ex- 16-12-1981
Madras employee

Indiscipline and inefficiency in
Orissa Circle

4413. SHRI ARUN SETHI : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that cither-the
post of the Postmaster General Manéjevr,
Telecommunications, Orissa Circle
remains vacant invariably most of the
time in a year ;

(b) whother it is also a' fact "thit
indiscipline and inefficiency have crept it
the circle due to this ; and

tbé?o?(? !; 0, the lpgci"ﬂc action taken

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATION
(SHRI VIJAY N. PATIL) : (a) No,
Sir.

(b) and (c) In view of (a) above,
question does not arise.

Thefts in 1.O.C, Pipelines

" aq14. SHRI BHEEKHABHAI : Wil
the Minister of ENERGY be pleased to
state :

,(a)_ the number of cases of thefts
muor or minor, including missiog of per-
files,  took place in JIOC Pqnﬁneu

lln December 1979
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(b) in how many cases FIRs have
been lodged with Police and if not, the
reasons therefor ;

(c) the action taken against thuse
who are responsible for these thefis and
if no ‘action has been taken, the rcasons
therefor ; and

(d) whether Central Industrial Secu-
rity Force has been working thece,
and if not, the reasons for not intro-
ducing Central  Industrial Security
Force ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARG] SHANKAR MISHRA) : (a) to
(dy The information is being coliected
and will be laid on the Tablc of the
Sabha.

Seizure of Furnace Oil from the House
of Industrialists in Wazirpur
in Delhi

4415, SHRI1 SUSHIL
BHATTACHARYYA :
SHRI R.L.P. VERMA :

Will the Minister of ENERGY be plea-
sed to state :

(a) whether his attention has been
drawn to a news item in ‘Indian Express’
of 9 November, 1983 about the scizure of
10,000 litres of furnace oil from the house
of an industrialist in Wazirpur in Delhi ;
and

(b) if so, the steps Government pro-
pose to take to stop such malpractice
of replacing furnace oil by industrial
waste ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) (a)
Yes, Sir.
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(b) Inspections and check have been
intensified to stop such malpractices,
and where malpractices are detected,
criminal proteedings are being laun-
ched.

Publication of Yojana in Kannada
Language

4416. SHRI R.P. YADAV : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the regional languages in which
the Journal ‘Yojna® is being published
by the Publication Division ;

(b) whether the same is being
published in Kannada language also ;
and

{c) if not, whether Government pro-
pose to start the issue of the said Journal
in Kannada from 1984-85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) Besides English and
Hindi, ‘Yojana’ is published in eight
regional languages y;;. Bengali, Marathi,
Tamil, Telugu, Malayalam. Gujarat, Assa-
mese and Urdu.

tb) No, Sir.

(c) A proposal for starting <Yojana’
in Kannada from Bangalore has been
included in the pioposed Annual Plan for
the year 1984-85.

Production of coking coal

4417. SHRI N.E. HORO : Wil the
Minister of ENERGY be plasci to
state :

(a) whether Government have made
any assessment regarding the production
of coke and non-coking coal in the coun-
try ; and '
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(b) whether Government have made
any plan to help the Integrated Steel
Sector to build coal stocks and if so, to
what extent ?

THE MINISTER OF ENERGY
(SHR1 P. SHIV SHANKAR) : (a) The
annual plan for 1983.84 as approved by
the Planning Commission has fixed a

target for production of 142 million

tonnes of coal during the year. This
includes 35.30 million tonnes of coking
coal and 106.70 million tonnes of non-
coking coal. .

(b) Every effort is being made to
meet the coking coal requirements of the
steel plants, The coal stock which stood
at 4.73 lakh tonnes as on 1.4 83 declined
to a level of 1,66 lakh tonnes as on Ist
August, 1983 due to constraints like
shortage of power, law and order prob-
lems, in the eastern Region, increased
absenteeism of the workers in the summer
months etc. As a result of the various
corrective measures taken by the Ministry,
production of coal increased from
August '83 onwards whch resulted in
increased supply of coking coal to steel
plants. The steel plants are presently
having a stock of 3.96 lakh tonnes of in-
digenous coal 40,21 lakh tonnes of impor-
ted co-l.

Expansion of production of Soda Ash
by Mis. Saurashtra Chemicals

4418. SHRI AJIT BAG : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether. it is a fact that Mis.
Saurashtra Chemicals had assured at the
meetings of the Standing Committee on
Soda Ash to complete the expansion of
the production of Soda Ash by Junme,
1982 ; :

(b) whether it is also a fact that the
company informed Government in June,
1982 that they are unable to complete
the balance expansion because of financial
constraints and lack of demand ;
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() how the company discovered lack
of demand all of a sudden when the soda
ash industry is not in a position to meet
the country's demand ; and .

(d) whether Government propose to
make a probe into the affairs of the
company ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) to (di M/s. Saurashtra Chemicals,
Porbandar, Gujarat was granted an indus-
trial licence No. CIL : 158(76) dated
8.4.1976 for effecting substantial expansion
in the capacity of manufacture of soda
ash by 1.0 lakh tonnes per anoum. The
company implemented the expansion upto
62,000 tonnes per annum with effect from
1.5.1980 raising the installed capacity of
the plant to 2,30,000 tonnes per annum,
The balance capacity of 38,000 tonnes per
annum, out of the expansion allowed, is
yet to be implemented While the com-
pany had earlier indicated the expected
time for the implementation of the
balance expansion as the middle of 1982,
it later informed that the implementation
of the balance expansion was linked to
modernisation of the existing plant by
adoption of new technology with a view
to achicving higher efficiency and
economy.

The Government has set up a High
Powered Committee to go in detail into
various aspects of the soda ash industry.
The Committee is expected to go into
matters related to augmentation of pro-
duction/capacity.

Increase in the transmitting capacity
of Darbhanga Station of AIR

4419, SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there have been persistent
demands for increasing the transmitting
capacity of Mithila (Darbhanga) station
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of the AIR for broadcasting of news
bulletins in Maithili language and for
more time for broadcasts in Maithili
language including those at vast gather-
ings at Bisfi on 18 November, 1983 at
Patna and elsewhere ;

(b) whether large scale arrests were

made on 19 November, 1983 of persons
voicing the above demands; and

thereabout and
to their de-

(c) if so, details
Government’'s reaction
mands ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN) : (d) and (¢) There have been
demands for increasing the transmitting
capacity of AIl India Radio station,
Darbhanga and for broadcasting news
bulletins in the Maithili language, in the
past,

Darbhanga station has one transmitter
of medium power of 10 KW MW. Due
to constraints on resources, it has not
been found possible to include any
scheme for the upgrading the trans-
mitter.

So far as Maithili news bulletins is
concerned, the existing bulletins in Hindi
have wide listening and they are under-
stood by the Maithili speaking population.
There is, therefore, no felt need to
start a separate news bulletin in
Maithili. '

(b) The matter really concerns the
local authorities in-charge of law and
order in the State Government.

It is understood that on 19.11,1983 at
about 11.30 A.M., a procession of about
200 persons came to A.LR. station raising
slogans apout A.J.R. not broadcasting
programmes in Maithili and for mmd
anti-Maithili feelings and that  the
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Police took into custody about 25 per-
sons.

Contracts for sweeping/cleaning etc.
jobs ip I0C Pipgl@ng

4421. SHRI C. PALANIAPPAN :
Wifl the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that Indian
Oil Corporation Pipeline Head Office has
given contracts for sweeping/cleaning jobs
to private agencies ;

{b) if so, the reasons for giving con-
tracts ;

(c) whether Indian Oil Corporation
has not blocked the employment oppor-
tunities for Scheduled Caste candidates by
giving these contracts and whcther it is
not a set back to Prime Minister’s 20-

Point Programme ;

(d) the number of candidates presently
working against sweeping/cleaning job in
Indian Oil Corporation Pipeline Head
Office New Delhi against permanent
vacancies ;

(e) if not, the reasons therefor ;

(f) the number of other contracts like
maintenance of Office/electricians/repairs
given to privaie parties and the justifica-
tions for these contracts ;

«g) whether these contracts have been
given as per procedure laid down by
Indian Oil Corporation ; and

‘(h) whether these contracts do not
encourage middle-man practice ?

‘THE MINISTBR OF ENERGY

(SHRI P. SHIY SHANKAR) : (a) to

(h) The information is being collected

;.ipd will be laid op the Table of the
ouse.
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Licences for Nylon Filament Yarn
Project

4423, SHRI MOHAN LAL PATEL:
Will the Minister of ENERGY be pleased
to state :

(a) the names of the firms who have
applied for the licences of Nylon Fila-
ment Yarn Project during the last three
years ;

(b) the names of the firms to whom
the licences have been granted ; and
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(c) the number of applications rejec-
ted and the number of applications still
pending and the reasons therefor ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(©) As in the statément enclosed.

(b) Letters of intent have been issued
to the following for setting up of new
units and expansion of existing units
for the manufacture of nylon filament
yarn :—

1. Baroda Rayon Corporation Limi.
ted.

2, Century Enka Limited.

3. Garware Nylons Limited.

Jagatjit Cotton Textile Mills
Limited.

5 J.K. Synthetics Limited.

6. Modipon Limited,

7. Nirlon Synthetic Fibres & Chemi-
cals Limited.

8. Shree Synthetic Limited,
9. Petrofils Cooperative Limited.

10. Bihar State Industrial Develop-
ment Corpn, Ltd.

11, Haryana State Industrial Develop-
ment Corporation Limited.

12. Kerala State Industrial Develop-
ment Corporation Limited.

13. West Bengal Industrial Develop-
ment Corporation Limited,

14. Punjab State Industrial Develop-
ment Corporation Limited.

15. Gujarat Industrial Investment
Corporation Limited,
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16. Karnataka State Industrial Invest-
ment & Development Corporation
Limited.

17. Andhra Pradesh State Industrial
Development Corporation Limi-
ted,

18. Shri S.R, Jain.
Statement

The following parties applied for indus-
trial licences for the manufacture of nylon
filament yarn during the years 1981, 1982
and 1983 :—

1. Sidharth Dabriwala.

2. Mitco Consultants Private Limi-
ted.

3. Raj Kumar Bhartia,
4, Petrofils Cooperative Limited.
5. Swami Raj Bharti.

6. Jindal Paper & Plastics Limi-
ted.

7. Horizon Trading Company Limi-
ted,

8. Mahendra Kumar Jajodia.
9. K.K, Patodia.

10. Gujarat State Fertilizer Company
Limited.

11, Malvika Textile Mills Limited,

12, Arthur Import Export Company
Limited.

A letter of intent has been issued to
Petrofi's Cooperative Limited: applica-
tiqns of other parties have been
rejected.

Details of pending applications are not
published until after Government has
taken a view thereon.
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Gas Agency Fraudulently obtained in
Jaunpur

4424, DR. AU. AZMI: Will the
Minister of ENERGY be pleased to

state :

(a) whether it is a fact thata gas
agency was fraudulently obtained in Jaun-
pur and the matter was brought to the
notice of Government ;

(b) if so, the details thereof ; and

(c) the action taken thereon 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISRA): (a) to
{c) A complaint that the income of the
selected candidate was more than the
minimum prescribed and hence he did
not meet the eligibility criteria was receiv-
ed. Investigations by the Oil Company
revealed that the Complaint was correct.
Before any action could be taken, one of
the aggrieved parties filed a suit in the
Court, both against the dealer selected
and the Indian Oil Corporation. As the
matter is subjudice, no final action has
yet been taken.

Supply of Kerosene Oil to Jammu
& Kashmir

4425. SHRI ABDUL RASHID KA-
BULI : will the Minister of ENERGY be
pleased to state :

(&) whether it is a fact that we have
fallen short of kerosene oil this year :

(b) if so, the reasons therefor ;

(c) the total quantity of kerosene oil
being supplied to Jammu & Kashmir
State from November 1983 to March
1984 ; and

(d) The total requirements of the
State for the commodity and actual sup-
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plies made so far in the current year
taking note of severe cold and acute
shortage of kerosene oil for cooking
purposes in the present season in Jammu
& Kashmir ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI ‘GARGI SHANKAR MISHRA) :
(2) and (b) As kerosene oil is a dcﬁc.nt
product, its demand in the country is
met by indigenous production and im-
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ports, as considered necessary from time
to time. .

(c) A total quantity of 4350 tonnes
kerosene oil per month has been allot-
ted to Jammu & Kashmir State for the
winter block comprising Nov. 1983 to
Feb. 1984. The allocation for March,
1984 has not yet been decided.

(d) The allocations and sales of kero-
sene oil made to Jammu & Kashmir State
during the current year, 1983-84 (April.
to Nov. 1983) are as under : ’

Month (Quantity in tonnes)
Allocation Sale
April, 83 2700 3000
June, 83 3100 3180
July, 83 3400 3890
Aug., 83 3360 3470
Sept. 83 3360 3941
Oct., 83 3360 3700
Nov. 83 4350 4606 (Provisional)
NABI AZAD): (a) and (b) Yes, Sir.

Legal assistance provided by States
to people

4426, SHRI ANANTHA RAMUll..U
MALLU : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that some
States are providing legal assistance to
the people ;

(b) if so, the names of such States
giving legal aid to people ; and

(c) the rules and regulations enacted
by State Governments that are being
followed in rural as well as in urban
areas in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
* COMPANY AFFAIRS (SHRI GHULAM

In accordance with the recommenda-
tions and model scheme evolved by the
Central Committee for - Implementing
Legal Aid Schemes, State Legal Aid and
Advice Boards have been constituted in
a number of States—Andhra Pradesh,
Gujarat, Haryana, Himachal Pradesh,
Karnataka, Maharashtra, Meghalaya,
Orissa, Punjab, Rajasthan, Tamil Nadu,
Uttar Pradesh, Sikkim and also in the
Union Territories of Delhi and Pondi-
cherry, for providing legal aid to the
indigent. The State of Madhya Pradesh,
Bihar and Karnataka have passed legisla-
tions for providing legal aid. The legal
aid scheme formulated by the Union
Territory of Arunachal Pradesh has been
approved by the Central Committee.
Further, steps are being taken by the
Central Committee for accelerating the
effective implementation of legal aid in
the North-Eastern Hill States. A volun-
tary organisation for giving legal aid in
Jammu & Kashmir has been set up
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under the guidance of the Central Com-
mittee. The legal aid scheme in the
State of Kerala is being implemented
under the directions of the Central Com-
mittee. In West Bengal, the State Legal
Aid Board has been registered at the
initiative of some leading lawyers there
and also under the instructions of the
Central Committee.

Even though legal aid is being given
in one form or the other by the rest of
the States and the Union Territories, the
Central Committee is taking steps to per-
suade them to follow the model scheme.

(c) Since the Rules and Regulations
enacted by the State Governments are
not available, steps are being taken to
procure the same. However, a copy of
the model scheme followed by the State
Legal Aid Boards is annexed herewith
for perusal. According to the Scheme,
no distinction is made in its application
to rural and urban areas.

Statement
Model Scheme for Legal Aid Programnie
WHEREAS article 39A of the Consti-

tution of India provides that the State
shall secure that the operation of the
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Tegal system promotes justice on a basis
of equal opportunity, and shall, in parti-
cular, provide for free legal aid, to
ensure that the opportunities for securing
justice are not denied to any citizen by
reason of economic or other disabilities,

AND WHEREAS, the State Govern-
ment has decided to establish a pro-
gramme for providing free legal services
to the weaker sections of the ecom-
munity ;

AND WHEREAS for the purpose of
effective  implementation of the legal
service programme in the State and for
certain other purposes, the Government
of ......c..........has decid:d to consti-

_tute the............ ...Legal Aid & Advice

Board, which would be incharge of setting
up, administering and implementing the
legal service programme in the State.

NOW THEREFORE the Government

[+ ] S HEREBY constitutes the
Legal Aid and Advice Board to be called
“The ...cc. ceeen.en Legal Aid and Advice

Board"” (hereinafter referred to as the
Board.)

Composition of the Board (1) The
Board shall consist of the following mem-
bers :—

1. Minister for Law and Judiciary

President.

2. A sitting Judge of the High Court, to be

nominated by the Chief Justice.

A sitting or retired Judge of the High Court
or a retired District Judge to be nominated
by the State Government with the concur-
rence of the Chairman, Committee for Im-
plementing Legal Aid Scheme and in case of
a sitting Judge, then also in consultation
with the Chief Justice of the concerned
High Court.

Advocate General

The Secretary to the Government, Law and
Judiciary Department.

One Member of Parliament, to be nominated
by the State Government.

Vice-President.

Executive
Chairman,

Member.

Member.

Member.
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10.

11.

12,

13,

14,

15.

One Member of the State Legislature to be
nominated by the Speaker,

Chairman of the ............ State Bar Council

President of the High Court Bar Association,
ex-officio, and two other representatives to
be nominated by the Executive Chairman.

One representative of Women, to be nomi.
nated by the State Government in consulta«
tion with the Executive Chairman.

One representative of Scheduled Castes, to be
nominated by the State Government in con-
sultation with the Executive Chairman.

One representation of Scheduled Tribes, to
be nominated by the State Government in
consultation with the Executive Chairman,

One representative of Industrial Labour, to
be nominated by the State Government in
consultation with the Executive Chairman.

One representative of Agricultural Labour, to
be nominated by the State Government in
consultation with the Executive Chairman.

A Judicial Offieer of the rank of District
Judge or Civil Judge or an Officer drawn
from the cadre of Deputy Secretaries of the
Law Department of Government, to be
nominated by the President in consultation
with the Chief Justice of the High Court in
case of a Judicial Officer and in consulta-
tion with the State Government in case of
Deputy Secretary to Government and in
both cases, also in consultation with the Ex-
ecutive Chairman,

2. While the office of the Esxecutive

Member.
Member.

Member.

Member.

Member.

Member.

Member.

Member.

Member-
Secretary.

cient cause to attend three consecutive
meetings of the Board or ceases to

Chairman is vacant for any reason, the
Advocate General ex-officio shall be the
Executive Chairman of the Board.

3. Te'm of Office of Members of the
Board—(1) The term of Office of a
Member of the Board, other than an
ex-afficio Member, shall be three years.

(2) If any Member referred to at
Serial Nos. (10), (11), (12), (13), (19,
and (15) in clause 2 fails, without suffi-

represent the interest for which he has
been nominated, he shal cease to bea
Member of the Board.

(3) The State Government shall have
the power to curtail the term of any
Member referred to at Serial Nos. (10),
1), (12), (13), (14 and (15) in clause 2,
at any time, if it finds that such Member
is not taking sufficient mterest in the
activities of the Board.
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(4) If any Member ceases to be a
Member of the Board for any reason,
the vacancy shall be filled up in the
same manner as the original appointment
and the person nominated will continue
to be a Member for the duration of the
term of office of the Member in whose
place he is nominated.

4. Pow:rs and functions of the Board—
(1) Subject to the general control of the
State Government, it shall be the duty of
the Board to take steps to establish a
legal aid programme in the State for
providing free legal services to the weaker
sections of the community in the State.
The State Board shall endeavour to
arrange for provision of free legal servi-
ces, including legal aid in any proceedings
in any court or before any public
authority, subject to the provisions of
any Scheme or rules framed by the
Board.

(2) The Board shall be in overall
charge of the administration on and
implementation of the legal services pro-
grammes in the State and shall in parti-
cular exercise the following powers
and perform the following functions,
ramely :—

(a) allot funds to the various Com-
mittees from out of the amount
placed at its disposal by the State
Government ;

(b) control, regulate and supervise
the working of the various Com-
mittees ;

(c) lay down policies and give gene-
ral or special directions to the
various Committees for the pro-
per administration and imple-
mentation of the legal service
programme and for proper and
adequate discharge of their duties
and functions ;

(d) call for an rececive from the
various Committees from time to
time such reports, returns and
information as may be considered
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necessary in regard to the admi-
nistration and implementation of
the legal services programme ;

prepare, consolidate and submit
to the State Government by the
first week of May every year a
general report regarding the
administration and working of the
legal services programme during
the previous financial year ;

encourage and promote concilia-
tion and secttlement in legal pro-
ceedings ;

promote legal literacy and creale
awareness amongst the weaker
sections of the community in
regard to the rights, benefits and
privileges conferred upon them by
social welfare legislation and
other enactments ;

enlighten the people in rural areas
about agrarian refaerms and faci-
lities made available to them by
the Central Government or the
State Government from time to
time and render legal services
where necessary ;

arrange for publicity of important
legislation concerning women,
bonded labour, industrial workers,
agricultural labour, tenants, agri-
culturists, Scheduled Castes and
Scheduled Tribes and other
weaker sections of the commu-
nity, as also legislation dealing
with social and economic re-
forms ;

render assistance to the members
of the weaker sections of the
society in complying with neces-
sary legal requirements in order
to secure the benefits under the
various schemes sponsored by the
Central Government for the wel-
fare of the public in general, or of
any section thereof ;
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organise legal aid camps for the
purpose of reaching legal services
to the weaker sections of the
community in rural areas and in
slums ;

arrange for holding Lok Nyaya-
layas in different areas for the
purpose of bringing about volun-
tary settlement of disputes ;

prepare a cadre of social workers
for para-legal services ;

help the various Committees to

set up legal service centres
within their respective jurisdic-
tions ;

encourage law colleges and law
faculties of Universities to set up
projects for giving free legal
service to the weaker sections of
the community and to help them
in running such projects ;

hold and conduct seminars, con-
ferences and campaigns for pro-
motion of the legal services pro-
gramme in all its aspects, includ-
ing creation of public awarerness
and participate in all activities
connected with the same ;

undertake and promote research,
experiment and innovation in the
areas of law affecting the poor
with the object of removing the
injustices from which the poor
suffer, bringing about fundamen-
tal institutional changes and
effectuating reforms in the law
with a view to making it serve the
interests of the weaker sections of
the community ;

submit recommendations to the
State Government regarding im-
provements in practice and pro-
cedure of the courts so as to
reduce the costs and delays in
litigation ;
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suggest and recommend to the
State Government such measures
of law reforms as it considers
necessary for the purpose of
improving the socio - economic
conditions of the weaker sections
of the community and making
social welfare legislation effective
for them and draw the attention
of the administrative bodies or
authorities to their grievances and
press for redress of such grievan-
ces ;

undertake socio-legal survey and
research into the life conditions
of the weaker sections of the
community with a view to as-
certaining their problems and
difficulties and determining how
far and to what extent social
legislation has been able to
achieve the objects and purpose
for which it was enacted and to
utilise social workers and the
student for the purpose ;

appoint expert committees for the
purpose of assessment and eva-
luation of the legal services pro-
gramme undertaken by the Board
and its various Committees ;

carry on such other activities as
are incidental and conducive to
the objects of the legal services
programme ; and

perform such other duties and
discharge such other functions,
for the purpose of effectively imple-
menting the legal services pro-
gramme, as the State Government
may direct.

Executive Committee-——(1) There

shall be an Executive Committee of the
Board consisting of the Presideat, Vlce-
President and the Bxecutive Chairman of

the Board,
Chairman of the State Bar Council,

the
the

the Advocate General,

representatives of Women on the Board,
one of the persons co-opted on the Com-
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mittee for Implementation of the Legal
Aid Scheme (hereinafter referred to as the
Central Committee) for the State and the
Member Secretary. The Chairman of
the Central Committee will be ex-officio
member of the Executive Committee.

(2) The Executive Committee shall
have power to co-opt not more than two
members.

(3) 1he Executive Committce shall be
the executive arm of the Board and shall
exercise all the powers and perform all
the functions of the Board subjsct to
any directions which may be given by
the Board from time to time in that be-
haif. ’

6. Committees- The Board shall con-
stitute Legal Aid Committees in the cities
(33 J N and at the district
and taluka tehsil headquarters, in accor-
dance with such scheme or schemes as
may be framed by Becard in that behalf
with the approval of the State Govern-
ment.

7. Advisory Council, etc.—(1) The State
Government shall constitute an Advisory
Council, of not more than six persons,
for the purpose of advising and assisting
the Board in the establishment, adminis-
tration and implementation of the legal
services programme in the State.

(2) The Board shall have power to
invite any person to attend and participate
in its proceedings.

8. Honorarium to Executive Chairman—
The Executive Chairman shall be paid a
fixed honorarium of such amount not
exceeding Rs...............per month in the
case of retired Judge of the High Court
and not exceeding RS......... . ceeeeenns per
month in the case of retired District
Judge :

Provided that, the amount of honora-
rium shall not exceed the difference
between the amount of the salary last
drawn by the Judge of the High Court,
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or as the case may be, the District Judge,
and the amourt of pension and pension
equivalent to decath-cum-retirement gra-
tuity admissible to him.

9. Honoraria—(1) The members of
the Board, other than the Member-Secre-
tary, shall not be entitied to any remu-
neration ;

(2) The members of the Board who
are nominated from amongst the Mem-
bers of Parliament and the State Legisla-
ture shali be paid travelling and daily
aliowances as may be admissible to them
in their respective capacities as Members
of Parliament or the State Legislature, as
the case may be.

(3) The ex-officio members shall be
entitled to travelling and daily allowances
according to the rules applicable to them.
The members shall be paid travelling and
daily allowances as admissible to Grade 1
Officers of the State Government under
the normal rules.

10. Member-Secretary—(1) The Board
shall have a wholetime Member-Secretary,
who shall be either a judicial officer of
the rank of District Judge or Civil Judge
or an Officer, drawn from the cadre of
Deputy Secretaries to Government. He
shall be responsible for the custody and
management of the properties and funds
of the Board and for the maintenance of
true and proper accounts of the Board
and he shall get them audited and checked
periodically.

(2) The Member-Secretary shall  dis-
charge such other duties and functions
as the Board at the Executive Com-
mittee may, from time to time, assign to
him.

11, Staff of the Board—The staff which
may be sanctioned to the Board will be
on deputation with the Board and will
be under the administrative control of
the Executive Committee while on depu-
tation.
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12. Funds of the Board—(1) The State .

Government shall,  under appropriation
duly made by law in this behalf, place
at the disposal of the Board, from time
to time, the necessary amounts for
implementation of the legal aid program-
me.

(2) The Board shall also be entitled
to receive and accept donations and grants
to its legal aid programme.

(3) The costs, charges and expenses
which may be recovered as a result of
legally aided litigation and all other
amounts received by it shall be credited
to the State Government.

(4) The Board shall out of the
amount placed at its disposal by the State
Government make available necessary
finances to the various Committees in
such manner and to such extent as it
thinks reasonable.

(5) The Board shall maintain true
and proper accounts of the receipts and
disbursements of all amounts placed at
its disposal by the State Government,
The accounts of the Board shall be audi-
ted in such manner as the State Govern-
ment may determine.

13. Eligibility for free legal aid -
(1) Every citizen whose income from all
sources does not exceed Rs. 5,000/- per
anoum shall be eligible for free legal
services.

(2) This limitation as to income shall
not apply in cases of disputes where one
of the parties belongs to Scheduled Castes,
Scheduled Tribes, Vimukta Jatis and
Nomadic Tribes or is a women or a
child.

(3) The Board and the Committec
constituted by it may suo motu or an
application made in that behalf by the
opposite party, withdraw the grant of free
fegal services to an aided person, if it
is found that such person has adequate
financial resources to meet the cost of
such legal services. )
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(4) Notwithstanding anything contai-
ned herein, the Board may itself initiate
proceedings or grant aid—

(a) in cases of great public impor-
tance; or

(b) in a test case the decision of which
is likely to affect cases of -nume-
rous other persons belonging to
weaker sections of the commu-
nity ; or

(c) in a special case which, for reasons
to be recorded in writing, is con-
sidered otherwise deserving of
legal aid.

14, Headquarters of the Board—
The Office of the Board and the Executive
Committee shall be located in.....eceonvenee
and the State Government shall provide
suitable office accommodation and
adequate staffl for carrying out the
functions of the Board and the Executive
Committee.

15.  Decision by Majority—All ques-
tions at any meeting of the Board shall
be decided by majority of the members
present and voting and in case of a tie,
the person presiding shall have a second
or casting vote.

16. Continuance of existing schemes—
The existing Legal Assistance Schemes for
Backward Classes and members of the
armed forces of the Union and low
income ex-servicemen which are in force
and more favourable to them shall be
continued.

17. Power to frame scheme and to
make rules and regulations—(1) It shall
be competent for the Board, with the
approval of the State Government, to
frame necessary scheme, from time to
time providing for the constitution of
legal aid committee, prescribing the con-
ditions under which such committees
shall function, laying down the procedure
and mode of selection of advocates for
providing legal services and the remunera-
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tion to be given to them and providing
for all other matters which are necessary
for effective exercise of its powers and
performance of its duties under this
Government Resolution.

(2) It shall also be competent for the
Board, with the approval of the State
Government, to frame rules and regula-
tions for the purpose of establishing and
operating the legal services programme in
the State and for regulating its own pro-
cedure.

(3) The State Government may accord
its approval to any scheme, rule or
regulation or any amendment thercof
made by the Board under this clause
without any modification or subject to
such modifications as it may consider
proper or return such scheme, rule or
regulation or the amendment thereof to
the Board for modifying the same in such
manner as the State Government may
direct.

(4) If it appears to the State Govern-
ment that it is necessary or desirable for
carrying out the purpose of this Reso-
lution :—

(a) to make any scheme in respect
of matters specified in clause (1)
or to amend any scheme made
by the Board under that clause,
or

(b) to make any rule or regulation in
respect of matters specified in
clause (2), the State Government
may call upon the Board to make
such scheme, rule or regulation
or amendment within such time
as it may specify. If the Board
fails to make such scheme, rule or
regulation or amendment within
the time as may be so specified,
the State Government itself may
make such scheme, rule or
regulation or amendment and the
scheme, rule or regulation or
amendment so made shall be
deemed to have been made : by
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the Board under clause (1), or as
the case may be, clause (2).

Satellite Telecommunication Facilities
for Telephonic Communication

4427, SHRI LAKSHMAN MAL-
LICK : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Government propose to
provide satellite teclecommunication faci-
lities for the people inside the country
for telephonic communication in case
there is a failure or delay in trunk call
system; and

(b) if so, what are the details there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Satellite
telecommunication facilities within the
country are for long distence and to
inaccessible places where other mcans of
communication cannot easily be provided.

(b) 28 earth stations and one road
transportable terminal are operational,
Two air transportable terminals are
expected to be operational by mid 1984.

Complaints of Restricted Trades
Practices by TV Companics

4428 SHRI BABURAO PARAN-
JPE : Will the Minister of LAW JUS-
TICE AND CAMPANY AFFAIRS be
pleased to state :

(a) whether Monopolies and Restric-
ted Trade Practices Commission has rece-
iyed any complaints regarding restrictive
trade practices in the TV industry from
certain consumers or their organisations,
if so, the details thereof; and

(b) the action taken by the MRTP
Commission has taken on the said com-
plaints till date and the time by which
the matter will be finally settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) The Mono-
polies and Restrictive Trade Practices
Commission has received on 5.12.83 a
complaint filed under Section 10(a) (i) of
the MRTP Act. 1969, for and on behalf
of the Volunteer Orgaanisation for the
Interest of Consumer Educatson sup-
ported by 29 consumers, It has been
alleged in the complaint that the Television
manufacturers and dealers are indulging in
the practice of tying sales of televisions
with the after sales service, It has fur-
ther been alleged that Television manu-
facturers have voilated the undertaking
given by them to the Government *that
the retail price of Colour-TV set marke-
ted by them would not exceed Rs. 7,500/-
(turret tuner) and Rs. 8,000 - (electronic
tuner)”, inclusive of guaraniee/warranty
and Sales tax in Delhi. 1t has also been
alleged that some Television manufac-
turers were charging service and handling
charges or were charging considerable
amount as *‘Extended Service.”

{b) The MRTP Commission is direct-
ing preliminary investigation into the
matter,

Companies not Paying Dividend to
Shareholders

4429, SHRI K. PRADHANI : Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether under the present cor-
porate set-up the gap between corporate
ownership and management has been stea-
dily widening;

(b) whether the controlling interests
have been reduced to small minority
owners in most of the large companies
and even then they continue firmly to
occupy the driving scat in nearly all such
companies and they are mostly appropria-
ting the resources to their own and their
selected few favourities advantage;

(¢) whether as high as 40 per cent of
companies listed on Stock Exchanges in
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India are currently not paying and divi-
dend to the shareholders; and

(d) if so, what reforms Government
propose to make in the existing law to
correct the prosent situation and put a
check on the minority owner-manager’s
mis-spending of shareholder’s money and
the transformation of the boards of dire-
ctors from rubber-stamp bodies into
independent, active and professional
bodies?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD) : (a) and (b)
Information sought for : regarding widen-
ing of gap between corporate ownership
and management calls for- a comprehen-
sive analysis of the shareholding pattern
of all the non-Government public Ltd.,
companies at work numbering as many
as 12,000 at present. This would require
examination of the annual return of these
companivs, which would be highly time-
consuming, since these are filed with the
Registrar of Companies where acompany
is registered. However, information on
any individual company, as may be desi-
red, can be collected and furnished,

(¢) A quick study of the companies
listed on Bombay and Calcutta Stock
Exchanges which declared dividend during
July °82 to June '83 has rovealed that
around 299 of them skipped dividend.

(d) The Companies Act, 1956, con-
tains a number of provisions for thq pro-
tection of the interests of shareholders;
for ordering inspection, investigation, and
special audit; for checking misfeasance,
mis-management, fraud and breach of
trust; as well as for appointment of
Government Directors, if circumstances so
warrant. The Act also contains provi-
sions for regulating managerial appoint-
meats and remuneration, keeping in view
the professional qualifications and expe-
rience of the persons considered for
appointment.
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Promotion of Maill Accounting Assistants
in P & T Department :

4430. SHRI KRISHAN CHANDRA
PANDEY : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that during
fifiies and sixties, some of the postal staff
were brought to Posts & Telegraphs
Department for ancounting works and
they were not taken into Secretariat ser-
vice, but given ex-cadre status and they
have not been given any chance of
promotion;

(b) whether it is also a fact that the
Third Pay Commission gave these people
a chance of promotion and elevated them
to Mail Accounting Assistants and also
brought them to the status at par with
Secretariat staff but there is no promo-
tional avenue for them:

© if 'so, whether Government pro-
pose to give them promotion to the grade
of Section Officer (Ex-cadre); and

(d) if not, the reasons thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a)and (b)
As a result of centralisation of Air Mail
and surface Mail Accounting work, initially
handled in the different Postal Circles, in
the P & T Directorate, the staff of the
lower formations was brought on transfer
to the Directorate. They were not inc-
luded in the strenth of Central Secreta-
riate Service (C.S.S.) Cadre as CS.S.
rule did not permit it. In accordance
with recommendations of Third-Pay-
Commission it was decided that :

(i) The mail accounting staff should
&be of two pay scales y;z. 330-560
425-800, the posts in the lower
scale being designated as Mail
Accounting Clerks and the posts
in the higher grade as Mail Acco-
unting Assistant;
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(i) No more field staff should be
brought into Directorate to fill up
future vacancies.

(iii) The present incumbents should not
be ineluded in C.S,S, Cadres. The
Mail Accounting Clerks’ and
Mail Accounting Assistants Cad-
res should be declared as dying
cadres. Future vacancies should
be filled up by C.S.S. staff by in-
cluding the posts in C.S.S. Cadre.

(iv) Adequate number of higher posts
should be created to provide just-
ified promotional avenue to the
present M A.Cs. and M.A.Ss.

1 post of Junior Accounts Offi.
cer of DAA Section was con-
vertéd in 1980 to that of Jr. Mail
Accounting Officer in the scale of
Rs. 550-900. to provide promo-
tional avenue for Mail Account-
ing Assistants, on an experi-
mental basis. One more post of
Jr. Mail Accounting Officer has
been recently created by upgrad-
ing one post of Mail Accounting
Assistant.

(c) and (d) The present incumbents
of the posts cannot be promoted to the
Grade of Section Officer as C.$.S. Rules
do not permit it.

Upgrading of sub-Post Offices to
Head-Post Oftices

4431. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether the P&T Department
has decided to give the co-efficient
of a Sub-Post Office to every seven
branch offices attached to a Head
Post Office for calculating the work
load to upgrade S.P.0s. to Head Offices
and also for creating new postal divisions
by bifurcating the existing Postal Divi-
sions ;

(b) if so, the date with effect from
which this decision has been implemented;
and
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{©) if not, the likely date by which a
decision to this effect will be taken and
implemented ?

" THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS/
{SHRI VIJAY N. PATIL) : (a) 7 Branch
Offices directly in account with a Head
Post Office are taken as a Sub Office
while upgrading Sub Post Offices to Head
Offices only.

(b) 12-8-1983.

(c) In respect of bifurcation of exist-~
ing Postal Division, each Branch Office is
given the prescribed Co-efficient for cal-
culating workload in accordance with
norms faid down in consultation with
Staff Inspection Unit of Ministry of
Finance. There is no provision under
tiiese norms for treating 7 Branch Offices
as equal to one Sub Office.

[mplemeitation of Coal Mining projects
in West Bengal

4432. SHR1 KRISHNA CHANDRA
HALDER :  Will the Minister of
ENERGY be pleased to state :

(a) whether fourteen coal
projects sanctioned for
under Eastern Coalfields Ltd. in West
Bengal have so far been implemented ;

mining

(b) if so, the details of these fourteen
coal-mining projects with the sanctioned

implementation -
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cost and anticipated prodhction c&pacit’y
of each of these projects With the lo-
cation ;

(c)  the details of the reasons of nona
implementation of the projects, project~
wise and ‘action taken in each of the
projects till date with the result achieved :
and .

(d) the details of the target made for
completing cach of these projects ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN Ti:g
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH): . (a) to (d) The con-
struction work in 14 schemes of Eastern
Coalfields Ltd. in West Bengal, though
actually taken up was continued. Twelve
schemes had to be discontinued due to ob-
struction created by local people demand-
ing employment. The matter was taken
up by Coal India Limited with the
Government of West Bengal for starting
work on these projects and an agreed
basis for employment of local people in
Eastern Coalfields Ltd. projects in addi-
tion to the surplus workers already avail-
able in the company, was arrived at with
the approval of the Central Government.
Since then the work on some of these
projects has commenced. In the case of
one project the site was not made avail-
able and in another project sanctioned
during the current year, the work will be
taken up after the approval of the
Annual Plan 1984-85. g

The details of these fourteen schemes
are as follows :-

S. Name/Location Sanctioned Capacity
No. cost (in million Tonnes/
year)
(Rs. in crores)
1 2 3 4
1. Bansra OC 2.75 0.20
2. Nakrakonda Exp. 3.78 0.21
3. North Searsole 3 & 4, 5 & 6,
7 & 8 Incline. 9.92 i,16
4. Ningha No. 4 Incline 15.25 1.60
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1 2 3 4
5. Bhanora West Block 0.96 0.36
6. Bansra Purandip Incline. 0.73 0.15
7. East Churulia Incline 0,58 0.10
8. Dabor ¢C’ Seam Incline 0,44 0.06
9. Adjoy-II 0.94 0.23
10. Reopening of Churulia Seam 0.27 —
11, Gourandih No. 8 Incline 0.'8 0.09
12, Dabor Special Seam Incline 0.67 0.12
13, Palerband OC 1.95 0.24
14, Seetaldheme OC 9.66 0.40

Manufacture of modern push button
telephone instruments

4433. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) what contribution can be made
by the Research and Development of
Indian Telephone Industries, Bangalore,
the Department of Electronics and also
other sources in the country in the manu-
facture of modern telephone instruments ;

(b) Goveroment’s plans and decisions
in this regard to meet the requirement of
n odern push button telephone instru-
ments including replacement of the old
and obsolete ones over the period 1983 to
1990 ; and

{¢) the progress in the first six
months in 1983-84 in response to Govern-
ment’s decisions in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N.GADGIL): (a)to (c) The
R & D Unit of 1.T.I, Bangalore has
been working on developing an improved
version of telephone instrument with a

view to making the same refiable. The
latest version of the telephone instrument
under production in Indian Telephone
Industries is the 677 type, which has been
jointly developed by the Telccommunica-
tion Research Centre of P & T Depart-
ment and Indian Telephone Industries.

With a view to meet the increasing
demand and introducing modern produc-
tion process for the manufacture of tele-
phone instruments; it has been decided to
augment the manufacturing capacity of
the Bangalore and Naini Units of ITI to
5 lakh telephone per annum at each of
these places with foreign collaboration.
The telephones so manufactured will be
partly with rotary dials and partly with
push-button dials. The Department of
Electronics has recently set up a working
Group to consider coordinated purchase
of technology for manufacture of electro-
nic telephones and related special purpose
components in the State Electronics
Corporations.

Setting up of TV Relaying centre
at Tirupati

4434, SHRI PASALA PENCHA-
LAIAH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :
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(a) whether there is a proposal to set
up TV relaying station at Tirupati in
Andhra Pradesh ; and

(b) if so, the latest position and when
it is going to be set up ?

.,THE DEPUTY MINISTER IN THE
MINISTRY , OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b) Yes, Sir. A
Low Power TV transmitter is being set up
at Tirupati in Andhra -Pradesh, Site for
the relay centre has been finalised and
transmitter and other necessary equipment
ordered. TV Relay centre at Tirupati is
expected to be commissioned during 1984.
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Production of ration card for issuing
new or transferred Gas connection

4436, - SHRI HIRA LAL R. PAR-
MAR : Will the Minister of ENERGY
be pleased to state : :

(a) whether in Delhi L.P.G.’ distribu-
tors still insist on production of ration
card by the consumer while issuing new
or transferred LPG connection ; and

(b) if not, the documents, which can
alternatively be produced as proof of resi-
dence for getting new or transferred LPG
connection ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISRA): (a) and
(b) - No, Sir. While taking delivery of
a LPG connection, in the absence of
ration cards, a customer can produce any
other proof of his residential address, by
furnishing rent receipt, a certificate from
his/her employer, Passport, ownership
agreement or House Tax Receipt ete,
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(1) T AR ¥ F@ Afosm
deai & awmsa ¥ a€ @, A afz &,
ar 3% F afeny farer § 7

|9 HATY § Iq |« (7 faww
gao qifew) @ (%) Srah

(&) S WEAT FT WA W
THIT & 1 —

(vw) qaiig aforsy R samw
HET ¥ AYeT § EITAE
dl F1 gIEIT AT FT
g 9 B HT §F 7
g gaTAl F PATTH F
FR A .

(3Y) arzarT aifasg & g@T
Ted & A1 # FWAIT
QAIHT FT A T FI 9T
drRTEaT sfaa &
fraar s § gz s
FIA F I N

T o fafaazal 1 AragT-
qg% s v af A @ wmel H
gia wrEar A T |

() gl W gAY H AgREF
FLEATTH o arforsq ST g
HEH AU ® F19  20.8.83 HI
=T & | AT F gEEAT YA Fi
gare & fag aforsa sea gru 9o
7 el X g wear A ag

Exploitation of Apprentices by the
Employers

4438, SHRI R.N. RAKESH : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :
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(@) whether most of the employers ex-
ploit the apprentices appointed by them
for one year under the Apprenticeship
Act, by way of taking from them for
more work than their regular employees
and not paying overtime allowance to
them for the overtime work ;

(b, whether the stipend of Rs. 300
per month paid to the apprentices does
not commensurate with the heavy work
done by them ;

(¢) if so, whether Government pro-
pose to raise the rate of stipend for at
least skilled apprentices from Rs. 10 per
day to Rs. 20 per day in view of the
fact that even a non-skilled labour
charges Rs. 20 per day particularly in
urban areas ; and

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1I VEEREN-
DRA PATIL) : (a) The Apprenticeship
Rule prescribe the weekly hours of work
and therefore no employer can ask an
apprentice to work beyond that. Further,
the Rules also prohibit an employer from
engaging the apprentice for training bet-
ween 10.00 p.m, and 6.00 a.m. except
with the approval of the Apprenticeship
Adviser who gives the same only, if he is
satisfied that such wark is in the interest
of the training of the apprentice, Hence,
the question of paying overtime does not
arise.

(b) to (d) An apprentice is one who
learns the trade during the training period
and, therefore, he can not be categorized
as a werker. Hence, the stipend paid to
the apprentice is not a wage and cannot
be related to the work done by him as a
trainee or the wage paid to a regular
worker. The rate of stipend is periodi-
cally revised and it was enhanced last
only Rs. 25.1,1982.
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Reservation for SC/ST in T.V. Centre
and AIR Station in Tamil Nadu

4439, SHRI THAZHAI M. KARU-
NAMITHI : Will the ' Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether it is a fact that Govern-
ment orders providing reservation for
Soheduled Caste/Scheduled Tribes officials
at the time of initial recruitment, promo-
tions and at confirmatioh stage are not
being followed both in T.V. Centre and
All India Radio in Tamil Nadu,
from the date of issue¢ of this orders, if
so, the reasons thereof ; and

(b) if followed, Cadre-wise and year-
wise details thereof 7 °

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (@) and (Bb) Instructions for
providing reservation for Scheduled
Castes have been in force ever since
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Independence. - After the Cohstitution
was promiulgated, feservation was extén-
déd for Scheduled Tribes also. Theése
orders are constantly reviéwed and suit-
able instructions and clarificdtion are
issued by the Depdttmetit of Personnel
and Administrative Reforms. The
details are availablé id the published
book entitled Brochure on reservation
for Scheduled Castes and Schedulad
Tribzs in the service.

These orders and procedures laid down
theréin ate dualy comiplied Wwith by All
India Radio Stations/Offices in Tamil
Nadu region ‘and Doordarshan Kendra,
Madras.

Year-wise information regarding the
appointments made in tertds of such
orders from thd irceptibn is not readily
available. Howevef, information regard-
ing the appointiments, including promo-
tions made during the Jast 6 years
preceding to 1983 in All India Radio
Stations/Offices in Tamil Nadu region
indicating the total appointments made
and those of Scheduled Castes and
Scheduled Tribes is appended :

1. Total recruitment/
promotions made.

2. Scheduled Castes.
3. Scheduled Tribes.

Group C Group D Staff Artists
238 107 42
51 4 6
i8 4 1

Similar information in respect . of

Doordarshan Kendra, Madras will be collécted and

laid on the Table of the Sabha in due course.

Workers Affected by Lock-outs

declining over the years, the nushiber of
workers affected in strikes has been

4440 SHRI SANAT KUMAR increasing;
MANDAL Will the Minister of
LABOUR AND REHABILITATION be (®) ifso, the estimated number of

pleased to state :

(a) whether despite the fact that the
pumber of strikes has been progressively

workers State-wise, who- were affected by
such strikes during the last one year
and the man-days lost,- sy per itiforma-
tion available with his Ministry;
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(¢) whether his Ministry have made
any analysis of the workers being thrown
out on small pretexts by the employers by
declaring lock-outs or forcing the workers
to go on strike by not paying them their
proper dues or victimizing them;

(d) if so, the outcome thereof: and

(¢) what further measures he proposes
to suggest to the State Governments to
improve employer-employee relations and
prevent indiscriminate lay-offs, retrench-
ment or forcing the workers to go on
strikes 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) No, Sir. The number
of workers affected by strikes has also
declined from 1.66 million in 1980 to
1.26 million in 1981 and 1.21 million in
1982, Figure for 1983 (up to September)
is 0.87 million (provisional).

(b) A statement showing State-wise
number of workers affected by strikes and
the number of mandays lost due to them
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during

1983  (January-September) is
attached. ‘

(c)and (d) A cause-wise analysis of
industrial disputes shows that lockouts
and strikes have generally been due to

disputes over wages and allowances,
personnel and retrenchment indiscipline

and violence etc.

(e) With a view to developing recip-
rocal relationship between employers-
employees, the Industrial Disputes Act,
1947 provides for the participation of
elected representatives of workmen in
bipartite Works Committees in Industrial
Under-takings employing 100 or more
workmen. :

Under the existing provisions of the
Industrial Disputes Act, 1947, prior per-
mission of the appropriate auihority is
required for lay-off and retrenchment. The
Industrial Disputes (Amendment) Act,
1982 by extending this scope to cstablish-
ments employing 100 or more workers
would further reduce the incidence of
retrenchment and lay-off.

Statement

Statement Showing the No. of Workers Affected and No. of Mandays Lost due to
Strikes during 1983 (Upto Sep1.) State-wise

Name of States/Union

No. of workers involved

No. of mandays lost

Territories (in’000) (in"000)
®) (P)
1 2 3
Andhra Pradesh 88 255
Assam 3 1
Bihar 95 348
Gujarat 13 157
Haryana 4 ' 175
Himachal Pradesh v
» ]

Jammu & Kashmir
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1 2 3
Kamnataka 17 245
Kerala 13 543
Madhya Pradesh 80 436
Maharashtra 216 13223
Manipur ' - 3
Meghalaya .ee wee
Nagaland - .
Orissa 10 2
Punjab 83
Rajasthan 13 32
Sikkim .ee
Tamil Nadu 9 e
Tripura -eee
Uttar Pradesh 34 283
West Bengal 217 e
Andaman & Nicobar 1 2
Arunachal Pradesh —_ -
Chandigarh | 1
Dadra & Nagar Haveli ‘ . -
Delhi 4 198
Goa, Daman & Diu * 17
Lakshadweep oee e
Mizoram .
Pondicherry 2 2
TOTAL 871 17985

® = Provisional.
) = Nill.
G.) = Not available.
™ = Below 500

NB = Totals may not necessarily tally due to rounding of figures.
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Action Plan 1983—93 for Removal of
Rural Unemployment

4441. SHRI MANMOHAN TUDU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether an Action Plan ( 983-—93)
by some eminent economists, journalists,
academicigns and social workers has been
released aiming at removal of unemploy-
ment in rural India;

(b) if so, the details of the action
proposed by the above section of people;
and

(c) when it is expected to be imple-
mented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) to (¢) A publication
titled ‘‘An Action Plan : 1983--1993 for
‘Removal of Unemployment in Rural
India” prepared” in discussion—at two
Conferences, one at Sabarmati and the

other at Mount Abu” has been published

by Sarvashri Vadilal Lallubhai Mehta,
R. T. Popawala, Tarlok Singh and ten
others, This Plan of Action is, according
to the authors, ‘‘addressed to all citizens
of India, but particularly to those with
skills and resources, or who can organise
voluntary work in a non-violent, self-
reliant, but effective manner™.

The Plan has focussed attention not on
the whole range of activities embodied in
the National Fjve Year Plan but on
employment possibilities in the rural areas
and the resources required for their
fruition. The possibilities explored con-
cern'a few selected areas of economic
activity, namely, cattle breeding and dairy
development spinning on ambar charkha
and other village industries, agriculture,
especially dry farming, etc.

The areas dealt with in the Action
Plan are those wwich have already
received attention in the Sixth Five Year
Plan, which is already under implemen-
tation,
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Setting up of Gas based Fertilizer Plant
in Vid‘rbha Region, Maharashtra

4442. SHRI BALASAHEB. VIKHE
PATIL : Wijll the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether Government of Maha-
rashtra have suggestced to Central Govern-
ment for setting up a  gas-based
fertilizer plant in the Vidarbha Region of
Maharashtra;

(b) if so, whether the proposal has
been considered; and

(c) if so, the outcome thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH): (a)
Yes, Sir.

(b) and (¢) At present, thc Central
Government do not have any scheme for
setting up additional gas-based fertilizer
plant in Maharashtra, apart from the
Thal project which is already under
construction. However, if more gas
would be available from the Bombay
High than what is presently estimated,
the question of locating a plant in the
Vidarbha region could be kept in view,
taking into account among other things,
the demand for fertilizer during the
Seventh Five Year Plan.

Telecasting of Cultural Programmnes
of Various States in National Pro-
grammes of T.V.

4443, SHRI JITENDRA PRASAD :
Will the Minister of INFORMATION
AND BROADCASTING be pleascd to
state :

(a) the. names of the States, folk-
dances and cultural programmes of which
were telecast from the various television
centres under the national programme
alongwith the number and duration of
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such programmes, during the last one
year;

(b) whether remote hilly and back-
ward areas of the States like Himachal
Pradesh is onc of such States which has
been completely ignored in the matter
of telecasting cultural programmes and
folk dances/songs under the national
programmes; and

(c) ifso, the steps taken or being
taken to ensure the coverage of cultural
programmes of such States particularly
Himachal Pradesh, in the National pro-
grammes of TV in proportion to the
number of programmes allotted to other
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) Information is being collected and
would be laid on the Table of the
House.

(b) No, Sir. Five programmes from
Himachal Pradesh have been included in
the National Programme during the last
one year consisting of a duration of 110
minutes,

(c) National Programme has been
designed to include programmes from all
the States. It is our continuous endea-
vour to give coverage to representative
programmes from all the states within the
constraints of time of the National
Programme.
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T.V. Holders required to pay’
T.V. Licence free for 1984

4445, SHRI S.T.K. JAKKAYAN :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether 2 black- and white T.V.
holder is required to pay T.V. Licence fee
for 1984 in case of non-use of the T.V.
on its being discarded or its going out of
order and being beyond repairs ;

(b) if so, the rs=asons therefor and
under what orders ;
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(c) the relief he proposes to give to
those whose T.V. sets are not used at all
being out of order and beyond repairs ;
and

(d) whether any procedure has been
laid down in this behalf ; if so the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
"(SHRI VIJAY N. PATIL) : (a) The
licences in respect of T. V. sets which
have become permanently incapable of
being used are not required to be
renewed.

(b) Does not arise.
(¢) Does not arise.

(d) Rule 20 of the Indian Wiieless
Telegraphy (Possession) Rules 1965 laid
down that no licence is necessary 1n
respect of Wircless set (including T.V. set)
which the licensing Authority or the
officer authorized by him for the purpose,
has certified 10 have become permanently
incapable of being used. Licences for
such T.V. sets will be cancelled on appli-
cation by the licensee, by the Post Otlice
where the licence stands.

Promotion of Producers, Deputy Chief
Froducers and Chief Producers
in ALR,

4446, SHR1 MOHAMMED ASRAR
AHMAD : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the number of Producers, Deputy
Chief Producers and Chief Producers
working in All India Radio ;

(b) how many among those, have
completed 25 years service as Staff Artiste
in ALR.;

(c) in which grade, these Chief Pro-
ducers and Deputy Chief Producers were
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placed on 1 October, 1964, when the fee
scale of staff Artiste was introduced in
A.LR.;

(d) whether it is a fact that these
specialists have not got adequate promo-
tion in comparison to regular Programme
personnel ; and

(¢) whether Government propose to
consider their case for promotion before
implementing the new scheme, if
any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) As on 31.3,1983, the
following is the number of Producer,
Deputy Chief Producers and Chief Produ-
cers working in All India Radio :—

Producers 191
Senior Producers .33
Deputy Chief Producers 4
Chief Producers 4
(b) 38

(¢) Out of the 8 Chief Producers and
Deputy Chief Producers as above, 4 were
working as Assistant Producers in the fee
scale Rs. 280-575; 2 were Producers in
the fee scale Rs. 425-770; 1 was a Script
Writer (Senior) in the scale Rs. 425.625
and 1 was not in position in the All India
Radio then.

(d) The Staff Artists are contract
employees and are in a different stream
and cadre; a comparison of their pros-
pects with regular Programme Cadre will
not be appropriate.

(¢) This will depend upon the provi-
sions in the recruitment rules and the
availabilities of vacancies.
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Mamorandum by Central Trade Unions
of Rehabilitation Industrial Corporation
Calcutta

4447. SHRI R. P. DAS : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state @

(a) whether Government have received
a memorandum dated 17 November, 1983
jointly submitted bv five Central Trade
Unions of Rehabilitation Industrial Cor-
poration, Calcutta ;

(b) their demands and suggestions ;
and

tc) the steps Government are propos-
ing to take their demands and sugges-
tions ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN.-
DRA PATIL) : (a) Yes, Sir.

(b) The main demands/suggestions of
the Labour Unions are as follows :—

(1) Non-supply of raw materials to
the production units due to
paucity of funds and thereby
deterioration in the working of
the Rehabilitation Industries
Corporation as compared to
the achievements made during
1982.83.

(2) Revival of 1980 ““7-Man Com-
mittee™,

(3) Non-payment of statutory dues by
the Corporation.

4 .

() The Government of India have
already released working capital loan of
Rs. 36.00 lakhs to the Corporation in
October, 1983 for supply of raw materials
etc. to the production units of the Cor-
poration. In addition, cash credit limits
‘upto about Rs. 2,66 crores have also been
approved to enable the Corporation to
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avail ‘of finance from the Commercial
Banks. The corporation has been supply-
ing raw materials to the production units
depending on the orders received and
the capability of the units to sell th
products. i

The *7-man Committee® referred to in
the Memorandum, was set up by Govern-
ment on 7th March, 1980 and the reports
of the members of the Committee were
received on 29th July, 1980. The question
of revival of this Committee, at this stage,
does not arise.

As regards the aquestion of payment
of statutory dues by the Corporation, the
management of the Corporation has
already been requested to take necessary
steps for clearing the dues.

Pulse Code Modulation Svstems °
Manholes in Delhi Telephone
network

4448. SHRI N. DENNIS : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government are aware
of the Pulse Conde Modulation (PCM)
Systems manholes in Delhi Telephone
Network is prone to flooding during
the rainy season and thereby give poor
performance between one place to ano-
ther; and

(b) whether suitable arrangement has
been made to improve the junction work-
ing by constructing PCM Repeater hous-
ing above the ground ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yeos.
Sir. However, repeaters installed in the
Pulse Code Modulation manholes ar:
pressurised and water ccnnot enter the
repeaters affecting performance.

(b) In view of ‘A’ above the question
does not arise. However, in certain cases
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Pulse Code Modulation repeater housing
catinets have been constructed above
the ground to suit the specific situa-
tions.’
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Sneaking of Nurses from Kerala to
Saudi Arabia

4450. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :
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(a) whether Government have infor-
mation relating to sneaking of nurses
from Kerala to Saudl Arabia forged
immigration certificates and with under
qualifications ;

(b) whether it is a fact that private
recruiting agency has collected huge
sum from each such recruitment ;
and

(c) if so, the details with the reaction
of Government thereon ?

THE MINISTER OF LABOUR
AND REHARILITATION ( SHRE
VEERENDRA PATIL ) : (a) No,
Sir.

(b) A few complaints from individuals
were received in this regard. These
complaints have becn roferred to the
Police.

(¢) The Delhi Police have registered
a case under the Indian Penal Code and
the Emigration Act,

Non-depositing of statutory contribution
to Provident Fund and ESIC by Bengal
Chemicals & Pharmaceuticals Ltd.,
Calcutta

4451. SHRI SATYASADHAN
CHAKRABORTY : Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state :

(@) whether it is a fact that the
statutory contribution to Provident Fund
and ESIC have not been deposited:for
the last couple of months by ths mana-
gement of the ‘Bengal Chemicals and
Pharmacegutjcals Ltd., Calcutta ; and

(b) if so, the reaction of Government.
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND.
FERTILIZERS (SHRI R.C. RATH) :.
(a) and (b) It is a fact that due to
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difficult ways and means position there
have been delays in the depositing of
Provident Fund and ESI contributions by
thie Bengal Chemicals and Pharmaceuti-
cas Limited, Calcuita. Government have
becn assisting this undertaking to improve
its ways and means position. It is
therefore expected that the contribution
would be deposited more promptly in
future,

Establishment of Refineries

4452, SHRI SUBODH SEN : Wil
the Minister of ENERGY be pleased to
state :

(a) whether there exist locational
concentrations in the chain of establish-
ments for refining crude oil ;

(b) whether the Eastern Region of
the country has been neglected so far ;
and

(c) whether Government have any plan
for the immediate expansion of Haldia
Refinery ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
and (b) Presently, there are 12 refineries
in the country; out of these 5 are located
in the Eastern Region.

() A proposal for the expansion of
the Haldia Refinery is presently at an
advanced stage of consideration of the
Government.

Day of Closure of Gas Agencies in
West Dehhi

4453. SHRI SHIBU SOREN : Will
the Minister of ENERGY be pleased to
stato :

(a) whether shopkeepers and other
establishments in a large number of
Housing. colonies in West Delhi like
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Uttam Nagar, Janakpuri, Tilak Nagar,
Tagore Garden, Subhash Nagar, ete,,
observe weekly holiday on Wednesday ;

(b) if so, whether LPG gas agencies
like Jayanti Gas Agency, Prabhat Gas
Agency, S.K. Agency, Fair Deal Agency,
etc. observe holiday on Sunday thereby
causing great hardship to consumers
which are mostly able to register their
gas complaints and requests on Sundays ;
and

«) if so, whether Government will
instruct these gas Agencies to observe
weekly holiday on Wednesday instead of
Sunday and to improve their consumer
service which is very bad at present
and avoid hardship to Government -
employees who are mostly inhabiting these
colonies ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) While all the Indane distributors
and some of the Hindustan Petrofeum
Corporation & Bharat Petroleum Cor-
poration distributors observe Sunmday as
weekly off day, some other distributors
of Hindustan Petroleum Corporation and
Bbarat Petroleum Corporation observe
Wednesday as weekly closed day.,

(c) Presently there is no. plan to
chauce the existing closure day of the
distributors.

Commercialisation of programme on
Television

4454. SHRI N. SELVARAJU : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state
whether any fresh insttuctions have been

" issued to the authorities of T.V. Stations

not to commercialise the programmes
in the light of specific. instances of cor-
rupt practices brought to the notice of
Government ?

THE DEPUTY MINISTER. IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE

-
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DEPARTMENT OF PHRLIAMEN-
TARY AFFAIRS ( SHRI MALLIK-
ARJUN) : No, Sir. Specific instances of
corrupt practices brought to the notice of
Government are dealt with in accordance
with the Conduct Rules in so far as the
Government servants are concerned and
in terms of the contract in regard to staff
artists.

Filling up of posts of Sr. Administrative
Officers in AIR

4455, SHRI SAMINUDDIN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state :

(a) whether complaints have been
received about the holding of DPC for
filling up the posts of Sr. Administrative
Officers in AIR and other administrative
irregularities regarding DPC for Steno-
graphers, Reporter (Monitoring) and De-
partmental] Examination for Head Clerks
and Accountants ;

(b) if so, the nature of the complaints
and action taken thereon ;

(c) whether it is a fact that the DPC
for 1983 vacancies of Sr. Administrative
Officers in All India Radio/Doordarshan
has been held without following the ins-
tructions of the DPC ; and
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(d) the details of the DPC held.
number of year-wise vacancies for 1982
and 1983 and'number of persons consi-
dered by these DPCs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN) : (a) and (b) A communication
was received from the Hon'ble Member
who has asked this question. A reply
was duly sent to him after examining the
relevant records. It was coveyed that
except in one case where the Depart-
mental Promotion Committce had been
convened prior to amendment to the
Recruitment Rules and in another, where
a review DLepartmental Promotion Com-
mittee had to be held to consider the
claims of a person who was in the consi-
deration zone but not considered earlier,
in other cases the rules and procedures
had been duly followed.

(c) No, Sir.

(d) The particulars of the Depart-
mental Promotion Committees held in
1982 and 1983 in the grades of Senior
Administrative Offizer, Senior Steno-
grapher Reporter (Monitoring) are as
follows :—

Category Year No. of vacancies No. of persons
considered

1. Senior Administrative Officer 1982 5 15

1983 6 17
2. Reporter (Monitoring} 1982 8 24
3. Senior Stenographer 1982 12 31

(English)

4, Senior Stenographer 1983 3 5

(Hindiy
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Oldest Equipment of Telephone Ex-
changes used in India

4456, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister
of COMMUNICATIONS be picased
to state :

(a) how old is the oldest equipment
of Telephone Exchanges used in India ;

(b) whether Government are having
any comprehensive programme to re-
place the old equipments ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
oldest equipment of Telephone exchanges
working in India will be 25-30 years
old,

(b) and (c) Yes, Sir. Government is
having comprehensive programme to re-
place the old equipments, The following
points are taken into consideration while
replacing :

(i) life of equipment ;
(i)) wear and tear of parts ;
(iii) unsatisfactory service,

As and when the equipment completes
its normal life of 25 years, a Com-
mittes of experts is formed to examine
the condition of the equipment and on
the recommendation of the Committee,
the old equipment is scrapped and new
installed in its place,

Labour Force in Handmade Cheroot/
Cigar Industry

4457. SHRI RAJAGOPALA RAO
BODDAPALLI : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state the total approximate
labour force employed in handmade
cheroot/cigar industry all over India ?

‘AND FERTILIZERS

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : No precise estimate of
the labour force employed in hand-made
cheroot/cigar is available in the Ministry
of Labour.

Failure of Mechanical Compressors
at Haldia

4458. SHRI SATYAGOPAL MISRA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that two of
the three oxygen compsessors of the
Ammonia Plant in the Hindustan Ferti-
lizer Corporation Unit of Haldia have
suffered a serious damage ;

(b) if so, the details thereof ;
(c) the reasons for the damage ;

(d) whether a decision has been taken
cither to repair or to replace the com-
pressors ; !

(¢) if so, the details thereof and if
not, the reasons therefor ;

(f) whether a decision has been taken
to run the third compressor of the pro-
ject, if so the details therefor ; and

(8) whether the project will be ready
for full commercial production ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
(SHRI R.C,
RATH): (@ to (¢) Yes, Sir, The
2nd, 3rd and 4th stage cylinders and
pistons of two out of the three Oxygen
Compressors of Haldia Unit of Hindustan
Fertilizer Corporation Ltd. have been
partly damaged alongwith other acces-
sories due to fire.

(d) and (e) Noeeuafy action to re-

place the damaged parts in the two com-
pressors and rectify the defects is in
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progress. Quotations have been received
from the foreign suppliers/compressor
manufacturers for supply of damaged
parts.

(f) The 3rd compressor is presently
under repairs. HFC have been ad-
vised to add some safety equipments as
a precautionary measure  before this
compressor is actually started, It is ex-
pected that it will be possible to work
this compressor from March, 1984
onwards,

(g) The project is expected to be
ready for commercial production after
the repair of the compressors is over
and subsequent trial run of the plant
has been made.

Telecommunication Facilitics in Koraput
District of Orissa

4459, SHRI GIRIDHAR GOMAN.
GO : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the
telecommunication facilities in some parts
of the Koraput district in Orissa circle
of his Ministry are not technically feasi-
ble on open wire due to inaccessible ter-
rain and power parallelism ;

(b) if so, the names of the places and
the aréas where such difficulties are com-
ing in the way of telecommunication de-
velopment therefor ;

(c) the alternative system and tech-
nique to be adopted for linking these
areas with telecommunication facilities
and the result of the examination of the
proposals therefor ; and

(d) the progress made by his Ministry
to instal the telecommunication towards
in different selected places of the district
under the digital telecommunication pro-
grammes so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COVMMUNICATIONS
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(SHRI VIJAY N, PATIL) : (a) Yes,
Sir.

(b) The names of the places where
such difficulties are being experienced
are (1) Machakunda (2) Motu (3) Ban-
dhugaon (4) Dasmonthpur (5) Khoirput
(6) Kudumalugumma (7) Podia (8)
Ramnaguda.

(¢) The above places are proposed
to be coveted by Multi Access Rural
Radio System as alternative Telecom.
arrangement.

(d) Provision of integrated digital
network in koraput district is under
consideration.

Use of Bio-Gas on War-Footing

4460. SHRI H.N. BAHUGUNA :
Will the Minister of ENERGY be pleased
to state whether Government will en-
courage Bio.gas on war-footing and also
utilise fully patural gas and thereby
save our forests, ecology and futurc
well-being ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : Under the
National Project on Biogas Development,
the Government is encouraging the instal-
lation of biogas plants to the extent
possible. Under this project a biogas
plant can be installed by any householder
in rural area, subject to availability of
adequate inputs like Cattle dung, mini-
mum spacc required for the plants.
Facilities like  Government subsidies,
bank Joans are available to all. For
utilisation of natural gas the present
policy is to utilise it" for production of
fertilisers, LPG. Petrochemicals etc. As
a fall-back arrangement, associated gas
which is produced alongwith crude oil,
can be given for purposes of generation
of power. However, for combined cycle
power plants for the gas-based fertilisers
plants and for sclected continuous pro-
cess plants like refinery, provision of
gas is considered on merits, subject to
long-term stable availability.
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Ty s ¥ fwerf Wy e
N gwewAn

4461. »ft whre Trw ;AT Ak AR
REACILEIR UL ATE LN

() w1 og 7= & fr g T
fawrsit a2 & gu farmiz ¥ a1 & S9%
w3ar § A1 faga gve qar @ AT @
I Fast 1 frafaa ot Qv qww
faoret agf faw @ g ;

(=) afzgh, @t sarRa F Ty
FI 9% qug faosl Suwew w9 F
form 1T 707 FTw FoT W E ; ;R

(1) mhafg e waas sg @
ferar srrommr ?

Faf Jr (a0 Mo Fam wwY)
(F) sitaw fagqa Fe H oy a7 &
17 397 g3 # fawa w1 gowewar
w7 Y 75 &\ Farfy, wfw &7 F A
b2 wfg-famr faga gcars &t s <& 24

(&) 3z (1) gaeww § faga
&t guereyar ¥ qfg w37 & faw ¥
FIFX 7 I 937 sy fagat arg
1 3Ny q7 & fFUddEr gov qm
froa &7 & afys fagg o3 &Y 97-
afg 2§ & 1 7oy 9T H war gav
arg fea g goend #379 FY sagEAr A
E &1 e @ faag e A g
o 123X 1397 q7, WY FT &
T g A Ay FfN ¥ fag goard §
T & r-a1q I w2 F faga
& Iyaswar ag ¥ Fyigar faqr

Construction of a T.B, Hospital for
Bidi Workers at Dbuliyan {West
Bengal)

44'2, SHRI ZAINAL ABEDIN:
Will the Minister of LABOUR AN)
REHABILITATION be pleased to ref:r
to the reply given to -Unstarred question
No. 5671 on 5 April, 1983 regarding con-
struction of - T.B, Hospital for Bidi
workers at Dhuliyan (West Bengal) and
state :

(a) whether allocation of job for
carrying out the execution of the pro-
posed T.B, Hospital at Dhuliyan in the
Murshidabad district in West Bengal
has been given to the concerned C.P.W.D,
Circle ;

(b) if so, the details thereof ;
(c) if not, the reasons therefor ;

(d) when the execution work is likely
to be taken up ; and

{e) the scheduled time-limit by which
the execution of the scheme is expected
to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI DHARMAVIR):
(@) Yes, Sir.

(b) The Central Design Bureau for
Medical and Heaith Buildings, Directo-
rate General of Health Services have allo-
cated the work to the Chief Engineer,
C.P.W.D. Eastern Zone, Calcutta. Pre-
liminary Estimates are in the process
of  preparation by the concerned
C.P.W.D, authorities.

"(c) Does not arise.

(d) Immediately after preparation of
preliminary estimates, the job is likely to
be taken up by the C.P.W.D, :

(® Itis expected .that the job wili
be completed by the concerned C.P.W.D.
suthorities within a period of 2 years.
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Setting up of TV Centre at Berhampore
in Murshidabad

4,463, SHRI ZAINAL ABEDIN :
Wil the Minister of INFORMATION
AND BROADCASTING be pleased
to state : ’

(a) whether it is a fact that a centre/
station for relaying TV programmes is in
the process of setting up at Berhampore
in Murshidabad district in West Bengal ;

(b) if so, the details of the scheme ;
(c) the progress so far achieved ;

(d) the scheduled time limit by which
it is expected to be completed ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND 1IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) :
(a) to (d) Yes, Sir. A High Power TV
transmitter is under installation at
Berhampore in Murshidabad district.
Site has been acquired and orders for
10 KW TV transmitter, other necessary
equipment and 150 M Steel tower placed.
Construction of tower has been taken up.
The transmitter is expected to be com.
missioned during 1984.

(¢) Does not arise.

“Frardt W WY agE

4464. S TR TG : FAT FAT
At 9 T 7 T FN v :

(%) MT IR 1 @ I N
IAFTY & 6 58 ATFTAT acx |
9gt, AF @& W FaREE
Ha|T Al & <RI 5% o #§
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200 T ¥ 500 ¥ N TF YT FT
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(%) =& wwwa ¥ fafae
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Opposition M Ps, invited by A IR,
Varanasi, Lucknow and Allahabad to
express their views on National

. Anniversaries etc.

4466, SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of IN-
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FORMATION AND BROADCASTING
be pleased to state the names and details
of Members of Parliament from the Op-
position who were invited by the A.LR,
Stations at Varanasi, Lucknow, Allahabad
and other stations of Uttar Pradesh to
express their views on National anniver-
saries, festivals, occasions of local impor-
tance during last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE.-
PARTMENT OF PARLIAMENT AF-
FAIRS (SHRI MALLIKARJUN): AIR
Stations ebserve national anniversaries/
festivals and occasions of local impor-
tance as per a calendar drawn up and
according to programme requirements.
In Uttar Pradesh, there are, in all 8 AIR
Stations but one Station viz.,, Kanpur,
is operating only as a commercial broad-
casting Centre. The information for the
period—1-4-80 to 31.3-83—on the afore-
said types of programmes arranged by
the remaining 7 AJR Stations in Uttar
Pradesh indicating the names of those
M.Ps. who belong to the Opposition,
who bhad participated,- the title of the
programme and the subject matter, would
be collected and laid on the Table of the
Sabha in due course.

Appointment of Secretary of Central
Electricity Authority

4467, SHRI JS. PATIL : Will the
Minister of ENERGY be pleased to
state °

(a) whether it is a fact, that the post
of Secretary, Central Electricity Authority,
is filled from amongst the Engincers in
Central Electricity Authority ; and

(b) if so, the reasons why this ad-
ministrative type of post is not filled
from amongst the LA S. for the beter-
ment of the staff of C.E.A./Governmeat.

THE MINISTER OF: ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) The post of Secretary, Centra! Eleo-
tricity Authority has in the past been
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filled from amongst officers of the Cen-
tral Power  Engincering (Group-A)
Service. Consequent on the restructur-
ing of the Central Power Engineering
(Group-A) Service in June, 1932, it was
decided that future appointment to the
post of Secretary, Central Electricity Au-
thority would be regulated under the
Senior Staffing Scheme of the Govern-
ment under which officers of the All-
India Service as well as the Central
Services including the Central Power
E. gineering (Group-A) Service would be
el ble for appointment to the post.

Excise Duty Structure on Drugs

4468. SHRI N.K, SHEJWALKAR :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the reasons why Government
arc changing the excise auty structure on
drugs a basic necessity which is resulting
it an increase in the price paid by the
consumer ;

(b) whether this, goes against the
policy of making medicines available to
the masses at their affording levels ;

(c) the - reasons why Government
have taken this decision when recently
it reduced the excise duty on several
luxury items like air-conditioners, refri-
gerators, television sets and automobile
tyres ;

(d) whether he has taken up this
matter with the concerned Ministry as it
does not fall in the purview of his own
Ministry ; and

(e) if so, the outcome thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS
RATH) : (a) and (b) Ministry of Fi-
nance by notification dated 13th Septem-
ber, 1983 reduced the trade discount
from 25% to 15% in respect of patent or
proprictory medicines. As a result of
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this change the retail prices of major
medicines as approved by the Govern-
n ent were affected by 1.125%.

(c) to (¢) The decision to effect
changes in the trade discount rates has
no relation with reducing the excise duty
on items like air-conditioners, refrige-
rators, televisions etc.

Financial Aid for setting up of Bassein
Gas Project

4469. DR. KRUPASINDHU BHOI :
Will the Minister of ENERGY be pleased
to state :.

(a) whether Government have received
any financial aid for setting up of Bassein
gas project;

(b) if so, the details of the foan;
and

(¢) when project will start operation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) Yes,
Sir.

(b) A loan of US$ 222.3 million
from the World Bank and another
lcan equivalent to US$ 50 million
from Kuwait Fund for Arab Economic
Development has been approved.

(c) The pipeline from South Bassein
to Hazira will be completed in 1984.

Completion of the platform complex
together with the desulpherisation plant
are likely to be completed by mid 1986.

gy Wt aer Wik faew Wy
T & IqEAA Q¢ A

4470. sito wifory gTe Agany -
sty fentt figr -
o GWEISTT CATHL
1 Fui 7 qg A AW g
w3 fin : '
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(F) 4T GTHTT FT AT qSTHAT
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awT g gurR feard qzr & qaifs
ag wfaga &7 S 7aT 8 | o

Despute between Sunnis and Shias in U.P.

4471, SHRI CHITTA MAHATA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state : LA

. s

(a) whether it is a fact that Usiion"
Government and U.P. Government have
so far not implemented the order of the
Supreme Court in the case of a dispute
between the Sunnis and the Shias ; and

(b) if so, tho details thercof and the
reasons therefor ?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) and
(b) Information is being collected and
will be laid on the Table of the House,

Complaints Against Refusal by Indian
Companies for Transfer of Shares

SHRI SATYENDRA NARAIN
SINHA :
SHRIMATI KISHORI SINHA:

4472,

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) the nature of complaints received
by the Company Law Board from pros-
pective non-resident Share-holders in
investment allowed as per budget
proposals of 1983-84.

(b) whether there are any complaints
of non-registration of shares purchased
by the non-resident Indians;

(c) if so, the names of the companies
who refused to comply and the reasons;
and

(d) the action taken by Company
Law Board according to rules against
them ?

L 4

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) Presumably, the Hon’-
ble Member  while  referring to
‘‘complaints’ received by the Company
Law Board from prospective Non-
Resident Share-holders, is having in-view
the ‘‘appeals” which could be filed under
Section 111 of the Companies Act, against
refusal of companies to transfer the
shares. From the-records available with
the Company Law Board, no appeal
under Section-111 ;p;7 from prospective
non-resident shareholders appears to
have been filed.

-
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(b) and (c) In view of (a) above,
Department of Compaoy Affairs has no
authentic information in the matter.

(d) Does not arise in view of (b) and
(c) above.

fagre ¥ oy wfawl W af faest
Tord w3 qT duwt wegS &
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e g frdg gl & olv & &
gfrq &1 Y firelt ST Y weAT &
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sFEqTe FY T §1

Representation from P & T Employees in
Kerala Regacding their Grievances

4474, SHRIMATI SUSEELA GOPA-
LAN : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(@) whether he has received any
representations from the P&T employees
in Kerala regarding action taken against
the employees by way of termination of
services, suspensionsions transfers and
otber actions in connection with May,
1982 agitation ;

(b) if so, the reaction of Government
thereon ; and

(c) if steps have been taken to redress
their grievances, the reasons for not

taking any steps to solve their problems ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF .COMMUNICATIONS
{ HRI VIJAY N. PATIL) : (a) No, Si_r.
Some representations against bmak_ in
service from the employees were received
by the Director General Posts and Tele-
graphs and they were transferred to the
Heads of Circles for disposal under the
powers delegated to them.

(b) and (¢) The question does mnot
arise.

Rules for appointment of Government
Adrocates

4475. SHRI MOOL CHAND DAGA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether there are aany rules for
deciding. the suitability about panel of
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Lawyers at Delhi, Calcutta, Bombay and
Madras and also about the Central
Government Advocates all over the
country ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b) There are
no rules for deciding the suitability of the
panel counsel appointed at Delhi,
Calcutta, Bombay and Madras, However,
there ave different categories of Central
Government Advocates who are whole~
time employees. Such Central Govern-
ment Advocates are appointed in the
Branch Secretariats of this Ministry at
Bombay and Calcutta as also in the
Central Agency Section of this Ministry
in the Supreme Court. The eligibility
qualifications of the Central Government
Advocates have been set out in the
statement attached.

Statement

Eligibility Qualifications of the Central Government Advocate

Name of the post Age

Educational & other qualifications

1 2

I'n Branch Secretariat at Bombay and- Calcutta

1. Senior Central Govern-
ment Advocate
Rs. 2500-125/2-2750)

50 years.

Not exceeding

(i) Should be an Advocate as defined
in the Advocate Act, 1961 (25 of
1961) who has practised as such
for 17 years’ including the period
during which he had practised as
Solicitor/Attorney of the High
Court of Bombay or Calcutta
prior to 1st January, 1977

or

An Advocate coming within the
proviso to rule 1 of Chapter I of
the Calcutta High Court (Original
Side) Rules, 1914 who practised
as such for 17 years (for posts in
Calcutta only)

(ii) Must be entitled to act as an
Advocate on the Original Side of
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1 2 . ) 3

-
the High Court of Bombay or
. Calcutta as the case may be.

Note'1 :-A candidate who is not quali-
fied under entry (ii) above may
also be appointed to the post
but his appointment thereto
shall be subject to the condition
that he acquires the qualifica-
tions within a period of one
year from the date of such
appointment,

Note 2 :-Qualifications are relaxable
at the discretion of Union
Public Service Commission in
case of - candidates otherwise
well qualified.

Note 3 :-The qualification(s) regarding
experience is/are relaxable at
the discretion of the Union
Public Service Commission :n
the case of candidates belong-
ing to the Scheduled Castes and
the Scheduled Tribes if at any
stage of selection, if the Union
Public Service Commission is
of the opinion that sufficient
number of candidates from
these communitics possessing
the requisite experience are not
likely to be available to fill up
the vacancies reserved for

them.

2. Central Government Not exceeding (i) Should be an Advocate as defined
Advocate 50 years in Advocates Act, 1961 (25 of 1961)
(Rs. 2000-125/2-2500) (Relaxable for who has practised as such for 12

Govt. Servants) years’ including the period during

which he had practised as
Solicitor/Attorney of the High
Court of Bombay or Calcutta
prior to 1.1.1977.

or

An Advocate coming within the
proviso to rule 1 of Chapter 1 of
the Calcutta High Court (Original
Side) Rules, 1914 who practised as
such for 12 years’ (for postin
Calcutta only)
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(i) Adequate experience of Income-
tax Litigation work (for 1 post at
Calcutta and 1 post at Bombay)

(iii) Must be entitled to act as an
Advocate on the Original Side of
the High Court of Calcutta
or Bombay as the case may be.

Note ! :-A candidate who is dot quali-
fied under entry (iii) above may
also be appointed to the post
but his appointment thereto

\ shall be subject to the condi-
tion that he acquires the
qualification within a period of
one year from the date of such
appointment.

Note 2 :-Qualifications are relaxable at
the discretion of the Union
Public Service Commission in
case of candidates otherwise
well qualified.

Nots 3 :-The qualification(s) regarding
experience is/are relaxable at the
discretion of the Union Public
Service Commission in the
case of candidates belonging to
the Scheduled Caste and the
Scheduled Tribes, .if at any
stage of selection, the Union
Public Scrvice Commission is
of the opinion that suffi-
cient number of candidates
from these communities
possessing the requisite experi-
ence are not likely to be
available to fill up the vacancies
reserved for them.

I Branch Secretariat at Caleutta and Delhl High Court

3. Junior Central Govern- Not exceeding (i) Should be an Advocate as defined

ment Advocate 45 years. in the Advocates Act, 1961 (25 of
(Rs. 840-40-1000-EB- (Relaxable for 1961) who has practised as such
40-1200) Government for three years including the

Servants). period during which he had

practised as Attorney/Solicitor of
the High Court of Calcutta or
Bombay prior to 1.1.1977.
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(iii)

Note :

Should have experience of litiga-
tion work in Courts.

Must be entitled to act as an
Advocate on the Criginal Side of
the High Court of Calcutia or
Bombay as the case may be.

(1) A candidate who is not quali-
fied under entry (iii) above
may also be appointed to the
post, but his appointment
thereto shall be subject to the
condition that he acquires the
qualification within a period of
one year from the date of such
appointment. ’

Note : (2) Qualifications are relaxable at

the discretion of the Union
Public Service Commission in
case of candidates otherwise
well qualified

- Note : (3) The qualification(s) regarding

In Central Agency Section in the Supreme Court

4, Senior Government  Preferably below (i)
Advocate. 50 years (Relaxable
(Rs. 2500-125/2.2750) for Govt. servants)

experience is/are relaxable at
the discretion of the Union
Public Service Commission in
the case of candidates belong-
ing to the SC and the ST, if at
any stage of selection, the
UPSC is of the opinion that
sufficient number of candidates
from these communities posses-
sing the requisite experience
are not likely to be available to
fill up the vacancies reserved
for them.

A Practising Advocate of a High
Court or the Supreme Court at
Jeast 10 years standing and
conversant with the practice and
procedure of the Supreme Court.

or

An Attorney of the High Court
of Bombay or Calcutta of at
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2

3

5. Additional Govt.
Advocate
(Rs. 1800-100-2000

45 years and below
(Relaxable for
Govt. Servants)

&. Deputy Govethment 45 years and below

Advocate
(Rs. 1500-60-1800)

(Relaxable for Govt.
Servaats),

(i)

)

Gi)

0]

least 10 years standing, with
practical experience in a Solicitor’s
firm of repute, entitled to practice
in the Supreme Court.

or

An Officer of a State Judicial
Service of atleast 10 years stand-
ing.

Must be registered as an Advocate
on record of the Supreme Court
as provided under the Supreme
Court Rules, 1966, as amended
from time to time.

A Practising Advocate of the
High Court or the Supreme Court
of atleast 8 years standing and
conversant with the practice and
procedure of the Supreme Court ;

or

An Attorney of the High Court
of Bombay or Calcutta of atleast
8 years standing and with
practical experience in a Solici-
tor’s firm of repute, entitled to
practice in Supreme Court ;

or -’

An officer of a State Judicial
Service of atleast 8 years
standing.

Must be registered as an
Advocate on record of the
Supreme Court as provided
under the Supreme Court
Rules, 1966, as amended from
time to time,

A practising Advocate of atleast
7 years standing of a High
Court and conversant with the
Practice and procedure of Supreme
Court,

or
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3

Assistant Government
Advocate,
(Rs. 1200-60-1600)

Note :-
(for posts No,
4,56 & 7)

45 yeurs and below
(Relaxable for Govt,
Servants)

(i)

(0]

(ii)

An Attorney of the High Court
of Bombay or Calcutta of atleast
7 years standing with practical
experience in a Solicitor’s firm of
repute entitled to practice in the
Supreme Court;

or
An Officer of the State Judicial
Service of atleast 7 years standing.

Must be registered as an Advo-
cate on record of the Supreme
Court as provided under the
Supreme Court Rules, 1966, as
amended from time to time,

A Law Graduate with experience
in the practice and procedure of
the Supreme Court for atlcast S
years.

or
At Attorney of the High Court of
Bombay or Calcutta of atleast
5 years standing with practical
experience in a Solicitor’s firm of
repute.

or

An officer of a State Judicial
Service of atleast 5 years
standing.
Must be registered as an Advocate
on record of the Supreme Court
as provided under the Supreme
Court Rules, 1966, as amended
from time to time.

A candidate who is aot qualified under entry (ii) above
may also be appoint'ec.i to the post but his appointment
thereto shall be subject'to the condition that he acquires the
qualification within a period of one year from the date of

such appointment.

(Qualifications relaxable at Commission’s discretion in case
of candidates otherwise well qualified,
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Use of Bonded Lubpnr w IFFCUa
Kalol. Lo

4476, DR. VASANT KUMAR PAN-
DIT .: Will the Minister of LABQUR
AND REHABILITATION be pleased -to
state ;

(a) - whether the Government’s - atten-
tion has been drawn to the judgement
delivered by Division Bench of Gujarat
High Court in the case of use of
Bonded Labour by Indian Farmers®
Fertilizers Cooperative (IFFCO) factory at
Kalol ;

(b) whether in the judgement, the
court has directed the State Labour Com-
mission to identify firms and contractors
employing bonded labour ;

(¢) whether the judgement states that
the existing legislation on abolition of
bonded labour and migrant workers
suffers due to non-compliance and non-
vigilance of Labour Commissioners ;

(d) if so, what directives have been
given by the Centre to Madhya Pradesh
U.P., Bihar, Gujarat and other State
Labour Commissioners where bonded
labour still exists ; and

(¢) what other steps have been takesi: -

to end the evil practice of bonded labour
and child labour ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN- -

DRA PATIL) : (a)to (c) Government
is aware of the judgement delivered by

the Gujarat High Court in the case of
Contract Labourers employed in the

Indian Farmers’ Fertilisers Coopeutive
(FFCO) factory at Kalol (Gujarat). In
the judgement, the High . Court . had,
ordered the State Labour Department to
make a through survey of the coadition:
of the Contract :Labourers in the. Stwle
and also to degect unlicensed contractors.
In the wake .of the judgement, the
Government of Gujarat has reportedly
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decided to inmate strict action mtnnt
contractors who are not complying with
the provisions of the Contract Labour
(Regulation and Abolition) Act, and for
undertaking a crash programme of inspec-
tions of the working conditions of the
labourers employed by major contractors
in the State. A squad consisting of 8
Government Labour Officers is also stated
to have been set up for this purpose. The
State Government has reported that on
the enquiries made by the Commissioner
for Labour, it was found that there were
no bonded labourers in Indian Farmers’
Fertilisers Cooperative (IFFCO) factory
at Kalol, Gujarat.

(d) and (¢) Under the Bonded Labour
System (Abolition) Act, 1976, the respon-
sibility for identification, release and
rehabilitation of bonded labourers rests
entirely with the State Government con-
cerned. All the State Governments (in-
cluding Madhya Pradesh, Uttar Pradesh,
Bihar and Gujarat) have been requested, -
from time to time, to take urgent and
effective steps, including undertaking of
intensive surveys in susceptible arcas and
isolated pockets for securing an early
release and rehabilitation of bonded
labourers, wherever found existing. With
a view to supplementing the efforts of the
State Governments in rehabilitation of
bonded labourers, a Centrally Sponsored
Scheme has been launched from 1978.79 .
under which the State Governments are
provided with Central financial assistance
on .a matching grant (50 : 50) basis
for - the rehabilitation of bonded labou-
rers. - The Scheme envisages provision of
rehabilitation grant of Rs. 4,000/- per
bonded labour, half of which is given as
Central Share, With a view to ensuring
that the bonded labourers are rehabilita-
ted on ‘a -permanent basis, the State
Governments have been advised teo suit-
ably integrate/dovetail the Centrally
Sponsored Scheme with similar other
schemes pamely, . IRDP, NREP, Special
Component Plan for Scheduled Castes
and - Tribal -Sab-Plan and other on-going-
schemes of the State Governments 50 as to
pool and integrate the resources available
under different schemes for the purpose
of ecffective rehabilitation of bonded
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Jabourers. A blue-print containing the
detailed guidelines for bringing about
such an integration has also been seat
to the State Governments for their
guidance.

FCTHA wTAwHT O 0% §19
KT
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| Bio-Gas from Distiliery Waste

4478, PROF. P.J. KURIEN : Will
the Minister of ENERGY be pleased to
state :

a) whetber the technology has been
developed in India to produce bio-gas
from distillery waste ; and

(b) if so, the details thereof and the
steps being taken to utilise the distillery
waste for bio-gas on a large scale in the
country ?

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR) : (a) and
(b) Technology for generation of bio-
gas from distillery cfluents developed in
the country is in pilot stage. The process
involves diphasic anaerobic treatment of
the distillery effluents. The Department
provides financial support towards capital
cost for setting up a full scale demonstra-
tion plant in a distillery,

Meeting of American Official with
Chairman Rajasthan State
Electricity Board

4479, SHRI MADHAVRAO SCIN-
DIA : Will the Minister of ENERGY be
pleased to state :

(a8) whether it is a fact that an
American Embassy official had met the
Chairman of the Rajasthan State Electri-
city Board and has asked for technical
information about the entire power
system of the State and the reasons
for .the closure of the Atomic power

_ station ;

(b) if so, whether Government had

" given permission to the Chairman to
* meet the American Embassy official ;
" and

©) ifso,theuuons thereof ?

'THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): ()
Rmﬂhm State Blectric1ty Board has
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reported that Chairman, Rajasthan State
Electricity Board did not meet any official
of the US Embassy asking for infor-
mation about the power systém of the
State and, the reasons for the closure of
the Atomic Power Station. No such
information was ever furnished to any
such person by Chairman of Rajasthan
State Electricity Board. .

®) Does not arise in view of (&)
above,

() Does not arise.

Steps to reduce production cost of
Drugs and Medicines to compete In
World Market

4480. SHRI K. ARUNACHALAM :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that the cost
of drugs and medicines manufactured in
India is prohibitively higher to compete in
the world market ;

(b) if so, the reasons for such higher
cost ; and

«¢) the remedial measures proposed to
be taken to reduce the production cost

so that we can compete in the world '

market ?

THE MINISTER OF STATE IN THE
MINISTRY OF GCHEMICALS AND
FERTILIZERS (SHRI R.C. RATH)*
(a) and (b) The cost of production of

bulk drugs depends upon “the cost of:
inputs, scales of operation, technology

adopted etc, It has generally been found

that the costs of most of the bulk drugs:

produced in the country. are higher than

the prices’ prevailing in the international

market on account of higher cost of

energy and other chemicals produced .in-

the country as well as adopted techriolo-
gies” and lower scales - of operations,
For:'multtion, prices. in
to be ‘comparable to prices in other
countries. .

Indip appear

(c) In order to enable the manufactu-
rers to bring down their costs they are
permitted to get appropriate technologies
and while granting industrial licences/
expansion in capacity, viable capacities are
being now allowed so that production
costs could be minimised.

Anandpur Sabib Hydro Electric
Project
4481, SHRI CHIRANJI LAL’

SHARMA: Will the Minister of ENERGY
be pleased to state :

a) whether it is a fact that the
paucity of funds and non-clearance by
Union Government have held up cons-
truction work in the 33 km Anandpur
Sahib hydro electric channel;

(b) if so, when the project will begin;
and .

(c) the steps being taken to start the
construction work and expedite it ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) No,
Sir, .

(b) and (¢) Do not arise as their is
no hold-up in construction. ‘

sTe-waew fow afcdio
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Supply of L.P.G. in Bombay

4483, SHRI R. R. BHOLE : Will the
Minister of ENERGY be pleased to state :

(a) whether Government are aware
that the LPG gas cylinders are given to
customers after a week or two of the order
in Bombay ;

(b) total number of LPG distributors
in Greater Bombay and their places and
the number of LPG cylinders allotted to
each distributor; and

(¢) the number of distributors be-
longing to Scheduled Castes and Schedul-
cd Tribes and number of cylinder allotted
to each?

THE MINISTER OF ENERGY (SHRI
P. SHIY SHANKAR): (a)to(c) The
information is being collected and will be
laid on the Table of the House.

Fumstion of State Electricity Boards vis-a-

B devne Companies

. .

4484. SHRI ATAL BIHARI VAJ.

.-rf®. ~PAYER:

N SHRI SURA) BHAN

¥ g 8.

‘Will the Minister of ENERGY be
le'td‘stne )

(n) whethcr hu attention has been
drawnr to%4 -report published in Nav
Bhevwt: Timies’ 'of * Seplember 22 1983
staWdg that m ‘sme Blecmuty nomh

PRSI
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have accumulated losses of about Rs.
4,400 crores up to 1979.30, while the top
five electricity companies in prwate ssctor
had increased their proﬂts almost *

times in the two years after 1979- 80;

(b) full facts in this regard; and

(c) steps taken to reduce the heavy
burden on public exchequer on this
account?

THE MINISTER OF ENERGY
(SHRI1 P. SHIV SHANKAR) : (a) and (b)
Yes, Sir. A report to this effect appear-
ed in the Navbharat Times isssue of 22nd
Scptember, 1983,

The cumulative losses of the State
Electricity Boards upto 31.3.1980 were not
Rs. 4400 crores. Nine State Electricity
Boards of Andhra Pradesh, Bihar,Gujarat,
Haryana, Himachal Pradesh, Orissa,
Punjab, Uttar Pradesh and West Bengal
accumulated a total loss of Rs. 8394
crores upto 31.3.1980. Six State Electri-
city Boards of Karnataka, Keralu,
Madhya Pradesh, Maharashtra, Rajasthan
and Tamil Nadu had a cumulative profit
of Rs. 257.4 crores upto 31.3.1980. The
State Electricity Boards of Assam and
Meghalaya incurred cumulative loss of Rs.
61.4 crores upto 31.3 1979, In the case
of these two Boards, the figuré upto
31.3,1980 is not available. Assuming that
their cumulative Joss upto 31.3.1980 would
not undergo a material change, the total
cumulative loss of all the State Electricity
Boards would work out of about'Rs. Gw
crores, )

The five private sector power- ¢
nies, yf=. Ahmedabad Electricity
Company, Calcutta Electricity -
Company, Tata Hydro Electric
Supply Company, Andhra Valley
Supply Compeany and Tata Powet ¢
pany, earned a profit of Rs, 5.2 m;
during the year 1979 80, which incresag,
to Rs, 1775 crores dunng the year
1980-82, ‘

In this connection, it may bé pointed
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out that the functioning of the State Elec-
tricity Boards and private settor compa-
nies is not comparable. Private sector
companies operate small systems with
heavily concentrated loads in large cities;
They have not to build long transmission
and distribution lines and sparsely loaded
rural lines. They have also not to supply
electricity to farmers and other essential

. consumners subsidised rates. Conseque-

ntly, their overhead charges, T&D losses,
inventory establishment, etc. would be at
a much lower level than the State Electri-
city Boards, who have been given man-
date to take electricity to every nook and
corner of the State as a welfare service,
irrespective of considerations of cost, and
also to supply electricity to certain’ cate-
gories of essential coonsumers such. as
weaker sections of society etc. at subsi-
dised rates, sometimes much below cost.

() With aview to reduce losses,
the State Electricity Boards have been
rsquested to improve their capacity utili-
sation, reduce transmission and distribu-
tion losses, economise in in-puts like coal
and oil in thermal ganeration, reduce
staff costs, introduce better inventory
control, arrange for early and full realisa~
tion of assessed revenues to prevent accu-
mulation of arrears and consider appro-
priate revision of tarriffs. Through the
Electricity (Supply) Amendment Act, 1983,
Section 59 (1) of the Electricity (Supply)
Act, 1984 has been amended. The Amend-
ment provides for adjustment of the
tariffs so as to ensure that the total reve-
nues in any year of account shall, after
meeting all expenses properly chargeable
to revenue, including operating, mainte-
nance and management expenses, taxes (if
any) on income and profits, depreciation
and interest payable on all debentures, .
bonds and loans, leave such surplus, as is
not less than 3% or such higher percent-
age as the State Government may notify,
of the value of fixed assets of the, Board
in Servico at the beginniog of such yesr.

Clpdty Utilization of Fertilizer Plants
4485 SHRI SUDHIR GIRI : Wil

the Minister of CHEMICALS AND
FERTILIZERS be pleased tp étate 2
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(a) the percentage of capacity utilisa-
tion of our fertilizer plants in 1981, 1982
and 1983; and

(b) whether targeted production of
fertilizers was achieved in those years and
if not, the reasons therefof?
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THE MINISTER OF STATE IN THE
MINISTRY ' OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Capacity utilisation of fertilizer
plants during the financial years 1980-81,
1981-82 and 1 82-83 was as follows :—

PR

Perceniage Capaciry Utilisation

Year Nitrogenous Phosphatic
Fertilizers Fertilizers
N Py Op)
1980-81 52.8 659 °
1981-82 66.9 70.1
1982.83 67.2 69.1

(b) Production of phosphatic fertili-
zers fell short of the target during 1980-81
and 1982-83, but exceeded the target in
1981-82. Production of Nitrogenous fer-
tilizers, however, fell short of the target
during all the three years.

The main reasons for shortfall during
different years were input limitations,
equipment, power and labour problems.

Study of Energy Need During Next Ten Year

4486. SHRIMATI USHA PRAKASH
) CHOUDHARI : Wil the
Minister of ENERGY be pleased to state:

(a) wether any study had been made
for the need for cnergy for India during
the next ten years and the estimated in-
vestment therein;

(b) ~the financial assistancé available

or energy development from International
Agenc:es and its deta.lls,

© whethcr any . efforts have been
made to secure preferential assistance and

concessional finance from the Internation- .

al Agencies; and

(d) if so, the detalis thereof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) The Central
Electricity Authority have recently pre-
pared a National Power Plan according
to which the requirement of electrical
energy by 1994-95 would be approxima-
tely 332 and 382 billion units correspond-
ing respectively to low and high scenario
envisaaq!d for the growth in the industrial
sector.” The Working Group on Energy
Pol:bylﬁd carlier estimate the demand
for vnrious forms of fuel upto the year
2000}!)1. The Reference Level Fore-

_,mt (RLF), related to the demand where
., Mo~ delibd‘ate measure was taken to rest-

rmnnd manage the same. The Optimum

#. Level Fotcast (OLF) related to the de-

mand based on adequate measures being
' taken to zmde the energy growth along
the’ optimnl path. The forecast made by
the Working Group on Energy Policy for
coal, oil and electricity for 2000-2001 are
as follows :—



"
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Coal (Million tonnes)
Oil (million tonnes)
Electricity (Twh)

RLF OLF
o1 a7
93 : 6
ss2  ass

According to the study undertaken by
the CEA, the requirement of funds for
electricity during the Seventh Plan and
Eighth Plan would be broadly of the
order of Rs, 55,000 crores and Rs. 81,000
crores respectively at 1982-83 Prices.

(b) The assistance, based on avail-
able information from the World Bank
for power projects, is detailed in the en-
closed Statements 1&II. ’

(c) and (d) IDA assistance is conces-
sionary in character and it carries no in-
terest charge. Acommitment .fes of 0.5%
on the undisbursed portion of the credit
and a service chrage of 0.75% on the dis-
bursed portion are levied. This is repay-
able even-50 years including a grace
perit;d of 10 years. Soft loan is also
available at jtems from bilateral sources.

Swatement-I
Staiement Giving Details of IDA Credits for Power Projects

Sl. Name of the Project

Credit Amount of Date of Closing
No. No. Credit Signing Dzte
(US$
MILLION)
1 2 3 4 5 6
" 1. Forth DVC 199IN 1850 14.2.1962 31.12.69 (Close
2. Second Koyna Power 24N 17.50 8.8.1962  30.9.70 (do)
3. Kothadudam Power 37.IN 20,00 24.5.1963 31.12.68 (do)
4. Beas Equipment Project 89-IN  23.00 29.6.1966  30.6.74 (do)
S. “Second Power Transmission 242-IN 75.00 3.5.1971  31.3.77 (do)
6. Third Power Transmission 377-IN 85.00 9.5.1973  30,9.78 (do)
7. REC- ST2.IN  57.00 23.7.1975  31.12.80 (do)
8. Forth Power Transmission  604-IN  150.00 22.1.1976  30.6.83 (do)
9. Singrauli Thermal Power
Project Stage-1 685-IN  150.00 141977 311283 .
10. Korba Thermal Power ) :
i~ Project Stage-1 793-IN  200.00 1251978 31385
11. Ramagundam Thermal e S
Power Project Stage-I  §M-IN 200,00 . 22197 311285
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1 2 3 4 5 6
12. REC-I 91-IN  175.00 21.6.1979 31.3.84
13. Singrauli Thermal power
Project Stage-II 1027-1N 300.00 5.6.1980 31 3.88
14. Farakka Thermal Power
Project Stage-l 1053-IN 225.00 11.7.1980  31.3.87
15. Second Korba Thermal
Power Project 1172-IN SDR"s 325.6 42,1982 31.12.89
($400)
16. Upper Indravati Hydro
Project 2278-1N 156.4 8.6.1983 30.6.91
Statement-II
Sratement Giving Details of IBRD) Loans for Pawer Projects
Sl. Name of the Project Loun Amount Date of Closing
No. No. of Loan signing Date
(US$M:illion)
1. Domodar 72-IN 19.50 23.1.1953 30.6.58(Closed)
2. Trombay Power 106-IN 16.20 19.11.1954 30.9.66 (do)
3. Trombay Extension 164 IN 9.80 29.5. 957 30.9.66 (do)
4, Third DVC 203-IN 25.00 23.7.1958 30.6.65 (do)
5. Koyna Power 223-IN 25.00 84.1959  30.4.65 (do)
6. Power Transmission 4163-IN 70.00 11.6.1965 60.12.70 (do)
7. Second Kothagudem Power 417-IN 14,00 11.6.1965  31.12.70 (do)
8. Ramagundam Thermal Power '
Project Stage 1 1648-IN 50700 221979 31.12.85
9. Third Trombay Thermal .
Power Project 1549-IN 105.00 19.6.1978 31.3.84
10. Farakka Thermal Power
: Project Stage-1 1887-IN 25.00 11,7.1980 31.3.87
11. 1 Ramagundam 2076-IN  300.00 6.1.1982  30.6.88
AL
12, R.EC. 1 2165-IN 304.5 22,6.1982  30.6.86
13, Upper Indravati Hydro o
Project 1356-IN SDR's
156.00 8,6.1983  30.6.91
($ 170.00)
14. Central Power Transmission ‘
Project * 2213-IN 250.7 8.6.1983  31,3.89

* Not yet declared effective
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Agreement. for Import of Crude and
Sulpbur from IRAQ

4487. SHRI ARNVIND NETAM:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that an
agreemaent with the QGovernment of
Iraq has been entered into- for import
of crude and sulphur from that country
as appoared in the pews item: in the
“Times of India” dated 21.9.1983;

(b) if so, the quality and quantity
of crude and sulphur to be imported
from that country, the terms and con-
ditions of the agreement and the signa-
tories to it on both the sides;

(c) the mode of payment i.e, com-
mercial price, economic price, OPEC
price or friendly price and when first ship-
ment is expected to reach India; and

(d) the names and status of the leader
of Indian delegation and other members
thereof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Yes, Sir.

(b) and (c) Agreements have been
signed between Indian Qil Corporation
and State OQil Marketing Organisation,
Baghdad of Iraq for import of 4 lakh
tonnes of Iraq crude oil and 1 lakh
tonnes of sulphur.

Payment for crude oil will be at official’

selling prices whereas for sulphur will be
as provided in Indo-Iraq deferred payment
agreement. t

1t would not be in commercial interest
to give further details in this regard,

(d) The names. and status of leader
and other members of Indian delegation
which visited Iraq are given in Anne-
xure-A,

Wark done. by Law Commission and its
Annual Expenditure

4488, SHRI RASHEED MASOOD :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state: o

(a) whether it is a fact that the Law
Commission constituted by Govt. in
December, 1981 has practically no work;

(b) if so, the purpose of setting up
the Law Commission;

(c) the work that has been done by
the Commission and how many reports
have Been submitted to Government since
its constitution; and

(d) the annual expenditure being in-
curred on the Law Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 GHULAM
NABI AZAD): (a)and (b) It is net
correct to state that the Law Commission
constituted by Government in December,
1981 has practically no work. . The Com-
mission is-doing its woyk in accordance
with the terms of reference laid down by
Govt. ’

() The present Law Commission has
prepared and submitted seven Reports to
the Govt. It has also circulated’ working
papers- on various subjects for eliciting
public opinion.

(d) The anmual expeaditure on the
present Law Commission during 1982.83.
was Rs. 11,33, 940/-. In this year’s buda.
get a provission of Rs. 12,51,000/- has
been kept for the Law. Commission.

o s srfwey frfee orgqeer: ok
wrq faeelt ¥ wepgfabeewrferdt
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Shortage of Jute Bags in Fertilizers Plants

4490. SHRI SONTOSH MOHAN
DEV:
SHRI GHULAM MOHAM-
MAD KHAN :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

DECEMBER 20, 1983
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(a) whether it is a fact that shortage
of jute bags have hit the availability of
fertilizers and a huge quantity has not
been lifted by Government agencies,
causing accumulation at the plants;

(b) whether it is also a fact that large
scale exports have create shortage of jute
bags affecting the availability of fertilizers
in the country;

(¢) if so, the requirements and pro-
duction of jute bags for the fertilizers
plants; and

(d) the steps taken to remove the
shortage of jute bags for fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(a) and (b) No, Sir.

(c) and (d) The question does not

arisc,

Crops Damaged Due to Non Supply of
Powa in Time

4492. SHRI SATISH AGARWAL :
SHRI M. RAMGOPAL
REDDY :
SHRI RAM VILAS PASWAN :
SHRIMATI KISHORI SINHA:

PROF. AT KUMAR
MEHTA ;

DR. SUBRAMANIAM
SWAMI :

SHRI AMAR ROYPRADHAN:

will the Minister of ENERGY be
pleased to state :

(2) whether it has come to the notice
of Government that crops in various
States of the country have been damaged
for non supply of power to the farmers in
time and if so, the reasons thercof; and

(b) the steps being taken by Govern-
ment to meet the power shortage and its
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proper supply to the farmers to save
their crops?

THE MINISTER OF ENERGY

(SHRI P, SHIV SHANKAR): (a) and
(b) It is not correct that crops in
various States have been damaged due to
non-supply of power. Although there is
a power shortage in the country, priority
in supply of power is accorded to agricul-
tural consumers, and Government have
directed State Electricity Boards to maxi-
mise supply to agricultural consumers.
Supply to farmers in various parts of the
country varies from 6 to 24 hours per
day.

Setting up of Indo-British Joint Working
Group in the Area of Tele-Communications

4493. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of COMMUNI.
CATIONS be pleased to state :

(a) whether it is a fact that the British
Government has suggested the setting up
of an Indo-British joint working group in
the area of tele-communications; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI V. N. GADGIL) : (2) Yes, Sir.

(b) The existing Memorandum of
Understanding for Industrial collaboraion
between India and the U.K. provides ade-
quate framework for cooperation in the
field of tele-communications also. There-
fore, there is no need for setting up any
more formal liaison groups for the pur.
pose.

Lower demand estimates for wide range of
- Essential Drugs

4494. DR. PRATAP WAGH : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that Gevern-
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ment have lowered the demand estimates
for a wide range of essential drugs leaving
a wide gap between demand and supply;

(b) whether Penicillin, Streptomycin, -
Tetracycline, and similar drugs, so essen-
tial for primary health care facilities, have
created a gap between demand and
supply; and

(c) the steps Government propose to
take for expansion and growth of drugs
industry in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR1 R. C. RATH) :
(a) and (b) The Sixth Plan demands
for various bulk drugs and formulations
were anticipated on the basis of projected
growth rates. In the light of actual con-
sumption during the last three years some
of these projections are found to be over
pitched while some others are under
pitched. In order to arrive atva more
realistic demand targets on the basis of
actual consumption a mid term review is
being carried out. However, Planning
Commission as part of their mid term
appraisal have revised the overall targets
for bulk drugs and formulations. Mid
term review has not created any gap bet-
ween demand and supply.

(¢) The Government have already
taken the following steps for expansion
and growth of drug industry in the
country :—

(i) A large number of Industrial Ap-
provals including DGTD Registra-
tions have been granted.

(ii) Expansion in the capacity of bulk
drugs and formulations in the
Public Sector, has been under-
taken.

(iliy Assistance is given for removing
bottlenecks in production by the
introduction of improved techno-
logy, in the procurement of raw
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materials, and supply of utilities
in respect of existing drug units,

x

(iv) lmplcméntation of Industrial

Licences and Letters of Iatent is
monitored, and the difficulties in
implementation, if any, in respect
of such units is gone into,

(v) The scheme for automatic growth
has been extended to the drug
industry.

(vi) The schemes for recognition of
installed capacities and the
scheme for re-endorsement of
higher capacity have been extend-
ed to the drug industry subject to
certain conditions.

Steps- to reduce the cost of litigation

4495. SHRI P, K. KODIYAN : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether litigation in India conti-
nues to be very costly;

(b) whether this high cost of litigation
prevents very often the common man
from approaching the law courts for
justice; and

(c) if so, the steps taken to bring
down the high cost of litigation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b) The cost of
litigation is dependent on various factors
like the' fees chargeable by the lawyears,
court fees, delays in the disposal of cases,
distance which the litigant has to cover to
come to the court, etc. As various steps
for reducing the cost of litigation have
been taken, it would not be correct ta say
that the litigation in India continues to be
very costly, It would also be incorrect to
say that the common man is very often

'DECEMBER 20, 1988
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preventéd from approaching the law

courts for justice,

(c) For bringing down the cost of
litigation legal aid is being rendered to an
apprecxab]e extent by scveral States in the
country. Efforts are affot to reduce the
delay and the arrears and the question of
rationalisation of court feesis also ata
fairly advanced stage.
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Legislation by States for Farm
Workers

4497. SHRI M. V. CHANDRASHE-
KHARA MURTHY : Will the Minister
of LABOUR AND REHABILITATION
be pleased to state :

(a) whether the Centre has pointed
out to State Governments that there will
be no Central Legislation for farm
workers and the States have been asked
to frame their own legislation ;

(b) if so, the reasons for not intro-
ducing Central legislation for farm
workers ;

(c) whether any suggestion has been
made by him or any directive has been
issued in regard to the framing of law for
farm workers ; and

(d) if so, how many States have
agreed to implement Centre’s suggestion
in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-

AGRAHAYANA 29, 1905 (SAKA)
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PRA PATIL) : (a) and (b) The.question
of having a Central faw for ugncnlmr?l
workers was considered at various love]
and in the absence of amy unanlmty of
views for a Central Legislation, it has
been decided to leave it to the State
Governments to enact legislations to meet
the local conditions.

{c) The States have been requested to
enact a suitable State legislation on the
lines of the Kerala Agricultural Act,
1974 and draft of a Central Bili.

(d) The State of Gujarat is consider-
ing enactment of a State legislation shortly
and some other States are also consnderlng
the proposal.

Inflated production of coal in
B.C.C.L.

4498, SHRI CHITTA BASU : Will
the Minister of ENERGY be pleased to
state :

(@) whether an inflated production to
the tune of 20 lakh tonnes of coal in the
the B.C.C.L. has recently been detected
by the Chairman of Coal India Limited;
and

(b) if so, the action taken there-
on ?

THE MINISTER OF < ENERGY.
(SHRI P. SHIV SHANKAR) : (a) and
(b) The information is being collected
and will be laid on the Table of the
House.

Merger of Indian Aluminium Company
with Mahindra and Mahindra Ltd.

4499. SHRI INDRAIJIT GUPTA :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state .

(a) whether Government have given
their final approval to the scheme for
merger of Indian Aluminium Co. and
Mahindra and Mahindra Ltd. ;



m Written Answers

(b) whether itis a fact that in the
merged company, 26 per cent of the shares
will be held by a foreign multinational,
ALCAN ; and

(c) whether Government are aware of
the objections voiced to the merger by the
INDAL employees as well as numerous
shareholders as being against the national
interests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

(b) Does not arise in view of reply te
{a) above.

(c) Yes, Sir.

DECEMBER 20, 1983
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Constitueiicies for which elections bave
been postponed

4500. SHRI AMAR ROYPRADHAN :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state the names of the constituencies in
the country, both Lok Sabha and Legis-
lative Assemblies, for which elections have
been postponed indefinitely and the
reasons therefor ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS ( SHRI
JAGAN NATH KAUSHAL) : A state-
ment received from the Election Commis-
sion showing the names of constituencies
for which elections have been pending for
a long time and the rcasons therefor, is
laid on the Table of the House.
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Awarding contracts for THAL-VAISHE
Plant :

4502. SHRIMATI KISHORI SINHA :

SHRIMATI PRAMILA
DANDAVATE :

SHRI MOTIBHAI R.
CHAUDHARI :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state :

(a) the progress made in awarding
contracts for the THAL-VAISHET Pro-
ject ; )

(b) the names of the major cen-
tractors and the works assigned to
them ;

(c) whether any contracts have been
given to a firm in ltaly ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH) :
(a) to (d) The main consultancy contracts
for Ammonia plant and Urea Plant have
been settled and signed respectively with
M/s. Haldor Topsoe (HTAS) of Denmark
on 1521981 and M/s. Snamprogetti of
Italy on 30.1.1981 in collaboration with
M/s. Projects & Development India Ltd.,
with whom RCF have entered into a
separate agreement.

The Gross fees for the services for the
Ammonia Plant are $ 16.95 million besi-
des Rs. 95.24 million to be paid to Pro-
jects & Development India Ltd., (PDIL)
as Sub-contractors to M/s. HTAS.

The Gross fees for the services for
Urca Plant are $ 4.98 million besides Rs.
48.53 mitlion for the -ervices to be rende-
red by M;s. PDIL. '

The scopes of work for both the agree-
ments broadly include Licence, Know-
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how, process design and basic engineering,
detailed engineering, procurement service
and technical assistance to erection and
imparting training to RCF technical per-
sonnel.

Setting up of Doordarshan Centre in Kutch,
Saurashtra und Gujarat

4503, SHRI RAMJIBHAI MAVANI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale :

(8) whether Government have receiv-
ed some nproposals, represcntations,
letters, etc. from Gujarat, Statc, various
organisations and institutions, Members
of Parliament, M.LAs and other VIPs,
various Chambers of Commerce and
expert committees to establish Door-
darshan Centres in various parts of Kutch
Saurashtra and Gujarat ;

(b) if so, the details thercof ;

(¢) the acuon  taken thereon on
cach ones ;

(d) the outcome thereof :

(e) how many such centres have been
decided by Centre so far and the names
and places of such ones

(f) 1the plans, programmes and esti-
mates thereof ; and

(&) when they are expected to be
ready for relay purposes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SIIRI MALLIKARJUN) : (a)
to (8) Yes, Sir. A number of sugges-
tions for seting up TV Centres in
Gujarat have been received.

A full fledged TV Centre at Ahmeda-
bad (10 kw Transmitter with Studio set-
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up), two High Power TV Transmitters
at Rajkot and Dwarka and six Low
Power Transmitters at Surat, Vadodra,
Bhavanagar, Bhruch, Patan, and Nava-
sari are under implementation, in
Gujarat State.

TV service with 1 kw output has al-
rcady been started from Ahmedabad
wef. 19-11.83.  All the Transmitters
are expected 1o be  commissioned during
1984-85, The studio set up at Ahmeda-
bad is expected to be commissioned
during 1985-86. The above projects
are estimated to cost as under :

(Rs. in lakhs)

TV Centre Ahmedabad Rs. 953.54

TV Transiitter  with
Programme Production

facilitics at Rajkot Rs. 354.85
TV Transmitter Dwarka ~ Rs, 270.3
Low Power Transmitters Rs. 1398

Complaints Against Some Dialogues
and Wodrs in Film “Sautan”

4504. SHRI RAMJIBHAI MAVANI :
Will the Munister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether attention of Governient
has heen drawn to the complaints from
Members of Parliament, V.1.Ps. and
various foreign organisations that there
are some dialogues and words  which ~are
repugnant to the Scheduled Castes in the

film ‘‘Sautan” ;

(b) if so. the details of such com-
plaints and the dialogues and words ;

(c) the action taken thereon ;

(d) the outcome thereof ;
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(¢) whether Government
proposal to ban such a film ;

have any

(f) when and how ;
(8) if not, the reasons therefor ; and

(h) under what circumstances, the
Film Censor Board has allowed showing
of the said film ¢*Sautan> ?

I!E DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE.
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (g) Government have rececived
complaints saying that the film ¢Sautan™
(Hindi) as certified by the Board of Film
Certification  contains  dialogue/words
derogatory to the Scheduled- Caste com-
munity. Some Members of Parliament
have also written to us about the film,
The complaints relate 1o comtempiuous
references in the film to the Scheduled
Castes community, mainly the use of
the word “‘Achut”. An enquiry under
section 6 of the Cinematograph Act 1952
has been initiated against the film. Ap-
propriate orders will be passed on con-
clusion of the enquiry.

(h) The Board of Film Certification,
examined the film, in accordance with the
provisions of the Cinematograph Act,
1952 and the guidelines issued thereunder
and granted ‘U’ certificate with three cuts
on 24.5.83.

Terms and Conditions of Merger of
Coal Washeries with B.C.C.L.

4505. SHRI BASUDEB ACHARIA :
Wilt the Minister of ENERGY 'be
pleased to state :

(1) whether it is a fact that the coal

‘washeries situated at Santaldih, Patherdih

and Duydha which were under Steal Au-
thority of India have been merged with

- Bharat Coking Coal Limited :
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. (b) ifso, the terms and conditions
thereof ; and

(¢) the reaction of the Central Trade
Unions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DAL-
BIR SINGH) : (a) and (b) The four
washeries of Steel Authority of India
Ltd. which were being managed by
Bharat Coking Coal Limited on the basis
of power of Attorney have been traps-
ferred to Bharat Coking 1.td, with effect
from 1-10-1983.

() There is a mixed reaction on the
part of Trade Unions.

Complaints Against Transfer of Shares

4506. SHRIMATI PRAMILA DAN-
DAVATE : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) the number and nature of com-
plaints received during the past ten
months from share-holders of the public
apd privatc companies with regard to
their tran-fer of shares by com-

panies ; and

(b) the action taken by Government
in all these cases/complaints ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GULAM
NABI AZAD) : (a) Presumably,
the Hon'ble Member, while refer-
ring to complainis against transfer of
shares is having in view the ‘‘appeals”
to be filed under Section 111 or the
Companies Act. Duripg the past ten
months (from February to November,
83) 53 appeals under Section 111 ibid
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have been-filed with the Company Law
Board, voicing grievance against the
companies concerned for refusal to trans.
fer the shares.

(b) The appeals are under consi-

deration.

Power Plants under implementation in
Orissa

4508. SHRI HARIHAR SOREN:
Will the Minister of ENERGY be pleased
to state :

(a) the name and the number of
major power projects under implementa-
tion in Orissa during the Sixth Plan ;

(b) the target dates of completion
of those power projects ;

(¢) the progress made se far in the
completion of each of those pewer pro-
jects ; and

(d) the details thereof .

THE MINISTER OF ENERQY (SHRI
P. SHIV SHANKAR) : (3) to (d) The
Sixth Plan cnvisaged an addition of $60
MW now generating capacity in Orissa,
comprising of 220 MW thermal and
340 MW hydro, of which 220 MW ther.
mal has already been commﬁioned.
106 MW of hydro capacity is expected to
be added by the end of the Sixth Five
Year Plan while 240 MW is expected to
spill over to the Seventh Plan period.
The anticipated dates of completion and
the details of the progress made so far
in respect of these projects is given in
the Statement enclosed,
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Statement

Power Projects in Orissa during the Sixth Plan

Progress of the Project

Name of the project Target date of
and capacity Completion

1. Talchar Extension Ist Unit-March, 82
Thermal Power 2nd Unit-March, 83
Project (2110 MW)

2. Rengali Hydro st Unit-Oct, 1984
Electric Project 2nd Unit-March, 85,
(2x53) MW)

3. Upper Kolab I1st Unit-Aug. 85
Hydro-electric 2nd Unit-Feb. 86
Project State-1 3rd Unit-Aug. 86
(3 x80) MW)

Already commissioned.

Dam excavation is nearly
complete and masonary/
concreting works are in
advanced stage of comple-
tion. 8 spillway gutes have
been installed. Installation
of spiral casting and speed
ring of Unit.l has been
completed. Erection of
draft tube for Udit-II has
been completed aiid con-
creting is in  progress.
Foundation of all the co-
lumns and erection of abouit
509 of the columns has
been completed, The levell-
ing work of switchyard
is over and delivery of
most of the switchyard
equipment has been com-
pleted.

Work on all the compo-
nents of the profject is at
an advanced stage, The
dam excavation has been
completed and concretingl
masonary works are in
progréss. Héid race tun-
neél has been éxtavated dnd
concréting Will B takéh
up shertly, The exeava-
tion of penstock tuhnels
has also been completed
and fabrication work of
steel liners for ?enstock
tunnel and Penstodk is in
progress. Seivicd Biy has
been constructed and erec-
tion of EOT crane in ser-
vice bay is in progress.
The Draft Tube of Uitit-1,
has been aligned dnid con-
creted.
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Mejhia Power Project

4509. SHRI NIREN GHOSH : Will
the Minister of ENERGY be pleased to
state :

(@) how the Mejhia Power Project
will be implemented ; and

(b) whether the project has been
abandoned or the work has been begun
on the construction of Mejhia Power
Project ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a)
and (b) The proposal of the Da-
modar Valley Corporation for installation
of thermal power station comprising threc
units of 210 MW each at Mejia in
Bankura District of West Bengal has
been accorded techno-economic clearance
by the Central Electricity Authority
subject to the following inputs being
tied up.

(i) Clearance from environmental
angle.

(i) Cooling water arrangements.

(iii) Coal linkage.

(iv) Funds.

Whereas, items at (i) & (ii) above
have been settled, dialogues to tie up
coal linkage and funds are going on.

Cost of
imported
bulk drug

Bulk Drug

(Rs./Kg) c.if)

DECEMBER 20, 1983

Written Answers 196

Drugs Classified as Involving High
Technology
4510. SHRI TARIQ ANWAR : Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether it is a fact that a num-
ber of drugs like Magestrol Acetate,
Phanaguone, Methdialzine HCL. Dexa-
methasone, Halothane, Trimethoprim.
Pyrimethamine etc. which have been
classified as involving high technology
are produced by foreign companies from
penul timates ;

(b) the names of high technology
bulk drugs which involve import content
of 50 per cent, the names of intermedi-
ates imported, the prices of the drugs
in the intcrnational market and the rea-
sons for deciding their technology con-
tents as high ;

(c) whether there is any proposal to
review the nature or technology  involved
in the production of such type of drugs.
if so, by when ; and

(d) the present status of these drugs
while deciding expansion and endorse-
ment of capacities ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH) :
(a) No, Sir ; only Halothane, out of the
seven drugs mentioned here, is becing pro-
duced from penultimate stage.

(b) The names of high technology
bulk drugs which involved import content
of more than 50 per cent, their c.i.f. cost
and the major intermediates/raw materials
imported for production of the same, as
submitted to the High Level Committee.
are as follows :

Major imported, imtermediate;
raw-material used.

(1) Trimethoprim 529.83
(2) Dexamethasone 31960.00
(3) Vitamin-E 202.00
Acetate/
Succinate.
(4) Ibuprofen, 306.00

Trimethoxy bcnazldeh;de.
16-Alpha-methyl-9  (11)—An-
hydro-prediisolene, Acetate
(BB-17).

Trimethylphenol and Isophytol

Isobutylbenzene.
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The High Level Committee had care-
fully examined and recorded the details
of the criteria and reasons for consider-
ing the processes as involving high tech-
nology.

(¢) There is no such proposal
at present.

(d) Expansion proposals, as and
when reccived, are examined keeping in
view location, basic stage production if
the application is from FERA companies,
current status of proposcd item covering
demand, approved capacity, production,
imports ctc. and the parameters set out
by the New Drug policy.

Out of the four drugs mentioned in
reply to part (b) above, re-endorsement
of capacities has been allowed in respect
of Vitamin-E and Ibuprofen as per the
April 1982 REC polivcy.

Criteria Followed by ONG : for Assecss-
ing and Awarding Global Tenders

4511. SHRI SHIVENDRA BAHA-
DUR SINGH : Will the Minister of
ENERGY be pleased to state :

(a) whether it is a fact that Oil and
Natural Gas Commission does not fgllow
any laid down criteria for assessing and
awarding Global Tendcrs ;

(b) whether it is fact that assessment
has differed on various criteria from
tender to tender ; and

(c) whether it is a fact that the offi-
cers of the Offshore and Exploration
Division who make the, maximum pur-
chases in foreign exchange are in the
same Department handling same jobs
for an extremely long length of time
though their qualifications have no
technical aspect ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) to (¢) In-
formation is being collected and will be
laid on the table of the Sabha,
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Use of A.LR. and Doordgrshan by
political parties during election
campaign

4512, PROF. MADHU DANDA-
VATE : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether there is any proposal
that, with a view to relegating some of
the expenses of elections of candidates
to the State, media like AIR and Door-
darshan should be allowed to be used
on a wider scale by political parties
during the election campaign as in
UK., ; and

\b) if so, what is the response of
Government to this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN) :
(@) No, Sir. In fact, there is already
an approved scheme of election broad-
casts over AlIR/Doordarshan, in terms
of which time facilities for broadcasts
over AIR/Doordarshan are given free to
the representatives of political parties
recognised by the Election Commission
as the *National’ Parties and ‘State’
parties when the General Elections to the
Lok Sabha and the State Assemblies
are held,

(b) Does not arise.
Electricity to M.P. Villages

4513, KUMARI PUSHPA DEVI
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) whether target had been set for
providing electricity to 3529 of villages
in Madhya Psadesh during the current
financial year ;

(b) if so, the district wise progress
made so far in achieving the target under



199 Written Answers

rural electrification set for the 1983.84
financial year ; and

(c) the details thereof ?

THE MINISTER OF ENERGY (SHRI
P- SHIV SHANKAR) : (a) Out of
total 70,883 census villages in Madhya
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Planning Commission has fixed a target
of electrification of 3,333 villages for
1983-84 and with the electrificaton of
targetted villages the level of electrifica-
tion in the State would reach 51.3%.

(b) and (c) 1,777 villages have been
electrified upto 30-11-1983 during 1983-84
in the state of Madhya Pradesh, District«

Pradesh, 32,838 villages constituting wise dectails are given in the enclosed
46 3% were electrified upto 31-3-83, statement,
Statement

District-wise details of villages clectrified in the Staic of Madhya Pradesh
during 1983-84 (upto -0-11-13%3)

Sl. Name of District Villages
No. electrified
1 2 3
1. Bhopal 18
2. Sehore 50
3. Raisen 89
4. Hoshangabad e 28
3. Betul .. 86
6. Gwalior 43
7. Bhind . 10
8. Datia . 10
9. Morena 29
J0. Guna 89
11.  Sivpuri . 61
12, Vidisha o 57
13. Raijgarh 88
14. Indore .. —
15. Khandwa 7
36. Khargone . 21
17, Ratlam e 10
18, Maadsaur — s
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1 2 N 3
19. Dhar 14
20. Jhabua . i1
21, Ujjain - -
22, Dewas 18
23. Shajapur o 16
24. Jabalpur . 29
25. Narsinghpur .- o4
26. Seoni - S
27. Mendla oo 25
28. Balaghat oo 4
29. Chhindwara —
30. Sagar o 38
31. Damoh . 24
32. Tikamgarh .- 99
33. Rewa e 19
34. Satna - 10
35. Penna . 11
36. Chhatarpur 2%
37.  Sidhi 102
38. Shahdol 32
39. Raipur . 82
40. Durg - 24
41. Rajuandgaon .- 63
42. Bastar 42
43. Bilaspur .ee 58
44. Raigarh . &1
45. Sarguja . 34

1
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Self-sufficiency in essential drugs

451S. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether Government have made
various effects to become self-sufficient in
essential drugs ;

() if so, the names of the essential
drugs on which self sufficiency has been
achieved so far ;

(c) the year by which the country can
become seilf-sufficient in all other essential
drugs ; and

(d) the steps taken therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH) :
(a) and (d) Government have made
various efforts to become self-sufficient in
esscntial drugs. The steps taken in this
regard are as under :

(i) A large number of Industrial
Approvals including DG TD
Registrations have been gran-
ted.

(ii) Expansion in the capacity of bulk
drugs and formulations in the
Public Sector, has been under-
taken.

(ili)  Assistance is given for removing
bottlenecks in production by the
introduction of improved techno-
logy, in the procurement of raw
materials and supply of utilities,
in  respect of existing drug
units.

{iv) Implementation of Industrial
Licences and Letters of Intent is
monitored, and the difficulties in
implementation, if any, in respect
of such units is gone into.
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(v) The gcheme for automatic growth
has been extended to the drug
industry. -

(vi) The scheme for recognition of
installed capacities and the
scheme for re-endorsement of
higher capacity has bzen extended
to the drag industry subject to
certain conditions.

{(b) and (c) A state of self sufficiency
has been achieved in certain bulk drugs
namely, Sulphamethoxacole, Trimethoprim
and Metronidazole. Further, there had
been no imports or very nominal imports
during the year 1982-83 for the drugs lis-
ted in the statement attached.

For the remaining essential bulk drugs
various steps as listed in reply to part (a)
and (b) above had been taken/are being
taken to step up the indegenous produc-
tion to meet the country’s requirement as
early as possible.

Statemznt

I Anmtibioties

1. Chloramphenicol Powder

2. Chloramphenicol Palmitate -
. Suipha Drugs

1. Sulphadimidine
Sulphacetamide/Sodium
Sulphameth;zole
Phthalyl Sulphathiazole
Sulphaphenazole
Sulphasomidine

Sulphaguanidine

L A R

Sulphanilamide

111, Vitamins
J. Vitamin C
2. Nicotinic Acid

3. Nicotinamide
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IV. Analgesics Antipyretics Ftc.
1. Onxyphenyl Butazone

V. Anti T.B. Drugs
1. PAS and its salts

2. INH
V1. Anti Malarials

1. Amodiaquin
VII. Anti Diabetics
3. Chlorpromide
2. Tolbutamide
3. Giybenclamide
4

Insulin

Vill. Cardio Vascular Drugs
1. Xanthimol Nicotenate

1X. Ami Histamins
1. Diphenhydramine

X. Tranguilizers and Sedatives
1. Diazepam

XI. Anii Filarials
1., DEC Citrate

XII. Imminological Agents
1. Triple Vaccine
2. Tetanus Anti-Toxin

3. Diptheria Anti-Toxin

XH1. Anti Dysentrary Drugs
1. Diloxanide Furoate

Writing off of coal at Pit-heads

4516. SHRI RAJESH KUMAR
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that Govera-
ment propose to write off nearly four
million tons of coal at pit-heads ;
and
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(b) if so, the reasons therefor stating
the amount involved including the cost
involved in producing the guantity of coal
proposed to be written off ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI1
DALBIR SINGH) : (a) and (b) Coal
India has taken steps to carry out detailed
verification of stocks and this is still in
progress. Based on such verification, so
far, approximately 0.68 million tonnmes
of coal in BCCL is being written off and
approximately 032 million tonnes of
coal is being adjusted towards domestic
consumption. In ECL also certain stocks

"aré proposed to be written off. The final

position with regard to the stocks to be
written off in all the subsidiaries of CIL
will emerge only on completion of the
verification by special teams which is in
progress. This informmtion together with
the information regarding the amount
involved and cost of production of
coal proposed to be written off will be
obtained and laid on the Table of the
House,
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Conversion of Pathanapuram Telephone
Exchange into Automatic Telephone
) Exchange

4518. SHRI SKARIAH THOMAS :-

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there is any proposal to
convert the Pathanapuram telephone ex-

change in Quilon district of Kerald ' into’

automatic exchange ; and

) luo.bywlmttimen will be com-
pleted ?
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THE DEPUTY MINISTER IN TH
MINISTRY OF COMMUNICATIQNS
(SHR1 VIJAY N. PATIL) : (a) No,
Sir.

(b) Ddes not arise,

Séttlag iip of a 'l'V centre lt
_ .

4519. SHRI R. P. AEKWAD :
Will the Minister of INF ORMATION
AND BROADCASTING be lpleawd to
state )

(a) whetherit is a fact that a TV
Station is being set up at Ahmedabad ;
and

(b) whether Baroda and other surroun-
ding areas will be covered by the said TV
Siation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND, IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS ( SHRI MALLIK-
ARJUN) : .a) and (b) Yes, Sir. The
coverage would extend to a range of
about 120 KMs. .

Promotion Policy for SC/ST Employees
in the Regional Provident Fund
Commissioner’s Office,

West Bengal

4520 SHRI D. L. BAITHA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(@) whether it is a fact that the
Regional Provident Fund Commissioner, -
West Bengal, Calcutta is not granfing any
promotion to Scheduled Caste/Tribe
employees since 1979 as per Reservation
Rules ;

(b) whether it’is als a fact thut
they- ate also notmainuiﬂuquotnfor
Scheduled' Castes/Tribes in the |
tal Examinations and are aeither allowing

-
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relaxation nor holding any separate exa=-

. mination for SC/ST candidate as per
Department of Personnel O. M. No.
E-36021/10/76 Estt. (SCT) dated 21.1.1977;
and )

(c) if replies to (a) and (b) above be
in the affirmative, the reasons therefor ;
and the steps Government propose to
take against the erring officers to avert
impending unrest among the Scheduled
Caste/Tribe employees ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR) : (@) to (c) As a result of an
injunction order issued by the Calcutta
High Court, Regional Provident Fund
Commissioner, West Bengal, has been
restrained from operating reservation rules
in the matter of promotions, etc. of SC/ST
employees since January, 1980.

Counter-affidavit in the case has been
filed in December, 1982, The case has
been heard in part. The matter is being
pursued with a view to getting the case

- disposed off early.

Expausion of capacity of Bharat Petroleum
Corporation

4521. SHRI P M. SAYEED : Wil
the Minister of ENERGY be pleased to
state :

(a) whether Bharat Petroleum Cor-
poration propose to expand its capacity
from six million tonnes ;

() if so, whether Government have
accepted the proposal ; and

(c) the main feat;xre of the same ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) A

letter from the Chairman, Bharat Petro-

leum Corporation for adding additional
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capacity of 3 million tonnes has been
received by the Government. There is no
proposal submitted to. Government.

‘(b) and (¢) Do not arise,

Modernisation & Diversification of Schemes
of Cochin Refinery

4522, SHRI XAVIER ARAKAL:
Will the Minister of ENERGY be pleased
to state :

(a) the details of the modernisation
and diversification of the Cochin Refinery
of Kerala, the implementation of schemes
and the cost since 1980; and

(b) whether itisa fact that every
year the Refinery is closed for a few
weeks and the consumers, especially of
LPG, have to suffer shortage?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (@)
Cochin Refinery Limited is engaged in the
implementation of two projects namely
Secondary Processing and Capacity Ex-
pansion. The Secondary processing Faci-
lities Project is estimated to cost Rs.
116.46 crores, which on completion will
enable the refinery to process 100
Bombay High Crude or 100% imported
crude or any mixture of crudes. This will
also enable the Refinery to produce more
diesel oil, kerosene and liquified petro-
leum gas.

The expansion of Refinery capacity
from its present 3.5 million tonnes per
annum to 4.5 million tonnes per annum
is estimated to cost Rs. 15.93 crores.

The expenditure incurred on the above
projects till 1982-83 was 59.91 crores. It
is anticipated that an expenditure of Rs.
64 crores shall be incurred during 1983-84.

Both the above projects are scheduled
for completion during 1984-85 and the
work is progressing as per schedule.
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(b) Periodic shut-downs of the Refine-
ries is necessary for maintenance and
overhaul. Refinery at Cochin is also
shut-down for planned maintenance once
in 18 months for 3 to 4 weeks, Before
such a shui-down all product tanks are
filed up to the maximum extent possible.
Moreover, supply from alternative sour-
ces is also arranged to meet the arca
demand.

Unit-5 of Parli Thermal Power Station

4523, SHRI A. T. PATIL : Will the
MINISTER of ENERGY be pleased to
state: i -

(a) whether the question of setting up
of Unit-5 (-10 MW) of Parli Thermal
Power Station Extension is under consi-
deration of Government for about a year;
and

(b) if so, the reaction of Government
and decision Government propose to take
in the matter ?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) and (b)
The scheme for installation of Unit-5
(210.MW) at Parli Thermal Power Station
forwarded by Maharashtra State Electri-
city Board in January 1983 has been
accorded techno-economic approval :of
Central Electricity Authority on 8.11.1983
and is awaiting investment decision.

Setting up of Electronic Telephone Exchange
at Bhubaneswar

4524, SHRI NITYANANDA MISRA:
Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government propose to
set up an electronic telephone exchange at
Bhubaneswar;

(b) if so, the reasons of delay in im-
plementing the proposal;

(c) the efforts made by ‘Government

¢ o expedite the implementation of the

proposal; and

(d) when the electronic telephon® ex-
change is expected to be established at
Bhubaneswar?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (c)
There is no proposal at present for setting
up an electronic exchange at Bhubaneswar.

(d) Establishment of an electronic ex-
change at Bhubaneswar is contemplated
in the 7th Plan when indigenous produc-
tion of electronic exchanges becomes
availabls.

Contingent Expenditure Rising in the Office
of Postmaster General, Bibar Circle, Patna

4525. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that contingent
expenditure is rising day by day most
fastly in the office of the Postmaster-
General, Bihar Circle, Patna on account
of wasteful expenditure on contingencies
like serving cold and hot drinks and
furnishing of office chambers;

(b) the actual amount spent under
the head ‘contingency’ in the office of the
P.M.G. Patna during 1981.82, 1982-83
and 1983-84 till date; and

(c) if the figures indicate progressive
rise despite repeated orders to crub and
contain such expenditure, whether Govern-
ment will indicate the deterrent they pro-
pose to impose for arresting this wasteful
expenditure spree?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS :
(SHRI VIJAY N. PATIL): (a) The
contingent expenditure in the office of

_Postmaster-General, Bjhar Circle, Patna
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during the last two years indicates an
increasing trend because of the escalation
in the prices of the various items of office
use, The increase is not mainly due to
the increase in the expenditure on Hot
and Cold drinks as well as the furnishing
of officeé chambers,

(b) The expenditure on contingencies
during the year 1981 82 was Rs. 1.21 lakhs
including the expenditure of Rs 1018/
on Hot and Cold drinks. The expendi-
ture during 1982 83 was Rs, 2.17 lakhs
including an expenditure of Rs. 2514/-
on Hot and Cold drinks and Rs.
18576/-on furnishing of office chambers.
The expenditure on contingencies upto
September, 1983 was Rs. 1.67 lakhs which
includes an expenditure of Rs. 3426/- on
Hot and Cold drinks and Rs. 5569/- on
furnishing of office chambers.

(c) The Postmaster-General, Bibhar
Circle, Patna has been suitably advised in
the matter.

Deduction of wages of Colliery workers
in BCC.L.

4526. SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to state:

(a) whether he is aware of large scale
deduction of 8 days’ wages of colliery
workers in B.C.C.L. alleging constant
absence from duty or strike, if so, the
facts in detail;

(b) whether it isa fact thatin two
cases in Mohuda area (Area No II) and
in Phularitaur colliery (Area No. I), the

deduction was made pending conciliation

and without following rules;

(c) whether be is also . aware that in
the above two cases, the Regional Labour
Commissioner (Central) Dhanbad advised

the B.C.C.L.. management against such
illegal deductjon;

(d) whether it is also a fact that even
the advigq has been iguored; and
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(¢) whether the B.C.C.L.. management
has begn authorised to ignore the Central
Labqur . Departmeat, if not, steps - taken :
thergon? '

THE MINISTER OF ENERGY (SHRI
P. SHIV. SHANKAR) : (a) Deduction -
of 8 days wages is done only in cases
where workers go on illegal strike. This
is done in accordance with the provision
of Section 9(2) of the Payment of Wages
Act. There have been 2452 such cases in
BCCL between 24.8 83 to 15.11.83.

(b) to (¢) In these two cases also
management took action under Section
9(2) of the Payment of Wages Act for
deduction of wages, after following the
prescribed procedures. The Regional
Labour Commissioner, Dhanbad has been
appraised that the management has not
contravened Section 33 of the I.LD. Act
as alleged. Also, no advice from the
Regional Labour Commissioner against
the deduction of wages was received by
the management,

dYo ®Yo go FITT AFW@E® IuWI
& wadw daqr Afa ®@Y S
a fweur s

4527. &Y QasrA qaqC qAE ;AT
Fot |4 a8 A FT HAT FT F

(F) T AT FT 407 Hlo Hlo
Tde ®Y e Afd F FIIOT WQAF
IO By AT F AT A CUH-TFT-
T & qqH 755 & F1O7 3, 4 AN
5 9T weifrg MR & SR
fearm .t @ Wk afz @, @ @R
Ifeafea gweaen & amuaw & fag
Far FTEaTE T 91 W § wfF €Wy
I FYT AATAT AT AR ;- AT

(=) wgra® Suw & Fade daa
o d@Yo gsro M AT FTT 3R
#1 frq srwre- Py fear mar § 7



217 - Weiven-Ansiirs

. wb st (st Yo fawiied) :
(%) ST (@) g Ow Ay o
2 3% war e qe T f il

Termination of Sarvices of Employees in
TOC Pipelines Head Office, New Delhi

4528. SHRI BHEEKHABHAI : Will
the Minister of ENERGY be pleased to
state:

(a) the number of employees in Indian
Oil Corporation Pipelines Head Office
whose services were terminated since
December, 1979 till date and the reasons
for their terminations in detail; and

(b) how many cases for submitting
false bills by the employees are pending
in Indian Oil Corporation Pipelines Head
Office, New Delhi?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
From 1979 till date, services of a messen-
ger, a stenographer and a systems Officer
were terminated by 10C Ltd. (Pipeline
Head Office) New Delhi. The messenger
was dismissed on proven charges of mis-
conduct, i.e. claiming reimbursement in
respect of false medical bills. The servi-
ces of the other two employees were ter-
minated on account of their continued
unauthorised absence from duty ranging
from 4 to 8 months.

(b) Only one alleged case of claiming’
and receiving payment against false -
medical bills is being looked into by 10C
at present,

Law to Check Misleading Advertilementy

4529, 'SHRI MANOHAR LAL SAINI;
Will the -*Minister ‘'of INFORMATION "~
AND': BROADCASTING be pleased to
states =+

AGRANMRARAS 29 1908 1SAKA)

" There is no bar

P . .. Tk
Written Answers 218

(2)’ whether there isno law which
debars advertisers to see that they do not
advertise their goods to which they are
not entitled and mislead the general public
thereffom; and

(b) if so, how is Vespa PL 170 adver- _
tising that its scooter is the best “you
never had it so good” when Lohia’s XB
is much better in quality?

THE DEPUTY MINISTER IN THE
MINIS1RY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
on publicising trade
marks used or proposed to be used within
the frame-work of the existing laws and
professional and advertisement ethics. It
is primarily for the advertisement industry
to take suitable steps for evolving appro-
priate standards, usage and practice in
this regard.

(b) The punch line cited is one of the
usual advertising claims not to be taken
literally,
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Coustruction of Sala), Thien and Deol
Hasti Hydel Projects

4531. SHRI ABDUL RASHID
KABULI : Will the Minister of ENERGY
be plesed to state:

(a) the progress made so far in the
construction of Salal, Thien and Dool
Hasti Hydel Projects in Jummu and
Kashmir State;

(b) whether an agreement has been
signed or understanding reached for the
construction of these psojccts between the
State and the Centre spelling out the
agreement, and what shall be the State’s
share in the output besides participation
in the maintenance and construction of
the projects;

(c) the total expenditure incurred so
far on the projects; and

(d) when
completed?

they are likely to be

THE MINISTER OF ENERGY (SHRI1
P. SHIV SHANKAR) : (a) and (d)
Construction of the various components
of Salal HE Project is under progress,
The 1st Unit of the project is expected to
be commissioned in December, 1985 and
the second and third units in May &
October, 1986 respectively. Infrastruc-
ture works for Dul Hasti Project are
under progress and the project is expected
to be commissioned in 1990-91. The
Project report for Thien HE Project in
Punjab has been revised and is to be
cleared techno-economically by CEA,
However, pending clearance of the project,
Government of Punjab have carrted out
certain works on the project. The date
of completion of Thien will depend on
the provision of resources for the project.
Government of Punjab is taking ail neces-
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. sary steps to include adequate provision
to complete the project expedetiously.

(b) Thien HE Project is being execut-
ed by the State of Punjab out of its own
plan resources. An under-standing_ has
been reached with the Government of
Jammu & Kashmir regarding execution
of Sala] and Dul Hasti HE Projects in the
Central Sector. These projects would be
executed, operated and maintained in the
Central Sector. Allocation of power to
J&K as its share from Salal according to
the revised capacity is to be detcrmined,
The share of J&K in Dul Hasti project
would be determined in accordance with
the Central formula for sharing of power
and benefits from Central Secior HE
Projects.

{c) The total expenditure incurred up-
to November, 1983 on Salal & Dul Hasti
Projects was Rs. 267 crores and Rs, 7
crores respectively The expenditure in-
curred on Thien HE Project upto Septem-
ber, 1983 was Rs, 66.14 crores.

Sale Permission of Lease-Hold Double
Storeved Rebabilitation Colony,
Patel Nagar

4532, SHRI HARISH KUMAR
GANGWAR : Will the Minister of
LABCUR AND REHABILITATION be
pleased to state:

(a) whether it is a fact that sale per-
mission in case of lease-hold double-
storeyed rehabilitation colony in Patel
Nagar, had been granted only upto April,
1979, and

(b) if so, the reasons for not granting
sale permission beyond that period?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND KEHA-
BILITATION (SHRI DHARMAVIR) :
(a) No, Sir, :

(b) Does not arise,
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Safety measures for Coal Miners

4533. SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be pleased
to state :

(a) the details of the suggestions made
for the safety of the coal miners ;

(b) the times-bound programame to
implement these suggestions by Coal
India Limnited, and othsr agencies ;
and

(c) the progress made in regﬁrd to the
implementation of the said suggestions
until now ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to
(¢) At present coal companies are im-
plementing vigorously the recommenda-
tions of the Committee on safety in coal
mines sct up in 1976 which submitted
its report in 1979. The details and
status of their recommendations are as -
under :--

The Committee had given 66 major
recommendations of which 15 have
already been implemented. These recom-
mendations include the setting up of
Internal Safety Organisations in the coal
companies, preparation of time bound
programme in respect of sand stowing,
development of open cast mining to meet
future requirement of coal, formulation
of annual safety programme and moni-
toring of progress achieved, activation of
pit safety committees, keeping wet bulb
temperature in underground working
place below 32.5°C etc.

There are other recommendations
which are under progressive impleme ita-
tion. Many of these recommendat ons
relate to mechanisation of the coal faoce,
such as long wall mining with power
support, introduction of hydraulic m'ning,
replacement of basket loading by conve-
yors and mechanised loaders at coal
faces etc. Since the implementation of
such recommendations calls for heavy
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investment and availability of trained
work-force, the same can be implemented
only over an extended time frame,

There are other recommendations of a
miscellaneous nature, such as providing
of dust sampler equipment so as to assess
and evaluate the status of dust problems
in coal mines, restricting noise level to
140 DB and prohibiting workers from
entering the work area without ear pro-
tection, methods of tackling underground
fires, dealing with dangers arising out of
subsidence in coal mines, long and short
term measures to prevant rope haulage
accidents in coal mines, measures to be
adopted to prevent accidents due to
explosion of gas etc. The monitoring of
these recommendations is being done
through Internal Safety Organisations in
the subsidiary companies, and through the
Safety Board in Coal India Ltd. Coal
India has been directed to ensure that
all these recommendations are implemen-
ted in the quickest possible time within
the time frames stipulated in the Annual
action Safety Plan of coal companies.

Apart from the above, the recommen-
dations of the 5th Conference on Safety
in mines are also being implemented by
the coal companies.

Establishment of New Super Thermal
Power Stations

4534, SHRI CHINTAMANI JENA :
Will the Minister of ENERGY be pleased
to State :

(a) whether there is any proposal to
establish more Super Thermal Power
Stations in the country besides those un-
der construction at present ;

.

(b) if so, the details thereof ;

(¢) by when these are likely to be
cleared by the Centre ; and

(d) when the work is to be started
and by when it is likely to be com-
pleted ?

DECEMBER 20, )83
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TIME MINISTER OF ENERGY

(SHRI P SHIV SHANKAR) : (a) Yes,
Sir,

(b) Central Electricity Authority has
accorded techno-economic clearance to
the expansion stage of Farakka (2x 500
MW), Kahalgaon (Stage-1, 4x210 MW),
and the National Capital Region (Stage-],
4x210 MW) Super thermal power projects,
In addition, National Thermal Power
Corporation is taking action to prepare
feasibility rcports for setting up super
thermal power projects at Talcher, Manu-
guru, and Chandrapura,

(¢) Investment decisions in respect of
Farakka expansion, Kahalgaon and
National Capital Region projects can be
taken after the funding aspects have been
tied up. In regard to the remaining
projects a decision can be taken after
their techno economic viability has been
established,

(d) The preliminary work in respect
of the National Capital Region, Farakka
expansion and Kahalgaon projects is ex-
pected to be taken up in 1984, The first
units of these projects are likely to be
commissioned four to five years from the

date of placement of orders for the main
plant equipment,

fagrr & wiegre fadr § qm1 ofw
# TrEwT &
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9T &9 I @ faar sromr A mfk
g7 9T TEHYT AEE GIAT AT &7 99
& &Iy o7 § ?
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QAo qifem) @ (F) SR (@) AR
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s 2 AT gt 3 fwo WMo A T 9T
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India’s Cooperation sought for New
and Renewable Sources of
Energy

4536. SHRI LAKSHMAN MALLICK:
Will the Minister of ENERGY be pleased
to state :

(a) whether some foreign countries
have sought India's cooperation for deve-
lopment and utilisation of new and rene-
wable sources of energy under the Techni-
cal Co-operation Programme ;

(b) if so, the names of such countries;
and

(c) the details regarding the co-opera-
tion extended by Government in their
favour in this regard ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to
(¢) From time to time Government
receives enquiries and requests from other
developing couatries concerning the deve-
Jopment and utilisation of new and rene-
wable sources of encrgy. Among the
countries whichh have availed of or have
expressed interest in availing of the ex-
pertise and facilities available in India or
exchanging experience in this field are,
Afghanistan, Bangladesh, Thailand,
Angola, Brazil, Burundi, Egypt, Jamaica,
Kenya, Laos, Madagascar, Malaysia,
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Mexico, Papua New Guinea, Solomon
Islands, Vanuatu, Mongolia, Sri Lanka,
Tanzania, Upper . Volta and Vietnam,
Specific requests are considered and
appropriate action taken by way of pro-
viding training facilities, experts, or arran-
ging study tours, providing technical,
information, etc It is proposed to supply
a few items of renewable energy equipment
to some Pacific Island countries,

Seniority list of Jr. Draughtsmen 7

4537, SHRI NIHAL SINGH : Will
the Minister of ENERGY be pleased to
state :

(@) whether it is a fact that the
decision of the High Court regarding
sei iority list of Jr. Draughtsmen has
been  implemented since 5 January,
1981 ;

(b) whether it is also a fact that the
Central Electricity Authority has not im-
plemented the decision of the High Court,
Delhi ;

(¢) whether it is also a fact that the
promotions ad-hoc to ad-hoc were done
before 5 January 1981, if so whether it
has been considered in the cases of
SC/ST in different categories if not, why ;
and

(d) whether 40-point roster has not
be considered, if so, whether it is not
clear-cut violation of the instructions
of Govecrnment of India O. M. No,
36021/3/76 Est, ( SC) dated 20 April, o
1978 ?

THE MINISTER OF ENERGY
(SHRI P, SHIV SHANKAR) : (a) and
(b) Pursuant to the judgement of the
High Court of Delhi on 5-1-1981 on a
Writ Petition field in 1970 and the subse-
quent order dated 2-11-1982 passed by
the Delhi High Court, Seniority List of
Junior Draftsmen was prepared by the

Central  Electricity Authority and
circulated on the 27th November,

1982,
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(¢) and (d) During the pendency of -

the Writ Petition, promotions were made
by the Central Electricity Authority of
ad hoc basis. While making such ad hoc
promotions, the claims of the eligible
candidates belonging to the Scheduled
Castes and Scheduled Tribes were also
considered as per Government instruc-
tions, Instructions of Government of
India as contained in the Department of
Personnel & Administrative Reforms’
O.M. No, 36021/8/76-ESTT (SCT), dated
the 20th April, 1978, did not require
maintenance of a 40-point roster in the
matter of ad hoc promotions,

Telephone Lines of Dhanbad

4538, SHRI A K. ROY : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) the number of blocks in the
country without telephone lines as on
1-9-1983 ;

(b) whether he is awarc that the tele-
phone connection with Block Develop-
ment Office of Baliapur in Dhanbad
district of Bihar has been cut off, if so,
sincc when it has been cut off, and the
reasons for that ;

(c) whether it is also a fact that in
the same district there is no telephone
line in Chandankeyain and Tondi Block
inhabited by Scheduled Castes and
Scheduled Tribes, if so, the steps
taken to take telephone line there ;
and

(d) whether there is any special pro-
vision to connect backward areas with
telephone line even without being remu-
nerative; if so the details of such provi-
sions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Ninecty-
four Block Headquarters in the country
are without telecommunications facilities
ase upto September, 1983,
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(b) Yes, Sir. The telephone connec-
tion in Block Development Office of
Baliapur was disconnected on 2.11.78 due
to non-payment of a bill of Rs. 600.60
only,

(c) The proposal for opening of Long
Distance Public Telephone at Chandane
keyain is under process. Tondi Block
Block Headquarter is already having
a Long Distance Public Telephone faci-
lity,

(d  Yes, Sir. The details of such
provisions are given in Annexure-I and
Il laid on the table of the House.
[Placed for Library. See No. LT 7604/
83).

Action against workers for unathorised
, absence

4539. SHRI A. K. ROY : Will the
Minister of ENERGY bc pleased to
state :

(2) the number of workers against
whom departmental actions have been
taken for alleged unauthorised absence in
B.C.C L. in the months October and
November, 1983, facts in detail giving
the break-up according to the type of
action ;

- (b) percentage of prices rated and
time rated, Scheduled Castes and
Scheduled Tribes amongst the punished
workers ;

() whether it is a fact that action
has been initiated in 1983 and advertised
in the local dailies of Dhanbad for absen-
ting in 1975, if so, justification of such
action ; and

(d) whether it is a fact that there are
five basic causes for absenteeism like less
quarters, unhealthy food and social back-
wardness, if so, the steps taken to remove
them, facts in details ?

THE MINISTRY OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to
(d) Information is being collected and
will be laid on Table of the House.
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Increasing the number of judges in Supreme
Court and High Courts

4540, SHRI K. PRADHANI : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that most of
the time of the Supreme Court is spent on

the disposal of Writs and Constitutional
cases ;

(b) whether any suggestions had been
made for increasing the number of Judges
in the State High Courts and the
Supreme Court ; and

(¢) if so, Government’s reaction

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZADj: (a) According to the
information furnished by the Registry of
the Supreme Court, the answer is in the
negative.

(b) and (¢) No proposal has been recci-
ved from Chief Justice of India for increa-
sing the Judge strength of Suprcme
Court.

Proposals from the State Governments
concerned for increasing the Judge strength
of the High Gourts of Bombay, Gauhati,
Gujarat, Himachal Pradesh, Karnataka
and Delhi have been considered and it has
been decided to increase the Judge
strength in the High Courts of Bombay,
Guj: rat, Gavhati Himachal Pradesh and
Karpataka.

Separate Repairs and  Maintenance
Workshop for State Electricity Boards

4541. SHRI K. PRADHANI : Will
the Minister of ENERGY be pleased to
state :

(a) whether Centre proposes to set
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up a separate repairs and maintenance
workshop to assist the State Electricity
Boards in improving the upkeep of the
thermal units ;

(b) if so, the broad outlines of this
proposal ;

(¢) the agency which will run this
workshop ; and

(d) whether keeping in view the
location of some major power projects in
Orissa like Talcher Thermal Power
Project, Government will consider the
need toset up some such workshop in
that State also, in case it is decided to
decentralise the setting of such work-
shops ?

THE MINISTER OF ENERGY (SHRI
P, SHIV SHANKAR): (a) to (d) A
measure suggested to improve the perfor-
mance of the existing thermal power
stations is the setting up of a Repairs and
Maintenance Organisation to assist the
State Electricity Boards. No concret
proposal has been finalised in this regard.
The agency, and the location of the
workshops, can be decided only after
a decision is taken to set up a repairs
and maintenance organisation.

Negotiation with World Bank re. Dudhichua
Coal Mining Project

4542, SHRI K. PRADHANI : Will
the Minister of ENERGY be pleased to
state :

(@) whether negotiations with the
World Bank on the Dudhichua coal
matter stands at present and is likely
to suffer due to delay in the increase in
coal prices suggested by the Bureau of
Industrial Costs and Prices ; and

(b) if so, the stage at which the matter
stands at present and the steps Govern-
ment propose to take in the matter ?
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THE MINISTER OF ENERGY (SHR1
P. SHIV SHANKAR): (a) and (b)
Dudhichua Coal Project was appraised by
a World Bank Mission which visited
India in March, 1983. The Project is
being further processed in the Word
Bank.

Supply of Gas Conuections to Consumers
Registered with Alka Frames, Anand
Niketan, New Delhi

4543, SHRI K. PRADHANI: Will
the Minister of ENERGY be pleased to
refer to the reply given to Unstarred
Question No. 1245 on 22.11.1983 and
state :

(a) whether aeither the Alka Frames,
Anand Niketan, New Delhi nor the
distributors of other Oil Companies to
whom the waiting list from Sl., Nos.
1108 to 1382 of the former is stated to
have been transferred, have so fur sent
any intimations to these harried wait-
listed persons who had been awaiting
their connections for the last about five
years to deposit money and collect their
cylinders ;

(b) whether he will direct the Indian
Oil Corporation to ask the dcalers con-
cerned to inform these wait-listed persons
without any further delay ;

(¢) whether he will also comsider the
desirability of re-transferring some of
these wait-listed persons who may so
desire to the IOC Dealer as soon as he
starts functioning ; and

(d) if not, the reasons therefor ?

THE WMINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) M/s Alka Frame's waiting list from
1108 to 1382 has been transferred to
M/s Raman Gas and intimation has been
given to the wait listed customers,
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(c) and (d) One Indane Distributorship
is likely to start operating in areas of
Anand Niketan, R.K. Puram
as this Distributorship is commissioned

As soon

the remaining waiting list of M/s Alka
Flames will be transferred for releasing

connections.

Complaints Regarding Functioning of
Telephones in  Bhavoggar and Amreli
District in Gujarat

4544, SHRI NAVIN RAVANI: will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that a number
of complaints were received against the
telephone department in regard to (1)
excess billing of telephone calls (2) non-
working of telephones (3) faults in tele-
phones, etc. at Bhavnagar and Amreli
Districts of Gujarat ;

(b) if so, the detail of complaints
received during the year 1982 and from
1-1-1983 to 31-8-83 ; and

(c) thes steps taken to slove the
problem and improving the efficiency in
regard to

the working system of

telephones in these districts ?

THE DEPUTY MINISTER IN THE

_ MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL)
Sir.

{a) Yes,

(b) Details of complaints received are
as under :-
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From 1982 1-1-83 to
31-3-83

(i) For excess billing. Bhavnagar -— _—
Amreli 22 27
(ii)) Non-working of Bhavnagar — 13
telephones. Amreli 25 133
(ili) Faults in Bhavnagar 10 20
Amreli 107 150

telephones.

(c) Following steps were taken to
solve the problem and improving the
efficiency :-

() Periodical meetings are being
held with Chamber of Commerce
to solve their problems and
prompt action are being taken to
improve the telecom services.

(i) Most of the complaints were due
to devastation caused by cyclone.
Remedial actions were taken in
cvclone affected areas on top
priority to restore the services.

(iii) Efforts are being made to replace
the overhead lines by under-
ground cables.

(iv) Maintenance routines and inspec-
tions are being tightened . up,

(v) Subscriber meters are being kept
under observation as and when
required.

(vi) Constant waich and supervision is
being kept by the concerned
officers for proper functioning of
telephones.

Steps Taken to Make Plastic Materials
Durable to Suit Irrigation

4545. SHRI ARJUN SETHI: Will
the Minister of ENERGY be pleased to
state :

(a) whether Government have taken
steps to make the plastic materials dur-
able to suit irrigation needs as the existing
plastic material is not being used for tha
purpose and the Indian Petrochemicals
Limited is suffering in terms of produc-
tion and profit ; and

{b) if so, the details regarding the
plan and programme of Government in
this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) and
(b) Indian Petrochemicals Corporation
Limited has made arrangements with
technically equipped processors  for
manufacture of quality LDPE film for
canal lining.

Post Office open at the Highest Altitude
in H.P,

4546. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMUNICATIONS be pleased to
state :

(a) whether it is a fact that the post
office at the highest altitude in the world
has been opened recently in Himachal
Pradesh ;

(b) if so, the details about this post
office and whether any special inceative
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has been given to the staff employed

there ; and

(c) if so, the details thereof and if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) to (¢©) An
extra departmental Branch post office has
been opened on 5-11-83 at Hikkim in
account with KAZA in Himachal Pradesh
at an altitude of 14500 ft. but its com-
parative world position is not known.
No additional allowance is
permissible as per rules in such cases.

incentive

Telecommunication Facilities in Rural
Areas

4547. PROF. NARAIN CHAND
PARASHAR : Will the
COMMUNICATIONS  be

state :

Minister of
pleased to

(a) whether Government have laun-
ched a special programme for the
provision of telecom facilities in the rural
areas called MARRS (Multi Accens
Rural Radio System) ;
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(b) if so, the details of the programme
for each circle for the remaining pe riod
of the Sixth Five Year Plan and its break-
up for each State in case of multi-State
Telecom Circles i,e. North Western and
North Eastern Circles ; and

(c) the total allocation made for the
installation of this system along with the
number of P.C.Os. targetted for opening
upto the end of Sixth Five Year Plan in
each State and the number installed so
far in them separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) The Details are given in the
Annexure.

(¢) The expenditure for one LDPT
(Long Distance Public Telephones) under
MARR Scheme is estimated at Rs. 1.5
lakhs. Depending upon availability of
equipment from indigenous sources as
well as financial resources, the Project
would be
allocated for

Estimates for the scheme
sanctioned and funds
implementation gradually, The number
LDPTs commissioned so far under MARR
Scheme is given below :

Installed Commissioned
1. Andhra 9 9
2. Gujarat 14 14
3. Tamilnadu 12 8
4. Mabharashtra 30 Nil
5. Haryana 1
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Statement
Name of the Name of State(s) Tentative Plan for Opening
Telecom Served LDPTS under MARR Scheme
during the 6th plan.
;o—: of Base  No. of LDPTS
Stations,
Andhra Andhra 23 395
Bihar Bihar 13 195
Gujarat Gujarat 15 291
J&K J&K 2 31
Karanataka Karnataka 23 268
Kerala Kerala 18 482
Madhya Pradesh Madhya Pradesh 10 217
Maharashtra Maharashtra 4 58
North East (i) Assam Nit Nil
(i) Manipur t i5
(iii) Meghalaya 5 54
(iv) Nagaland Nil N
(v) Tripura 1 15
North West (i) Haryana 2 29
(ii) Himachal Pradesh 13 177
(iii) Punjab Nil Nid
Orissa Orissa 18 155
Rajasthan Rajasthan 46 1117
Tamil Nadu Tamil Nadu 23 3
Uttar Pradesh Uttar Pradesh 27 881
‘West Bengal (i) West Bengal 8 163
(ii) Sikkim Nil Nil
252 4914
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Dismantling of staff-Quarters by N.F.L. for
Naya Nangal-Talwara Railway Line

4548. PROF, NARAIN CHAND
PARASHAR : Will the Minister of
CHEMICALS AND IFERTILIZERS be
pieased to state :

(a) whether the National Fertilizers
Ltd. have started dismantling residential
staff quarters which are loacated on the
proposed route for Nangal-Talwara Kai'l-
way Line, which is under construction in
Punjab and Himachal Pradesh: and

(b) if so, the likely date by which the
dismantling would be completed so as to
enable the line project to be constructed

at a good speed?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRIR, C. RATH):
(a) Not yet Sir,

(b) The construction of new quarters
for the occupants of the existing qurters
is presently in progress. After the cons-
truction of thec new quarters, - and the
occupation of the same, the existing
quarters will be handed over to the Rail-

ways for dismantling.

Es pansion of Songs and Drama Division in
Network State and Union Territories

4549, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether Government propose to
expand the existing Songs and Drama
Division network so as to locate a unit in
each district of the States/Union Terri-

tories;

(b) if so, the nature of the program-
me of expansion contemplated;
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() whether any priority would be
given to the expansion in hilly States like
Himachal Pradesh, Jammu and Kashmir,
North Eastern States and hill regions of
State like U.P.,

(d) if so, the nature of priority being
accorded or which may be accorded; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (3)
The Government is not considering any
proposal for expanding the existing net-
work of Sung and Drama Division at
present,

(b) to (¢) Do not arise,
Linplementation of Award of Labour Court
bewween Indian Uil Corporation and its
timployees Union

4550. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the Award
of Labour Court, Patna in reference case
No. 14 of 1980, between the Indian Qil
Corporation versus Indian Oil Employees
Union has pot been implemented as yet;

(b) whether it is also a fact that the
Award has been confirmed by the supreme
Court by dismissing the appeal filed by
the Indian Oil Corporation, S.L_P. No.
9147 of 1983; and

() if so, the steps being taken for
the implementation of Award and the
cases of unnecessary delay?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) Yes, Sir,
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(b) and'(c) According to avallabhifs
foratation, a*Special Leavs: Petitider: Me;
9147 of 1983 filed by the Indiam' O Qo
poration was dismissed in-limini by the
Supreme Court. The Government of
Bitmr who-are the appropriate suthozjty
Under the Industrial: Disputes. Act, 1947
will have to take necessary action in:.the
miatter,

Number-of consumers allotted to each' LBG
Distributor in Patna

4551, SHRFRAMAVATAR SHASTRIE
Wilt the Minister of ENERGY' be pleased
to state:

(a) whether it is a fact that as per
policy decided by his Ministry, the L.P.G,
distributors of the oil ,companies ecannot
have more than three thousand consumers
allotted to each of them;

(b) lfso, thennmbgroIL.PG distrl-
butors at Patna including Danapur and
the number of consumers attached to each

of them;

(¢} whéther it is also a fact' that at
Patna some distributors are having more
than three thousand customers;

@ if 0, thelr Pa;hcn]nrs and the
reaspns for giving special favour to them;
and

(¢) the steps Goverament Pproposé to
stick to the policy decided earlier?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKARY): (a) There is ceiling
on the refill trade of the L.P.G, distribu-
tors in difficrent cities and not on the
number of consumecss allotted to them,
For Patna the ceiling is 3,500 refills per
month,

(by Sl Name of the distributors

No.

No, of consumers
(as on 31-10-83) '

S.K. Trading Co.
Subhchandini Gas Service
Patliputra Gas Service

Anamika Indane

Deepsikha Gas Service
Jaishree Enterprise
Vaishali Enterprises (Danapur)

1
2
3
4
5. R.V. Enterprises
6
7
8
9. Avadhraj Agencies

4538
9312
4292
5595
3557
3340
3260
2418

1000
(as on 30.9.83)

(c)-and (d) Two distributors, namely,
S.K. Trading Co. and Anamika !ndm

are proseatly operating above the “‘”"ﬂ
S.K. Trading Co., being the ‘carliest

dimibutor at Patpa were catéritg o t!u

catire area and naturdlly havihg
nubmer of custonibrs, ™ Adamlki -

tas

have crossod the collliiy’ “owihig to' traoelét*”

of about 1,000 customérs from'a.nolh'e:,
distifbutor under transfer to another
location.

(¢) Distributors operating above the

ceiling are bein, brought ta the , ooil
but “lnm&‘am.
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EPF Arrears in Rohtas Industries, Dalmia
Nagsar (Bibar)

4552. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a8) whether it is a fact that lakhs of
rupees of the provident fund of the
workers of Rohtas Industries, Dalmia
Nagar are in arrears for years together;

-+ (b) if so, whetheritis also a fact
that the management is not prepared to
make payment of arrears even after the
decision of the High Court;

(¢) if so, whether it is also a fact that
no attention has so far been paid to this
in spite of repeated letters written by the
Dalmia Nagar Mazdoor Union and a
Member of Parliament;

(d) if so, the reasons for the indi-
fference on the part of Government; and

(¢) whether Government will take
steps to see that the payment of the
arrears due to the workers is expedited
or Government will initiate legal action
against the management of the company?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
(a) According to the Provident Fund
Authorities, M/s. Rohtas Industries Limit~
¢d, Dalmia Nagar, which is a relaxed esta-
blishment under (he Employees® Provi-
dent Funds and Miscellaneous Provisions
Act, 1952, has mnot transferred to the
Board of Trustees. an amount of Rs, 1.07
crores towards the provident fund contri-
butions and the amount of loan recovered
from the wages of the employees for the
period 2/83 to 10/83.

(b) to (d) Complaints regarding non-
deduction of Provident Fund contributioas
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on ad-hoc payment made to the employees
of M/s. Rohtas Industries have been
received by the Government apnd are
being looked into.

(¢) The Provident Fund Authorities
are reported to have issued a show cause
notice to the management directing them
to transfer the entire amount of outstand-
ing dues to their Board of Trustees. They
have also been informed that if they fail
to transfer the money, the relaxation
granted to them will be cancelled and
prosecutions will be launched against
them, Meanwhile, the management is
reported to have obtained an injunction
from the Calcutta High Court against any
legal or penal action being taken against
them by the Provident Fund authorities,
pending disposal of writ petition filed by
them,

Completion of Coal Mining Projects

4553. SHRI KRISHNA CHADNRA
HALDER: Will the Minister of ENERGY
be pleased to state:

(a) the details of targets for complet-
ing thirty coal!mining projects under
Eastem Coalfields Limited in West Bengal,
project-wise and action taken in each

case; and

(b) the details of the employment
made till date in these projects, projicct-
wise, and anticipated potentiality of em-
ployment after completion of these pro-

jects project-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI
DALBIR SINGH) : (a) The details of
the thirty coal mining projects of Eastern
Coalfields Limited which are under imple-
mentation in West Bengal are as follo(y%
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S. Project  Sanctioned Production Aanticipated
No capacity (million tonnes/ date of
' . Yyears) completion
1. Nimcha OCP 0.30 1984-35
2. Dhandih OCP 0.16 1984-85
3. Narsamuda 0.18 1984-85
4. Bhanora West 0.36 1984-85
5. Dubeswari 0,18 1984-85
6. Bansara-Purandip 0.15 1984-85
7. Barmondia-Barachak 0.12 1984-85
8. Adjoy-II Kushadanga ' 0.23 1984-85
9. Kumarkhela OCP Ph. II) 0.60 1984-85
10. Bankola 1.08 1984-85
11. Kunustoria - 0.66 1985-86
12. Chora OC 0.27 198586
13. Bonjomahari OC 0.30 1985.8§
14. Parasea 6 & 7 0.34 1985-86
15. Purushotampur 0.46 1985-86
16. Sodepur 0,55 1987-88
17. Parasca Singaram Seam 0.14 1987-88
18, Ratibati 0,90 1988-89
19. Bahula 1.20 1988-89
20. Dhemomain (Revised) 1.42 1989.90
21. J.K. Nagar 0.86 1989-90
22, Parbelia 0.80 1989-90
23. Ningah 1.60 1990-91
24. Khottadih 0,87 1990-91
25. Seetalpur ‘ 0,40 1990-91
26. Chinakuri 1,00 1991-92
27. Satgram 1.00 1992.93
28. Amritnagar 1.14 1992-93
29. North Searsole 1.16 1992.93
30. Jhanjhra 3.50 1993.94

(b) Information is being collected and it will be laid on the Table of the House in
due course, .
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Jhanfhra Coal Mining Projects

4554. SHRI KRISHNA CHANDRA
HALDHAR : Will the Minister of
ENERGY be pleased to state :

(a) whether Jhanjhra  coal mining
project to West Bengal is being imple-
menisd by the Eastern Coalficlds Ltd.

(b) if so, details of the Jhanjhra pro-
Ject with' the location, estimated reserve,
estimated raising on the completion of
project and total capital requirement for
investment with the date of sanctioning of
the project and capital investment made
till date ; and

(c) the deteils of the employment
potentially of the project and details of
the progress made till date with amount
invested so far year-wise 7

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) Yes,
Sir.

(b) The details are given below :—

Location : Jhanjhra-I Block
is located in the
eastern side of the
Raniganj Coalfield
in West Bengal.

Mineable 244.66 million

raserve > tonnes.

Capacity : 3.5 million toanes
per year,

.Ejztimated:  Rs. 184.55 crores
(1982 estimate)

" 'Capttal

inyestmeat :

Dare of .

n"c"o" 10.12.!982

Actual

 expenditure
W “dugust

Rs. 6.74 crores
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(c) The project is expected to mploy

-3133 -pessonnel .in..a phased manner upto

1994.92. The project construction activi-
ties like incline drivage, shaft sinking,
power supply etc. have been taken up.
The year-wise expenditure has bgen as

follows :—

1981-82 Rs. 1.29 Cr.

1982-83 Rs. 0.58 Cr,

1983-84 Rs, 4.87 Cr.
(upto August,
1983)

Total upto Augtst, Rs. 6,74 Cr.

1983,

Manufacture of Telephone Instruments

4555, SHR1 SURAJ BHAN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the quantity of imported items
and also their value which were imported
in cach of the last three years and are
proposed 10 be imported in the next three
years which are related to the manufactu-
ring of telephone exchanges, push button
instruments, cables and other instruments
required in the manufacturing and the
maintenaoce of the above ;

(b) whether government have received
any proposals/suggestions about indige-
nous contributions to reduce burden on
foreign exchange ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (@) to ()
Information is being collected and will be
1aid on the Table of the House,

Profit on Investment in
Telecommunications, -

4556. SHRI SURAJ.BHAN :
SHRI ATAL BIHARI
VAJPAYER ::

Will the Minister of COMMAMNICA-
TIONS be pleased to state :
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(a) whether it is a fact that in ont
in telecommunication has inibuiit ty
of generating 20 to 25 per ceiit prd &n
investment ;

(b) what is the position in Jadia and
how does it compare with what pcm'hon
in Japan, Franoe, West Germany, Britain
and U .S.A.; and

(c) the steps taken and to be taken
to make Indis’s telecommunications not
to incur losses but to earn reasomable
profits ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.
While the investment in telecommunica-
tions have high potential for good returns,
the actual profitabilitv depends on several
factors.

(b) According to the latest figures
available the rate of return for telecom-
munications investments for the year
1981-82 is 21.1%. Information for other
countries is not available.

(¢) Question does not arisc as India’s
telocommunications system is not incurring
losses.

Change over from Labour inteusive
Services to Automation in Postal
Services

4557. SHRI:' N.B.- HORO : Will: the
Minister of COMMUNICATIONS. be
pleased to state :

- () ».whethec-any suggestions-have peen
uwh to . Goverament that the postel
system . must shift from labour Intqun
sarvice tp automatiog in. mml processing
and other, work if ths Govm waat
ta extead if further to rural areas w.thout
increasiag the, currost lossas ot around Rs.
140 crores annunlly H

-(b),, whether it is 3 fast.that the gestal
service lossas arg axpested to riss, to.. Rs.
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500 crope by 1887 if the current labour
intensive practice were to be continued ;
and

(c) if so, the reaction of Govemment
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No
such suggestions has been received by
Government.

(b) No, Sir.

(c) Does not arise.
AT A WA w7 WAL

4558. =it gy wif mfr @ w0
Faf W ag a@TA N FN FO e

(7) wragaxd & @ &
§ WHT ¥ FIET FT AU QAT
Tar 8 ;

() w1 wTHe w1 fare gEw
w7 FIX F a97 T AERA Y dq H
qftada &W F g ; AT

() afz &, ot ¥ dafaq groar
7 SUNRY FAT § WYY I QY AT
fieareft s FrAey ?

watdft (s Qo fow ) -
(%) ¥ o& WP A9 www gra
feg. o sdwr ¥ qwtE o X
i

(w) alte () i WA e
¥ g7 gOR & frarodit adfl @
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Absorption of Apprentices in the
Establishments

4559. SHRI R.N. RAKESH : Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the extent to which the Appren-
ticeship Act has helped in solving the
‘unemployment problem on permanent
basis ;

(b) whether the employees are expected
to take apprentices in addition to their
regular strength of employees ;

(c) whether it is a fact that most
of the employers reduce the number
of regular pests in their establishments
and in their place employ the appren-
tices ;

(d) whether employers give preference
to their ex-apprentices while recruiting the
personnel for the same trade on regular
basis ; and

(e) whether Government will make it
obligatory on the part of the employers
to absord on regular basis the apprentices
trained by them if not, the reasons there-
fory?

THE MINISTER OF LABOUR AND
REHABMUITATION (SHRI VEEREN-
DRA PATIL) : (a) By providing neces-
sary skilis through apprenticeship training
under the Apprentices Act, 1961, the
employability of the apprentices is enhan-
ced.

(b) Yes, Sir. As per the Apprentices
Act, employers are required to engage
apprentices in accordance to the ratio of
apprentices to workers other than unskil-
Jed in each trade, as prescribed under the
Apprentices Rules.

() No, Sir. No such cases have come
to the notice of the Government.

DECEMBER 20, #1953
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(d)  Employers normally prefer to
employ trained apprentices against regular
vacancies. Further they have also been
requested to earmark at least 50% of
vacancies for direct recruitment and fill up
50% of these direct recruitment vacancies
by passed out apprentices.

(¢) No, Sir. It bas not been found
fcasible to make it obligatory for the
employers to absorb the apprentices
trained by them as it is not legally sustai-
nable.

Opening of new {elcphone exchange in
J&K and connecting Srinagar
Jammu and Leh through
sattellite

4560, SHRI ABDUL RASHID
KABULI : Will the Minister of COM-
MUNICATION be pleased to state :

(a) whether it is a fact that there is
a great demand of tclephone connections
in Jammu & Kashmir State which are
pending and waiting sanctions for as long
a period as six years and above ;

(b) when and how many new tele-
phone exchanges and connections are
proposed to be given to the Jammu and
Kashmir State this year or in the
near future to tic over this difficulty ;
and

(c) whether Srinagar Jammu and Leh
are also being connected with the rest of
country through satellite ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes,
Sir. The number of subscribers waiting
for telephone connections as on 30.11.1983
is 4725 and the number of subscribers

waiting for a period of 6 years and more
is 113.

(b) 5 telephone exchange and' 1750
conpections are proposed to be given
during 1983.84. In the near future
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exchanges will be expanded wherever
feasible and new cxchanges will be
opened, '

(c) Satellite Earth Stations have been
set up at Leh and Srinagar. At present
there is no proposal to set up a Satellite
Earth Station at Jammu.

Installation of High Power Transmitters
and increase in frequencies of AIR and
TV centre, Srinagar

4561, SHRI ABDUL RASHID
KABULI : Will the Minister of INFOR-
MATION AND BROADCASTING b:
pleas:d to state :

(a) whether Government propose to
install high power transmitters and in-
crease the frequencies of A.L.R. and T.V.
Centre Srinagar, its being necessitated by
State’s proximity to Afghanistan, Pakistan,
China and Russia ;

(b) whether Government has any pro-
posal to beam special programmes to the
neighbouring countries esp:cially to cater
the listeners in Pakistan an | in the Pak-
occupied Kashmir ; and

() if so, action stipu'a‘ed in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND PARLIAMEN-
TARY AFFAIRS ( SHRI MALLIK-
ARJUN) : (a) to (c¢) High Power Trans-
mitters of Radio and TV are ailready in
service at Srinagar.

Two High Power TV transmitters at
Jammu and Poonch and two Low Power
Transmitters at Leh and Kargil are being
installed " in the Jammu and Kashmir
state under Special TV expansion plan.
With the implementation of these scheme
an estimated 897/ of population of the
state is expected to get TV coverage by
the end of VI Plan.

AGRAHAYANA .9, 1905 (SAKA)
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Installation of Solar Pump Sets

4562, SHRI K. MALLANNA : Will
the Minister of ENERGY be pleased to
state : .

. (@) whether it is a fact that Govern-
ment’s policy regarding the installation of
solar pump-sets has been quite satisfactory
so far as the question of its performance
is concerned ;

(b) if so, the number of solar pump
scts installed so far and the plans for the
next year ; and

(c) the result of experience gained in
this regard in various States ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) to c)
One hundred and two pumps have been
supplied by tha Central Electronics Ltd,
to various organisations for trial and
demonstration purposes upto 30th Novem-
ber, 1983, Reports reccived indicate that
the performance of the pump has gene-
rally been satisfactory with normal
maintenance. Further development and
improvements are being carried out in the
pumping system. The plans for the next
year are being worked out.

Amount spent to Rehabilitation Refugees
from Sri Lanka

4563. SHRI K. MALLANNA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the details regarding the amount
spent by Government to rehabilitate the
repatriates from Sri Lanka from 1
January, 1983 to 31 October, 1983 ;
and

(a) the number of repatristes from Sri
Lanka who have been rehabilitated so
far ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
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VIR) : (8) An amount of Rs. 576.79
lakh (Rs. 2375 lakhs on Reliel
and Rs. 553.04 lakhs on Rechabilitation)
has been speat by the Government
of India on persons of Indian origin
from Sri Lanka during the period
from Ist January, 1983 to 31st October,
1983.

(b) According to the reports received
from various State Governments, upto the
end of September, 1983, 84,996 Sri Lanka
repatriate families who were eligible and
had approached the State Governments
have been rehabilitated.

Investment in Diversification by
1.T.C. Ltd.

4564. SHRI SANAT KUMAR
MANDAL : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the L.T.C. Ltd., Calcutta
backed out of the investment in shares of
India Cements Ltd., and Ashoka Papers,
which was sold of late ;

(b) if so, whether the I.T.C. has taken
to some diversification, if so, what arec its
projects and whether it had obtained
MRTP clearance ; and

(c) the capital outlay involved on this
diversification and how much it expects
to meet from its existing equity and
resérves ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABl AZAD): (a) The Indus rial
Development Bank of India has confirmed
that the share transactions with the ITC
Group (including the . subsidiaries of ITC
Ltd.) were reversed and, the shares of
India Cements Ltd. and Ashoka apers
purchased by the ITC Group from
various financial institytions have been
retirned to the concerned institutions at
the pr‘ice at which they were originally

3
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(b); A communication (not a formal
application under MRTP Act) has been
received from M/s. ITC Ltd., on 7.12.83
conveying their intention to enter the field
of- computer software production facility
and" secking a confirmation whether the
pl'Opd!ed project is exempt under the pro-
visions of the MRTP Act. The request is
under examination.

() Details of capital outley in the
project and its financial have not heen
provided by the company.

Smaell Units in Asansel-Durgapur.
Region. Affected Power
Shortage

4568 SHRI SANAT LKUMAR
MANDAL: Will the Minister of ENERGY
be pleased to state :

(a) whether some five hundred small-
scale units employing an estimated ten
thousand workers in the Asansol-Durga-
pur region have been affected due to
power shortage ; and

(b) if so, the assistance which Central
Government propose to render and save
the situation leading 1o the unemploy-
ment of such a large number of poor
workers ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) The information is being collected
and will .be laid on the Table of the
House.

Borsting of LPG Cylinder in
Lucknow

4566. . SHRI H. N, BAHUGUNA :
Will the Minister.of ENERGY be picased:
to state :

(a) whether attention of Government.
has been drawn to the tragic death of a
young girl (Baby) due to bursting . of
LPG cyfinder in Luckwow (Diainik, Jagran,
of 20 October, 1983);
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(b) whether this accident was due to
neglect of Indian Oil Corporation and its
dealers ; and

(©) whether Government will ensure
and enforce delivery and connection of
gas cylinder’s to the burners by trained
personnel as per rules all over the

country ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) Yes,

Sir.
(v) No, Sir.

(©) An effort is made by the Oil
Companies to ensure that safety instruc-
tions are followed by the dealers who
are responsible for distribution of gas

cylinders.

Guidelines for Transier and Posting
of Class 1 & IU Ofticers in riB,
Publications Division and
D.AV.P.

4567. SHRI R.P. YADAV : Wili
the Minister of INFORMATION AND
BROADCASTING be plcased to state :

@) the generally accepted guidelines
for postings and transfers of Class-1 & 11
Officers in P1B, Publications Division and

D.AYV.P.}

(b) Category wise details of the
officers, who are working on the same

post for more than 5 years ;

(c) the details of these officers who have
been transferred and posted twice within
three years ;
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(d) the actual reason of transfers
of these officers and retaining some
officers for more than five years ;
and

(e) the steps being taken to end the
practice of partiality of retaining some
officers on the same post for more than
five years and transferring some officers
within three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS ( SHRI MALLIK-
ARJUN) : (a) The officers of these two
categories working in PIB, Publications
Division and the Directorate of Advertis~
ing and Visual Publicity belong to deffe-
rent Services/Cadres. The over-riding
criterion observed in the matter of
postings and transfers of these officers is
the administrative requirement. )

(b) The information is given in the
statement attached.

() There has been only one case in
these three Media Units where an officer
had to be transferred twice within last
three years in the same grade. This
Officer was Shri V.N. Chari, who was
posted from Calcutta to Madras and then
back to Calcutta.

(d) and (¢) The transfers are mainly
made in accordance with the adminis-
trative requirements, The question of
partiality, therefore, does not arise.
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Statement sho -ing details of ihe officers who are working on the same post for

S. No. Names Present Post Grade/Sc;ale
of pay
1 2 3 4
1. Sh. A.N. Bhardwaj Dy. Principal Information Jr. Administrative

10,

11,

12,

Sh. R.X. Jain

Smt. Laxmi Tripathi

Sh. R.N. Tiwari
Sh. Hari Singh
Sh. S.K. Ray

Sh, S.S. Marwah

Sh. A K. Wanchoo

Sh. H.R, Pandotra

Sh. V.H. Desai

Sh. Hiteshwar Mehdi

Sh. B.L. Saha

Officer, PIB, Srinagar.

Information Officer. PIB,
New Delhi.

Editor, Publications Divn.,
New Delhi.

~do-
-do-
Sr. Correspondent,

Pablications Division,
Calcutta.

Information Officer, PIB,
New Delhi.

-do-

Campaign Officer, DAVP,
New Delhi.

Asstt. Information Officer,
PIB, Bangalore.

Asstt. Information,
Officer, PIB,
Gauhati.

Asstt, Editor,
Publications Divn.,
New Delhi.

Grade of CIS,
Group ‘A’
(Rs. 1100-2000)

Sr. Time Scale
(Gr. I) of CIS,
{Rs. 1100-1600)

-do-

-do-
-do-

-do-

-do-

~do-

~do-

Jr. Time Scale
(Gr. 1}) of CIS
Group ‘A’

¢{Rs. 700-1300)

-do-

-do-
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1 2 3 4
13, Sh, J.S. Jayant Asstt, Editor, Publications Jr. Time Scale (Gr, II)
Divi., New Delhi. of CIS Group ‘A’
(Rs, 700-1300)

14. Sh. M.M. Lal -do- -do-

15. Sh. N.N. Sharma -do- «do-

16. Sh. Narinder Singh Asstt, Information Officer, Grade III of CIS,
PIB, New Delhi. Group ‘B’

(Rs. 650-1200)

17. Sh. S.S. Shafi -do- -do-

18. Sh. G, Srinivasaa Rao Asstt. Information Officer, Grade III of - CIS,
PIB, New Delhi. Group ‘B’

(Rs. 650-1200)

19. Sh, Dalip Singh -do- ~do-

20. Sh. J M. Nagpal -do- ~do-

21. Sh. D.C. Mehndiratia -do- -do-

22. Sh. M.R, Malik -do- ~do-

23. Sh. G.C. Dwivedi Asstt. Information ~do-
Officer, PIB,
Jaipur.

24. Sh. N.D. Sandil Asstt, Information ~do-
Officer, PIB,
Jabalpur.

25. Sh. R,B. Mane Asstt. Information ~do-
Officer, PIB,
Bombay.

26. Sh. H A. Ahmed -do=- ~do.

27. Smt, V.M, Joshi -do- ~do-

28, Sh, 1.G. Mashram -do- ~do-

29, Sh. A.R, Wagh -do- ~do-

30. Sh. H.S. Kamble Asstt. Information -do-
Officer, PIB,
Nagpur.

31, Sh. G,M. Mustafa Asstt, Information ~do-

Officer, PIB,
Patna.
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1 2 3 4

32. Smt. V.C. Rukmani Asstt. Information Grade II1 of CIS,
Officer, PIB, Group ‘B’
Madras. (Rs. 650-1200)

33. Sh. V. Thirunavakarasu -do- ~do-

34. Sh. ) B. Raju Asstt, Information ~do-
Officer, PIB,
Hyderabad.

35, Mohd. Moizuddin Asstt. Information -do-
Officer, PIB,
Calcutta,

’ .

36. Sh, P,K, Majumdar Asstt, Information ~do~
Officer, PIB,
Port Blair.

37, Sh. G.P. Sohani Asstt, Editor, ~do~
DAVP,
New Delhi.

38. Mohd. A. Siddiqui Asstt, Editor, -do-
Publications Division,
New Delhi.

39. Smt. K. Mackrell ~do- .do-

'40. Smt. Urmila Kataria -doe -do-

41. Sh. Habib Ashraf -do- -do-

42. Sh. G.T. Munshi Asstt. Editor, -do-
Publications Division,
Ahmedabad,

43. Sh. M.K. Rao Asstt, Editor, -do-
Publications Division..
New Delhi,

44, Smt. S. Bahugunz Asstt, Editor. Grade 111 of CIS,
Publications Divn., Group ‘B’
New Delhi. (Rs. 650-12.0)

45, Smt, Nirmala Subramanian -do- -do-

46, Kum. M B. Laher «do~ . ~dov
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47. Smt. Ratna Mishra Asstt. Editor, Grade 1II of CIS,
Publications Divia., Group ‘B’
New Delhi. (Rs, 650-1200)
48. Smt. Anjani Bhushan ~do- «do-
49. Smt. Lalita Zakaria wdo- ~do-
50. Kum. Sneh Rai ~do- ~do-
51. Sh. M.Y. Siddiqui ~do- ~-do-
52. Sh. B.S. Madan -do- -do-
53. Sh. V.G. Mathur ° -do- ~do-
54. Sh. A.A. Shiromani Dy. Chief Editor, Rs, 1300-1760/-
(CWMG Upit) Publication,
New Delhi.
S5, Sh. J.P. Uniyal ~do- -do-
56. Sh. R,P. Singh Section Officer, PIB, SO’s Grade
New Delhi, of CSS
(Rs. 65012008
§7. Sh. Kulwant Rai Section Officer, ~do-
DAVP,
New Delhi.
58. Sh. Baldev Raj PS to PIO, PIB Grade I of CSSS
New Delhi. {Rs. 650-1200)
59. Sh. R.N. Chadda Media Executive, Rs. 1100-168¢
DAVP,
New Delhi.
60. Sh. J.N. Gupta Financial Advisor & ~do-
Chief Accounts Officet,
DAVP,
New Delhi.
61. Sh. R.P. Dhyani Inspector of Exhibition, Rs, 700-1300/-
DAVP,
Lucknow.
62, Sh. B.S. Bhaduria Hindi Officer, Rs. 650-1200/-

DAVP,
New Detlhi.
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1 2 3 4

63, Sh. C.S. Maurya Asstt, Production Manager, Rs. 650-1200
(Printing & Publicity)
DAVP,
New Delhi.

64, Sh, J.D. Virley -do- -do-

65. Sh. R.K. Jolly -do- -do-~

66. Sh. S.L. Seem -do- -do-
(outdoor publicity)

67. Smt. Deepti Rani Gupta ~do- -do-
68. Sh. M.C. Cyne Asstt. Media Executive, -do-
T AVP,

New Dethi.
69. Sh. Ved Parkash -do- -do-
70. Sh, P.V. Gupta -do- -do-
71. Sh. R K, Bhandwal -do- -do-
72. Sh. R.P. Choudhuri Asstt. Engineer (Mode)) ~-do-
DAVP,
New Delhi.
73. Sh. Krishan Kumar Asstt. Research Officer, -do-
(Visual), DAVP,
New Delhi,
73. Sh. DK, Das Sr. Artist, -do-
DAVP,
New Delhi.
75. Sh. D.P. Jagtap ~do- -do-
76. Sh. AK. Mukherjee ~do- -do-
77. Sh, S.V. Ghorpade -do- -do-
78. Sh. Ram Kishore -do- -do-
79. Sh, S.D, Gupta -do- -do-
80. Sh. Subrata Das -do- -do-
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1 2 3 4
81. Sh. K.X. Verma Sr. Artist, Rs. 650-1200
DAVP. New Delhi.
82, Sh. Khosa -do- -do-
83, Sh. H.P. Wahtal Field Exhibition Officer, Rs. 650-960
DAVP,
Jammu.
84. Sh. Muzaffar Ahmed Field Exhibition Officer, ~do-
DAVP,
Patna.
85. Sh. V.S. Sharma Field Exhibition Officer, -do-
Madras.
86. Sh. D.J. Chartawar Tech. Asstt. (Architect) Rs. 560-900
DAVP,
New Delhi.
87. Sh. Pyare Lal -do- ~do-
(Model)
88. Sh. Vaskar Nayyar ~do- ~do-
{Advertising)
89. Sh. N N.S. Dhingra -do- -do-
90. Sh, Lahlithqodre ~do- ~do-
91. Sh. R.P. Puri ~do- ~do-
92. Sh. H.H. Goraya ~-do- ~do-
93. Sh. Puran Chand ~-do- ~do-
94. Sh, R.D. Midule ~do- —do-_
(Advertising Hindi)
95. Smt. M. Mohini Tech. Asstt. (Architect} ~do-
DAVP,
New Deihi.
(Aavert:sing Hindi)
96. Sh. J.P. Varshancy Data Processing Officer, ~do-
DAVP,
New Delhi.
97. Sh. R. Sarangaa Art Executive, Rs. 1160-1600
Publications Divn ,
New Delhi.
98. Sh. K.C. Scthuraman Production Officer, -do-
Publications Divn.,
New Delhi.
99, Sh. H.H.N. Tandon -do- «do-
100, Sh. B.B. Nayyal Asstt. Publications Divn,, Rs. 425-800

New Delhi.
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Curbs on Large Houses

4568. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister
of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) whether Government propose to
impose curbs on large houses and if so,
Government’s decision in the matter
(Indian Express of 22, October, 1983) ;

(by whether these curbs will also
apply to firms of non-resident In-
dians ; and

(¢) whether Government will put
curbs on salaries and perks of owners/
staff of Non-Resident Indian units as
for business houses in India specially on

wasteful expenditure on lunches etc,, in -

expensive restaurants in India and
abroad ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GULAM
NABI AZAD) : (a) In the concerned
news item_ the relevant portion concern-
ing this Department was -the reported
opinion of the AICC (I) that <the acti-
vities of large houses should continue to
be controlled in accordance with national
prioritics.”” There was no indication
about specific action, if any, to be taken
by the Government concerning such acti-
vities, The position in this regard is
that the MRTP Act, 1969, as it stands,
seeks to ensure that the operation of the
economic system does not result in the
concentration of economic power to the
common detriment and control mono-

" polies etc. In conformity with these
objectives, proposals of the MRTP
houses concerning substantial expansion,
establishment of new undertakings, mer-
gers etc. are being regulated by Govern-
ment keeping fully in view the extant
industrial policy and national priorities.
It is, however, proposed to amend the
MRTP Act shortly to make it even more
appropriate instrument of Government
policies in this regard.
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(b) All monopoly houses and their
inter-connected ‘units, whether owned or
controlled by the non-resident Indians
or otherwise, fall within the ambit of
the MRTP Act and have to undergo the
prescribed drill in connection with their
fresh proposals for setting up new/addi-
tional capacitics and take-overs etc.

(c) The salary and perquisites of the
managerial personnel of private sector
undertakings are regulated by the pro-
visions of the Companies Act, 956,
The Government guidelines on manage-
rial  remuncration for top personnel
(Managing Director, Whole-time Direc-
tors, etc.) do not apply to other busi-
ness executives including non-resident
Indians. However, wasteful expenditure
or lavish entertainments beyond the
delegated powers of the Board/Directors
of the companies is to be taken note of
by the statutory auditors in their annual
report.

Loktak Hydro-Electric Project comes
to a Grinding Halt

4569. SHRI SATISH AGARWAL :
Will the Minister of ENERGY be pleas-
ed to state :

(a) whether Government have scen
the press reports appeared in the *Blitz’
of 22jOctober, 1983 wherein it has been
stated that the Rs. 108 crore ‘‘Loktak
Hydro-Electric Power Project” which
came to a grinding halt due to 3 meter
breach in the seven KM Tunnel follow-
ingla huge landslide is a brinstling cor-
ruption ;

(b) if so, the facts thereof ; and

(c) whether inquiry into the matters
has since been conducted and if so, the
result thereof ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR): (a)
Yes, Sir.
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(b) and (c) The collapse of the
tunnel was a natural calamity, The
offending official involved in the tar-
paulin case referred to in the article has
been punished after due enquiry.

Payment of Bills for computerisation
work by Indian Institute of Mass
Communications

4570. SHR1 CHINTAMANI JENA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state .

(a) whether it is a fact that Indian
Institute of Mass Communication under-
takes computerisation for any of its
activities ;

tb) whether it is a fact that heavy
computerisation work was assigned to
one of the former colleagues of Evalua-
tion Professor in the last three years ;

(c) whether it is a fact that Computer
bills for substantially large amount were
paid without comparing the computer
time charged and compuicr outputs deli-
vered by that former collcague ; and

(d) it so, the details of computer
time charged, the computer outputs
received and the missing computer
outputs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN):
(a) Yes, Sir.

(b) to (d)WComputer operations in-
volve transferring of data from the field
documents to the cards and/or then to
tape before processing. The data thus
entered need corrections, updating, sort-
ing etc., for pfocessing. Once the data
are on the corrected tape file, these can
be processed by a computer. Compister
services of various types are available at
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different installations.  All the needs of
a user cannot be met by any single
installation.

As the Indian Institute of Mass Com-
munication (1IMC) does not have an in-
house computer or programmer, it was
felt necessary to appoint consultants for
programming and carrying out computer
operations at different installations as
per the requirements of the Depart-
ment of Evaluation. Six agencies res-
ponded to the guotations invited for this
purpose On the basis of comparative
quotations, Messrs. S,C.G. Consultants
were adjudged to be the lowest, It is
correct that the Executive Director of
this firm had been one of the colleagues
of the present Head of the Department
the Evaluation Studies of the IIMC be-
fore his joining the Institute.

The nature of computer services re-
quired by the Department of Evaluation
Studies of the IIMC was such
that apart from Messsrs. S C.G. Consul-
tants, computer facilities available else-
where, e.g,, the Council for Social De-
velopment (C.S.D.) and Delhi University
Comguter Centre (DUCC) had also to
be used. The C.S.D. was willing to run
the computer at its installation but not
willing to go to other installations, The
DUCC was willing to offer computer at a

concessional rate but not willing to undertake

punching of programme support. There-
fore, there was a need to split the work
into preparation of tape files and running
them at different installations. Messrs.
S.C.G. Consultants had the facilities of
the preparation of cards/images and
transferring them on to tape for the pre-
paration of tape files. They were also
the only agency who were willing to go
to various installations for undertaking
the processing work, Hence they were
requested to prepare data for computeri-
sation and to run the processing . at
DUCC and CSD, v

All the operations of computer opera-
tions do not yield computer outputs.
For example, sorting, programme in-
terrupt,. esror failyros, voltage flunctua-
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tions failure of experimentation, simulta-
tion, sorting, tape transfersjor disk to
memory transfers etc. do not yield out-
puts. QOutputs relating to analysis are
available in the Department for all the
computerised projects. Bills come from
different installations and are checked.
for the work done by the officers con-
cerned and recommended for payment,
It is not correct to say that the bills for
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large amounts were paid without com-
pating the computer time charged as
computer output, '

There are no missing computer out-
puts. The computer time used at diffe-
rent installations, retes and total expen-
diture incurred including wunpaid bills
in the last three years (1980-1983) is
given in the statement attached.

Statement

Starement of Computerisation During 1980-83

CSD SCG DUCC
Rs, Rs. Rs.
Computer time per 1000.00 250.00 500.00*
hour.
Data entry/ 200.00 200.00 _—
puunching
Hrs. Mts. Sec. Hrs. Mts. Sec. Hrs. Mits. Sec.
Computer time 31 52 35 09 36 00 st 56 52
utilisation.
Amount paid/ 31,875.50 2,400.03 25,973.89
computer time.
Data entry/ 2,011.4) 12,811.20 -
punching
Stationary @ Rs. 130 2,346.60 —_ —_—
per thousand pages.
Travel charges (full) — 1,524.90 —
Service : charges @ —_ 2,265.79 —_
109, of computer
time.
Total of items
from 4 to 8 36,233.50 19,001,92 25,973.89
= . 81,209.31

Concessional rate for educational institutions, otherwise Rs. one

thousand per hour.
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Agreement for Transfer of Technology
Between India and Sweden

4572. SHRI SATYASADHAN CHAK-
RABORTY : Will the Minister of
ENERGY be pleased to state:

(a) whether Government have entered
into some kind of understanding with
Swedish Government for transfer of
technology for energy;

(b) if so, details of the said under-
standing;

(c) the details of the areas of techno-
logy transfer for which understanding has
been achieved with Swedish Government;
and

(d) items our country is going to
Swedish Government, details thereof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (d) There
is no agreement with the Swedish Govern-
ment for the transfer of technology for
energy. Association of Indian Engineer-
ing Industry (AIEI) and Federation of
Indian Chambers of Commerce and Indus-
try (FICCI), however, have held preli-
minary discussions with their Swedish
counterpart regarding the cooperation in
a number of areas including energy,
Government of India and Sweden have
also signed a Development Cooperation
Agreement on 15th September for a period
from 1st October, 1983 to 30th June, 1985
under which Sweden will make available
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to India a sum of S.Kr. 680 million, out
of which an amount of approximately
S.Kr. 350 million is tied to imports of
goods and services from Sweden. Out
of S.Kr. 350 million, a sum of S.Kr. 100
million is to be used for cooperation in
energy sector during the period of agree-
ment,

Regquest of Employees of Sick Units, taken
over by a Company for Exemption from
‘ Payment of Damages

4573. SHRI SATYASADHAN CHAK-
RABORTY : Wil the Minister of
LABOUR AND REHABILITATION be
pleased to state:

(a) whether it is a fact that the indus-
trial employees of sick units taken over
by any company, have approached
Government for exemption from paym :nt
of damages in regard to Provident Fund
due from the taken over units;

(b) if so, views of Government on
the said requests of the industrial
employers;

() whether Government intend to
consult employees unions also in the
matter;

(d) if so, when, details thereof; and

fe) if not, the reasons therefor in
foll?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) : (a)
Yes, Sir. Request for waiver of damages
levied under section 14B of the Employees’
Provident Funds and Miscellaneous Pro-
visions A ct, 1952 have béen received from
some sick units.

(b)to(e) A proposal for charging
reduced rates of damages from industrial/
commercial units, that have been declared
sick, is under consideration of the Central
Board of Trustecs of the Employees’ Pro-
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vident Fund. Further action in the
matter will be taken in the light of the
decision of the Central Board of Trustees.

Atgempt to set ou Fire the Earth Satellite
Station, Hariparbat

4574, SHRI B. V, DESAI :
SHRI NIHAL SINGH :

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether about a dozen miscreants
attempted 10 set on fire the earth satellite
station at Hariparbat near Srinagar on 13
October, 1983; and

(b) if so, whether the intruders, equip-
ped with sharp-edged weapons, over-
powered the chowkidar on the duty and
forced their entry into the battery and
engine rooms of the station?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Yes, Sir.

(b) Yes, Sir.

Lock-outs’and strikes in the country_during
the last five years

4575. SHRI A, K. ROY : Will the
Minister of LABOUR AND REHABILI-
TATION be plesased to state the figures
for mandays lost in lockouts and strikes
during the last threc years giving State-
wise break-up thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): A statement showing
State-wise number of mandays lost due to
strikes and lockouts, during the years
1981, 1982, 1983 (upto September), is
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Statement showing the Na. of M.ndays lo .t due to Strikes & Lockours, separately for the
yrars 1981, 1982 and 1983 (June-Sept).

Name of States/
Union Territories

No. of mandays lost (in 000) during

1981 1982 (P) 1983 (Jan-Septy(P)
S L S L s L
1 2 3 4 5 6 7
Andhra Pradesh 3846 s 1,424 533 255 178
Assam 44 15 3 —_ 1 5
Bihar 1275 240 726 701 348 401
Gujarat 397 320 344 479 157 303
Haryana 410 38 21 17 175 95
Himachal Pradesh 37 — . es
Jammu & Kashmir 10 —_ - —_
Karnataka 3213 1315 268 22 245 —_
Kerala 1974 - 1160 1028 1025 543 90
Madhya Pradesh 1414 12 253 4 436 190
Maharashtra 2896 1194 8375* 520 13223 729
Manipur 56 —_— . .. 3 —
Meghalaya —_ 4 -— 6 o .
Nagaland — —_ . . e e
Orissa 305 42 130 65 24 14
Punjab 65 16 110 1 83 14
Rajasthan 656 " 169 352 119 327 53

Stkkim
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1 2 3 4 S 6 7
Tamil Nadu 2995 1160 1546 453 884 457
Tripura 43 10 - .

Uttar Pradesh 822 652 2‘47 268 283 147
West Bengal 1135 8505 513 13416 778 9187
Andaman & Nicobar 30 2 73 9 2 —
Arunachal Pradesh 1 - — —_
Chandigarh 7 — 2 — 1 -
Dadra & Nagar Haveli —_— — —_ -

Delhi 61 13 23 56 198 67
Goa, Daman & Diu 310 - 73 —_ 17 37
Lakshadweep - —_ — . .
Mizoram —_ -

Pondicherry 165 — 132 — 3 —
TOTAL 21208 15378 15643% 17733 17985 11969

—

(S) = Strike, (L) = Lockouts.
(P) = Provisional

{~) = Nil
( ... ) = Not Available.
™ =

N.B.=

HVDC Transmission Programme

4576. SHRI B, V. DESAI : Will the
Minister of ENERGY be pleased to state:

(a) whether it isa fact that the
Finance Ministry have asked the Energy
Ministry to take the H.V.D.C. trans.
miss on programme out of the purview of
the recent World Bank loan;

(b) if 50, the main reasons therefor;
and :

Excluding mandays lost due to Bombay Textile Strike.
Total may not necessarily tally due to rounding of figures.

(c) the final decision in the matter?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) No, Sir,

(b) and (c) The Nordic Investment
Bank has offered to co-finance the HYDC
transmission programme, which is a come-
ponent of the Central Power Transmission
Project being financed by the World Bank,
A decision in regard to taking the HVDC
component out of the World Bank loan
has not yet been taken.
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Telephone/Telex Bill ; :

4577. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COhrviuMU-
NICATIONS be pleased to state: .

(@) whether itis a fact that every
year a gopod amount of money becomes
unrecoverable so far as the telephone/
telex bills of Posts and Telegraphs De-
partment are eoncerned; and
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‘(b) if so, figures for such amount for
the last three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL) : (a) aad (b)
No, Sir. The amount of Telephone
revenue written off as irrecoverable is
quite negligible compared to the amount
of bills issued each year as may be seen
from the figures given below:

(Rupecs in Lakhs)

Year Amount of Amount written Percentage of
Telephone off during Col. (3) to (2.
bills issued. the year,

1 2 3 4.

1980-8. 56194 23.00 0.043

1981-82 67065 12.29 0.018

1982-83 80750 57.07 0.070

Nc. amount relating to Telex bills has been written off

Rationalisation of Procedure for With-
drawals from Post Office Savings Bank
A ts of D d Account Holders

4578. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that every
year a large amount of money goes into
Government fund out of postal savings
account because account holders become
pon-traceable or they are dead and pro-
cedure for the next of kin to get the
money is so cumbursome that it requires
more money to file legal suit that the
amount itself and hence people prefer to
give it up and if so, figures for the last
three years, year-wise; and

(b) the steps being taken to rationa-
lise the present procedure which has be-

come obsolete so that the common man
particularly the legal heir can get the
money back ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VUJAY N. PATIL) : a) No, the
prescribed procedures are simple enough
for settlement of such cases.

(b) . Does not arise.

Leakage of Classified Documents Relating
to Fertilizer Plants

4579. SHRI B. V. DESAI :
SHRI P. M. SAYEED :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state :
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(a) whether C.B.I., after 27 months

of intensive investigation, has Jaunched

. prosecution against seven persons, includ-

ing a retired I.A.S. Officer, for leaking

out classified documents relating to ferti-
lizer plants to unauthorised agencies;

(b) if so, the action taken against
thoseheld responsible and the action pro-
posed to be taken; and

(c) the agencies to which these ferti-
lizer document were supplied ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R. C. RATH):
(a) Yes, Sir.

(b) A complint U/s 120B IPC rjw
5(1) (2) and 5 (2) of Official Sccrets Acit
has been filed in the Court of Meiropo-
litan Magistrate, New Delhi on 30.3.1983.
The case is under Trial.

() The CBI investigation has revealed
that the official documents were leaked
out from time to time during 1979-80 to
Shri 1. S. Pai, Branch Manager, M/s Har-
shadray Pvt. Ltd,, New Dethi and Shri
Nanak Sheth, Regional Manager Indus-
trial Consulting Bureau, New Delhi thro-
ugh Shri Jawand Singh Khurana, Liaison
Assistant, 1CI Pvt, Ltd.. New Delhi and
Shri Manmohan Krishan Gaur, Scnior
Liaison Officer, Modipon, Modinagar.

Proposal to Promote a Larger Light
Weight and Durable Cylinder for L.P.G,
by Bharat Aluminium Company

4580, SHRI MOHAN LAL PATEL:
Will the Minister of ENERGY be pleased
to state :

(a) whether it is a fact that the Bharat
Aluminium Company proposes to pro-
mote a larger light weight and more dura-
ble cylinder for liquified petroleum gas;

(b) if so,-whether any experiment has
been made in this respect; and
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(c) if s0, the result achieved ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to
) A request for production of alumi-
nium LPG cylinders by M/s. Bharat Alu-
minium Company Lid. was received
through Ministry of Steel. Test market-
ing of these cylinders (to be imported)
would be undertaken to ascertain their
suitability in Indian conditions,

Financial Crisis in Indian Telephone
Industries

4581. SHRI R. P. DAS: Wil the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether the Indian Telephone
Industries is facing a serious financial
crisis for the second year in succession
this year;

(b) what puts the ITI' which has in
the meantime acquired the necessary
technological capability and competance
in the field of telecommunicatijons to such
a critical situation; and

(c) the corrective steps teken so far
to restore its health ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No, Sir.

(b) and (c) Do not arise.

Satyagraha Launched by the Supervisors
and Teachers of Heavy Engineering
Corporation

4582, SHRIR. L. P. VERMA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the Satyagraba launched
by the Heavy Ensmaermx Corporation
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Supervisors’ Association and the Heavy
Engineering Corporation Teachers’ Asso-
ciation from 14 December, 1982 had
been called off from 7 March, 1983 after
a scttlement had been reached between
the Heavy Enginecring Corporation
Management and the Associations on 5Sth
March, 1983 (0 pay a sum of Rs, 36/-PM
to Supcrvisors and teachers from 1
January 1932 ;

(b) if so, whether the scttiecment dated
S March, 1983 arrived at regarding the
payment of Rs. 36,-PM from | January,
1982 has been implemented, anomalies
removed and demands redressed by the
management ; and

(€) if no action has so far been tak:n
by the Management to implement the
above settlement, when the Management
is propose (o implement, remove and
redress them to prevent the impending
industrial unrest and what action is being
taken against the officers responsible for
this unrest ?

THE MINISTER OF LABOUR AND
REHABILITATION(SHRI VEERENDRA
PATIL) : (a) to (¢) Required information
is being collected from concerned authori-
ties and will be pluced on the Table of
the House in due course.

Payment of EPF Contribution by the Mill
Owners of Textile Units in Bombay
taken over by Government
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PATIL : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the total amount of Provident
Fund arrears which the Mill Owners of
the thirteen textile mills in Bombay, which
have been taken over by Government,
had to pay as their contribution for the
Employees Provident Fund share, in
respect of each Mill ; and

(b) the steps becing contemplated to
cnsurc that before compensation is paid
this amount is fully subscribed ?

THE MINISTER OF STATE IN YHE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAYVIR) :
(a) According 10 the Provident Fund
authorities, there were no outstanding
ducs against the following three mills as
on 18.10.1983 :-

1. Mjs. Podar Mills Limited ;

[8]

M/s. Shree Madhusudan Mills
L., ; and

3.  Myjs. Tata Mills Limited.

A statement showing the outstanding
amount of provident fund dues against
the remaining 10 mills is attached.

(b) Provident Fund authorities are
being advised to take up the question of
payment of thc outstanding dues with the

4583. SHRI BALASAHEB VIKHE ‘custodians appointed by the Government.
Statement
S. Name of the Mill Provident Fund dues upto-date
No. (Rs. in takhs)
) 1. M/s. Elphinstone Mills. 3.42
2,  M/s. Finaly Mills Limited 23.04
3.  M/s. Gold Mohur Mills Limited 22.49
4. M’s, Podar Processor 0.36
5. Mj/s. New City of Bombay Mfg. Co, Ltd. 2.80
6. M/s. Shree Sitaram Mills Limited 72.56
7. M/s. Jam Manufacturing Co, Limited, 18,96
8.&9., M/s. Kohinoor Mills Co. Limited, (No, 1 and 2). 6.53

10. Mj/s. Kohinoor Mills Co. Limited (No. 3) 1.71
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Export of Films

4584. SHRIMATI JAYANTI PAT-
NAIK : Wilt the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the names and the languages of
films exported in 1981-82 and 1982-83 ;
and

(b) the programmes of Government
for exporting Indian films during
198‘7!-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN)
(a) Details laid on the Table of the House.
[Placed in Library, Sez No. LT. 7605/83].

(b) The bulk of export of Indian
featurc films is organised and negotiated
by the producers/distributors directly with
foreign buyers. These exports are however
canalised through National Film Develop-
ment Corporation which realises canalisa-
tion fee. It is, therefore, not feasible to
indicate Government programme in this
regard as initiative for export lies with
private film produeers'distributors. In
addition to above the National Film
Development Corporation also exports
some films directly for which they have
distribution rights. The National Film
Development Corporation will endeavour

10 increase its export during 1983-84 1v -

the extent feasible.

Shifting of Income Tax Appellate Tribunal

4585. DR. KRUPASINDHU BHOI :
Will 1he Minister of LAW, JUSTICL
AND COMPANY AFFAIRS be pleased
10 state :

(a) whether Governnient are consider-
ing to shift the Income tax Appellate
Tribunal from Orissa; and

(b) if so, the reasons thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

{b) Does not arisc.
Use of Wastes for Biogas

4586. DR. A. U. AZMI : Will the
Minister of ENERGY be pleased to
state :

(a) whether steps have been taken to
usc sewage and sullage en a large scale
for biogas, investigations carried out to
find out the comparative study of the
various procedures used in the utilisation
of these wastages for production of fuel
and fertilizers and machines designed for
processing of bio-mass available locally
for chopping, pellet making pyrolysis,
gassification, etc. and for the production
of oil. mecthane or methenol, etc. from the
materials available locally ; and

(by  whether scientific recycling will be
given priority during the Plan period in
view of the energy crisis and likely
increase in the cost of inorganic fertilizers
as well as their possible shortage ?

THE MINISTER OF ENERGY (SHRI
P SHIV SHANKAR) : ra) Two biogas
generating  plants  us‘ng sewage have
already been installed and another two
are under installation to study their per-
formance under actual field conditions. A
Task Force 10 look into the possibility of
using the technology for large scale utili-
sation has been constituted.

Projects have been initiated to convert
solid refuse into various fuels through
different rout:s ke pelletisation, pyroly-
sis. gassification, inc.neration etc, and also
into fertilisers fur carrying out a
comparative study.

Machines have been des'gned/developed
for some of these processes/products and
e being tested for their performance.
Efforis arc being made to develop
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machines for other processes like conver-
sion of bio-mass/solid refuse into liquid
fuels.

(b) Priority is being accorded to the
R&D for recycling of bio-mass including
various kinds of refuse materials,

AIFAT WX F@EAT A wrEwTn-
ot ¥l @ EqIEAT

4587, =t afg ww wa : FW
AT Wi warew A= gg JqrE a6
FITFG F

(%) ¥a1 ag a9 § f&  «rwrganei
& Tag AT AHYT FT ¥ warfa
¥ Ftw FAwH UIATA ¥ oHY
Hmia arswT A g f5dq & ma
A # SiF ALY g qT AR § AN TqQ
WY AT ¥ 3z FA gAML T §

(@) sarag Wt aw 2 fs 99qas
AT & SrFIEATY 77 wqrfad ST
#F WA FEN @A AG, qrEEr
a8 axasia NwnAr § wfas fyo
N

() sarag e v o &
F ATNF SET AR Fguarg WA
Fege aga afwt § ; 1%

(%) #1 A7HT ARIAT 71T Fq9-
a3 ¥ afys afsqars e dwg
sqifyy &7 &t qrafasar s w0
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afmes ') () aEAr wk
daai fasf & afegd W wre-
vt § TAgT AT EICEClE T )
Trafas T & Jar ey qIgT g
LA @ TN ¥ srwrmany &
FITHAT FT §9g FAITATF T8 3

(@) arghT oYt Sgan ¥ Wegt
VY FY AT F T O 5 A )R
331 AraArAt # anfaar e 37 et
FTANT FW 547 AT fHar Tar
q0 1 T gEqE R qarEt F o
ST ofegiavE W T¥g e
tagqmat & o @fad ag far
AT "qHL |

() g FwAr 91aT @ fF I ey
9T 359 qfFr & Afeaw 37 zrewiex
FTIHFT @G E 9z 9% % sugT §
3=7 wfag Frem ZiwwrzT &

() ==Y §93dfa Hioar 7 dar¢
¥ 797 39 9T Agfaq &q § fa=rc
fwar strear

Cancellation of Cooking Gas Agencies
due to Irregulurities

4588. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
ENERGY be pleased to state :

(a) the number and particulars of
Cooking Gas Agencies in Delhi and other
parts of the country which have been
cancelled during the current year so
far ;

(b) if so, the details of irregularities
committed by these Gas Agencies which
have been concelled ; and

(c) other penalties imposed on them
besides cancelling their allotment ?
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THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) Undermen-
tioned LPG distributorships have becn
terminated by the oil companivs during
the current year 1983-84 :

1. Vivek Gas Service, Khan Market.
New Delhi. .

2, Sriram Distributors,
West Bengal.

Calcutta,

DECEMBER 20, 1983
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7. Mane and Vatrak Gas Service,
Thane, Maharashtra.

(b) The required information is given
in the enclosed statement.

(¢) As per normal practice, on recon-
ciling of accounts, recoveries are made
for loss of equipment from the distribu-
torships terminated. Apart from this, if
any dues are outstanding on Corporation

3. Langer Trading Corporation, account, the same will also be recovered,
Ujjain, Madhya Pradesh. by resorting to legal action if necessi-
4. Devpal Hydrocarbons,  Bhuj, tated.
Gujarat.
The terminated distributor at Thane
5. Shri Ram Gas Agency, Trivan- has obtained interim injunction from the
drum, Kerala. Court for maintaining status quo and
Hindustun Petroleum  Corporation has
6, Prabha  Enterprises, Alwaye, also preferred an appeal.  The matter is
Kerala. thus sub-judice.
Statement
Sl, No. Name of the Distributors Reasons for Termination
1 2 3
1. Vivek Gas Service, Supply of refills to unauthorised customers,
New Delhi non-maintcnance of stock registers, violation

2, Sriram Distributors,
Calcutta,

3. Langer Trading Corpo-
ration, Ujjain

4, Devpal Hydrocarbons,
Bhuj.

of szfety precautions, supply of under-weight
refills, lack of controljinterest in the busi-
ness etc.

Serious customer complaints, malpractices
in accounting of equipment, deliberate delay
in puyment of Corporations ducs and non-
payment of claims, disregard to safety rules

and procedure etc,
Issuance of unauthorised connections,
shortage of cylinders, collection of payment
for hot plates much in advance from the

customers etc.

Complaints of harassment to customers,

collecting of advance payment for refill
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Shri Ram Gas Agency.
Trivandrum,

Prabha Enterprises,
Alwave.

Mane and Vatrak Gas
Service, Thane.

supplies, flouting of instructions given ‘by
Supplies Authorities and the
Corporation, constant refill backlog even
during comfortable availability, poor main~
tenance of godown and records etc.

lozal Civil

Issuance of out of turn coanections to
persons not registered at afl, misuse of

equipment, non-payment of debit uotes,
poor financial management, hardship caused
not

to bonafide customers, distributor

managing the operation himself etc.

Falsification of documents, habitual delay
in payment of SV  deposits, -providing
misleading information, misuse of facilities
provided by the Corporation and other
malpractices,

Collecting of unauthorised amount and

over charging the consumers

Disputes Pending in Labour Courts
Industrial Tribunals in Delhi

4589. SHRI C. CHINNASWAMY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of industrial /labour
disputes pending in Labour Courts and
Industrial Tribunals in Delhi between
workers/unions and public sector manage-
ment ;

(b) how many among them arc more
than two years old ; and

(¢) thelist of the disputes and also
- the year from which they are pending ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT VEEREN-
DRA PATIL) : (a) 1074 as or. 31-10-19%3

(b) 503.

.

(¢) As per Annexure attached.

Siatement
S. No, Name of parties Yeur
1 2 3
1, Sant Ram Vs Prototype Prod &T.C. 1968
2. Sh. Shyam lal Vs. Fertilizer Corp, 1980
3. Sh Yog Raj Vs, D.T.C. 1981
4. Vs, D.ES.U. 1981

Workmen
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5. Dharam Veer Vs. M.C.D, 1981
6, Nar Singh Vs, LT,D.C. 19.1
7. Sh, Shujauddin Vs, Hindustan Insecticides Ltd. 1976
8. Sh. Dharam Veer Vs. D.TC. 1975
9. Kiran Singh Vs, M.C.D. 1978
10. Gur. Pd. Vs, M.C.D. 1978
11. Gur. Pd. Vs, M.C.D. 1978
12. Sri Chand Vs. M.C.D. 1978
13, Simru Singh Vs, Hindustan Petroleum Corp, 1980
14. Ram Pd. Vs, M.C.D. 1981
15. Kailash Devi Vs, M.C,D, 1981
16. Mukhtiar Singh Vs. M.C.D, 1981
17. Ram Rattan Vs. D.D.A. 1981
18. Bhagtoo Vs, Dte, of Health Service 1978
19, Dal Bahads Vs, Dte. of Health Service 1978
20. D.T.C Vs. Data Ram 1980
21. M.CD, Vs, Chottey Lal 1981
22. M.C.D, Vs, Workmen 1981
23, M.CD. Vs, Sada Nand 1981
24, M.CD. Vs, Sawa Ram 1981
25. 1LTD.C. Vs. Madan Singh 1979
2. D.T.C. Vs. Workmen 1976
27. D.TC. Vs. Workmen 1975
28, DTC, Vs, Sant Lal 1981
9. DESU Vs. KK, Jain 1976
30. NCAER Vs, Workmen 1978
31, M. CD, Vs, Aas Mohd, 1980
32. MCD. Vs, Workmen 1981
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33, DD.A. Vs. Workmen 1976
34, Modern Bakeries Vs, Workmen 1981
35. D.T.C Vs, Data Ram 1980
36. M.CD. Vs, Workmen 1981
37. MC.D. Vs. Sada Nand 1981
38. M.CD. Vs. Sewa Ram 1981
39 NCAER Vs. R.N. Gowwami & Others 1977
40. IT.D.C. Vs, Madan Singh 1979
41.  Modemn Bakeries Vs. Joshi 1981
42 D.T.C. Vs. Workmren 1976
43, D.T.C. Vs, Workmen 1978
4. AIIMS Vs. Workmen 1981
45. M.CD. ¥Vs. Sant Ram 1976
46. D.E.S.U. Vs. Bharat Singh 1986
47. M.C.D. Vs. Sham Sunder 1981
48. M.C.D. Vs, Durga Pd. 1981
49, M.C.D. Vs. Workmen 1986
50. M.C.D. Vs.  Dalpat Singh 1981
51, M.C.D. Vs. R.D. Tarry 1977
52. N.D.M.C. Vs. Chander Pal 1981
53 MCD. Vs.  Amar Jeet 1978
54 M.C.D. Vs, Bhagwani Devi 1981
55. D.TC. Vs, Vishnu Dutt 1981
56. DT.C. Vs. Ram Kishan 1975
57. M.CD. Vs, Sukh Lat 1981
$8. M.C.D. Vs. Prem Singh 1981
59, MCD. Vs, Ajor 1979
0. DES.U, Vs, Om Prakash 1978
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61. D.T.C. Vs, Sammey Singh 1980
62. M.C.D. Vs, Chander Mani 1981
63. M.C.D. Vs. Sheo Pd. Sharma 1979
64, M.C.D. Vs. Ram Niwas 1979
65. M.C.D. Vs. Ram Prasad 1980
66, I.T.D.C. Vs.  Prem Parkash 1980
67. M.C.D, ¥s. Khiali Ram 1980
68. M.CD. Vs, Asa Nand Jatelly 1980
69. N.D.M.C. ¥s. Dbhara Singh 1980
70. D.ES.U. Vs.  Rajinder Tondon 1980
71. M,C.D. Vs. Mahabir 1981
72 MCD, Vs. Daulat Ram 1981
73. M.E€D, Vs,  Gauri 1981
74. D.ESU, V¥s. Durga Prasad 1981
75. LT.D.C. Vs.  Workmen 1981
76, M.CD, Vs. Workmen 1981
77, M.C.D. Vs. Raghu Nath Singh 1981
7. M.CD. Vs. Ram Shera 1981
79. M.CD. Vs. Dharam Veer 1981
80. M.C.D. Vs  Workmen 1981
81. M.C.D. Vs. Workmen 1981
82, M.(‘E.D-Y Vs. Jung Bahadur 1981
83. M.C.D. vs. Workmen 1981
34. D.T.C. Vs. Attar Singh 1981
85. Jagdish Kumar vs. M,C.D. 1981
86, Babu Lal vs. Board of Examination

ALLM.S. 1981
87. Rattan Singh vs, Hindustan Construction Co. 1981
88, Gynthia Davis. vs. Mother Dairy 1981
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89, Prem Singh vs. Ajudhia Textile Mills
90. Jai Dayal vs. Maulana Azad Medical College
9], Salek Chand vs. D.T.C,

92, Vijay Malik vs. University of Delhi Hostel for

Women.

93. Parbhati & others vs. D.ES.U.

9. Vinod Kumar vs.  University of Delhi

95. Workmen (Stenographers) vs. D.ES.U.

96. K.C, Rajdeo vs. [Engineers India Ltd.
97. N. K. Pardasaney vs. Super Bazar

98, Jai Pal vs. D.ES.U.

99. Sneh Sharma vs. LT.D.C.

100, Rajbir vs. DTC,

101. Ramsaran vs., D.ES.U.

102. Rajender Prashad vs. D.T.C.

103. Mohan Das vs. D.T.C

104. Bachan Singh vs. LT.DC

105. Hoshiar Singh vs. The Ganesh Flour Mills
186. Ashok Kumar vs. Modern Bakeries

107. Satpal vs. Modern Bakeries

108. Guru Dutt vs, DESU.

109. M.C. Gupta vs DTC.

110. M.S, Gupta vs. D.TC,

111. Roomal Singh vs. N.DMC,

112. Roshan Lal Gupta vs. MCD, /DDA,

113, R.K, Sharma vs, D.ESU,

114 Dunnu Ram vs. D.T.C.

-315. Rattan Singh vs., Hindustan Coﬁs(ruction
446. Pritam Singh vs. N.DMC,

Writter: Answers
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1981

1981

1979

1979
1979
1979
1979
1979
1978
1978

1978

1975

1975
1974
1974
1973
1971
1978
1978
1981

1981

1981

1981
1979
1981
1980

1980

19719
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l>17-_ Roshan l;al' vs. Hote-;;;;:j.itm ' 1979

118, Nank Chand vs. Project & Equipment Corp.
of India Ltd. 1978
119, Ajit Rai vs, Project & Equipment Corp,

of India Ltd,, 1978

120, M. L. Narang VS. -do- 1978
121, Om Prakash Luthra Vs, -do- 1978
122, BXK. Saxena VSs. -do- 1978
123, Prakash Chand vs. D,T.C. 1974
124, Sri Kishan vs. D.T.C. 1974
125. Chandan Singh A D.T.é. 1974
126. Tikkam S'ingh vs. D.T.C. 1974
127, Ram Adhar vs. D.T.C. 1974
128. Kripal Singh vs. DT.C. 1974
129. Inder Singh vs. D.T.C. 1974
130, Chotu Ram vs. D.TC, 1974
131, Devi Singh vs. D.T.C, 1974
132. Babu Lal vs, D.TC, 1974
133 M.C.D, vs. Ratan Singh & Others 1981
134, D.ES.U. vs, R, N. Sharma 1979
135. D.ESU, vs. M. P, Sharma 1980
136, D.ES.U, vs. R, N, Sharma 1978
137. D.E.S.U. vs. C. P. Negi 1980
138. D.ES.U. vs. D, C. Gupta 1981
139. D.T.C, v8. Shiv Dayal 1981
140, WNACE Research vs. Workmen 1981
141. M. C.D. Vs. Girdhari Lal 1981
142. Karam Singh Vs. D.E. S. U. 1979
143. Madan Lal Ys. M.C.D, 1981
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144. Siya Ram Vs. D.E.S. U 1979
145, Dharam Veer Vs. D.E.S. U 1979
146. Roby Vs, D.E.S. U. 1979
147. Pally vs. D.E.S. U. 1979
148. Ram Phal Vs. D, E . S. U 1979
149, Banwari Vs. D.E.S.U. 1979
150. Mohan Lal Vs. D.E.S. U. 1979
151. Hari Ram vVs. D.E.S. U 1979
152. Chaman Siogh Vs, D.E.S U. 1979
153. Ajudhi Vs. D.E.S.U. 1979
154, Mool Chand Vs. D,E.S, U, 1979
155. Balbir Vs, D E S U, 1979
156, Mangc Ram Vs, D.E S U, 1979
157. Chandu Vs, D.E,S. U. 1979
158. Mangat Ram Vs, D.E.S.U. 1979
159, Tilak Ram Vs. D.E.S. U. 1979
'160. Kalu Vs. D, E S . U, 1979
161, Ram Pal Vs. D.E, S U, 1979
162, Latore Ram Ve. D.E.S. U, 1979
163, Rajender Singh Vs, D.E.S, U. 1979
164, Babu Lal Vs. D E.S. U, 1519
165, Banwari Lal Vs, D.E. S U 1977
166, M.C, D. Vs. Jai Kishan 1981
167, M.C.D. Vs. Vir Bhan 1977
168. M.C.D. Vs. Workmen 1981
169, M. C.D. Vs. Workmen 1980
170, M. C. D, Vs. Workmen 1981
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171. D.E.S. U. Vs. Workmen 1981
172, M. C. D. Vs, Workmen 1977
173. M.C. D, Vs. Ram Asrey 1981
174, M. C D. Vs. Workmen 1976
17. M. C.D Vs, Workmen 1980
176, M. C. D. Vs. Ram Kishan 1981
177. M.C.D Vs. Abdul Satar & others 1980
178. M. C. D Vs. S. K., Mabhajan 1980
179. D.E.S. U Vs. Workmen 1975
180. M. C.D. Vs, —do— 1981
181, M. C. D, Vs, —do— 1981
182. M. C. D. Vs, —do— 1981
183. M. C.D. Vs, —do— 1981
184. D.E.S. U, Vs, —do— 1981
188 M.C.D Vs —do— 1978
186, M, C.D. Vs, —do— 1978
187, M. C. D. Vs, —do— 1980
188, M, C,D. Vs, —do— 1980
189, M.C.D. Vs. Water Supply 1980
190. M, C. D, Vs. Surajmal Tayagi 1980
191, D.T.C. Vs, —do— 1981
192, M.C.D. Vs, —do— 1981
193. D E S U Vs. Workmen 1977
194, —do— Vs, —do— 1980
195. M. C. D, . Vs, -do- 1980
-196, -do- Vs, -do- 1980
197, -do- Vs. .do- 1980
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“1;8 MC-JI; o Vs . Workmen 1978
199. -do- Vs, -do- 1980
200. -do- Vs, -do- 1979
201, -do- Vs, -do- 19719
202. -do- Vs, -do- 1980
203, -do- Vs. -do- 1980
204. -do- Vs. -do- 1980
205. 1.T.D.C. Vs, M. M. Gupta 190
206, D.E S. U Vs, -do- 1981
207. J. N, Bedia Vs. D.T.C. 1978
208, Rameshwar Dass Vs, M.C D. 1981
209. Bullan Vs.  -do- 1975
210. K. S. Yadav Vs. D.E.S. U. 1981
211, Hoshiar Singh Vs. D. T C. 1979
212. O. P. Nandwani Vs, -do- (3) 1981
213, Durender Singh Vs. -do- 1981
214. Raghu Nath Vs. -do- 1980
215. Hari Chand Vs, -do- 1979
216. Shiv Narayanan Vs, -do- 1976
217. Vijay Kumar Vs, -do- 1978
218. Lakshman Singh Vs, -do- 1976
219. Hari Chand Vs. -do- 1980
220. Rati Ram Vs, -do- (2) 1981
221, Chandra Bhan Vs, -do- 1976
222, Vijay Takyar Vs. D.B.S. U, 1980
223, Hoshiar Singh Vs. D.T,C, 1980
224, Gulam Rasool Vs, D.E.S. U, 1980
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225. G. N. Bedi Vs. D.T.C. 1979
226, Bhool Singh Vs, -do- 1980
227, Babu Ram Toophan Vs. M, C.D. l98_l
228, Jagdish Chander Vs, -~do- 1981
229, Balbir Singh Vs, D.T.C 1981
230, Ramu Vs, M.C.D. 1981
231. Ganpat Singh Vs, -do- 1981
232, Gokal Das Vs, -do- 1979
233. Suraj Pal Vs. D, D, A, 1978
234, J, R, Agarwal Vs. M. C. D, 1976
235, Jaidev Vs, =-do- 1981
236. Sita Ram Vs, D.D. A, 1980
237. Ram Avtar Vs. M.C D, 1981
238. Sita Ram Vs, D.D.A, 1978
239. Basant Lal Vs. M. C. D. 1979
240, Rajesh Kumar Agarwal Vs. -do- 1981
241. Ram Gopal vVs. D.T.C. 1975
242, Suresh Chand Vs. N.D M.C, 1981
243, Mam Ram Vs. M.C.D. 1978
244. Hamid Ali Vs. -do- 1980
245, Kalicharan Vs. -do- 1981
246, Daropati Devi Vs. -do- 1981
247, P. B. Lal Vs, «do- 1974
248, Shandu Lal Vs. -do- 1981
249. Jaya Kumar Vs. D.T.C. 1975
_250. Om Prakash Vs. D.E S. U 1977
251, D.S. Chaturvedi Vs. D, E.S. U, 1981
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252, Ishwar Vs. M.C.D. 1980
253. QGauri Shankar Jindal \;s. ~-do- 1981
254. Shabir Ahmad Vs. -do- 1981
255. Puran Vs. -do- 1980
25%. D, E.S. U. Vs. Workmen 1979
257. M.C.D. Vs. -do- 1980
258, -do- Vs. -do- 1980
259. -do- Vs, -do- 1981
260. -do- Vs. -do- 1979
261. -do- Vs. -do- 1980
262, I.T, D, C. Vs, -do- 1981
263. D.E.S. U, Vs, -do- 1980
264. -do- Vs, -do- 1981
265. Super Bazar Vs, V. P, Bhambri 1975
266. D.E.S. U, Vs, Workmen 1981
261. M, C. D, Vs, -do- ' 1978
268, -do- Vs, -do- 1980
269, -do- Vs, -do- 1981
270, -do- Vs, -do- 1979
271, -do- Vs, -do- 1981
272, -do- Vs, -do- 1981
273. -do- Vs. -do- 1980
274. -do- Vs. -do- : 1980
275. D, T.C Vs. -do- 1980
276. M.C, D, Vs, Jai Narain ] 1969
277, -do- Vs.  Workmen . 1980

278. D.E.S. U, Vs, -do- 1980
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9. DESU. va.
280, M. C D. Vs,
281, -do- Vs.
282, N.D.M C, Vs.
283, M. C, D. Vs,
284, -do- Vs,
285, -do- Vs,
286, Super Bazar Vs.
287. M.C.D. Vs.
288. D.S.I.D.C. Corp. Vs,
289, D.ES.U. Vs.
290. D.ES.U. Vs,
291. D.ES.U. Vs.
292, M.C.D. Vs,
293, M.CD. Vs,
294. M.C.D. Vs.
295, M‘C,D.’ Vs.
296, M.C . Vs.
297. M.C.D. Vs.
298. M.C.D. Vs.
299. M.C.D. Vs.
300. M.C.D. Vs,
301. Tirath Singh Vs,
302. Prem dass Vs,
303, S. S. Bindra Vs.
304. Inder Pal Vs.
-305. Amar Singh Vs.

‘\;orkmen
-do-
-do-
O. P. Sethi
Workmen
-do-
-do-
~do-
-do-
.do-
Satish Kumar
Phool Chand
Jai Prakash
WORKMEN
-do-
-do-
~-do-
-do-
-do-
-do-
-do-
-do-
D.ES.U,
M.C.D.
DT.C.
D.T.C.

D.ES.U.

Written Answers
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1980
1981
1981
1978
1980
1978
1981
1981
1979
1979
1981
1981
1981
1981
1980
1981
1980
1981
1981
1980
1976

1980
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306. Sardarc vs. M.CD. 1981

/307, Sadanand Vs. M.C.D. 1981
308. Kishori Lal Vs. M.C.D. 1981
309. H. S. Bhardwaj Vs. M.C.D. 1981
310. Prem Prakash Vs. LT.D.C. 1979
311. Amar Singh Vs. M.C.D. 1979
312. Ram Singh Vs. Super Bazar 1979
313. Bansi Lal Vs. D.T.C, 1979
314. Bhatra Vs. M.C.D. 1979
315. Kartare Vs. D.ES.U. 1981
316. Ram Pat Vs. D.ES.U. 1981
317. M. C, Chopra Vs. N.D.M.C. 1981
318. Banvari Lal Vs. DCM Silk Mills 1980
319. Banvari Lal Vs. DCM Silk Mills 1980
320. -do- Vs. -do- 1977
321. S. N. Gupta Vs. D.T.C. 1981
322. B. C. Jain Vs. D.T.C. 1981
323, T.C. Jain Vs. M.CD. 1977
324. T. N. Sharma Vs. M.C.D. 1980
325. Het Singh Vs. D.T.C. 1981
326. Mangal Singh Vs. M.CD. 1981
327. Smt. Sudersan Vs. M.C.D. 1984
328. Smt. B. Richard Vs. MCD. . 1981
329, Smt, Lila Devi vs. M.C.D. 1981
330. Smt. Prem Cyril Vs. M.C.D. 1981
331. Jokhi Ram Vs. M.C.D, 1981
332. Pancham Vs. M.CD. 1984
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333, Mita Ram Vs. M.C.D. 1981
334. G.S. Bhutta Vs. M.C.D. 1981
335. Leela Wati Vs. M.C,D. 1981
336. Miss S. A. Mashill ¥s. M.C.D, 198}
337. Sahin Saran Singh Vs, M.C.D. 1981
338. Singar Dass Vs. D.D.A/MCD, 1974
339, Krishan La}. Vs. D.DA. 1981
340, Shyam Sawrup Vs, N.D.M.C. 1981
341, Padma Devi Vs. M.C.D. 1981
342. Devki Nandan Vs. M.C.D. 1981
343. Smt, Nutho vs. M.C.D. 1981
344, B, N. Goel ¥s. M.C.D. 1983
345, Basu Vs. -do- +do-
346, Jaipal Vs, -do- -do-
347. Trilok Singh Vs. M.CD,/D.D.A. ~do~
348. Kishan s. D.DA. sdo-
349, Bharat Singh- ¥s. M.C.D. .do-~
350. -do- Vs. -do- ~do-
351, Bishambar Vs. M.C.D. .do-
352, Yad Kumar Vs. -do- .do-
353, Daaulat Singh Vs. -~do- ~do-
354. Smt. Maina Dews Vs. -~do- +do-
355, Kishan Lal Vs. -do- .do-
356, Manorah Vs. -do- -do-
357. Jagpal Singh- Vs, -do- -do-~
358, M.C.D. Vs. WORKMEN 1980
359. M.C.D. Vs. -do- 1979
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i 2 3
360. M.C.D. Vs. Workmen 1979
361, M.C.D. Vs, -do- 1980
362. D.T.C. Vs. -do- 1979
363. LT.D.C, Vs. -do- 1978
Je4. M.C.D. Vs. -do- 1986
365. M.C.D. Vs. -do- 1981
366. M.C.D. Vs, -do- 1980
367. D.T.C. Vs. -do- 1981
368. D.E.S.U. Vs. -do- 1976
369. M.C.D. Vs. -do- 1968
370. LT.D.C. Vs. Rampal 1980
371. D.T.C. Vs, Dhram Pal 1971
List of disputes pending before Central Government Industrial Tribunal-cum-Labour
Cuourt, New Delhi
List of pending cases of 1977

1. State Bank of Indja 2

2. Daimia Dadri Cement Ltd. 1

3. Union Bank of India 1

4. Oriental Bank of Commerce 1

5. New Bank of India 1

6. Central Bank of India 3

7. Bank of India e

8. Bank of Baroda 1
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List of pending cases of 1978.
1. Punjab & Sind Bank 3
2. Dalmia Dadri Cement Ltd. 4
3, Bank of Baroda . 1
4. Life Insurance Corporation of India 1
5. State Bank of India 5
6. New Bank of India 1
7. Union Bank of India 3
8. Bank of India 1
9. Allahabad Bank 1
10. United Commercial Bank I ' 1
21

List of Pending Cases of 1979
1. United Bank of India 2
2. Oriental Bank of Commr. 1
3. State Bank of India 3
4. Dalmia Dadri Cement Ltd. 1
5. Punjab National Bank 1
6. Allahabad Bank 1
9

List of Pending Cases of 1980
1. Punjab National Bank . s
2. Vijaya Bank i
3. Lakshmi Comm. Bank 1
4, Foed Corporation of India }

5. United Bank of India 1
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Central Bank of India

State Bank of India

United India Insurance Co,
State Bank of Patiala
Allahabad Bank -

Life Ins. Corporatien of India
Bank of India

Hindustan Comm, Bank

State Bank of Bikaner & Jaipur
Jaipur Udyog

Rajasthan State Mines

List of Pending Case of 198!

Oriental Bank of Comm,
Bank of Maharashtra
Union: Bank of India
Bank of Baroda

United Bank of India
Central Bank of India
Punjab National Bank
Allahabad Bank

Dena Bank

Sank of India

State Bank of India
Indian Bank

New Bank of India

Food Corporation of India

3%

-t
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15. J & K Minerals Ltd.

16. Food Corporation of India

17. Hindustan Comm. Bank

18, State Bank of Bikaner and Jaipur
19, State Bank of Patiala

20. Benaras State Bank

21. Raj. State Mines

22, U.P. State Minerals Dev. Corporation.

Tetal in respect of GGIT-cum-LC
New Delhi from 1977 to 1981

Grand Total

Regularisation of Gas Connections in Gujarat

4590, SHRI NAVIN RAVANI: Will
the Minister of ENERGY be pleased to
state :

(a) the number of applications for
new gas connections pending as on Ist
April, 1983 in Gujarat, District-wise;

(b) the steps taken by Government to
clear the applications;

(¢) whether jt is a fact that thousands
of people are having the gas cylinders
illegally and are getting the gas through
the agencies in black market; and

(d) if so, whether Government will
consider to regularise their connections by
charging nominal charges so that the

DECEMBER 20, 1983
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132

503

black marketing is stopped in the couatry
and particularly in Gujarat?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) The
District~wise break-up of applications
pending for new connections in Gujarat as
on 1.4 1983 is given in Annexure,

(b) Steps have been taken to provide
new gas connections according to a phas-
ed enrollment plan,

{¢©) No specific instance has come to
noticd.

(d) Inview of (c) above, does not
arise,
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Statement
District Total
Mehsana . 16,559
Kaira . 14,204
Broach “s 578
Surat . 75,669
Baroda N 54,788
Balsar ves 12,768
Ahmedabad . u,32,292
Banaskantha v 2,5H
Kheda s 19,530
Bharuch ves 8,211
Valsad N 15,068
Panchmal . 1,39%
Gandhinagar NS 7,253
Kutch e 3,80
Bhavnapar 71,498
Rajkot ... 17,330
Surendranagar 6,420
Jamnagar 6,700
Junagarh 14,430
Amendent to ;:;:lzan Evidence Act, E:;?:;c:hc‘lgmﬁzv#]:m f&; i :;{;;gt‘omrg:n :’
4591. SHRI B.V. DESAIL: g:r?;:lg:oz::;::]e:fe obtained by illega

SHRI P M. SAYEED :

by if So, whether the Commission bas

Wili the Minister of LAW, JUSTICE presented a draft which could be inserted
AND COMPANY AFFAIRS be pleased within the Indian Evidence Act, 1872 for
to state : the purpose ;

(a) whetl'!er the Law Commission has (¢) if so, whether ‘Government have
suggested major changes in the law on examined thosz suggestions ; and
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(d) if so, by what time final decision
in regard to the introduction of the
amendments in the Act, is likely to be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) and (b) In its
Ninety-fourth Report on “Evidence
obtained illegally or improperly”, the Law
Commission has discussed the question
and has recommended that a new Section
as Section 166 A be inserted in the Indian
Evidence Act, 1872, The Commission has
also presented a draft of the proposed
new Section.

(c) and (d) The Report is under active
consideration of the Government, Since
the Report is got to be translated into
Hindi and then printed in English and
Hindi version separately for circulation
to various High Courts, Bar Council
State Governments and Union Territories
as well as to the Supreme Court to elicit
their opiaion, it is difficult to indicate the
time-frame within which a final decision
on the question of acceptance of the
recommendation of the Law Commission
and of introaucing and Amendment Bill
can be taken, The question of introdu-
cing and Amendment Bill would arise if
the recommendation made by the Law
Commission is accepted,

Closing of Railway Mail Service Sorting
Section in the Country

4592, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMU-
NICATIONS be pleased to state :

(8. whether.Government have taken
any steps for closing the 180 mail sorting
sections under railway mail service
functioning. in different parts of the
countsy ;

(b) if so, the reasons of closing down
thosg rajlway mail service sorting sec-
tions ;
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(c) the numbers of such railway mail
service sorting sections functioning under
fScmth Eastern Railway withdrawn so
ar ;

(d) whether Government are aware
Ehat the closure of those mail service sort-
ing section is causing delay in the delivery
of letters ; and ’

(e) if so, the alternative steps propo-
sed to be taken to expedite the mail
delivery and to provide suitable employ-
ment to those employees loosing job due
to the closure of those railway mail ser-
vice sorting sections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) Sorting
of mail in 142 sorting Sections of the
Railway Mail Service has been disconti-
nued,

(b) Sorting in trains is an expensive
process, the cost involved is about three
times the cost of sorting in stationary
mail offices, Besides, non-supply of
scheduled mail vans, dim lights in running
trains, unhealthy working conditions and
inadequate accommodation in (rains etc,
are also other major factors, which
weighed with the Department of selecti-
vely withdraw sorting work in running
strains, The mail so far sorted in mail
trains is being conveniently being handied
in stationary mail office.

(c;, Seven.

(d) Discontinuance of sorting work
in trains does not in an any way adver-
sely affect the delivery of letters,

(¢) In the event of conversion/aboli-
tion of sections, adeguate ajternative
arrangements. are made for the disposal
of mall without delay. The conversion
did not result in retrenchment. The staff
rendered surplus haye been redeployed in
the existing RMS offices,
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Demand and Production. of P:troleum
Goods

4593. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of ENBRGY
be pleased to state ¢

(a) the demand for petroleum pro-
ducts projected for 1984+85, the - terminal
year of the Sixth Plan ;

(b) the original estimate made for
the demand of petroleum products for
that period ;

() whether there is a differeace bet-
woen the demand projected now and the
original estimate made for the year
1984-85 ;

(d) if so, the reasons therefor ;

(¢) the consumption of petroleum
products in the Sixth Plan (year-wise) ;
and

(f) the programme uadertaken by
Government to increase the production of
petroleum products ? .

THE MINISTER OF STATE IN THB
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHR[
GARG! SHANKAR MISHRA) ¢ (a)
39,6 million tonnes.

(b)Y 45.5 million tonnes.
() Yes, Sir.

(d) The original estimate for 1984-85
was generally based on an annual com-
pound growth rate of 9.03 percent over
the demand for the base year 1979-80.
The current estimate has been worked out
on the basis of actual consumption/
demand of products in the previous

years.

(e) Year Consumption
(mnillion tonnes)
1980-81 30.9
1981.82 325
1982-83 34.66
1983-84 36.2
(Estimated)
1984-85 39.6

(Bstimated)
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¢f) To increase the indigenous pro-
duction of petroleum products in the
country, the refining capacity is being
augmented in phases. The existing capa-
city of 37.8 million tonnes per anaum is
expected to increase to 45.5 million toanes
by 1984.85 and about 62 million tonnes
by 1989-90.

Computerisation of Supreme Court
Cases

4594, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether the proposal to com-
puterisc the case of Supreme Court is
under the consideration of Govern-
ment ;

(b) if so, when the above proposal is
expected to be implemented ; and .

(c) the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) to (¢) No proposal
as such as been received of formulated by
the Government in this regard,

Reduction in percentage of Government

Employment to increase productive use
of Fioancial Resources

4595. SHRI K.A. SWAMI : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state

(a) whether it is a fact that Central
Government employees constitute ahout
20 per cent of the total nonfarm working-
force in‘the couatry ; and

(b) if so, the steps being taken to
reduce the percentage of Government em-
ployment so as to increase productive use
of scarce financial resources ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : (a) No, Sir. Compared
to provisional figures of employment in
the non-agricultural sector (main workers),
as revealed by Population Census, 1981,
the employment in Central Government
establishments (as per Employment Mar-
ket Information Programme of the
Directorate General of Employment and
Training, Ministry of Labour and Reha-
bilitation) accounted for omly 4.2 per
cent. This estimate leaves out Assam
where the Population Census, 1981, could
not be held owing to disturbed condi-
tions prevailing there at the time of the
Census.

(b) Does not arise,

Misuse of STD by Staff in
Visakhapatnam

4596. SHRI K.A. SWAMI : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government are aware
of the increase in STD meter-tamper-
ing at the Exchange level in Visakhapat-
nam ;

(b) the vigilence steps being taken
to apprehend erring and guilty employees;
and

(c) the details of measures already
taken in Visakhapatnam to curb this
growing tendency to misuse STD by
staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No,
Sir, As no such case has come 1io
notice.

(b) Instructions already exist to handle .

such situation.

(c) Following steps have been to
curb the misuse of STD facility by
staff ¢—
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(i) TInstructions have been issued to
seal individual subscribers meters
located at telephone exchange to
prescnt malpractices and to lock
Meter Room to prevent unautho-
rised entry,

(i) Entry to Main Distribution
Frame room has been banded to
unauthorised persons to avoid
possibility of disconnecting the
metering wires.

(iii) Random checks of meters, asso-
ciated lines and equipment are
being carried out.

(iv) Supervision is being tightened,

(v) Raising and locking of distribution
points,

(vi) Locking of cabinets and pillars.

Introduction of Licenced Post Officers
to reduce losses and widen postal
services

4597, SHRI K. A. SWAMI : Will
the Minister of COMMUNICATIONS be
pleased to state :

@) whether Governmeut are examin-
ing proposals to introduce Licenced Post
Offices to reduce losses and widen postal
services ;

(b) if so, the measures being taken to
implement this suggestions ; and

(¢) whether any such Licenced Post
Offices have been earmarked for Andhra
Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 VIJAY N. PATIL) : (a) to (c)
Introduction of licensed post otfices was
one of the suggestions in the Seminar
recently held by the Deptt, No policy
decisian has yet becn taken,
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Vividh Bharati Commercial Station for
Visakhpallnam

4598, SHRI K.A, SWAMI : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the reasons why Vividh Bharati
commmercial station was not sanctioned
for AIR Visakhapatnam ;

(b) whether it is a fact that small
and less important places were given
priority-over Visakhapatnam in installing
low-power T.V., Vividh Bharati and
P.I.B. office ; and

(c) whether his Ministry has any
guide-lines in this regards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MILLIKARJUN) : (a)
With the introduction of commercials on
the primary channel, the entire network
of primary channel carries commercials
to a very limited extent, Visakhapatnam
is one of the stations on the primary
chennel of AIR. Commercials will gra-
dually be extended to more programme
chunks on the primary channel and ad-
vertisers will be able to avail of the
facility of booking commercial advertise-
ments on the Visakhapatnam Station.

(b) Itis nota fact that small and
less important places than Visakhapatnam
were given priority in installing low
power T.V. station, Vividh Bharati and
P.1.B. office. Under the special plan
for T.V. expansion, a high power T.V.
transmitter would be instailed at Visa-
khapatnam which would be commission-
ed during 1984-85. Due to financial
constraints, it is not possible, for the
present, to set up a new office of PIB
at Visakhapatnam. Visakhapatnam is
already on the primary channel of AIR
and the entire net-work of primary
channel carrics commercials,
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(¢) In the setting up of a commercial
AIR centre, the revenue earning poten-
tial has to be worked out first, Infor-
fnation relating to size of the population
in the service area, nature and exent of
t‘:ommercial activity and cost of living
index are also taken up for evaluation,

Concentration of newspapers, facility
of communication, regional coverage etc,
are factors, which are, among others,
taken into consideration in opening new
P.1.B. offices.

Replacement of Present Trunk Tele-
phone Exchanges

4599. SHRI K. LAKKAPPA : Wiil
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the present Trunk Tele-
ptone Exchanges in the country are
proposed to be replaced by new sophisti-
cated electronic exchanges ;

(b) if so, whether the required equip-
ment will be produced indigenously or
acquired from abroad ; and

(¢) when the change-over is expected
to be brought about ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : (a) No,
Sir.

(b) Does not arise.

(¢) Does not arise.

AEQTT & F2T W Wy
fasi ¥ avwtre
e W

4600. St AL W : AT wure AT
qg ITX Y FU XY o
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(%) #ar ag @= g f& qoea &
wrer FR wedT et # sragav,
1983 a® wEAfaw FRIT FeEN w7
arsAt ¥ srary § gaw gEefag -
B FEFE AN IR Y

(&) afz gi, a1 7 eqa1 & a7
g

(7) ®am ag Wt @w 2 5 AR,
TIRT, FIAT AAT (FI2T), AT G,
HFAT EWT, TATHT, ATAGIAT AR
TR (FEER) § £ a9y -
FAAFETTI T AN TR E

() afzgi, @ 9% FT FIW
2,9

(¥) @ sma & s s
Frafg?

W W™y # Iq A (s fasm
Qe qifew) : (%) I ad

(¥) g & (%) & I ¥1 AL -
AT @A T WA &Y ALY SSAT |

(1) st adt

(7) & (3) IPw (T) &
IAT FY WTAGL WA GO FEAT §l
agl 93av )

i) Tl & faoet At g

fa ®Y oF TWER I7
KRIATAT

4601. =t adtag wwART ;. ¥V
Fat w0 ag qqr A g F4A fe

(%) &% usg $ faast T o0
gift SR w1 =T Fm
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(¥) uw gfez faardr S oY
SR Arrg et & awr sedw
7157 § gowiFTH ¥ oF qfae faey
¥ fon framr GaT o fratomar & ;

() wsy fawrehy NV F WE w7y
frfaa s & fog @I g7 Far
gwa fam g § ; &%

(%) SwaTaar wEarQ & af
27

FAf WY (a o o miwe)
(F) ®o fao mwo g wWMT AT
fgma & qgmi fafws wsw fawsy
gret & w@iw/gfaal &1 fgend qien
faazor Surgw-uw #§ fear mam o)
qRGETH 9 -7 747 | [d9rq ¥ @
mar dfeg d&@T 0¥ e 7606/83 ]

(') % gfaz faaq & e &1
TS ATTY IT39 7Y & 4 &9 &
gfa gfae s AF-IwT qSA H
fafirm § awr wT #Y St F
ggak § 1 wawfag &Yam U &
feara sy Ty @ AR ¥ IurFy-S
(1), (2) &= (3) E @t g,
qVITEE 9T &1 AT [ FArrT § can
a1 | ey T€T UTe Ao 760683

() =z (%) TsT fawedt At F
faeha w14 favarza gfgq anw F14-
frsqgn &1 yeu guiEifae ey
g FT ¢ 1 sy fagad arst &
IS @war [ggAwd § gare Ana,
qig oy I faao grfagl #Y 7 w3
am faga weorET ¥ W &R aw
& faie & feeng @, @e &
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|y W FH WA, AgAT WA JA
frdaor ge ®<A, il ufedt *
g 1 ¥ w7 & fag Fauifs
frg T Trerer #Y sfrer aT gAY aged
&7 ¥ sraeqr F@ a9y Sfewt A
i gatam & 9T faa 57 &
far sgaw fear mm & fagm
(=) e sfafaw, jog3 &
st fagm (wamr) srfafaaw, 1948
Y 9T 59 (i) ® afaw < o
T ¥ goew ¥ AfkEl W L EAm-
fora fre a &Y sqgear § arfs a®
afrfeam & o fis  sTem,  SrpRer
W wE Y =qAt, 13w aTHY 9 w3
(afe £1€ &), qragm T feq-
I, IoET AT it q AW A afg
AHEY 9T WA gt @4t §Y qgfa
T A A FF F W ol o a9 &
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gy it fr fordY ag & ST § a7
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¥ H9 AU ST AW FTU  J4T
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®Y FY FIX & ©T0 FAA-
T gy wNw
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Far waf AN ag TN AT gaqr
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(¥) =1 ag &= § fr weed miw.
wee fafite & gftT 3w @ 1w
et A A s af ¢ ;

AGRAHAYANA 29, 1505 (SAKA)

Written Answers 346
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(7) =¥ 1984-85 F AT THIT
gfegrsar &7 wraffea 5@ & fou
siifaq fafagt, e oo froa &
WA ¥ FE, IJqAH FOAT SOCAT
sYehrr ofedisrar & s &g &
fam acfta oo faga fam 7 |9
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I FIAT FATCIAT |

20 A FTEER F FEATY IUAN
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4606, ¥ W® WX FTTOT ;AT
g =l sawe 7N freafataa
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q7 THA &1 FIT FI9q 7 ;

() &N THrEAl, fasr @7 7
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QA F1THA 71 w=17< frw w4 § frar
aa1 N7 ¥ AF feew & w17 9= Fuhg
qTFIT T q@ @9 el F e
feadr gavfr @9 1 7% ;

(@)smraesie 7 ag gfafkea s &
fam =t 1€ gFerw frar & fw 20 gt
FITHA F FA=qAT FANTE F0F F &Y
1 ) gaad sewey FUE S E,
IAY IE 9T ®U fgar war §; A}

() afegl, @ acdas st Fan
£ a7 ag gFaw fre axg fear qar
a1 7 afe 7, @ IUF FAT WO
7

g HiT RATI Wwwwy N awy
dadta v faver ¥ 39 §E (A
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afeeeA) ¢ (%) 14 IWAQ, 1982
srefyg 20 g s F X A
QIAT FT IT T H GHIT T HATAA
F fafm wiwgw uEwl wald 9w
gaar watay SIERE©, §RAT,
fasriom oY% gz war fagmrera A
w17 Arew s, St g fRaran
anfe grar fafaer sogaa &0t & fear
AT IGT & | & ATAW THFHT G 39
Frawa w1 g1 fafa= wea ghivari/
nfafafudi & qra-arg fFar smar §
JA: T FAFA 9 F99 & feaarsam
foar 7371 TAF FiHS AT AW AEN
21 qarfe, fasmea e g w=iw
fademem gru 20 AT FEAWE F
Y912 97 ffg 0 sun It IUASH
=T faaor-rs § & TR E

(=) stz () ag wigd & faq
fir 20 gAY Fdwa afga w7 a FEWAT
FT *IqrAl 9T AT AT @ A TFg
fFqar ga1 ST g, SETEET FT
STHT HFGHIT UFF AT FIAT FIAT
& | I THIT IS FATAFTL F AT
FIHA § qar frar ATt @ @ W@
oArEr, G ATeEmw OFAT KT AT
Fawal & g § wlafwary fafwss
1 gty AWIHTITST, O 7 A1 @A
TuFt #1 wiabearst & @ream &
ST BIAY & | T AT 9w FAwrd
= fEl & [ ag A § agraw
2T & 5w frad s @ el
ITF & /RIAFT F Fr qfvagqq
Fiedrg ¥ 1 AT g gent,
1983 ¥ f&q 7T &x aFmr 1 sqtw
faazu-a ¥ fegr aar &)
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faacor-gw

20 TNT FHFT FT FAK 7 9 fawow &% g5q w3
fadeea g1 fan aar &9

1982-83 1983-84
(1) fammaa 32,19,000 ¥e 41,67,600 To
(30-11.83 %)
(2) s=xifaat 15,55,000 e 13,28,900 ¥
(19-11-1983)
(3) afew s=iT. 4.91,529 %o 2,80,000 %o
(15.12-1983 a¥)
(4) TTET =T 37,325 ®o 82,995
(5) emr ok gzawa 7T fasmesr 7,30,000
(21-1.84)

faaTor-at

A% 20 yAt wdwA & @R feaw
AWl aw ag'¥ WY IAwr feaw
AW gWl, TEE Wit ¥
® N qEAn

T HA F 9% 20 AT FEXT F
T HR qGIT & o grEraaren
o9y qR 1T 9T FE FTEAHT qqfia
s@rg L amT & &9 gfaar s
aar gfaT aaf av 7 FEW Sl
% 9§ §, ¥9% fog 11 % 14 gorg
1983 ¥ IgHATATE, WIT, T AR
QAT TGT TAF AT qUG & JTO0 &)
¥ g0 fpay war a1 ) @ 9@y §
i @A F oF@/agd F a9
afadi & wy ar gfdlw w9gd,

T FrAwd, d@faa yfa are e,
ggfaa srfaay sofe S #1 faar
a7 97 |

TRl # ITLIT I A Ay
sgfaral %1 AT AT 91 TH & 200
gfearr 7Y A faad qra Ueqt ¥ ax
zaq &) faar fear a1 qfearz &
oI 9T & iy &/W ¥ )5 wig
A M 9T AT HT H § IWL 3N
AT 20 AT Y | TW AHIY, §F AIT
FEET & AT AYA H 300 |@fyw 9
qrdtor & A & Wear aqr Wed faw
FUIT wEq1 & ofqe fag 7@ agt
&ty Aot AT fasn wW-
Fatel & agarT ¥ I AgAT Fedl/
Al ¥ qn fgardiwifal w7 @
% mfae foar mar
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WERTRE

1. AFAZIATE HIT I AT &
Frror & WY H wedw <9 # § WY 99V,
Y et A 20 AT FEAXA | JE-
F1{r oY | wreror afieqray ®§ 92 wfgzra
agr feq fadim afarQ § g6 wfasm
qf it oy ofvfaa 4.

2. 20 g1 FEWT F AT qE
qEITH gY@ GIEF W@Qr [@ A 91
wfama @y a1 ofwardd agr 59
yfqza feqr fadm ofward &Y 3@y
waErdt Wear & af@d g AW
gt & fear aid < 7 71 I
Ry qEA T a0 § Iaw ¥ wAfewaw
geqT (8] W) & Iarar & I
ZaEy wAERy Wear & vy gE o faw
% qra fear adi 4 w77 § 29 wfaga
=1 @ qarm s 3+ ear & wfig
IR gt AR 55 wlgmw w1 @R
I A gaF fasi =@t qMfaar &
130

3. w0T QAT A § oAg

g FEAFAT & Tfa ITE ATEHRAT
fys €| I I®& I IT AN
Fgd AN F1 a9 g F gfeanz waamw,
a4t afeqai & gwL, waw fauio
Frsar, srfens faar SR FEETd
FT @A W & g & afefRa g0
aFrAl & fag g (63 whawa), @R
F qrit #t gfamd (43 sfawa)
qfeqrx wearor (37 whyaa), afaq a2
gwA (33 sfyma) W wwadror fag-
o (27 Sfaww) @ demeEl &
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A ¥ A SurEr WY @ gwher
N A QAT wEORT, qETST &
fau =t & syarfirar, afe & s
¥ Fga w7 Ay fy )

4. 20 T w1 ¥ Fafas fog
T WETOO ¥ AT gIAT  gEaedy
T I, AE T AT FAAT 15 B
STt ¥ ey Xy anhr e
F Y 3T A a1y fad arg Weadr
dT § S wreor W anfeann
FTT FHT FT SATRT GAT |

a

bl N

1. 99T wgX (80 whyma) Wk
3a% srgary & &A% (70 wfowa) #
20 N Frww & sfa  Swrewar
) 4T

2. fagw saw I}, WX & fag
I, AT DA, Y & gy w0
gfawrg %X af@r seamw J6 Fro-
AT AT IAY AT grafrag T F AR
¥ Iqe 3 Tel ®1  wE @
FEAFIL 7Y €

3. 20 gt FTEHR & AR A aygd
T I SN T FEHT TEHIQ
Y § . ey yge ameT @) g #
THRT IEHTY oA F FATATA
FT T EA @ Aals quAvor gy
& wfysig ST [ a1 ¥ qamr fe
IR gEa sAEra el s -
gl ¥ =i o

4. 20 A wriwr & fafasr @

st & fearrags § oy oafaal &
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IRXH T W Al WY dgA wW
JrAwrd 9 | fex ot gEwr ST
fae e Ao &Y foer W g
WL TF F GGGl & JIX AT
Uil

5. wTRTEAN g Fra fadw #7
qhgw feg/enfe e & s@F
goaTg et feg smar qrer 20 AT

FTawHT gEaeel g AR F gET,

SaTaT AET 9 |

qEar

1. ITT X I g6 wirma wreon
a4T 80 wfgwa SwY | T TEH
AT FY TTFT FAY SATIT ATAFTHY
4T )

2. 20 A FTEWY qav fafie s
arafl gvaee) gaaT & wwre F  fean
qY® qTET @r | w70 F go wfam
e T arfor & A HT gEET WA
Weat grar gam | qEAT T H 9wV
WA Fy g wfamag ST @Ik ¥
aEHrd I § guTET 9t F7 AeEE
@I | AT A TRt F madt qrasy
T 9y Trafedd IEFT g §
TAHT AZCAYY AT @I |

3. sfawiw SOT I ATl &
fa=re a1 f 20 G FrdwT F g=IR
&7 I AR F1 IT TR, A1
I & fae ooy gew frar o
aFar &, & & qa F few wga-
qof yfewr frar gFvar & | ¥9 A
Farar & e ge el
s & wigfa agrd gy
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4. TG FQF H AR F A
20 Tt wraww 97 yarfa fafaw

‘wEt W & g gArE, 1983 ® ;T g

asr garfrg @ew 9T qfuwd’ &
Ieuaw (22 wfaaa) sar 4 1

wiqrE

1. g AT THF FTAI F Iria’
y feay arr qferdd & gasT W9-
FI 21 & g5 wfama & A= 41
feat fada afeqrd & gaT 3x et
¥ ¥ o sfamea ot site 52 wfas
gt @Y & ey saEd o)

2. Wgi a% ¥feay 3 afeqivi =7
aEgeT & JTEHTT AR ;EIY (AT oA AT
¥ gaar guar qgam § UWear wym
araF 7T arder @51 § faay g
Ied ad g IFr T SFAEQ
|ATATEAT £ q1%F fasy |

3. g IwT T w20 AT
FIFHH QFTHY PFAINT F1 3T #F

4. WO TFTH 20 AT FIAEA
9T gt arer fafas goreoit &7 ga5
Frey ¥ e arer af=mre 10 & 20
gfqza G agr Aear fagia afeaiz 12
¥ 31 ufasg 9 | wT99T9 & wiEr A
faas qra Hfear 9 3 12 & 31 sk
& gar faas qrr Wearadl 9 7 g
¥ 17 sfama 7

5. safaww I | =i F1 fa=1v
a1 fF 20 AT FTE A 585 Frar-
aga ¥ gafug uwafeal & aiv ®
@I 9 gw qgwig § et
way garet fag g awar &)
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qrdw: ¥@r wie Har & fw
T ® w9 gharal Ay awit &
sy ¥ fag 20 gt wmfas  sriw
qq1 gxay fafws avaars /s
F TR F HTH AN A FEAFTY S
foe oY, ¥ & ot &Y arqfa, sfea
7T gAY &1 &, AFTE & fAg
g, Waw, FwwiEl SR qfiEre
WEATT FTEHT FAT qoarg  Faasr
AW F A AT qEET & Qe ¥
AT W AEAETQ wfaw oy

Jeomara 3 f& afysrfas =%
2 @At F wg@ araw Afeqr I @
FAIGT | TAY SAVIT dgeAqer ug 3 fE
foamw qrr W A8 § IR A
JIM w1 wgaAqw A femr &
AATAT 1

HAAYT 9T 20 AAT FEAAA &
fafy= sFal/arsEam & feneaaa
% fao oifadi & arx § < w1 a9
naafey a1 ) 497§ gAa qEwETd
T4 IF) AW aw Afaw N e
zasr a7 frar &1 ¥ g wifex
2 fw fa xfagi 1 gq8 g gwos
foar st § sad Prarama fafasw

# X ¥ squar w_IR fRar wrErn
[rfgT

20 AV F1w ¥ Frafram s
i faafag srawy, afafe anfia
W, vl (TR { S
T TF ®7) AF awg qdfag wi
wqrfea F1awat & N g Afaw
9
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Issue of Commemorative Special Stamps

4607. SHRI MOOL CHAND DAGA :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the number of commemorative
special stamps issued during the last four
years, yearwise ;

(b) the number of International Phi-
latelic Exhibitions attended by P&T De-
partment during the last four years, giv-
ing details of countries year-wise 3

(c) the number of Philatelic Exhibi-
tions arranged in the country during the
last four years, giving details of stations
year-wise ;

(d) the total expenditure incurred
towards (b) and (c) above giving de-
tails item-wise in each case ; and

(¢) advantages attained in view of
the expenditure incurred in each case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VUJAY N. PATIL): (a) 22,
39, 37 and 38 commemorative/special
stamps were issued during the years
1979, 1980, 1981 and 1982 respectively.

(by The Department participated in
six philatelic exhibitions (Bulgaria, West
Germany, Brazil, Italy-twice and
Thailand) during 1979, five exhibitions
(U.K., Norway, Italy, Rome, and West
Germany) during 1980, two exhibitions
(Austria, and Japan) during 1981 and
one exhibition (Canada) during 1982,

() to (¢) fnformation is being col-
lected and wifl be laid on the table of the
house as soon as received.

Commissioning of Refineries

4608, SHRI MOOL CHAND DAGA :
Will the Minister of ENERGY be pleas-

ed to state :
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(a) the reasons for " late commission-
ing of the Mathura refinery whe{e the
delay of four years caused rise in the
cost of the project from 97 crores to
250 crores ;

(b) the steps being taken to ensurc
the timely commissioning of refineries at
Karnal and Mangalore, which stand
sanctioned ; and

(c) - the details of the cost of thes_e
projects and approximate time of their
commissioning ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PETROLEUM
IN THE MINISTRY OF ENERGY
(SHRI GARGI SHANKAR MISHRA) :
(a) The Mathura refinery, which was
scheduled for commissioning in April
1980, could be commissioned only in
Janvary 1982 due to the following
reasons :—

(i) Delay in receipt of working
drawings from USSR,

(ii) Floods during 1978,

(iii) Delay in supply of equipment and
materials by indigenous and
foreign vendors ;

(iv) Power cuts and interruptions in
power supply.

(v) Shortage of cement,, steel and
consumables.

(vi) Industrial unrest,

(vii) Delay in the execution of Turn-
key contracts for Thermal power
plant, waste  water tIreatment
plant etc,

The ¢ost of the project as per feasi-
bility report was estimated at Rs, 97
crores which was based on 1973 prices.
Subsequertly, this was revised to
Rs. 192,32 crores in May 1979 as per
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the Detailed Project report which was
based on early 1977 prices. The final
cost of the project prepared in April,
1982, 1akirg into account. the orders
placed etc., works out to Rs. 253.92
crores,

(b) and (¢) The proposals for setting
up a new refinery each at Karnal and
Mangalore are presently under an ad-
vanced stage of consideration of the
Government., Both these refineries are
scheduled for commissioning during the
7th Plan Period. As per thc preliminary
Feasibility Reports submitted by the
Indian Oil Corporation Lid, and the
Hindustan Petroleum Corporation Ltd.
for the Karnal and Mangalore Refinery
projects, these projects are estimated to
cost Rs. 989.86 crores and Rs. 1121.56
crores respectively. These are based on
March 1983 prices,

TV Programmes

4609. SHRI LAKSHMAN MALLICK:
Will the Mimster of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal
under consideration of Government for
an overhaul of TV programmes to reprc-
sent rural life ; and

(b) whether Government propose to
introduce any plan for increasing the
duration of colour TV programmes ?

THE DFPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY

"AFFAIRS (SHRI MALLIKARJUN; :

(a) Even at present, various Door-
darshan Kendras produce and telecast
programmes representing different aspects
of rural life as well as programmes aimed
at imparting essential and useful educa-
tion to the rural viewers on agriculture,
animal husbandry, health, family welfare,
etc, During the VI Plan period, the
cxisting programme production facilities
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are being augmented at Cuttack and
Hyderabad and new programme pro-
duction facilities are being created at
Nagpur, Ranchi, Gorakhpur and Rajkot
to produce area-specific programmes ex-
clusively for the rural masses in the
selected 18 districts of 6 States, viz.
Orissa, Andhra Pradesh, Maharashtra,
Bihar Uttar Pradesh and Gujarat. This
is being done under the approved scheme
for TV utilisation of INSAT program-
mes. Government have also appointed
a Working Group of distinguished per-
sons/communications to prespare a de-
tailed software plan for Doordarshan,
This Group will make recommendations
on inter-alia, sieps for improvement in
production of rural programmes, Pro-
gramme improvement is, however, a
continuous .process. :

(b) April, 1982 Government decided
to introduce colour TV in the country
in a phased manner All the existing 41
transmitters have since been rendered
colour compatible. All the schemes
under execution during VI Plan arc being
implemented directly for operation in
colour, Conversion of the existing TV
studios foy production of more and
more programmes in colour is being
taken-up in phases depending on the
availability of resources and equipment.

Survey of Unorganised Labour Engazed
in Collection of Raw Hides and Skins

4510, SHR1 LAKSHMAN MAL.-
LICK : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether any survey has been
conducted of unorganised labour engaged
in the collection of raw hides and skins
to formulate programmes for their socio-
economic upliftment ; and

(b) if not, whether Government pro-

pose to conduct such a survey, and if
s0, when ?
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THE MINISTER OF LABOUR AND
REHABILITATION ;SHR! VEEREN-
DRA PATIL) : (a) No, Sir.

(b) There is no proposal to conduct
such a survey at present.

Prosecution Apainst Chelmsford
Club Led.

4611, DR. VASANT KUMAR PAN.
DIT : Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state :

(a) whether the Registrar .of Com-
panies, Delhi and Haryana has Jaunched
prosecutions against Directors and Offi-
cers of Chelmsford Club Ltd',

(b) if so, outcome thereof ; and .

(c) whether the Directors/Officers of
the said club have moved a petition bs-
fore Delhi High Court under Section
633 (2) of the Companies Act, praying
for their exoneration from liability in the
said prosecution in which the Registrar
of Companies is a respondent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): (a) Yes Sir.

(b) The case is now peading before
the Additional Chief Metropolitan Magis-
trate, Delhi.

(c) Yes Sir.
M/s. Sahib Singh (Agencies) Private Ltd,

4612. DR. VASANT KUMAR
PANDIT : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it isa fact that the
Officials Liquidator attached to Dethi

RHigh Court has launched misfeasance
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proceedings under section-543, 538 and
541 against Bhai Mohan Singh ex-Manag-
ing Director of Sahib Singh (Agencies)
Private Limited under liquidation: and

(b) if so, the full facts and details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 GHULAM
NABI AZAD): (a) Yes, Sir,

(b) The misfeasance application under
Section 543 read with Sections 538 and
541 of the Companies act, 1956, was filed
by the Officials Liquidator, attached to
the Hon’ble Delhi High Court on 2lIst
September, 1981 against the cx.directors
of Sahib Singh (Agencies) Private Ltd.,
(In Liquidation) including Bhai Mohan
Singh who was the Managing Director of
the said company on grounds of falsifica-
tion of books, fraud, mis-appropriation,
misuse, embazzlement, diversion of funds,
misfeasance and breach of trust in respect
of assets of M/s. Sahjb Singh (Agencies)
Private Lid., (In Liquidation) and request-
ing that-they might be held liable and
responsible jointly-and severally to the-
amount of Rs, 1,33,49,840.33 representing
the loss suffered by the company. The
proceedings are pending before the Hon’-
ble Delhi High Court.

Moderinsation of Power Generation Stations

4613. DR, VASANT KUMAR PANDIT:
Will the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that a grant of
two million pounds is available to the
country for consultancy in rejuvenation/
modernisation of power stations;

(b) whether it is' also a fact that a
project report for this purpose has been
submitted by the Madhya Pradseh State
Electricity Board to Government; and

(c) if so, when, and the decision re-
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garding sanction of the project report and
providing funds to Madhya Pradesh for
this purpose?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) to (c). Madhya
Pradesh Electricity Board had submitted a
project report for rejuvenation/modernisa-
tion of thermal power stations in Madhya
Pradesh for techno-economic appraisal of
the Ccntral Electricity Authority, Certain
clarifications have teen sought by Cent-
ral Electricity Authority from Madhya
Pradesh Electricity Board The final pro-
ject report is yet 1o be submitted by
Madhya Pradesh Electricity Board. The
report submitted earlier by MPEB does
not indicate funding of the cost of consul-
tancy estimated at Rs, 552 lakhs from any
uvailable grant of two million pounds.

Sclection Committee for Choosing
Annnouncers, News Renders Etc.

4614, DR, VASANT KUMAR PANDIT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any Selection and
Monitoring Committee for choosing An-
nouncers, News Readers and National
hook-up News Reporters in Doordarshan ;
and

(b) if so, the criteria for choosing the
above?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN): (a)
The selection of Presentation Announcers
and News-Presenters in  Doordarshan in-
cluding News Readers on the National-
hook-up is made by a Selection Commi-
ttee, The Committee is headed by the
Director of the Kendra from which pro-
gramme is telecast, other senior officers
of the Kendra and one or two experts from
outside are its Members, There is no
category of National hook-up News Re-
porters in Doordarshan,
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There is mechanism for initial moni-
toring of the performance.

(b) while choosing Announcers, their
general appearance, their presentability on
the screen, the quality of their voice and
their ability to present programmes in an
attractive manner is kept in view,

In the case of News Presenters, in
addition to the above cerieria, they should
pocess proficiency in current affairs and
ability to present news in an effective
manner,

Films involved, sex and violence

4615, SHRI ANANTHA RAMULU
MALLU : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) the details regarding the rules and
procedure followed when a title/name of
a film itself indicates involvement of sex
and violence in the film;

(a) how the Censor Boards Pass such
filins with A’ certificates; and

(c) whether there have been any pro-
tests regarding the allowing the film <Sex
Boy*and ‘Sexy Nights' for screening for
the public?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) : (a)
and (b) All films, which inclue the titles,
are examined by the Board of film Certi-
fication in accordance with the provisions
of the Cinematograph Act 1952 and the
guidelines issued thereunder. No separare
rules or procedure have been laid down
for the Board to examine the titlles of
films. Ifa title of a film contravenes
any of the guidelines, then the Board
objects to such a titles *A’ certificates are
granted to films which are considered by
the Board as not being suitable for exhi-
bition to non-adults.
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(©) According to the Board of Film
Certification, no film has been certified
with the title ‘Sex Boy' or *S:xy Nights',
However, some Delhi distributors and
exhibitors with a view to attracting public
attention had displayed posters and also
given advertisements in the  papers with
English names of South Indian films,
There have been complaint/newspaper
reports prolesting against the screening
of these films, On 3.9.83 at about 9 AM,
some members of the Committee on Por-
trayal of Women in the Medfa staged a
demonstration outside Odeon Theatre at
Delhi where a South Indian film with an
English title (The Crazy Lady) was being
screened. However, the screening of the
said film was discountinued by the theatre
owner himself,

In view of the reports appearing in the
press surprise inspections were carried by
the police of some cinemas at Delhi, but
nothing illegal or violative of any provi-
sion of the Cinematograph Act/rules could
be detected. The Delhi distributors/exhi-
bitors were also advised by the police not
to display English title in respect of
South Indian films.

Grant of permission to states to import
power generating sets

4616, SHRI ANANTHA RAMULU
MALLU : Will the Minister of ENERGY
be pleased to state:

(a) whether some States have appro-
ached Central Government for grant of
permission to import power generating
machinery; and :

(b) if so, the names of such States
alongwith the names of the States whose
requests are still pending with Central
Government?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR); (a) and (b)
Requests for permission to import power
generating eoquipments have been received
from time to time in the past from U.P., -
Kerala, Karnataka, Harayana, Tamilaadu,
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Andhra Pradesh, Maharashtra, Bihar,
Orissa, Assam, Gujarat, Rajasthan,
Himachal Pradesh, Madhya Pradesh,
Tripura etc. The proposais received
regarding the import of equipments are
processed in line with the Import Policy
in force and the procedures laid down for
the aforesaid purpose. On the basis of the
material available on record, no concrete
proposed for the import of a major power
equipment is pending in the Department
at this stage.

Expansion of TV in Gujarat

4617. SHR1 UTTAMBHAI H. PATEL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there are any schemes for
television expansion  programes in
Gujarat during the years 1983-84, 1984-85
and 1985-86 which also covers the rempote
areas of adivasi and backward areas;

«b) if so, the names and details
thereof;

(c) the amount spent during the last
thrée years on TV expansion programmes
and schemes in Gujarat; and

(d) the ratio of Gujarat in expendi-
ture of the same in comparison to other
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
"BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN : (a)
and (b) High power (10 kw) Transmitter
at Ahmedabad, Rajkot and Dwarka and
Low Power (100 w) transmitters at Surat
Vadodra, Bhavnagar, Navaseri, Bhruch
and Patan are being installed in Gujarat
State, during the remaining VI Plan
period. With the implementation of
these schemes, an estimated 699 popula-
tion of Gujarat in the following 18 dis-
tricts is expected to get TV coverage at
end of VI plan,
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1. Jamnagar
2. Rajkot
3. Surendranagar
4. Gandhi Nagar
5. Ahmedabad
6, Kheda
7. Mahasana
8. Saber Kantha
9. Amreli

10. Junagadh

il. Bhavnagar

12, Bharuch

13, Panch Mahals
14. Vadodara

15. Svrat
16. Kachch
17, Valsad

18. Banaskentha

() A plan expenditure of Rs, 265,18
lakhs was incurred on setting up of TV
centre at Ahmedabad during the last
three years (1980-83), In addition to the
above, an amount of Rs. 44.39 lakhs was
spent for TV Centre, Rajkot out of Non-
plan funds.

(d) The expenditure on TV projects
in Gujarat State is 11,749 of the total
expenditure incurred on this account
during the three year period,

Misure and Misappropriation of
EPF Amount

4618. SHRI UTTAMBHAI H, PATEL:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether attention of Government
has been drawn to the apprehension ex-
pressed by some officials of the Labour
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Ministry that Provident Fund amounts
were being misused and misappropriat-
ed;

() if so, from which sources, the
said officials have said so ;

(¢) the total arrears of the emplo-
yers contribution to the Provident Fund
during the last five years of ecach
industry and in each State ; and

(d) the steps Government have taken
against the said employers and also to
ensure that the Provident Fund amounts
are not misused andfor misappro-
priated ?

THE MINISTER OF STATE IN THE
MINISTERY OF LABOUR AND
REHABILITATION (SHRI DHARMA.
VIR) : (a) Yes, Sir.

(b) The apprehension was based
mainly on the rising trend of arrears in
respect of provident fund and other dues,
as indicated by the following figures:—

As on 3(st March Total arrears

(Rupees in crores)

1981 60.75
1982 7375
1983 98.84

(¢) The State-wise and industry-wise
break up of arrears are being caollected
and will be laid on the Table of the
House in due course.

(b) In order to ensure that the em-
ployers do not misappropriate the pro-
vident fund contribution deducted from
the wages of employees an explanation
to section 405 Indian Penal Code was
added in October, 1973, to specify that
any employer who has deducted the
employees’ share of P. F. contributions
from the wages of the employees and
failed to deposit the same to the Provi-
dent Fund shall be desmed to have com-
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mitted a breach of trust and dishonestly
misappropriated the Provident Fund and
shall be liable to be prosecuted under
section 406/409 Indian Penal Code. So
far, 2368 prosecutions under section
406/409 Indian Penal Code  have
been filed by the Employees’ Provident
Fund authorities against the employers
who are suspected to have misused the
Provident Fund. In addition, the EPF
authorities are taking the following steps
for the recovery of arrears of EPF
dues:—

I-Unexempted Establishments :

(i) Revenue Recovery Certificates
are issued to the District Collec-
tors in terms of Section 8 of the
Employees' Provident Funds &
Miscellaneous  Provisions Act,
1952;

(i) Damages are levied on belated
payments at graded rates in terms
of Section 14B of the Act;

(iii)  Prosecutions are launched under
section 14 of the Act;

(iv) The Courts are approached under
section 110 of Criminal Proce-
dure Code to bind the accused
employer for good conduct;

(v) Wherever it is felt that the puni-
shment awarded by Lower Court
is meagre and inadequate appeals
are made to secure enhanced
punishment;

(vi) Defaulis are brought to the
notice of the Employees’ Union/
Employers® Organisations with
the request to use their good
offices for expenditing payment,

I1—Exempted Establishments

(i) Prosecution cases are launched
under Section 14(2A) of the Em-
ployees’ Provident Funds & Misc-
cellancous Provisions Act, 1952;
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(i) Penal interest at graded rates are
charged on belated transfer of
provident fund money ;

(iii) Action is taken to cancel the
excmption granted.

Geo-Thermal Energy by Hungary to INDIA

4619. SHRI ARVIND NETAM : Will
the Minister of ENERGY be pleased to
state :

(a) Whether it is a tact that an agree-
ment for providing geothermal energy by
Hungary to India has been entered into
as reported in the *Indian Express™,
.Chandigarh edition of 18 September,
1983 ;

(b) if so, the names and status of the
leader and other Members of Hungarian
delegation who visited India, held dis-
cussions with Indian counter-parts and
outcome thereof ;

(c) the areas where experiments on
projects are being conducted with Hung-
arain assistance and the progress thereof ;
and

(d) whether similar offers have also
been received from other developed
nations viz. France, Japan, West Germ-
any, US A, UK, if so, details thereof,
and if not, reasons for seeking assistance
in ecach and every fleld from the com-
munist countries ?

THE MINISTER OF ENERGY (SHR1
P. SHIV SHANKAR) : (@) to (d)
Information is being collected and will be
Jaid on the Table of the House,
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Collection of Unauthorised Amount by
LPG Agent of Hindustan Petroleum
Ltd. Thane City Maharashtra

4622. SHRI J.S. PATIL : Wil the
Minister of ENERGY be pleased to
state :

(a) whether it is a fact that Investi-
gating Officer has been appointed by
Government to investigate unauthorised
amount collected by the LPG ageat of
Hindustan Petroleum Ltd. in Thane city
(Maharashtra) ;

(b) if so, whether the Investigating
Officer has submitted his report and, if so
his findings ;

(c) the number of consumers given
refund so far by the said agent ;
"(d) whether any action has been
taken against him ;
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(¢) if so, the details thereof ; and
(f) if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a)
Yes, Sir,

(b) The investigating Officer has sub-
mitted his report and confirmed the
fcllowing findings ;

(i) About 500 subseription vouchers
had been relecased by the dealer
in Kalwe/Membra areas which
are outside his delivery zone,

(ii) Certuin  subscription vouchers
were found to have been issued
with incomplete/fictitious addresses
without reference to proof of
residence,

(iii) An extra amount, over and above
the authorised amount of money
against deposit of cylinder and
regular, was charged by the
dealer in several cases.

(¢) Refund has been given to 1I1
customers, v

(d) and (¢) Yes, Sir. Consequent to the
investigations and dealers written state-
ment to the effect of his having over-
charged some customers, the provisional
letter of appointment to this party has
been withdrawn and treated as cancelled.
The parly has obtained an interim injunc-
tion from the city civil court which
compels the oil company to maintain
supplies of cylinders to the party. How-
ever, an appeal has been preferred in the
District Court,

(f) Does not arise.
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Coal Mine urider Eastern Coalfields
Central Suharjosi area

4623. SHR1 MADHAVRAO SCINDIA:
Will the Minister of ENERGY be picased
to state:

(a) whether it is a fact thata coal-
mine opened by more than a thousand
miners in June 1979, in Eastern Coalfields’
Central Saharjosi areas in S:nthal Par-
ganas District of Bihar was bulldozed
and more than 200 workers were arrested
in November, 1981; and

(b) if so, the reasons thereof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): (a) and (b) In-
formation is being collected and will be
laid on the Table of the House.

Problcms created due to increase in crude
oil production

4624. SHR1 MADHAVRAQ SCINDIA:
Will the Minister of ENERGY be pleased
to state:

(a) whether the increase in the country’s
crude oil production has created a number
of problems;

(b) if so, the details thereof; and

(c) the steps being taken by Govern-
ment to tackle them?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR):(a)to (c) No
problems are being faced for the process-
ing of crude oil produced indigenously
except that the Bombay High crude oil
cannot inherently yicld certain products
of our requirement with the existing pro-
cessing facilities available in some of the
refineries in the country. However steps
have already been initiated for the expan-
sion and modernisation of the refineries
at Cochin, Madras, Vizad and Bombay to
augment the processing cf tlis crude by
the end of 1984-85,
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Implementstion of Energy Development
Programme in Rural Areas '

4625. SHRIMADHAVRAO SCINDIA:
SHRI RAM VILAS PASWAN :

Will the Minister of ENERGY be
pleased to state :

(a) whether it is a fact that absence
of reliable basis in providing fuel to
villagers and dclay in solving rural encrgy
problem, have caused uncven economic
development, stagnation in conditions of
village life and migration of peoples from
villages to urban areas;

(b) whether it is proposed to provide
for organisational and institutional inputs
for better implementation of energy deve-
lopment programme in rural areas; and

(c) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : (a) No, Sir,

(b) and (¢) EiTorts are being made for
providing the organisational and institu-
ticnal inputs for better implementation of
energy devclopment programmes in rural
areas through renewablc sources of energy
and other available sources of energy,

Take over of De-Se-Chem, a Calcutta
based bulk drug manufacturing
Private Company

4626. SHRI R. P, DAS: Will the
Minister of CHEMICALS AND FERTI-
LIZFRS be pleased to state:

(a) the steps taken so far to revive
De-Se-Chem, a Calcutta based bulk-drug
manufacturing private company in view of
suggestions madc by the Indusirial Deve-
lopment Bank of India; and

(b) whether Government have consi-
dered and decided the question of taking
over or nationalisation of this importans
drug unit which produce life saving drug
in bulk?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS. (SHR1 R, C. RATH):
(a) Government have nnt received any
suggestion from the Industrial Develop-
ment Bank of India for the revival of
M/s, De-Se-Chem, Calcutta.

(b) There is no proposal under consi-
deration of the Government for the taking
over or Nationalisation of the Company.
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Aid from Federal Republic of Germany
for Neyveli Project

4629 SHRI GEORGE FERNANDES:
will the Minister of ENERGY be pleased
to state:

(a) whether the Federal Republic of
Germany has so far given financial and
technical  assistance amounting to Rs,
240 crores for the Neyveli project;

(b) whether negotiations for assistance
for the third phase of Neyveli project are
currently going on; and

(¢) if so, the details thereof?

THE MINISTER OF ENERGY (SHRI
P, SHIV SHANKAR) : (a) The Federal
Republic of Germany is providing finan-
cial assistance to the Neyveli Lignite Cor-
poration since 1965. For completed pro-
jects, an amount of DM 170.67 million
has been utilised by the Corporation, In
addition, for on-going projects FRG
Financial Institution have agreed to
finance DM 517 Million and, of this, loan
agreement has been signed for DM 389
million, Loans under different ioan agree-
ments are concluded only in terms of
DMS and loan amounts in different years
have been received in different exchange
rates.

(b) and (c) Negotiations are being held
for financing the extension projects of the
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Neyveli Lignite Corporation. No agree-
ment has yet been signed for this purpose.

Stopping of presents given by big companies

4630, SHRI DIGAMBER SINGH :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
10 state:

(a) whether he is aware of the prac-
lice prevailing in some of the companies
in the private sector where the Directors
receive costly gifts and give such Diwali
gifts to Government officers and other
VI1Ps; '

{b) whether firms like Reliance, Ray-
monds, Birlas, Gwalior Rayoas add others
give costly suits apart from attractively
packed packets of dry fruit to the Govern-
ment Officers and other VIPs as Diwali
gifts;

(¢) if so, under what law or rule
giving z2nd receiving of such gifis by the
Directors at the cost of the taxpayers
money is permitted and to what head of
account these are debited; and

(d) the action proposed to be taken
to prevent such misuse of shareholders/
tax payers’ money?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI GHULAM
NABI AZAD) : (a) No, Sir.

(b) This is not to our knowledge and
no such information is available from the
annual accounts and reports of companies.

(c) and (d) Do not arise.

Printing of Voters List for Assam Elections

4631. SHRI SATISH AGARWAL :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:
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(a) whether it is a fact that elections
to the Assam State Assembly were held
in February, 1983;

(b) if so, the date and year when the
voters list were printed on the basis of
which elections in Assam were held; and

(c) the printing press’s name where
those voters lists were printed?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): (a) Yes,
Sir.

(b) Elections were held on the basis
of electoral rolls finally published in 1979
with reference to 1.1.79 as the qualifying
date These rolls were reprinted in the
year 1982; polling booth-wise, of diffe-
rent dates.

{€) The information has been called
for by the Election Commission from the
Chief Electoral Officer, Assam and will be
laid on the Table of the House as soon as
it is received,

Wy wfer v faf@dy @
grivadiy wgar ww §
FHzA ‘

4632. st BT TW: AT FAT
WA a8 I ®) I S 6

(%) 71 gaar & fawe W@
T wig fafede Y grfeade
waar || § g€ g § v @fas
qIX T ¥ ; A

(=) frow gix asl & T ga
gaear § qF A7 fead gEewid
a8t § Fur ¥ frafeq weEl av
gar ?

AGRAHAYANA 29, 1905 {SAKA)

Written Answers 38

st wt (oft o frx sve)
(%) o, gt | W<t wiww W7 o
Wt grfcordg & & qfy WX oA &
WO fanis 14.9.1983 ®1 &Y g¥eAr
gL 3 19 wfawi 7 qeg & w€ Ay

(@) =7 oaw & or @ g e
AT 92 @ & w7y )

Effect of Resource Constraints on Vital
Projects and Purchase Plants

.4633. SHRI M, V, CHANDRASHE.
KHARA MURTHY: Will the Minister
of ENERGY be plefled to state :

{a) whether Government are facing a
serious resources constraint and many
vital projects and purchase plans abroad
cleared are yet to be taken up and are
being delayed for fack of matching rupee
funds;

(b) if so, whether the projects being
delayed include among others the gas-
based fertilizer projects in North India
and the Pipcline Project from South Base
sein to Hazira in Maharashtra gas crac-
ker complex and Karnal and Mangalore
refineries; and

(¢) if so, the main reasons for the
vital projects under resource constraint ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PETROLEUM IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRA) : (a) to
(¢) The problem of resources conss
traint is real and has to be reckoned with
in taking investment decisions on major
projects. At the same time, resources
are found for projects which have been
assigned high priority.. Those mentioned
in the question are at advanced stages of
consideration, and decisions about
undertaking them are expected to be
taken in the near future.
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Terlms of Chairman of M/s ITC Ltd.

4634.- SHRI DIGAMBER SINGH : Will

the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bc pleased 1o
state :

(a) the total amount paid by the ITC
Ltd, to its former Chairman Mr. A.N.
Haksar after the expiry of his five year
tenure including the commission amount
paid earlier when he sought retirement in
1976-77 or so and later got re-employ-
ment for five years ;

{b) the Office which he is holding at
present in the ITC, New Dclhi, its re-
muneration and gerks whether his
appointment had been approved by
Government ;

(¢) the remuneration including all
perks paid to the present Chairman, ITC
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and TO other five next highest paid
Officers and their designations ; and

(d) the term of the present Chairman
and how he was appointed ?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI GHULAM NABI AZAD) :
(a) The Central Government had
approved the appointment of Shri
A.N. Haksar as Whole Time Chairman-
Director for § years with effect from the
date he retired (30.6.1975) from the
service of the company on a remuneration
of Rs. 7500/- p.m, commission at the rate
of one per cent of ret profit of the com-
pany subject to a maximum of 50 per
cent of salary and perks as was admissible
under the then prevailing guidelines on
managerial remuneration. The amount
paid to him by way of remuneration
during 1975-76 to 1979-%0 is as under :—

Years Amount (Rupees)
1975-76 1,17,209
1976.77 1,44 530
1977-78 1,59,735
1978-79 1,78,035
1979-80 1,76,412

The remuneration received by Shri
Haksar prior to his appointment from
1.7.75 consisted of a salary of Rs. 8000;-
pyn., dearness allowance of Rs. 3,150 -
p.m., representation allowance of
Rs. 750°- per month, annual bonus
equivalent to one month's salary and per-
quisites. No retiral benefits were paid by
the company to Shri Haksar in 197S,
However, the Trustees of the Pension
Fund paid him by way of commutation a
sum of Rs 3,82,831/- and a pension after
commutation of Rs, 4493 /- per month.

(b) As per available records, Shri
Haksar is Chairman Emeritus of M/s.
ITC Ltd, No remuneration is paid by

the company to Shri Haksar as Chairman
Emeritus. He is, however, not in the
Board of Directors of the company and
as such the question of the Central
Government approving his appointment
and remuneration doss not arise,

(c) A statement is enclosed,

(d) The present Chairman of the
company is Shri J N. Sapru and he was
elected by the Board of Directors of the
company as Chairman with effect from
12.1.1983.Shri Sapru was earlier, approved
as a Whole Time Director of the com-
pany for a period of § years with effect
from 2.4.1979,
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Statement Showing Gross Remunzration ETC. of Shri Jagdish Narain Sapru & Five

Other Next Highest Paid Officers.

(Fur the period ending 15 months on 30.6,1983)

Nume Designation Total remuneration
Rs.

L, Shri Jagdish Narain Sapru Chairman 1,35,921
2. »» Ashok Awal New York Representa-

tive 3,50,101
3. ,, S.B. Aibara Corporate Affairs

Counsellor 2,09,473
4. ,, D.P. Barua Director 1,86,920
S. »» J.M. Khanna Member L.T,D.B, &

General Manger, Joint

Venture, Napal t,77,431
6. ,, S.M. Keshava Member (Research)

1.T.D.B. 1,75,397

Manulacture of Drugs from Marine Life

4635, SHRI MOHANLAL PATEL :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether there is any proposal to
manufacture drugs from marine life ; and

(b) if so, the details thercof and the
names of the drugs likely to be produced
from marine life and for what disease ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R C. RATH):
(& No, Sir,

(b) Does not arise.

Ordinances issued under Article 123
of the Construction

4636.
LEKAR :

SHRI BAPUSAHEB PARU-
Will the Minister of LAW,

JUSTICE AND COMPANY AFFAIRS
be pleased to state the number of ordi-
nances issued under Article 123 of the
Constitution since January, 1965 to 1967,
1968 to 1977 and 1978 to 1983 ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : The
required information is given below :—

Period Number of Ordinances
issued under
article 123

1965 to 1966 29

1968 to 1977 140

1978 to 1983 61

Power Generation in Private Sector

4637. SHRI ANANTHA RAMULU
MALLU : Will the Minister of
ENERGY be pleased to state :
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(a) whether any suggestion from
the representatives of the Chamber of
Commerce and Industry has been receiv-
ed by Government about power genera.
tion in the private sector to augment
the country’s total power generating
capacity ; and

(b) if so, the details of the supges-
tions made and the reaction of Govern-
ment thereof ?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKAR) : (a) and
(b) The Federation of Indian Chambers
of Commerce and Industry had carried out
a study regarding the possibility “of
private sector participation in power
generation and had sent a copy of the
same to Government for consideration.
The Federation has, however, been asked
to submit specific proposals in this re-
gard indicating, inter-alia, the { level of
their financial participation I so that
Government could examine the proposals
on merits.

Manufactare of Electric Typewriters
By HTL

4638. SHRI SATYANARAYAN
JATIYA :
SHRI CHINTAMANI JENA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the
JHindustan Teleprinters have started mak-
ng electric typewriters with foreign colla-
boration and the reasons for doing so ;

(b) whether it is also fact that they
have the monopolistic right to make
telex machines and no one else is allowed
to make telex machines ;

(c) the backlog on deliveries of telex
machines ; and

(d) (he rcasons as to why has this
fronepoly not [mproved to telex ma-
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chines in the last 20 years and where is
the need to go into a field which is non-
priority when many companies are mak-
ing electric typewriters ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI1 V.N. GADGIL) : (a) Yes, Sir.
The manufacturing processes involved in
the manufacture of Electronic Typewriters
are similar to those involved in the
manufacture of Electro-mechanical Tele-
printers which the Company is currently
producing. The Company proposes to
switch over to the manufacture of Elec.
tronic Teleprinters. The manufaciure of
Electric Typewriters has, therefore, been
taken up as a sujtable diversification
programme in order to utilise the infra-
struciure created for the manufacture of
Electro-Mechanical Teleprinters,

(b) According to the Industrial Paolicy
Resolution of the Government of India
the tetegraph apparatus has been included
in the Public Sector. However, at pre-
sent, Hindustan Tcleprinters Ltd. is the
only factory in India manufacturing Tele-
printers and ancillary equipment.

(c) There is no backlog of deliveries
of teleprinters and ancillary equipment
with HTL.

(d) The scope for improvement in the
Electro-mechanical teleprinter is very
limited. With great strides made in
technology, the Electro-mechanical Tele-
printers have become obsolete and Elec
tronic Teleprinters are now in vogue all
over the world. The HTL will also
swilch over to the manufacture of Elec-
tronic Teleprinters with foreign collabo«~
ration shortly.

According to the information available,
there is, at present, no other Company in
India manufacturing Electric Typewriters,
Abcording to market survey, there is a
substantial potecntial demand for Electric
Typewriters and hence it was decided to
manufacture Electric Typewriters, More-
over, this field is a very suitable line of
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diversification for phasing out Electro-
mechanical Teleprinters.

Assistance to Ruined People of Deva,
Chhumb and Manavar During Pakistani
Attack of 1971

4¢39. SHRI H.N. BAHUGUNA
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether thousands of people of
Deva, Chhumb and Manavar werc ruined
during the Pakistani attack in 1971 ;

(b) if so, the number of people who
lived in refugee camps and the number
of those who did not go to refugee
camps but stayed with their  rela-
tives ; and

(c) whether assistance and facilities
being given to the people living in refugee
camps are not being given to those who
stayed with their relatives, if so, the
detailed reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL): (a) During the lado-
Pakistan Conflict 1971, numerous per-
sons from Chhamb Niabat Sector were
adversely atfected.

(b} About 18700 persons displaced
from Chhamb Niabat Sector got admitted
in the refugee camps. The exact number
of others who stayed outside the refugee
camps is not known.

(cy In terms of Government policy,
only those persons who got admitted to
the refugee camps were eligible for relief
and rehabilitation assistance at the ap-
proved scale of assistance.

Changes in P.F. and I.T. Rules for
House Building Purposes

4640. SHRI AJIT BAG : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :
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(a) whether the rules regarding with-
drawal of Provident Fund money for
house building have been liberalised by
Government ; ’

(b) if so, whelher the Income Tax
Rules have also been suitably amended
to bring these provisions in line with
certain modifications to the Employees
Provident Funds Scheme, 1982 ; and

(c) the details of these changes in PF
and IT rules ? .

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR): (a) to (c) The provisions of
the Employees’ Provident Funds Scheme,
1952 relating to grant of non-refundable
advance for house building purposes
were liberalisced with effect from 3rd
October, 1981, The liberalised provisions
of the Scheme provide for grant of ad-
vance to the extent of the member’s basic
wages and dearness allowance for twenty
four months or his own share of contri-
butions together with the amount of
employer’s share of contribution to which
he would have been entitled at that time
had he ceased to be a membér of the
Fund and sought settlement together with
interest thereon or the actual cost of
the dwellthg house/flat, whichever is the
least. The Income Tax Rules regarding
withdrawal of provident fund money for
house building purposes have also been
amended on the above lines in so far as
their application to those drawing wages
not exceeding Rs. 1600/- per month are
concerned,

Amendment of Provident Fund Act

4641. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) whether the Provident Fund Act
has been amended for enabling employees
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to withdraw the contribution for con-
structing houses ;

by if so,' the date from which‘the
above amendment will come into
effect ; and

(c) the steps taken to enable the em-
ployees to withdraw the contribution for
all other important purposes 7

THE MINISTER OF LABOUR AND
REHABI' ITATION (SHRI VEEREN-
DRA PATIL) : (@) and (b) The pro-
visions relating to grant of non-refundable
advance for house building purposes are
contained in paragraph 68-B of the Fm-
ployees® Provident Funds Scheme. These
provisions were liberalised with eflect
from 3rd QOctober, 1981.

(c) The Scheme already provides for
grant of non-refundable advance for
medical treatment in case of certain speci-
fied diseases, marriage or post-matricula-
tion education of children, meeling un-
foreseen expenditure in casc of loss of
property due to flood, etc.

Impart of Capsule Filling Machines

4641-A. SHR1 SUSHIL BHATTA-
CHARYA : Will the Minister of CHE-
MICALS AND FERTILIZERS be pleas-
ed ta state :

(a) whether Pfifzer Limited of Thane,
Bombay ordered two capsules filling ma-
chines *‘Zanasi” with capacity of filling
1,20,000 capsules per hour through M/s,
Sarabhai International and one of them
already installed ; and

() if so, (i) whether the Pfizer
Limited, has violated the MRTP Act,
(ii) whether it is against the declared
industrial policy of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI R.C. RATH):
(@) and (b) According to a representa-
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tion received from. Pfizer Employee’s
Union, Bombay, M/s. Pfizer are alleged
to have ordered 1two such machines
through M/s. Sarabhai International.

M/s. Sarabhai International have inti-
mated that they have net supplied any
such machine to M/s. Pfizer so fur. How-
ever, they have obtained endorsement on
their additional licence from  Joint
C.C.1. & E,. Bombay, for one automatic
capsule filling machine with an operative
capacity of about 80,000 capsule per
hour, and among the various parties to
whom this machine was offered, M/s.
Pfizer Limited have accepted the offer.
Further details in this regard are being
ascertained from the DGTD and Mfs.
Pfizer Limited. The legality of the pro-
posed installation by M/s. Pfizer is being
looked intc.

State Correcting reply to USQ No. 1304
Pait (a) dt. 22-11-83 re . Construction
ef Departmental buildings for Post Oflices

in the Hill region of U P.

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICA-
TIONS (SHR! V.N. GADGIL) : In
part (a) of the reply it has been stated
that 41 post offices in bhill region of
Uttar Pradesh do not have departmental
buildings, The correct position is that
308 post offices in hill region of Uttar
Pradesh do not have departmental build-
ings. 41 post offices are located in the
departmental buildings, The mistake
occurred on-account of some confusion
in the statistical information which was
collected telcgraphically because of short-
age of time and is regretted,

The statistical mistake has been detect-
ed when information relating to part (b)
of the Question for which assurance has
been received. This has caused the de-
lay in correcting the Reply. The dclay
is regretted.
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DR. SUBRAMANIAM SWAMI
(Bombay North-East) : I would like to
draw your attention to the fact that last
Friday the Defence Minister said here in
answer to a question that there is no
threat to the country. There is no un-
usual troop movement. How the Prime
Minister, when Parliament is in session,
outside, the Parliament says there is a
threat, We would like a statement from
the Government as to what is the actual
position. Has the Parliament been told
the right thing or the Prime Minister has
told the right thing?

SHRI1 RAJESH PILOT (Bharatpur):
Sir, the Hon. law Ministe ris here.
We would like to hear from him about
the question of setting up a bench of a
High Court in Western U P, This is
very important, Sir,

MR. SPEAKER : Wec¢ have done il
twice. 1t is all right now.

SHR1 UTTAM RATHOD (Hingoli) :
Sir, You are aware two years ago the
Hon. Minister Shri Bhishma Narain
Singh had promised us that the Land
Acquisition (Amendment) Bill will be
taken up. It was introduced also. This
time also it was shown in the Rajya
Sabha Agenda that it will be introduced
there. How is it that it has not been
taken up so far? If it is not being brought
now, will the Government give us the
benefit with retrospective effect? 1 want
to know this, Sir. It has been completely
neglected.

SHRI SATISH AGARWAL (Jaipur) :
The PAC has also made certain recom=
mendations regarding the amendments in
the Land Acquisition Act. Sir, it is a
very unforturate phenomenan that land of
Kisans are being taken at a nominal price
and the:eafter it is being auctioned by the
DDA at a vcry high price. Rs. 50,000 pet
square metre of land is the auction price
that is taken by the DDA.
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SHRI SATYASADHAN CHAKRA.
BORTY (Calcutta South): You must
give me a patient hearing. This is very
important becausc it will reveal what the
Congress (I) is actually doing?

MR. SPEAKER : This i8 not the
place, This is not the way to do.

SHRI SATYASADHAN CHAKRA-
BORTY : In the presence of the Chief
Minister of Assam, one Congress (1)
leader wanted to incorporate two districts
of West Bengal into Assam.

MR. SPEAKER : This is not allowed,

SHRI SATYASADHAN CHAKRA-
BORTY : It involves the integrity of
the territory...

PROF. MADHU DANDAVATE
(Rajapur) : This is intsgration by parts.

MR. SPEAKER : Not allowed.

SHRI SATYASADHAN CHAKRA.
BORTY : I shall do it in the afterr.oon.
Sir.

MR. SPEAKER : How c¢ould it be
without my permission?

fr Frgaras IHAAT T, A9 SIT
@ atfqg, gz afer, 2fyr e d 9@
&Y arg =1 F1T AFAT Tt MFEFAT L

(Inicrruptions)

MR. SPEAKER : Howcould it ®e
without my permission,

SHR1 SOMNATH CHATTERJER
Uadavpur) :  Sir, T have given notice of a
Call Altention teday, but there is no Call
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I don't know why it has not
1t is regarding**

attention.
been admitted.

MR. SPEAKER : Not ailowed at all.

SHRI SOMNATH CHATTERIJEE:
Sir, it is very important.** We arec very
much concerned,

(Interruption,)**

MR. SPEAKER : Whatever he has
spoken will not go on record It is not
allowed. This does not behave you. I
did not expect this from you, Mr,
Chatterjee.

SHRI SOMNATH CHATTERIJEE :
(Int: rruptions)®*

MR. SPEAKER : I konow what it is,

SANTOSH MOHAN DEV

Sir, has Mr. Halder joined
the Congress (I) Party? How has he
joined before elections? Is it a defection,
Sir? How is he sitting on this;side?

SHRI
(Siichar) :

! WigeRR g (99
geqer AgrEd, 19 @@ F1 #q FA-
A7 UT FAL HTAT A 19 FIA qTA
900 MM & Tk ¥ yhmA faar 2
% 7 99 *941 =) fafaee 7
faar g 1

HEu WEIT Iq IAAT FAET
Y fear §

(smaaT)«*

weae wgaa ;. W9 GdmE FAD
¥ fafaa | agi 9T @@ |
It should be raised in the petitions

Committee. Not here; it will go to the
Petitions Committee. Not here. Go to
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the Petitions Committee. That is what

the Committee is for.
(Inmterruptions)* ®

MR. SPEAKER : Not allowed,

(Interruptions)® *

waw REEY : faa1-a7g @ @
s eI A & 1@ g fwe
FTGE A a7 gFAT 4 AT FIA
wrgdY ¥ T & §3 A wgm wngar
g
.o (BTAYTA )AL
qegw wgEy ¢ Al qArSe
.eo (TTENW)...

oeqe v : ®IE AT AL E |
grar | 3% g

...(@agm)...

MR. SPEAKER : What is all this? 1
do not know what he is saying. If he has
any decency, he should sit down.

(Interruptions)**

AW AZIIW | HOFT B & oTAr
@ gR gAY @ st g §3
J1TC |

PROF. SAIFUDDIN SOZ (Baramulla):
The Home Ministry has continuously been

avoiding to answer my question relating to
recruitment of staff by RAW..,
MR. SPEAKER : Not allowed,

(Interruptions)" ®

*% Not Recorded.
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MR. SPEAKER : You should read
the rules and regulations.

{Inerruptions)**

Wt o R qfrer (TE Ed) ¢
werE AAT, FIFIT X VY FIEL
¥t stzgeegresw ofan  filgamm
fae org fear @, Ffwa., ...

MR, SPEAKFR : What is the point
of order? Give me some motion. Not
like this, Not allowed, like this. No
question again; it does not have any
reason or rhyme.

s} Ty ATk qfier SRR WEYRY,
& ez gar g M.,

WETR WERY AT UATTT 1

SHRIMATI SUSEELA GOPALAN
{Alleppy) : Several times, we the lady
Members raised the question of amend-
ment to the Dowry Prohibition Act.
Other Ministers have replied to us. Buat
now the Law Minister himself is here.
We want to know...

MR. SPEAKER : You give it in writ-
ing; not like this.

SHRIMATI SUSEELA GOPALAN :
It is a pertinent question.

MR. SPEAKER : This is not Question
Hour, It is not allowed,

{Inrerruptions)®*

MR, SPEAKER : You give me in
writing. I will forward it. Please sit
down. This is not the way to do it,
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=t foreae Fag  (FY7T) @ e
wgraa, ¥y ggar fraew 5 ww &
w7 1 frgra &1 feam & Sag ®
wzY F1 NEr ar argw ¥ Afsw, &
w1 frdgq wwar @rgar § B ogw
fradh o7 fagae &3 wwiT #47
St & farr T &L

weas vy : EY @ &1 F
I am after it, But you should not dao
like this,

ot forar fag: a9 w74
art #8 a7 Afvg | a9 ¥ @

gfam

weaw wgiag @ ga foar 3 14
Y AT AT G 4 TF A ¥ A

ot fomae fag: @a 9t Fus
[T & Hegey § Wi §F s Fww
qATST FTACAT § | FH & FR OF
g at e framl W am wwh
i | sremer oY, gIwe § g,

weow agtag : & ¥\ g ogwd
FHT AT & & 4 '

sft forma Fag s 99 g9 AN

. wgar §, fafaezz wed &......

weaw AEET : g @I A

oo (TR L

** Not Rcorded.
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PAPERS LATD ON THE TABLE

Review on and Report of Madras Refineries
Ltd., Madras, 1982-83, of National Projects

Construction Corporation Ltd., New Delhi
for 1982-83 and of Biecco Lawrie Ltd ,
Calcutta for 1982-83.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR): I beg to lay on the
Table a copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(@) (i) Review by the Government
on the working of the
Madras Refineries Limited,
Madras, for the year 1982.

83.

(ii) Annual Report of the
Madras Refineries Limited,
Madras, for the year 1982
along with Audited Accounls
and the comments of the
Comptroller and Auditor
General thereon.  [Placed in
Library. Se« No, LT-7436/83]

(b) (i) Review by the Government
on the working of the Na-
tional Projects Construction
Corporation Limited, New
Delhi, for the year 1982-83.

(ii) Annual Report of the
National Projects Construc-
tion Corporation Limited,
New Delhi, for the year
1982-83 along with Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.
[Placed In Library. See No.
LT-7437/83]

Review by the Government
on the working of the Biecco

© O
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Lawrie Limited, Calcutta,
for the year 1982-83,

(iiy Annual Report of the Biecco
Lawrie Limited, Calcutta,
for the year 1982-83 along
with Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon. [Placed in Library.
See No. LT-7438/83]

Notifications under Representations of the
People Act and Report of and Review on
Central Wakf Council, New Delhi for
1982-83.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): I beg to
fay on the Table —

(1) A copy each of the following
Notifications (Hindi and English
. versions) under sub-section (3) of
section 13 of the Representation
of the People Act, . 950:—

(i) The Delimitation of Council
Constituencies (Madras)
Amendment Order, 1983
published in Notification No.
G.S.R. 437 (E) in Gazette of
India dated the 21st May,
1983,

(i) The Delimitation of Council
Conbstituencies (Bihar)
Amendment Order, 1983
published in Notification No.
G.S.R. 468(E) in Gazette of
India dated the 7th June,
1983.

(iii) The Delimitation of Council
Constituencies (Bombay)
Ammendment Order, 1983
published in Notification No.
S.0, 517(E) in Gazette of
India dated the 22nd July,
1983.
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(iv)

)

) (@)

(i)

The Delimitation of Council
Constituencies (Uttar Pradesh
Amendment  Order, 1983
Published in Notification No.
S.0.524E) in Gazette of
India dated the 25th July.
1983,

The Delimitation of Council
Constituencies (Mysore)
Amendment  Order, 1983
published in Notification No.
$.0. 528(B) in Gazette of
India dated the 28th July,
1983, [Placed in Library.
S.e No. LT-7439/83]

A copy of the Annual Report
(Hindi and English versions)
of the Central Wakf Council,
New Delhi, for the year
1982-83 along with Audited
Accounts, -

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Central Wakf Council,
New Delhi, for the year
1982-83. [Placed in Library,
Sce No. LT-7440/83)

Notification under Essential Commodities,
Act, Review on and Report of Madras
Fertilizers Ltd., Madras for

1982-83, efc.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT

SATHE) :

I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-seciion (6) of
sections of the Essential Com-
modities Act, 1955 :—

(i)

The Drugs (Prices Control)
Fourth Amendment) Order,
1983 published in Notifica-
tion No. S.0, 59%E) in
Gazette of India  dated. the
19th August, 1983.
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The Drugs (Prices Control)
(Fifth Amendment Order,
1983 published in Notifica-
tion No. 8.0, 606 (E) in
Gazette of India dat:d " the
23rd August, 1983,

The Drugs (Prices Control)
(Sixth Amendment) Order,
1983 published in Notifica-
tion No. S.0. 893 (B) in
Gazette of India dated the
6th December: 1983. [Placed
in Library See No. LT-7441/
83]

(2) A copy ecach of the following
papers (Hindi and English ver-

(@)

(®)

sions) under

sub-section (1) of

section 619A of the Companies
Act, 1956 :—

(@)

G

(i)

Review by the Government
on the working of the
Madras Pertilizers Limited,
Madras, for the year 1982-
83,

Annual Report of the Madras
Fertilizers Limited, Madras,
for the year 1282.53 along
with Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon. [Placed in Library.
See No, LT-7442/83)

Review by the Government
on the working of the
National Fertilizers Limited,
New Delhi, for the year
1982-83.

Annual Report of the
National Fertilizers Limited,
New Delhi, for the year
1982-83 along with Audited
Accounts and the comments
of the Comptroller and
Auditor General thercon.
[Placed in Library. See No.
LT-7443/83]
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(¢) (i) Review by the Government

@

()

¢

(i)

0]

(i)

O]

(i)

0

on the working of the Ferti-
lizers and Chemicals Travan-
core Limited, Udyogamandal,
Kerala, for the year 1982-83,

Annual Report of the Ferti-
lizers and Chemicals Travan-
core Limited, Udyogamand-
al, Kerala, for the year 1982-
83 along with Audited
Accounts and the comments
of the comptroller and Audi-
tor General thereon. [Placed
in Library, See No, LT-7444/
83]

Review by the Government
on the working of the Pyri-
tes, Phosphates and Chemi-
cals Limited, Dehri-on-Sone,
Bihar, for the year 1982-83,

Annual Report of the Pyri-
tes, Phosphates and Chemi-
cals Limited, Dehri-on-Sone,
Bihar, for the year 1982-83
along with Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, [Placed in
Library, See No, LT-7445/
83]

Review by the Government
on the working of the Pro-
jects and Development India
Limited, Sindri, for the year
1982-83,

Annual Reports of the Pro-
jects and Development India
Limited, Sindri, for the year
1982-83 along with Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.
[Placed in Library, See No.
LT-7446/83]

Review by thc Government
on the working of the Ferti-

®

(h)
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lizers Corporation of India
Limited, New Delhi, for the
year 1982-83.

Annual Report of the Ferti-
lizers Corporation of India
Limited, New Delhi, for the
year 1982-83 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General theron.
[Placed in Library, See No,
LT-7447/83)

Review by the Government
on the working of the
Hindustan Organic Chemi-
cals, Limited, Rasayani, for
the year 1982-83,

Annual Report of the
Hindustan Organic Chemi-
cals Limited, Rasayani, for
the yecar 1982.83 along with
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon, [Placed in Library,
See Ne, LT-7448/83)]

Review by the Government
on the working of the Rash-
triya Chemicals and Fertili-
zers Limited, Bombay, for
the year 1982-83.

Annual Report of the Rash-
triya Chemicals and Fertili-
zers Limited, Bombay, for
the year 1982-83 along with
Avdited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon. [Placed in Library.
See No. LT-7449/83]

Review by the QGovernment
on the working of the Para-

deep, Phosphates Limited,
Bhubaneswar, for the year
1982.83.



405

PLT

(i) Annual Report of the Para-
deep, Phosphates Limited,
Bhubneswar, for the year
1982.83 along with - Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.
[Placed in Library. See No,
LT-7450/83]

Statements showing action taken by Covern-
ment on various assurances, promises, etc.
given by Ministers during various Sessions

THE DEPUTY

of Seventh Lok Sabha
MINISTER IN THE
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MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARIJUN): On
behalf of Shri H.K.L. Bhagat : I beg to
lay on the Table the following statements
(Hindi and English verisions) showing the
action taken by the Government on vari-
ous assurances, promises and undertakings
given by the Ministers during !lpe various
sessions of Seventh Lok Sabha :—

a)
2
&)}
“)
)
©)
m
@®)
)

Statement No. XXVI
Statement No. XXI
Statement No. XV
Statement No. XIV
Statement No. XIII
Statement No. IX
Statement No. VIII
Statement No. VI
Statement No, Il

[Placed in Library, See No, LT-7451/83]

Third  Session, 1980.
Fifth  Session, 1981.
Sixth Session, 1981.
Seventh  Session, 1981,
Eighgth Session, 1982.
Ninth  Session, 1932.
Tenth  Session, 1982,

Eleventh Session, 1983,
Twelfth Session, 1983,

Annual Report etc. of Worker Education,
Nagpur for 1982-83, Report of and Review
on National Council for Safety in Mines,

Dhanbad, for 1982-83, etc.

THE MINISTER OF LABOUR AND

REHABILITATION

(SHR1 VEEREN-

DRA PATIL): On behalf of Shri Dharma-
vir, I beg to lay on the Table—

m

)

A copy of the Annual Report
(Hindi and English versions) of
the Central Board for Worker
Education, Nagpur, for the year
1982-83 along with Audited
Accounts. [Placed in Library. See
No. LT-7452/83]

A copy of the Annual Report
(Hindi and English versions)

(i)

&)

of the National Council for
safety in Mines, Dhanbad,
for the year 1982-83 along
with Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government -on the working
of the National Council for
Safety in Mines, Dhanbad,
for the year 1982-83. [Placed
in Library. See No. LT-7453/
83]

(i)

A copy of the Annual Report,
(Hindi and English versions of the
Employees’ Provident Fund Orga-
nisation, New Delhi, for the year
1982-83 on the working of the
Employees Provident Funds and
Miscellancous  Provisions Act,
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1952, The Employees’ Provident
Funds Scheme, 1952. The Emplo-
yees’ Family Pension Scheme,
1971 and the Employees’ Deposit-
Linked Insurance Scheme, 1976,
[Placed in Library. See No, LT-
7454/83)

A copy each of the following
papers (Hindi and English ver-
sions) under section 36 of the
Employees State Insurance Act,
1948 . —

(i) ..Annual Report of the Emp-
loyees® State Insurance Cor-
poration for the year 1982-
83.

(ii) Annmal Accounts of the
Empioyees’ State Insurance
Corporation for the year
1982-83 together with Audit-
ed Report thereon. [Placed
in Libsary, See No. LT-7455/
83]

A copy of the Annumal Report
[Hindi and English versions) of
the National Labour Institute,
New Delhi, for the year 1982-83
along with Audited Accounts,
[Placed in Library. See No. LT-
7456/83}

(i) A copy of the Annual! Re-
port (Mindi and English ver-
sions) of the Centra} Coal
Mines Rescee Stations Com-
mittee for the year 1982.83,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Central Coal Mines
Rescue Stations Committee,
for the year 1982.83. [Placed
in Library, ¢ No. LT
7457/83]

Review on and Report of Hindustan Fertili-
zer Corporation Ltd., New Delbi, for 1982-
83 and Hindustan Insecticides Ltd., New
Delhi for 1982-83

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
On behalf of Shri R. C. Rath, I beg to
lay on the Table a copy each of the
following papers (Hindi and English ver-
sions) under sub-section (1) of section
619A of the Companies Act, 1956 :—

(a) (i) Review by the Government
on the working of the Hin-
dustan Fertilizer Corpora-
tion Limited, New Delhi, for
the year 1982-83.

(ii) Annual Report of the Hin-
dustan Fertilizer Corpora-
tion Limited, New Deihi,
for the year 1982-83 along
with Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon. [Placed in Library.
See No. LT-7458/83]

(b) () Review by the Government
on the ' working of the Hin.
dustan Insecticided, Limited,
New Delhi, for the year
1982-83.

(i) Annuval Report of the Hin-
dustan Insecticides Limited,
New Delbi, for the year
1982.83 along with Audited
Accounts and the comments
of the Comptroller and
Auditor Generai thereon.
[Placed in Library. See No.
LT-7459/83]

Notification under Monopolies and Respective
Trade Practices Act and Notifications under
Companies Act

SHRI JAGAN NATH KAUSHAL :
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On behalf of Shri -Ghulam Nabi Azad, T
beg to lay on the Table :

m

(2)

A copy of the Monopolies and

Restrictive Trade Practices Com-
mission (Recruitment of Members
of Staff) Second Amendment
Rules), 1983, (Hindi and English
versions) published in Notifica-
tion No. G.S.R. 927 in Gazette of
India dated the 19th December,
1983 under sub-section (3) of
section 67 of the Monopolies and
Restrictive Trade Practices Act,
1969. [Placed in Library. See No.
LT-7460/83)

A copy each of the following
Notifications (Hindi and English
versions) under sub.section (3) of
section 620A of the Compainies
Act, 1956 :(—

(i) G.S.R. 843 published in
Gazette of India dated the
19th November, 1983 declar-
ing Messrs Sri Raja Raja
Cholan Mutual Benefit Fund
Limited to be a *Nidhi
under section 620A(1) of the
Companies Act, 1956.

(ii) G.S.R. 844 published in
Gazette of India dated the
19¢th November, 1983 declara
ing Messrs Paighat Perma-
nent Fund Limited to be a
*Nidhi® under section 620A
(1) of the Companies Act,
1956. [Placed in Library. Sce
No. LT-7461/83]

Review on and Report of Indian Telephone
Industries Ltd., Bangalore for 1892-83
and of Hindustan Teleprinters 1.¢d.,

Mudras for 1982.83

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : 1 beg to lay
oa the Table a copy each of the follow-

ing papers (Hindi and English versions)
under sub-section (1) of section 619A of
the Companies Act, 1956 :—

(@) (i) Review by the Government
on the working of the Indian
Telephone Industries ' Limi-
ted, Banglore, for the year
1982-83.

(i) Annual Report of the Indian
Telephone Industries Limi-
ted, Bangalore, for the year
1982-83 along with Auditor
Accounts and the comments
of the Comptrollor and
Auditor General thereon.
[Placed in Library. See No.
LT-7462{83)

(b) (i) Review by the Government
on the working of the Hin-
dustan Teleprinters Limited,
Madras, for the year 1982-
83,

-

(ii) Annual Report of the Hin-
dustan Teleprinters Limited,
Madras, for the year [ 82-83
along with Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. {Placed in
Library. Se¢ No. LT-746%,
83]

Notifications under Regiona! Rural Banks
Act, and Notification re Market Loans

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POQOJARY): 1 beg to lay
on the Tabic :(—

(1) A copy each of the following
Notifications (Hindi-and English
versions) uader sub-section 3
of section 29 of the Regional
Rural Banks Act, 1976 : —

(i) The Gurdaspur Amritsat
Kshetriya Qramin  Vikas
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(i)

Gii)

(iv)

v)

i)

(vii)

(viii)

Bank (Meetings of Board)
Rules, 1983 published in
Notification No. S.0. 2342
in Gazette of India dated the
28th May, 1983. )

The Shivalik Kshetriya Gra-
min Bapnk (Meetings of
Board) Ruies, 1983 published
in Notification No. S.0.
2343 in Gazette of India
dated 28th May, 1983,

The Kapurthala Firozpur
Kshetriya Gramin Bank
(Meeting of Board) Rules,
1983 published in Notifica-
tion No, S.0. 2344 in Gaze-
ite of India dated the 28ih
May, 1983.

The Vindhyavasimi Gramin
Bank (Meetings of Board)
Rules, 1983 published
in Notification No. S.0.
2345 in Gazette of India
dated the 28th May, 1983,

The Aurangabad Jalna Gra-
min Bank (Meetings of
Board) Rules, 1983 in Noti-
fication No. S.0. 2346 in
Gazetta of India dated the
28th May, 1983,

The Nagaland Rural Bank
(Meetings of Board) Rules,
1983 published in Notifica-

tion No. S.0, 2347 in Gaze- -

tie of India dated the 28th
May, 1983.

The Shri Sathvahans Gramin
Bank (Meetings of Board)
Rules, 1983 published in
Notification No, S.0. 2348
in Gazetie of India dated
the 28th May, 1983,

The Nainital Almora Kshe.
triya Grameena Bank (Meet-
ings of Board) Rules, 1982
published in Notification No.
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

xv)
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S.0. 2349 in Gazette of
India dated the 28th May,
1983,

The Chaitanya Grameen
Bank (Meetings of Board)
Rules, 1983 published in
Noufication No, S.0, 2359
in Gazette of India dated
the 28th May, 1983.

The Shahjabanpur Kshetriya
Gramin Bank (Meetings of
Board) Rules, 1983 publish-
ed in Notification No. $,0.
2;51 in Gazette of India
dated the 28th May, 1983,

The Rajgarh Kshetriya Gra-
min Bank (Meetings of
Board) Rules, 1983 publish-
ed in Notification No, S.0.
2352 in QGazette of India
dated the 28th May 1983.

The Kolar Gramin Bank
(Meetings of Board) Rules,
1983 published in Notifica-
tion No. S.0. 2353 in Gaze-
tte of India dated the 28th
May, 1983.

The Chandrapur Gadchirali
Gramin Bank (Meetings of
Board) Rules. 1953 publish-
ed in Notification No. S.0,
2354 in Gazette of India
dated the 28th May, 1983.

The Thar Anchalik Gramin
Baok .(Mectings of Board)
Rules, 1983 published in
Notification No. S.0. 2355
in Gazette of India dated
the 28th May, 1983.

The Mewar Anchalik Gra-
min Bank (Meetings of
Board) Rules, 1983 published
in Notification No. S5.0. 2356
in Gazeite of India dated
the 28 May, 1983.
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(xvi) The Chhindwara-Seeni Kshe-
triya Bank (Meetings of
Board) Rules, 1983 published
in Notification No §.0.
2357 in Gaz-tte of India
dated the 28th May, 1983.

(xvii) The Vidur Gramin Bank
(Meetings of Board) Rules,
1983 published in Notifica-
ion No. S.0. 2358 in Gazette
of India dated the 28th May,
1983,

(xviii) The Bijapur Grameena Bank

(Mectings of Board) Rules,

1983 published in Notifica-

tion No. S.0. 2359 in Gaze-

tte of India dated the 28th

May, 1983. [Placed in
Library, See No. LT-=7464/
83]

(20 A copy of Notification No. F 4
( )-W&M/83 (Hindi and English
versions) dated the 16th Decem-
ber, 1983 regarding market loans.
[Placed in Library. See No. LT-
7465/83]

12.06 hrs,
MESSAGE PROM RAJYA SABHA

SECRETARY : Sir, I have report the
following message received from the
Secretary-General of Rajya Sabba :-

<] am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held today, the 19 December, 1983,
adopted the following motion in regard
to the presentation of the Report of the
Joint Committee of the Houses on the
Mental Health Bill, 1981 :-

«That the time appointed for presenta-
tion of the Report of the
Joint Commitiee  of the
Houses on the Mental Health

rs from
Honse Rc{ & M, Stg.r o
Bill, 1°81, be further extended
upto the first day of the last week
of the Hundred and Twenty
Ninth Session of the Rajya
Sabha.”.

12.08 brs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Sixty-eighth Report

SHRI G, LAKSHMANAN (Madras
North): 1 beg to present the Sixty-
eighth Report (Hindi and English versions)
of the Committee on Private Members'
Bills and Resolutions,

e e

COMMITTEE OF PRIVILEGES
Seventh Report

SHRI R, R, BHOLE (Bombay South
Central) : I beg to present the Scventh
Report (Hindi and English versions) of
the Committee of Privileges.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

(i) Fourteenth Report

SHRI P.V G. RAJU (Bobbiliy : 1 beg
to present the Fourteenth Report Hindi
and English versions) of the Committee
on Absence of Members from the Sittings
of the House.

(il) Minutes
1 beg also to lay on the Table Minutes

(Hindi and English versions) of the sitting
of -the Committee on Absence of Mem-
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bers from the Sittings of the House held
on the 16th December, 1933,

12.10 hrs.

MATTERS UNDER RULE 377

(i) Delay in constructing the proposed
Fishing Harbour at Paradip (Orissa)

SHR1 LAKSHMAN MALLICK (Jagat-
singhpur) : The proposal of Government
of Orssa for construction of a fishing
habour at Paradip was taken up with the
Government of India as far back as 1970,
The State Government have pursued this
matter at the level of Union Minister on
several occasions. But it is unfortunate
that though over a decade has passed, the
proposal has not been materialised so far.

The estimate for Paradip fishing harbour
has been updated from time to time and
the cost estimate is increasing every year.
At persent about 5.0 mechanised and non-
mechanised boats are operating in area, A
few hundred more boats are expected to
be operated in Paradip area by the end of
the 6th Plan period. At present trawlers
are being accommodated temporarily at
wooden-jetties in a very limited space in-
side the turning basin of main harbour
without any facility., In the absence of
fishing harbour facilities trawlers are
creating problems for the Paradip port
authorities,

1t is therefore absolutely necessrary that
a fishing harbour is set up at Paradip
without any further delay. 1 request the
Government of India to take immediate
steps in the matter.

W wrerE e (F19ww)
weger agEa, &4 faaw & ggaT 250
e FT e a1 HT fzar 91, Afeq
% AGAE F 99 FgAT agar &
2 H AT anzd fow zevw & §
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#¥ gra7m &Y wreA faa & aX § w@
ar, ¥feT 1@ § ‘“graxa’”’ @ & A
g Egma s ag ? WRaw afe
AN, AT A9 AWMT & A 99
F1 9§ 5 ) :

weqer wgted ¢ & IJGAT | MY FT
TE H HLAT LT ) ATT 43 A1ZY

(ii) Need to provide immediate relief to
malaria-affected people of
Shahjahanpur (U.P.)

SHR1 JITENDRA PRASAD (Shah-
jahanpur) :  Sir, 1 may be permitted to
draw the attention of the House and the
Government towards the grave and sec-
rious condition in District Shahjahanpur,
U.P. caused by the killer disease which
was later on identified as Malaria. The
malaria which broke out in several villages
claimed not less than 700 lives. The
tragedy of such an alarming magnitude
could have been averted had the Public
Health Department of the State and the
Central Malaria Eradication Department
taken sufficient anti-Malaria measures
well in time and acted promptly in diag-
nosing the disease at an early stage and
by distributing medicines in the affected
areas, Surprisingly, no spraying opera-
tions to check this disease have been
made in the Statc during the last few
years. The lack of adequate means of
communication which prevented the sup-
ply of sufficient quantity medicines and
medical help to the suffering people also
added to the deterioration of the situa-~
tion.

I, therefore, request that some concrete
steps for controlling the disease and im-
proving the means of communication
should be taken by the Central Govern-
ment so that timely medical help could be
rushed to the affected areas. Immediate
relief should be given in the affected areas
to provide a nutritive meal once a day to
the affected poor persons in all the vil-
lages who are still facing death due to
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disease. ¢

(iii) Need to withdraw the proposed like
in Service charges levied by Mor-
mugao Port Thust, Goa

*SHRI J S, PATIL (Thane): Goa's
iron ore export industry is facing a severe
crisis due to the world-wide demand-re-
cession, In addition to this, the proposed
measure of Mormugao Port Trust to in-
crease its service charges by 61 per cent
has hit hard the ore export units of Goa.
Two mine-owner exporters have already
stopped functioning. A couple of more
exporters are likely to close down their
units due to steep service levy hike by
Mormugao Port Trust. The ore indus-
try which earns Rs. 140/- crores every
year in foreign exchange will becoms irre-
trievably sick in near future rendering
many workers jobless.

Mormugao Port Trust has raised
service charges to make its mechanical
ore handling plant self-sufficient. The
operation of the plant is showing losses
for the past two years. Iron ore expor-
ters feel that losses can be wiped out by
instilling more cfficiently in the port’s
working and maintaining proper coordi-
nation in its activities. Mormugao Port
Trust is making good its losses by in«
creasing the service charges.

All the exporters assaciations in Goa
have opposed the move of Mormugao
Port Trust to increase its service charges
and appealed to withdraw its hike. But
their appeals have fallen on deaf ears.
I, therefore, request the Government to
take appropriate steps to withdraw
the proposed hike in service charges and
save the iron ore export industry of Goa
from becoming extinct.

(iv) Need for finaucial help from central
government to Uttar Pradesh for com-
pleting the ongoing irrigation projects

st gwr wrr faw (frafge) o
wsqer wErey, faaré gfw o

AGRAHAYANA 29, 1908 (SAKA) -
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aﬂ%mwvrwtalmﬁq{%
qataer & q3® faar€ Doy ast ¥
s 71 o § feg fude sfe.
T HF F A A D ar @ &
AIFAT FY AT FAW: J@AT AT @Y
2 | sa% wfafera for &N § fawrd
F w1 qreT A8 § AT T 49
Tt & ATHT TN HAWGF §, T
N F A feard § ™ wdww Ay
YT T @ & | I aF fyarg aw-
am) &1 3% a9 & Ffy IaEw
T § TgT a7 AIA M I2-
grew ¥ fAg ATTYR O A4, @1 9
G, JAFA T qGI, FAET T
Jq 9 ARAT g7 Y IfaAt qqr
aHy wardY faafge, s weanfy
qff st & afafas &4 ¥ fad
AT AT A ITAR § 1 9E
w2w &1 fgard faarr a7 &Y &0 &
FI FHT DAATSHT ®T GO AGF HT
qr I 1T & Fd FroETg off
affagar & &)

AU FNTIEY fFAza ¢ fw
I w2 & faard wwar s agw
¥ fag qur afafaa @9 & fa=rg
gfwr se 5@ & fag 3sw aw-
AT & FAQ o &Y agrgar swrw 7y
S|

(¥) Re. peed for payment of funds by Cent.
ral governments for modernisation of
Bijnore Sugar Mills

Wt T et (faeee)
Feqey gy, fagaly Wy faw 9N
AT 1983 H g€ @Y AT 1946 ¥
FarEaT a8 e it o7 g9 ST

*The Original speech was delivered in Marathi,
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W@ 8, f9a®T ST @ wrr AT FATAT
qr | oforaeas faw & FAA
wegT Stor-aier gy g Wk ag A
e faal & gt § sr w4 DA
faer & a9l g7 T FRAE &
feat # gifaa w@F ¥ I ¥ 1971
¥ USg @I A AT Afqugwr &%
foar ae=g 7 FEEAT A=Al F FIW
&0 e 1 rgfaaesTr 7@ frar ar
qHT AT qA@IT g5 "¢ F A«
@ AT i swar # fruae
oI TE ) T Au Wa QU &Rar
5T # ¥q fAal F1 4qAT T ¥
#9 1100 fFaed sfafer w i g,
afe w=q fusi &1 awar 2500 fFaea
sfafes & sifaw 2

fegalk &7 §@ #r & F fag
AT GHET I IRT F AYAT OF
fafarse carw z@ar & 39 gfeesior &
Few FPIT U @F AT faer qomrey
¥ fg 12.3.82 71 @F wrgdE frrg
fear war, s fam awdls &
TR 9% &8 aArgfAsr g af-
T &Y faeqa wadEr o A
arfe 1A ¥ gaar 3 ewar agr
FY 4500 frazer wfafzs a &Y @t
g% | T Ao g9 39 11
AT Lar %. fagd ¥ 4.80 FAT To
YT I T3 AT gaOfy Wity
eifos fawme % gra fear smAr
% afemr Y alt stesrharag
qasTH TEE

s EfgaN T yamgdfe w
femn ¥ FTOT 37 775 IHT IAT
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afcdtsr #Y Prarfraa fear oo e
¥ gt g ¥ ufr afy =@
qTAE FAT I, qifw fawar A
faer &1 apgfassor g 9§ " 7=
framt od wwgd w1 agfag @™
9gT qF | '

UL C I

(vi) Demands of workers of Bijli Cotton
Mills, Hathras (U.P.)

N wwge  SEEr (39RA)
AIZINY qeqer AZIAY, AT & HILgW
& & Az w1 eqrA q9q frafadw @w
graty (IaLwRw) & fawsht Fred
farg & g1 I wfqgfaaarsr, Z7r-
&8 qur wage fadt #12t A1 T
siEfqg AT =tgar g 4 ag fua
Fgas Zamarsw FIWIREGT I 0F
THIE £ | 9% WUl 7 oA AfF
qar W& g, fagd gagd #§ €I
gaFi ST AT emer &1 afz gAY
greamt F1 ga s e A faa
T, @ feEY 5 v feafa fawies
a7 §&dT 2 1

T wi g fe wagk v agifaa
it 9% f& gfzal &1 a7 @1 &
gfgai stfrs AEfawn, w@as
FU A #Y U § gga N wE
g, aaygral #1 gfgal #1 90 Fa7 ok
aaw gfe, #xfasl § gen & syfaq
R, 793 Y awAT FT oI,
s #F g a1 Jfy ¥ o9ram,
sfasl & fag ¥, e ofe 3)
sgaeqr, e Q8 8 S ifge
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(vii) Need to enforce drug standards hy
State Drug Coutro! authorities

SHRI A.K. BALAN (Ottapalam) : The
State Drug Control authorities are not in
a position to enforce standards satisfacto-~
rily. So far only five states have set up
adequate drug testing facilitics in the
country. In fact, the two Central Drug
Testing Laboratories, viz., the Central
Drugs Laboratory at Calcutta and Central
Indian Pharmaccpocia Laboratory at
Ghaziabad are assisting 21 States and
Union Terrttories in testing the standards
of drugs.

The existing capacity for testing facili-
ties varies from 6,500 samples a year to
10,000 samples a year in both these labo-
ratories, There was a Centrally spon-
sored scheme to assist the States to the
extent of 100 per cent in establishing test-
ing facilities. It was transferred to the
States after three years. But there is no
progress in this scheme,

Under the existing law, if a sample is
found to be sub-standard, the name of
the drug and its batch number along

- with the name of its manufacturer can be
given out to Press only after the accused
manufacturer is convicted by a court of
law,

I request that when a particular sample
has been seized and found sub-standard
after test in a Central drug laboratery,
the facts should be given out to the Press,
television and Radio to forewarn the pub-
lic against the use of such drug,

According to an official report, of the
samples tested out, 18 per cent of the
drugs are found as sub.standard. Some
of the drugs imported into the country
during the preceding three years have also
been found to be sub-standard.

Government are unable to confirm
whether the drugs involved in the 3,457
samples found sub-standard in 1981-82
were physically destroyed to avoid such
samples finding their way into the mar-
ket,

AGRAHAYANA 29, 1905 (SAKA)
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1 would urge the Minister to look
into the matter,

(viii) Need to expedite setting up a
Super Tharmul Power Station mear
Brajraj Nagar in district Sambalpur

Orissa

DR. KRUPASINDHU BHOl (Sam-
balpur) :  Sir, through you, time and
again I have raised the same question
under Rule 377.

There has bsen an inordinate delay in
setting up a thermal power station in 16
Valley around Brajraj Nagar, Orissa, For
a 840 MW thermal power station, annual
requirement of coal is about three million
toanes. According to GSI investigations,
coal deposit in 16 Valley is estimated at
around 2,588 million tonnes. According
to the opinion expressed by Regional
Director. CMPDI Ranchi, sufficient coal
is available in 16 Valley for setting up a
large thermal power sfation around Braj-
raj Nagar. Availability of other facilities
such as water, power and land, etc. for
setting up such a power station in 16
Valley is also a favourable factor,

Orissa State Electricity Board estimates
shorifall in annual energy need for the
State at 331 to 790 MW during the period
from 1984.85 to 1989.90. A thermal
power station of 840 MW installed capa-
city would meet an annual energy require-
ment of about 4,300 G.W.H. 16 Valley is
sited suitably for the location of such a
super thermal power station.

In view of the above, 1 urge the Minis-
ter of Energy to expedite the setting up
of a Super Thermal Power Station arouand
Brajraj Nagar in Sambalpur district,
Orissa.

(ix) Repurcussions of multi-storeyed
buildings on water supply etc. in
Madras

DR. A. KALANIDHI (Madras Cen-
tral) : During 1931, on protests from
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[Dr. A, Kalanidhi]

various quarters and on the matters being
raised in Parliament, the Government of
Tamil Nadu had temporarily kept in
abeyance the approval for construction of
new multi-storeyed building in Madras
city. All of a sudden, it was announced
through Press that the Government of
Tamil Nadu will permit construction of
new multi-storeyed residential buildings
in Madras city,

It is well-known fact that Madras city
is experiencing acute water scarcity be-
sides inadequate drainage facilities, worn-
out roads and transport problems. I
want to recall the timely help rendered by
Government of India through Railways,
in bringing water from Vijayawada to
Villivakkom to cater to the needs of
Madras city this year, Even the extended
areas of Madras city do not get the mini-
mum water supply, lgave alone the drain-
age, roads and street lights. In:reasing
the jurisdiction of the Corporation of
Madras on one side and allowing the
construction of multi-storeyed residential
buildings on the other side, without any
worthwhile scheme undertaken to improve
the existing amenities to the population,
will definitely lead to breakdown of the
existing system itself and the people of
Madras city will undergo untold hard-
ships in the near future.

12,24 hrs,

[MR. DEPUTY-SPEAKER in the chair]

1, therefore, request the Minister of
Works and Housing and the Department
of Environment of the Government of
India to prevail upon the Governmént of
Tamil Nadu to withdraw its recent orders
and curb the construction of new multi-
storeyed residential buildings till ail basic
amenities required for a civilised city are
made available.

DECEMBER 20, 1983

Banking Laws 424

(Amd:.) Bill
12,25 hrs.
BANKING LAWS (AMENDMENT)
BILL—Contd.
MR DEPUTY-SPEAKER : The

House will now take up further considera-
tion of the Banking Laws (Amendment)
Bill,

SHRI K.S. NARAYANA (Hyderabad):
First of all, [ would mention about the
regional rural banks. Though they have
been started with a lot of farfare, proper
attention is not being given to their func-
tioning. They secem to be  interested
only in starting these branches and taking
credit for opening so many branches,

- because they are not showing any interest

in properly running these banks.  The
State Governments are also not showing
any interest in running thcse  banks
efficiently. The result is that poor people
in the rural areas are deprived of th:
banking facilitics. The programmes that
are being envisaged by the Government
of India are not reaching them. There
is every nced to scc that these rural
banks function properly and for the
purpyse for which they have bgen
established,

In those arcas where the rural banks
are functioning, the Reserve Bank does
not permit the commarcial banks to open
branches. The result is that neither the
rural banks are fuactioning properly, nor
are the commercial banks allowed to go
there. So, the people in the rural areas
are not able to get credit or the other
facilities of banking. So, this policy
should be reversed and at least in selected
areas the commercial banks should be
allowed to establish their branches.

In the first instaiment of nationalisa-
tion of banks, 14 banks were taken over.
Later on, six more banks were nationa-
lised, making a total of 20, I th'nk the
tivie has come when the third instalment
of nationalisation shouild be taken up,
because some of the these private banks
do not undertake or implement some of
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the welfare measures. They seem. to
think that only the nationalised banks
need implement them and they are meant
only for rich people. Therefore, Govern-
ment of India should consider seriously
the question of taking up more banks
in their fold.

Previously, the banks were free from
corruption, Now corruption has become
a normal practice in banks and it has
crept into the banking system. As a
result of this corruption, per people, those
belonging to the weaker sections, are
deprived of accessibility to banks. Only
the well-to-do people, rich people, traders
and industrialists, manipulate and take
advantage of the facilities of these banks,
depriving the poor people of their due.
I would suggest that a Vigilance Cell
should be sct up at the apex level to go
into cases of persons and organisations,
be it banks or individuals, who are well
known for such things. Government
should proceed against them, The
Vigilance cell should curb this evil of

corruption, if it cannot completely
eliminate it.

Sir, the disciplinary aspect is the
casualty in the banking system. I do not

likc to go into the reasons for the indisci-
pline, but it has become the order of the
day in the functioning of the banks. The
top officers of banks admit that there is
indiscipline, but they are afraid of taking
action against the crring staff. The
trade unions are powerful in the banking
organisation and I think trade unionism
is one of the causes for the indiscipline
spreading in the banking sector, The
Centra] Government should evolve some
machinery to curb this indiscipline, Of
course I do not think trade unionism
encourages indiscipline among the
workers; no regular ttade union encoura-
ges indisc¢ipline, but indiscipline is taking
place and people at the top are not able
to check this indiscipline and they say
that trade union is responsible for this.
So, this aspect has to be gonme into
thoroughly. Where there is this mdisgi-
pline, the customers’ services suffer. The
staff will not. be abie to attend to the
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customers properly and this sort of a
thing very much exists in the banks now.
Though our energetic ' Minister, Mr,
Poojary, is trying to do his best to check
things lke this, yet there should be ulti.
mately some machinery to look into
this.

Another aspect which 1 would like to
go into is the objective of nationalisation.
The banks were nationalised by the
Government only to bring them nearer to
the people. Banks were always away
from the poor people, they were meant
only for the businessmen, they were meant
for big landlords, they were meant only
for the big people, moneyed people; they
never catered to the needs of the smaller
men or the weaker sections. So, the
objective of nationalisation was to bring
these banks to the doorstep of the poor
people, and to see that their programmes
are taken up and to be of some assistance
to the people in all walks of life so that
a new era of prosperity is usherered in
the rural areas. But this is not being
done, the reason being the people who
are administering or the top people are
not committed and they are not interested
in helping weaker sections of the pcople.
Initially the banks started in a good way
taking up the programmes of weaker
sections, but unfortunately, with the
advent of the Janata Government in 1977,
the intire policy was reversed. People
were not approached to go near the
banks. There was altogether a diffcrent
attitude. Now, of course, with the advent
of Congress(I) Government. with the
coming again of Prime Minister Indira
Gandhi, things are now charging But
stifl, unicss the men at the heim of affairs
in the banking orginisation are interested,
the programmes for the weaker se.tions
will not go further. 1 would like the
Minister 1o state in his reply what is the
percentage of the loans or credit given
through the whole banking system that
is given for implementing the programmes
of the weaker sections. They give small
amounts of loans here and there for a
rikshaw or an auto-rikshaw to poor
people and they publicise it as if they are
always concentrating on the programmes
of the weaker sections. People approach us
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and they complain to us. When we
telephone to the banks, they say that
there is no mon.y, we are looking into
it No prorer reply is given and it is
becoming a show or a farce so far as the
programmes of the wecaker sections are
concerned.  So, I would like the Minister
to take particular interest in this regard.
For this, wihun the Government appoint
people as Chairmen or Directors ol the

banks. they should take proper care 1o

see that people who are committed or
people who arc interested in taking up
thesc programmes and helping the
poor and commun people through the
banking sysiem e appointed.  Unless
such people are posted at the helm
of  affairs, these programmes will
not go very far. The Directors on
the Board of Directors also should be
competent men, they should be men who
are well-informed and they shoud see
whcther the objective of nationalisation is
achieved or not. The Board of Directors
should act as eyes and ears of the people.
Such people should be appointed and
such top officiuls should be appointed
who cun deliver 1he goods. Thorough
scicening should be done for the purpose.
Gooud people who are interested in execu-
ting the policies and programmes of the
Gove:nment should be put at the helm
of affairs.

1 would say our Ministers, particularly
Shri Poojary, has been of very good
reputation. He has been effective in
implementing the programmes, parti=-
cularly the programmes for the weaker
Sections. 1 would like to compliment
him.

With these suggestions, I conclude.

SHRI RATANSINH RAIDA (Bombay
South) : With regard to this Banking
Laws there is much to be said, After
the nationalisation of banks, several issues
have cropped up. Here the Govern-
ment proposes certain amendments out
of which some are necessary. But, I
would like to draw the attention of the
hon. Minister to the Banking Laws
(Amendment) Bill 70 of 1983 in which
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there is a proposal for prohibition of ac-
ceptance of deposits by un-incorporated
bodies. About this I would like to stress
this point! because sociely has its struc-
ture in this country, There are certain
moneylenders who are rendering some
service to the people—say widows in the
villages. Your branches have not reach-
ed there, That entire structure or infra-
structure, whatever you name it, is not
there. Because of that Saraf Associations
have made representation to the Govern-
ment on the way in which you are stop-
ping this thing. If we say you can
collect deposits from ten people only,
then this entire thing will come to a
standstill.

Your other amendments 1 support.
But as far as this thing is concerned, |
would like the Government to think de no
“The basic objective, it is difficult to
understand and much less appreciate, this
underlying objective behind the introduc-
tion of the Bill and more particularly
the amendment mentioned above which
is likely to have a far-reaching effect on
various sectors of the economy, If 1he
Government is determined to protect and
promote the interest of the depositors or
¥oot out mal-practices on the part of
certain elements in the informal credit
market, then there arc various ways and
means by which these aims could be
achieved. It is apprehended that such
a drastic measure will result in squeezing
the source of credit in the informal
credit market which will not only paralyse
the normal course of conduct of business
in the urban and rural areas but also
provide wide scope for unhealthy and
undesirable practice, a situation which can
hardly be viewed with equanimity. We
humbly feel that rigorous restrictions on
acceptance of deposits by the un-incor-
porated bodies as also draconian mca-
sures to control them would only cause
serious damage to the economy resulting
in hardship to millions of people without
any commensurate benefit to anybody”.

This is the representation that they have
made. Here they have made out a case.
I would not go into its details. Since all
the branches of our nationalsed baoks
have not reached the rural areas in the far
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flung areas, what would happen to those
people. In society, thers are certain
widows, Now, they go and deposit their,
smount some people. Now, here, the
entire transaction is on trust. On the
basis of trust certain shroffs are carrying
on this, If you restrict their dealings
only up to 10 depositors with regard to
individuals and then 100 with regard to
unicorporated firms, then it would be a
stumbling block in the healthy give and
take policy in which deposit is being de-
posited with these people. (Inzerruprion:).

MR. DEPUTY-SPEAKER : He should
have raised a point of order.

SHRI RATANSINH RAJDA : Sir,
I am addressing the hon. Minister through
you,

Now, Sir, having stated this, these
people had approached me in Bombny.
Then, Sir, all the Shroff Associations
are already agitated over it. Now, | have
got a memorandum which, 1 think, has
been submitted to the Government also.
It is Gujarat State Shroff Association.
Likewise, that agitation has spread every-
where and there is an apprehension that
if the Government goes on with this pro-
vision, then the entire transactions which
are being carried on smoothly at places
where no banking facility is available,
will come to a stop and a standstill and
the rural people and the lower-middle-
class people will be very much affected.
Now, they have stated the reason why it
is an unjustified move and what is the
magnitude of the problem. There are
certain implication on vital sectors. The
move will be an obstruction to informal
credit structure. It will be a death
blow to distributive trade, It will have
a detrimental effect on rural sector.
Then, it has been mentioned that it will
have a crippling impact on indigenous
banking. It will aggravate unemploy-
ment, There are certain drastic penal
provisons about which also they have
stated. They have mentioned about the

erosion of moral values also. Well, Sir,
we may keep it aside. We all should be
very much concerned with the moral
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value also, Now, it has a far-reaching
impact. They have stated all this in
their memorandum,

1 would only like to highlight one or
two main points. It has to be realised
that the informal credit structure com-
prising of trade, business, commission
agents and indigenous bankers has been
rendering valuable services since times
immemorial to various sectors of the
society and more particularly in rural and
semi-urban areas. What is more, they
occupied a place of pride due to perso-
nalised service to both clients and depo-
sitors coupled with high efficiency and
prompt service at low over-head cost.
Even though, greater percentage of in-
formation credit structure is unsecured
vis-a- vis the bank credit which is mostly
secured, the default is very low. Des-
pite  substantial expansion of bank
branches not only of the nationalised
banks but also the national rural banks
and the cooperative banks, the informal
credit market continues to serve the in-
creasing needs of the internal trade, in-
dustry and commerce of the country
which highlight its viability and indis-
pensability. Even in developed countries
like U.S.A. informal and non-banking
commercial credit markets operate with-
out being subjected to close customary
and legal regulation characteristics of
commercial banking and its variants. In
the circumstances, instead of destroying
such informal credit structure, it would
be quite useful to revitalise and reinvi-
gorate it, so as to enable it to play as
effective and efficient role in the service
of vital sectors of the economy in the
country.

Now we are giving a death blow to
the distributive trade. Our country has
highly developed network of distributive
trade having 3.3 million retailers alone to
handle business worth Rs 45,000 crores
per year. The Government must take
into account the magnitude of this distri-
butive trade which is going on.

There are 3 3 million retailers alune to
handle busin: ss worth Rs. 45,000 crores
every year. Th's means six retail shops per



431 Ranking Laws
(Amdt.) Bill

[Shri Ratansinh Rajda]

1000 pcople. Analysis of the distributive
nelwork in ruwtal and urban areas indi-
cates that theic is a retailer for 37 fami-
lics in wban and 50 families in rural
areas of the country. The scepe for
expansion of trade in rural arcas is jarge.
11 is estimated that on current trends, the
rural trade in lndia will grow by 15.8 per
cent per annym and urban trade by 8
per cent based on quapium of trade,
This highlights the economic function
performed by the austributive trad: in a
far flung country like ours, The informal
credit market provides all types of cre-
dits, incluyding, loans. aldvances, call
mor.ey, cash credit etc. 1o the distribu-
tive channels and the¢se play a significant
tole in the distribution of goods from pro-
ducing centres to the consuming centres
namely, cities and metropolitan arcas as
also rural areas. The bulk of credit uceds
the distributive trade are not by informal
credst structure which in turn depeads
largely on the deposits received from  de-
positors. Thus, this Bill which secks to
hamper the free flow of funds to the
distributive trade and secior will have
disastrous impact on the eatire trade,
commerce and industry.  This is one as-
pect of the problem,

On the rural sector also, it will have
a very detrimental effect. It is signi-
ficant to note that despite expansion of
the banking structure, the credit require-
ments of the rural sector of the eco-
nomy have not been fully met,

With a view 1o accelerate the process
of all iound development of rural areas,
the Government has embarked upon the
new 20 point programme with greater em-«
phasis on Integrated Rural Development,
They are talking of the integrated rural
development. But they are far from it
They have not touched even a fringe of
the problem in this country so far. Al-
though the Government has undertaken
the massive welfare programmes of rural
uplift under LR.D.P., etc., the results
achieved so far leave much to be desired
partly because of the lukewarm attitude
of the commercial banks in participating
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in the programme to the extent exacted.
The size of the rural market is not only
large but also challenging. Under the
circumstances, the informal credit market
is required to meet a large credit gap in
the rural areas necessitated by ine
creasing the requirements of funds by
farmers,

Viewed from this context, the Biil is
inconsistent with the declared policy of
the Government to protect and promote
the development of rural areas and to
bring them in the mainstream of progress.
Apart from that, it will have a crippling
impact on indigenous banking, 1t is
pertinent to point out here that indigenous
bankers ic. Shroffs play a vital an posi-
tive role in financing not only agriculture,
but also trade and industry operations in
mofussil centres. The role of indigenous
banking has been recognised by the Bank-
ing Laws Committee and others znd
heace any atiempt to curb its activities
by negative legislation cagnot but have
crippling effects on the economy as re-
payment, of funds by borrowers which
has already been invested by them in
land, plant and machinery, etc. or stock
in trade would be extremely difficult,

Then, the question is that the problem
of unemploymant will be aggravated. |
would not touch on that point very much,

Again, drastic penmal provisions have
been made, namely, the provisions to
search premises and punish them with
Tigorous imprisonm.nt up to a term of
two years, or with fine, are not only un-
duly harsh and undemocratic, but also
undesirable and unjust as well. Such
harsh provisions are applied only to
the hardened criminals and not to the
people engaged in trade or business.

1 would not say that if they do black-
marketing or anylhing, they should
be saved, You may pounce upon them.

But these people who are carrying on
healthy trade practicc should not be
harassed by the bureaucratic maichinery,
We know how they are just dragged into
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all the intricacies of the bureaucratic
machinery. From that pqmt of view,
these penal rovnsions are very harsh,
lnsteed of provndmg any relief . to the
consumers,‘such provisions will ultimate-
Iy harm their interests and business may
be passed on to the hands of antisocial
clements. In the circumstances, such
dmuc provisions will only be more harm-
ful than doing any good and they must
be dropped. That is one of my demands.

Apart from that, there would further
impact. The conclusion resulting from
the above is rather dismal and disappoint-
ing. Farmers in the rural areas will be
faced with the twin problems of selling
their output and getting their rejuire-
ments. The units in small-scale and
tiny sectors will be place in a very pre-
carious position for want of flow of funds
from the informal credit structurs and
consequently they will be unable to func-
ticn effectively and efficiently aand distri-
butive trade will be substaatially disturb-
ed and dislocated. The net result would
be that all intermediaries functioning in
the market will be rendered ineffective
and the prices of agricultural products
may come down to uneconomic levels to
the detriment of the farmers in the rural
areas. In the process, the consumers
all over the country will have to suffer
the most.

Thus the destruction of alternative
credit system, by drying up almost all
sources of institutional credit, would have
far-reaching impact on vanous sectors of
the e¢onomy

Under the circumstances, what should
be done is that the relevant provisions
restricting deposits taken in Sections 45
and 58 of the Reserve Bank of India Act,
1934, on page No. 567 of the Bill may
be dropped.

In the alternative, it should be reconsi-
dered, after obtaining the report from
the Bxpert Committee on the lines sug-
gested and the amendment may be suit-
ably modified so as to include small busi-
nessrifen and industrialists.
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Having stated this, I think that I have
made it cjear that no facilities gro avai.
lable to the rural péople wherever
nationalised branches are not there.

3.3 million retailers are transacting
business worth avet Rs. 45,000 crorés per
year and if we do not wa.nt 'to deaw apdn
this source, ‘ the Governiment wAll he\’ie to
think dg novo o0’ thl‘ pomt '

In view of the points meationod by
me ubove, I reguest Yhat this Bill shgu[d
be referred to ‘tﬁe ‘Seleet C&yb:@lt‘ﬂge

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sir, Shef ‘Ratansinki © M&n
once a youth Congrss ’lead&. has"

a 'very constfuc ;
ml‘reshin contfalt fo the

57

PROF. MADHU DANDAVATE
(Rajapur) : His wisdom has naturally
grown with age. .

MR. DEPUTY-SPEAKER : Yes.

SHRI M. RAM GOPAL RBDDY :
You are also of the same “class.

I congratulate the young Minister of
Finance who is doing Yooman service in
the ‘Ministry of Finaace, specially in the
banking sector. This is a very difficult
job and he is acquitting himself very well,
He is taking lot of interest to streamline
distribution of the advmee of money
from the banks,

Some of the opposition leaders stated
that there are burcaucrate s‘tting in air-
conditioned rooms in banks,

I would like to know from these very
leaders whether the bankman should sit
under the tree with all the money with
them.

Even when money is lecked in 'strong
room, many dacoities are takinc place,
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"PROF. N. G, RANGA : Yes, That is
true.

SHRI M. RAM GOPAL REDDY :
An executive man must have some com-
forts so that he may concentrate on
work. For participating in debates in
Parliament we are also having some sort
of facilities in the House, Here we should
not grudge small facilities being given to
them. The other day the Prime Minister,
while speaking in Madras, has said that
bureaucracy is bad but ‘not the officers
who are working; now our officers are
pot bureaucrats, but they are' ‘civil
servants, In Madras the Prime Minister
declared so in unambiguous terms, and
she has appreciated the work that is
being done by our officers; whether in
government or in public undertakings or
in banking institution or anywhere else,
they are doing very good job.

e

® we are all pleading for "advancing of
money. But my case is the other way,
You advance money and you also
recover it. If you go on taking away
water from the big reservoirs Jike Bhakra
Nangal or Pochampad or Srisailam or
Nagarjunasagar, they have also to be
filled up again. If that is not possible,
the whole system will collapse, Here
banks give advance to the people, Pre-
viously the advances were given only to
very few persons. Now they have to
give to a large number of persons in. the
rural areas. Here [ want to make a
suggestion to the hon. Minister, He is,
of course, taking a lot of pains to give
money to the agriculturists, artisans,
unemployed graduates and others. I
would point out that the share of the
advances to the villages is very small,
Even pow it has not gone beyond 15 per
cent. The aim of the Government is to
take it over 25 per cent of the total
advances. I want to know what are the
pla; s for that and also how he is going
1o boost the morale of these officers. It
had b en said that the bank officers are
favcu ing only the ruling party people.
That is an uncharitable or unfortunate
criticism. These officers do not make any
distinction between one Member and
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another Member. We have got Parties,
we have got groups and we may try to
score & point over with other. But here
why should we blame the officers ? The
officers treat all alike, In order to draw
money, you have to complete some for-
malities. They have to see whether
those formalities have been completed or
not, whether the creditworthiness is there,
On our side if we are getting more cases,
that is because we have got more trained
workers in Congress(l), and we fill up the
forms correctly and take the people te
the bank and ask them to advance money.
1 myself was in charge of distribution of
about Rs. 2 crores in those days{ ‘before
Independence. There were no banks in
those days; I was managing a sugar
factory and T used to give money without
any security ; I knew each and everybody
and 1 used to collect back the money
hundred per cent, I am talking about
pre-independence days. Prof. Ranga
knows very well; he was kind enough to
visit my place and help me in several
elections several times. Those people
now say, “Mr. Reddy, as an officer you
used to help us so much, but now you
have become a Member of Parliament
and you are not helping us™. 1 told them,
“If you want, I will resign my Member-
ship and come back as Manager of the
factory and give you money”. They
say, ‘No; we hear your name on the radio
and w: feel that we are ourselves speak -
ing; we are happy’......

MR. DEPUTY-SPEAKER : If anybody
applies for loan. you can stand surety.
Why can’t you stand surety for those

people ?

SHRI M. RAM GOPAL REDDY : I
am doing it. (Inrerruptions). .

MR. DEPUTY-SPEAKER : If any
Member of Parliament stands surety for
the person applying for losn, they will
definitely give. - ' :

AN HON. MEMBER : Mr., Reddy’s
case is different.
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SHRI M. RAM GOPAL REDDY :
Recovering  the money back is very

_important. " That is why, if anybody.

takes the responsibility of recovering the
money, [ think, the banks will have
absolutely no objection. Here the money
which the banks are having is not their
own money. The money belongs to the
individuals who save small amounts and
deposit in the bank, And they get small
amounts of interest and they have to take
care of those prople and it is the people’s
money and it belongs to the nation.
The bank men are not proprictors; they
are only custodians of this money. [ want
the Banks to distribute more money to
the poor people.

13 hrs,

Much before nationalisation, there
were some banks who were doing all this.
They adopted some villages. In may own
village the Syndicate Bank started giving
loans to the villagers much earlier than
nationalisation. Later on other banks
also followed suit. Even private banks
are also competing with the nationlised
banks and it is a very good augury. I
would request the Miagister to take steps
to see that more money is passed on to
the agriculturists for production. For
productive work only we should give
more money and not for household
consumption, Even for building purposes,
there must be some restriction. Building
is an uunproductive activity Of course,
it is a basic necessity but loans should be
given for productive purposes so that
people may take it and use it and
produce more and we may have a better
standard of living.

SHRI NURUL ISLAM (Dhubri) : In
supporting the amendments on the bank-
ing law, I would like to make a few ob-
servations

The banking system in our country
has to play a vital role in our economy,
So I urge upon the Government to see
that the amendments they have brought
are not exhaustive and comprehensive,
In view of that the bankiog system should
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undefgo further revolutionary changes to
suit the needs of our times,. .

We have nationalised the banks no
doubt, but we could not nationalise the
minds of the executives of the banks and
that is most vital. For that, 1 feel the
Government should undertake a massive
motivation programme for . the officials of
the banks so that the bank official should
feel for the country and the people of the
country. They should not try to serve the
people of the country in their own tradi-
tional way, This motivation programe
should be undertaken by Government to
compel the officials to serve the poor and
the have-nots of the country and not the
haves only.,

The Government should come out
with a comprehensive planning and
should tall the people by what definite
period of time the Government is going
to give a comprehensive and exhaustive
banking service to the people of the
country. :

Then, Sir, the Government has the
banking branch population ratio fixed at
17000 per bank branch. 1do not know
on what basis this has been fixed. In
some parts of the North Eastern Region
the Branch population ratio . varies from
120,000 to 140,000 and 1 have taken
pains to bring it to the notice of the
Finance Ministser that in my constitu-
ency the bank branch population ratio
varies from 120,000 to 140,000. But I
am yet to know his reaction, About
six months back I brought it to his
notice. So I want a definite answer
from the Minister what concrete steps
the Minister is going to take in this
regard in my counstituency in particular
and in the north-eastorn region in gene-
ral,

Then, Sir, if you look at the perfor-
maance of the banks and other financial
institutions in the backward regions and
more particularly, in the North-Eastern
Regions you will simply be shocked,
The bank people cannot assign any reason
save and excopt that there is a dearth of
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officials. and staff, they are short for
want of wlm:h they could not cover or
enter thm areas on this plea. These
are certain basic grlevances that the
people have raised during discussions.

1 would like to request the hon,
Minister as also the Government to look
into the genuine grievances of the bank
people as well, I think Government
should give a clearcut guideline to the
bank people to make a proportional
investmient in the rural areas, at least in
the agncultural sectors. So far as my
knowledge goes; in the North-Eastern
region, the banking investment in the
agricultural sector is almost nil. Most of
the nationalised banks come with a perti-
cular plea that the north-eastern region
boys cannot compete in the all-India
compctmon As a result, most of the
o_mclals arc selected from outside the
region who do not understand the langu-
age, the dialect or even the habits and
customs of the people. As a result of
that, they could not mobile the people,
In fact the rural areas need a révolutio-
nary change. I have also brought jt fo
the notice of the hon. Finance Minister
And yet want to know his reaction.

With regard to the performance of
some financial institution like the I.D.B.I,
and others, 1 like to draw the atten-
tion of the Minister. What could be
the reasons for the poor performance in
the North-eastern region. I request that
he should fix a target or a ceilling for
the financial institutions to make propor-
tional investments in the industrial sectors
in this region in particular. I believe
that, if a target is fixed for these banks,
then they will leave no stone unturned to
Create entreprepeurships in these areas
in collaboration with the consultancy
organisations existing in those areas.

Keeping these genuine grievances of
the bank people in view, I hope the hon.
M nister will come up with some more
suitable amendments on the Banking
Laws. I do not know whether the
Government has any machinery to assess
the performance of the nationalised banks
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as well as the financial institutions. If
not, 1 belive, the. Government should
have at least some effective watchdog
measures so that their performances can
be reviewed after every quarter.
Whenever ‘we take up a national or
economic programme, it must have some
sort of legal senction so that the offici-
als work and may not become delinquents
and they do their work keeping in view
the national intercsts to serve these areas
specially. Here I would like to point
out one thing. Our most precious 20.
Point Programme should receive prio-
rity in the banking sector, That is not
so now if we enquire into it fully, So
far as D.R.D.A. loan scheme is concerned,
Government could not make a substan-
tial progress only because of the bank
procedure, Why can’t the Government
liberalise the banking procedure so as to

extend this D.R,D.A. scheme., My next
point is in regard to the alarming number
of criminal cases beihg on the increase
like frauds, forgery, impersonation, mis-
apppropriations, cheating of the banks
etc. Why cannot the Government come
out with a comprehensive amendment to
the Criminal Laws making this a national
crime ;hei-eby awarding a certain capital

punishment for this. At the same time,
we all know that the robberies and
dacoities are also on the increae, parti-
cularly, in the banks. Why connot
Government make proper security arran-
gements to reduce the number of the
robberies and decojties in the banks ?
I want a categorical answer from the hon,

minister as to what steps Government are
going to take to reduce the number of
bank robberies and dacoities.

My next point is this. You will note
that a large number of boys, after gesting
their proper training under the TRYSEM
schem of T.R.D.P. are sitting idle for
want of proper banking finance. 1 hope
the hon. Minister—the young Minister—
will look into this matter. At least a
ceiling should be fixed to every bank
branch that they.should at least finance
such large numbers of trained boys in
TRYSEM scheme. in consultation with the
D’strict Industrial Organisations,
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Now, Sir, | would like to make one
other point. That is this. The financial
institutions also should have a target of
investment in the backward regions for
promoting the industrialisation of the
areas, Lastly, Sir, 1 would like to
emphasise another point. In the matter
of constitution of .the Board of Directors
for the Banks and the financial institu-
tions, Government must change the
pattern of the Board by giving an oppor-
tunity to those representing different
interests such as. agricultural interests.
smaj). traders’ interests, big industrial
interests etc.- Over and above these, the
regiona) interests must be serveed, Other-
wise some regions are [ikely to be negleced
while some others are favoured. That
creates a regional imbafance resulting
in conséquential dissatisfaction and vio-
lent mevements. The Banks and the
financial institutions must feel that they
are for the country and for the people.
The rules and regulations are framed for
the convenience of the people and not
for the banking staff.

With these few words, [ support the
amendments on the Banking Laws,
Before concluding, Sir, 1 extend my hear-
tiest thanks to you for giving me this
opportunity to participate in this debale,

I thank you once again.

MR. DEPUTY-SPEAKER : Shri
Satish Agarwal.

SHR1 SATISH AGARWAL (Jaipur) :
Mr, Deputy-Speaker, Sir, the House is
currently debating the Banking Laws
(Amendment) Bill/1983. I have received
a lot of representations from various
sections of the society some have opposed
the introduction of this Bill while some
have welcomed the proposals contained in
the Bill.

1, for one, am personally not against
this Bill. On the contrary, 1 welcome
such a move. I would take this oppor-
tunity of saying a few words about the
functioning of the Banks as such though,
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1 am fully aware of thé fact that the hon.
Deputy Minister, Shri Janardhama
Poojary who is a best friend of mine has
since long been doing his utmost in
improving the affairs of the bank.

Since nationalisation, unfortunately,
the functioning of the banks has deterio-
rated.  Particularly, the customer
services have gone down. And now,
nobody cares for the customers’ servi:ces
because they feel that after nationalisa-
tion, the persons’ perquisites are secure
and. normally, no firm action is expected
to be taken against the working staff.
This has come to light on the floor of
Parliament that there are hundreds of
cases of fraud. Robberies have become
an order of the day. This causes a serious
concern to the Members of Parliament
particularily because the objective of bank
nationalisation was not to lead to such
frauds and robberies.

Sir, another aspect of frauds and
robberies is the irregularities in the
advances of loans. Now, there are two
aspects of the whole matter.  Firstly,
edvances which are earmarked by the
Government to be sanctioned to the
priority sector are not made available to
those sectors, For example, this is on
record of the commitices and this has
come to light that under our Sixth Five
Ycar Plan Rs. 600 crores are to be given
by the banks as loans to the weaker
sections and Rs. 300 crores are to be
given as subsidy to the small and marginat
farmers The government announced on
the Floor of the House that Rs. 4,500
crores will be uiilised under this parti.
cular head over a period of five years
Now, the subsidy of Rs. 300 crores is
linked to the grant of the loan. Public
Accounts Committ..e examined this ques-
tion and it was brought to the notice of
the committec and its report has bzen
presenied —tihat there was non uidilisation
of the subsidy to be given to the small
and marginal farmers. Rs 300 crores
were not utilised. The question arose

“why it was not utilised. . The answer was

that it was not utilised because the banks
did not sanction the loams. So, the
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subsidy was not made available. Now,
the loans are not sanctioned by the banks
to the benefit of the poor sections of the
society and that is why there is shoartfall
in the utilisation of the subsidy. This is
the position on the one side.

On the other side, Sir, the House is
aware that an advance of Rs. 25 crores
was given by the Central Bank in Bombay
to Kapadia group which is more or less
a bad debt. 1 do not want to draw the
attention of the hon. M:nister to many
such instances but 1 would like to men-
tion one more instance of this nature.
There is one ESAL group. This group
is in London. Now, Rs. 45 crores were
advanced to this group without proper
securitics and without proper sanctions
RBI has-conducted an inquiry into it and
reported all business on the part of bank
management. This Rs. 45 crores were
sanctioned to one*¥ younger brother of **
well known in Indian circles in** against
improper securities.

Sir, 1 do not cobject 1o the sanction of
a loan because he happened to be the
younger brother of **but this loan was
sanctioned and RBI has conducted an
inquiry. Some sort of reporting has been
mwade about the bank management, Now,
what has happened in this case.
The man concerned was** who
incharge of the bank in London.
He sanctioned it. This gentleman later
on joined as an executive of this ESAL
group. If your bank executives or other
high functionaries sanction loans to this
extent against rules and guidelines and
then they join those particular business
houses as executives then 'is it not
malafide ? What preventive steps have
you taken ? What are the guidelines
with regard to seeking employment, after
retirement, in those private houses ? And
this is common knowledge, this is the
case everywhere. You find people retiring
from the Defence Services joining some
multinational companies or some other
big business houses and then working as
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liaison officers for them, This is how
they develop some vested interest in the
Government service to help those or to
favour those particular concerns ; and
subsequen ly they join them. This is the
position which we find. And therefore
I would like the hon. Minister to enlighten
the House with regard to this affair, If it
is not possible for him today to reply to
me, he can write to me later on as to
what the position is, in this regard.

MR, DEPUTY-SPEAKER : Mr. Agar-
wal, you have mentioned some names;
there is some sort of an aliegation also...

SHRI SATISH AGARWAL : No, Sir,
no allegation; he has already retired..,

MR. DEPUTY-SPEAKER : You could
have given it to me in writing,

1 will go through the record. If any-
thing is not to be included I will expunge
it,

SHRI SATISH AGARWAL : I was
only saying, he was the man in charge;
he has retired...

MR. DEPUTY-SPEAKER : You could
have given it in writing.

SHRI SATISH AGARWAL : Sir, I am
not at all making any allegation, 1 am
only giving facts and I am trying to know
from the hon. Minister as to what is the
position, what action he has taken, what
he is trying to do.

MR. DEPUTY-SPEAKER : You have
mentioned the names of persons also.

SHRI SATISH AGARWAL : After all,
names have to be mentioned hére in re-
gard to certain things,

MR. DEPUTY-SPEAKER : I am only
quoting the rule.

#*Not Recorded,
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"SHRI SATISH' AGARWAL :  That is
all right, Sir. There is no aliegation as
such. In_ 'this ‘particular _context also,
you are well aware of the questions that
have arisen in Parliament. When Minis-
ters reply to questions and when supple-
mentarise are being asked, with regard to
certain persons, no advance notice under
Rule 53 is given to the Chair  After all,
facts are facts. Government has to clarify
the position. D:scusslon in Parliament
cannot be secretive in that way In ano-
ther case also, the Ch alrman of the
Syndicate Bank, Mr, Raghupathi was
removed from service in September 1983
when there was s¢ much aproar in Parlia-
ment with regard to.certain. affairs® with
regard to collusion with' Reliance Textile
Industries etc. In that.regard, my ques-
tion is this. Now, what amendment in the
rules or guidelines you are going to make
with regard: to seeking .reempioyment or
employment in private houses and private
concerns? .There are provisions under
the Income-tax rule; there is a provision
under the Customs Law; there is some
provision in your Service Rules also,
whereby, retiring officers cannot seek re-
employment anywhere clse, particularly
with whom he wos dealing while in
Government service. Regarding Execu-
tvies in the banking sector, have you
framed any such guidelines or instruciions
or standing orders? Have any such instruc-
tions or guidelines been issued by the
Government or by the Reserve Bank of
India whereby such Chairmen or Chief
Executives of Banking Organisations
would be in eligible for seeking any jobs
with such persons with whom they had
previous dealings? '

I think the hon. Minister can reply to
this question which I have raised while
replying, and if he is not able to give
reply just now, he may write to me later
on,

Now there is one more thing which I
would like to say. Much more responsi-
bility lies there on your shoulders. The
Reserve Bank of India is a statutory
authority; it is functioning under an
enactment ,o_( parliament, The branches
are nearly 30,000 throughout the country,
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The deposites may run inte Rs. 70,000
crores, So many foreign exchange transac-
tions and . other . things are involved.
Every day we are having lot of questions.
Will you kindly consider introducing.
Test Audit of the Banking sector by the
Comptroller and Auditor General of
India? .

Sir, as it is, as things stand today, the
Life Insurance Corporation, the General
Insurance Corporation, the IDBI, the
IFCI, the JCICI and all these term lend-
ing institutions, and other banking sector
(which control the whole economy of the
country) are kept outside the purview of
the Comptroller and Auditor General of
India. And if’it is kept outside the pur-
view of the Comptroller and Auditor
General of India, it is also automatically
kept outside the purview of the important
Parliamentary Committee like the Public
Accounts Committee or the Committee
on Public Undertakings. That is to say,
this sort of closer scrutiny by a Parlia-
mentary Committee.  (which consists of
Members of all parties, belonging to all
sections of the House) is completely de-
barred. And, thercfore, Sir, a time has
come when the Goverpment stiould seri-
ously consider this question of introduc-
ing auditing system by the C&AG of
India, instead of their own auditing by
private auditors or auditors appointed by
the authorities concerned, and thereby
exlending the jurisdiction of Parliament-
ary Committee and Financi:l Commitiees,
to oversee and look into their functioning
Also, this will reduce the number of
Questions on this subject which are being
asked on the floor of the House, This
will give the necessury and needed nsight
to hon, Members to look into the whole
functioning of the Banking sector, which
is so very vital for Indian economy as:on
date, This is very important.

Lastly, as the  Government has :_tg?eed
to our request for referring the LIC Bill
to a Select Committee, the report of
which is to be submitted to the House in
the first week of the Budget Scssion,. that
is hardly two months are there, simlarl ,

- it would have besn much better and I
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would have welcome it much more, if the
Government would have considered our
request for this Bill also. I would request
the hon. Minister even at this stage to
consult his senior whether the Banking
Laws (Amendment) Bill can be referred to
a Select Committee, which will examine
the whole issue in a month’s time or sex
weeks’ time and submit its report in the
first weck of March, so that during the
Budget Session, the whole Bill is passed
after a careful scrutiny and examination
of all the provisions of the Bill. This is
because I have certain facts with me
which 1 do not want to repeat here,
whereby the small investors in this
country have been cheated by fake and
bogus companies, proprictary firms, and
other such houses formed by such people
whereby a seventy-crore scandal has come
to light in Calcutta, and a fifty crore scan-
dal in Delhi. There is a similar firm in
Shahdra; they asked the small depositors
to depaosit their money with him on a high
rate of interest; the depositors came for-~
ward with the deposits, but now nobody
knows where the office is, where the board
is and where the office-bearers are. In
that background, in the interests of the
small investors, 1 welcome this 'Bill,
but the Government must also make
available credit facilities to all sections of
the people including the small scale,
which is not avaijlable at the present
moment, as pointed out by the earlier
speaker.

Now, you have laid down the norm
that for every 17000 or 18000 people,
there should be one bank branch, I know
that in certain areas, 17000 populatiqn.
you will find over an area of hundred
miles. Look at the Jaisalmer and Barmer
districts in Rajasthan. 1herefore, you
havc to create a network of regional rural
banks for serving and meeting the needs
of the people in the rural areas and the
villages. The organisation of the regional
rural banks has not yet been placed on a
scientific basis., There is so much dis-
parity with regard 10 the pay and per-
quisites of the employees of the regional
rural banks and the other ‘scheduled
banks, and they have genuine grievances.
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T earnestly request you tol fook into the
grievances of the employees of these re-
gional rural banks, who are !here to
serve the people at their door steps. You
may kindly try to elxmmate theﬁr léva-
nces which they have highli hted & de-
monstrating at the Boat 'Club, I ‘of
course, did not join thcm. but 1 am here
to 1epresent their gnevanees. Thenr gncv-
ances seem to he quite uemune and Te-
quire urgent conslderatnon at your end.
You may kmdly look into them and’ send
me a repiy later on, as to what you in-
tend to do them

While welcoming this Bill, I would
certainly reqguest 'the hon. Minister to
consiffier whether this Bill can be referred
to d Select Committee, whose report can
be submitted within two months™ time.

SHRI BRAJAMOHAN MOHANTY
(Puri)’:  Sif; 4t the'"bufset, 1'would say
that there is absolutély’"nio netessity for
mrerring this B’ to & Select Committee,
many‘of the provisions i this ' dmexding
Bill retate o precedtural matters und cer-
tdin Tthprovemeits;, dnd irdoes not invo-
ve' very “much' the’ question of policy. To
me it does ndt “ap@éar quite -sbasible to
refer the Rill to the Select” Committee, and
difow' the tifhe to lapsé unnecedsarily,

The banking sector, as a whole, has
had credltﬁ'hle petformance during these
years; thére is no doubt about it; and the
nation gives a green’ sugnal to the Finance
Mnmster to go ahead but thera is & lot
of scope for nmprovements Even the
Barking Commission, 1972 had  set out
certain guidelines, and [ am afraid, those
guxdelmes have not been completely
followed and carried out, o

At the outset ] should place a very
small point about the secret money thnt
is being handled by the management. Is
there any guideline about how the secret
monecy will be handied? “A'numbbr of
instances are brought to my ﬂotico that
secret moaey is being mlsunhsed Tis
being utjlised for di erent purposes, which
is not denrsble, is'is'a point on %tch
I would expect “the Deputy Flﬁinca



449  Banking Laws
(Amds.) Bill

Minister to ealighten the House. The
question is whether the guidelines have
been issued to the Banks in this regard
or not. And if they have not been issued
will be issue guidelines in this regard?

My next point is that in the Bankers’
Book Evidence Act some improvement
has been made here but my submission
is that it would not solve the problem
because the Supreme Court has categoric-
ally decided that although a certified copy
of the Bank document can be utilised, yet
the fact remains that it has to be esta-
blished that those Accounts are being
maintained in due course of the buSiness.
It is essential. So, my submission is that
it would be better perhaps if the Amend-
ment had stated that there would be a
presumption that the certified copy is of
the Account which has been maintained
in due course of business, unless other-
wise established. Perhaps that - would
answer the problem in view of the
Supreme Court decision in the Gauhati
Bank case of 1967,

Sir, coverage of the population in India
by banks no doubt cannot be compared
with the developed countries. But there
is no doubt about that it has improved
alot. Sir, credit gap is being widened.
Although Rs. 600 crores was provided, it
could not be utilised. My submission is
that the banks should consider themselves
as creative banks. Unless that is done,
wa cannot solve the problem. As a
matter of fact, the leaders of commerce
and industry are utilising a substantial
amount of bank finance for their own
needs and the poor and weaker sections
are not getting the share they deserve, I
recall one historical incident. Emperor.
Jahangir wanted to make the availability
of justice easier. That is why he install-
ed a chain by the side of the River
Jamuna and declared that anybody com-
ing from any part of his Empire seeking
justice should pull the chain and he will
attead toit. Similarly, banks branches
are being enlarged and a number
of branches are being opened and funds
are being provided to serve the poorer
and weaker sections of the society. But
the fact remains as Jahangir failed to
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provide, justice to his people because
nobody tried disturb the Emperor for
fear of his getting annoyed, similarly,
although the banking branches are theie
in the rural areas, no people belonging
to the weaker sections approach its Offi-
cers or those in authority for grant of a
loan because they are afraid of the whole
atmosphere existing there, That is whY
I submit that there must be a creative rol®.
Creative ro.e has been defined by Rockefel~
ler as the existence of receptability,That is
the banks must receive the persons but
must have flexibility, Thcy must have a
note of optimism: But the present posi-
tion is that generally they feel this will
not be successful, this cannot be done,
and you can go away. Somechow or
other they discourage the people. If
they discourage the people, they will not
serve the purpose,

Another thing is that the banks must
have courage to take risks and social res-
ponsibility must be in their mind. So,
my submission is unless that creative
factor is cultivated in the banking
management and unless the decisien
making process is re-oriented as has been
recommended by the Banking Commis-
sion, I think we cannot go ahead as we
desire. Of course there has been pro-
gress and you deserve congratulation for
the expansion of the banking activity and
for the adoption of the policy that the
weaker sections must be properly attend-
ed to, but the fact remains that it has
not been possible, .

Another aspect on which I make my
submission is that the backward areas,
backward States, backward communities
as such are not properly looked
after. I give an example of Orissa.
There the amount of deposit that is made
available is not ploud had back, but is
diverted to the affluent arcas. Similarly,
I would point out that the backward
people, the tribal people are not abso-
lutely helped. Since a new cultural vision .
has to be generated, the bank officials
should take a lead to go to them. It is
not that by simply framing rules people
will go to the banks and request for
a loan.
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When we organised public meetings in
favour of the bank nationalisation—and
you know the forces which are opposed
to bank nationalisation—people put diffe-
rent kinds of questions to us, They ask
how is it that the interest charged is more
than double the capital, Normally, the
Money-lender’s Act provides that in no
case the interest will be more than the
capital, But so far as bank is concerned
that rule is not there at all. So, my sub-
mission is that there should be a re-
thinking on this point and that the in-
terest should not be allowed to grow
two times, three times or five times the
capital,

Another aspect on which I want to
make my submission is about existance of
trade unionism in the banks. I am
happy that there have been trade union
activities since long, but I may point out
that the vision of the trade unionism in
banks is not a healthy one. They never
think of the improvement of performance
in the banking sector. They never think
where the lapses exist for which the na-
tion is suffering and why is the banking
activity becoming unpopular, They are
concerened only about their personal ad-
vantages and amoluments. That is all-
right, but along with that they should
have a better outlook, Therefore, I say
the trade unionism has to develop on
healthy lines. That isvery important.

Shri Agarwal has made a reference
about the bank robbery incidents. I know
the bank robbery is not a phenomena in
India alone. It is there all over the
world. That is the modern phenomena
that has developed. Therefore, on that
background we should not assess the suc-
cess or failure. If itis to be criticised
it has to be seen in the context if it has
been discharging its social responsibility
that has been entrusted to it. That is
most important,

Sir, 1 support the Amendment and
wish that the Finance Minister will look
into the deficiencies that exist in the
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banking sector and see to it that it im-
proves its performance,

SHRI K.T. KOSALRAM (Tiru-
chendur) : Sir, through the Banking
Laws (Amendment) Bill, nine principal
Acts are being amended.

I welcome clauses 9 and 10 which re-
late to the prohibition of acceptance of
deposits by individuals, firms and other
unincorporated bodies from the public
beyond a certain specified number of
depositors, The interests of the unwary
and uninformed depositors are being
safeguarded.

Here, I would stress the need for ex-
tending the provisions of Deposit In-
surance Act to Fixed Deposits in the
private sector companies which have no
security at all. Many leading companies,
though they are governed by the Com-
panies Act, dupe the depositors. This
requires to be looked into immediately,

The Prime Minister is trying to lift the
people below the poverty line by various
programmes like IRD NRE and the
Employment Guarantee Scheme. We are
assured on the floor of the House that
in the rural sector, for a loan of
Rs. 5,000/- or less, the banks should
not ask for security. But the practical
experience is that they do ask for landed
security. From where will the weaker
sections, i.e, the ordinary people and
artisans give lended security ? Artisans
will have some tools and equipment.
When they approach a bank for a foan
of Rs. 2500/- the banks ask for a secu-
rity of Rs. 5,000/-. The Prime Minister
and everybody in the Government are
interested in weaker sections. But how
will those poor peopl¢ give the
guarantee ?

You should instruct the banks that
from people who ask for loans below
Rs. 5,000/-, they should not demand land
security. 'Then only you can lift weaker
sections from below the poverty line.
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The total credit being given by the
banks is of the order of Rs. 60,000
crores, out of which a sum of Rs. 3,000
crores is being given for IRD throughout
the country, It means that Rs, 57,000/-
crores go for urban development.

1 know practically and personally an
instance in which a Divisional Manage-
ment Madurai has categorically instructed
the branches not to implement the
schemes covered under the new 20-point
programme. 1 have brought this to the
notice of the Deputy Minister of Finance,
He issued orders transferring that officer,
and h: has also given necessary instruc-
tions on how to employment the 20-point
programmes. Yet they are not being
implemented by the bank. Once again

I have brought—this to the notice of the

Deputy Minister, that that officer is
continuing merrily, and the 20-point

programme is wilting. There will be
several such instances throughout the
country,

Similarly, the managers of the banks
demand some margin through brokers.
In every branch, there are brokers.
Only through brokers can people ap-
proach the manager. This is what hap-
pens before the loan is sanctioned to
tiny and small industries, This kind of
corruption is rampaant, You should look
into it and take strong action in such
cases, Wherever such cases are brought
to notice, the Finance Ministry should
look into them very seriously.

Just because a customer refused to toe
the line of the manager, all the credit
facilities for him have been stopped by
the Indian overseas Bank. Penal action
is being taken against him for recovering
the dues from him, because he wrote to
the Government. He has been 2 client
of the bank for nearly fifty years, Yet
thisis his fate. I brought this also to
‘the notice of the Deputy Minister, He
did pass some orders, but they are not
being implemented. :

It is being said that there are district
level coordination committees, and block
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level coordination committees—the Fi-
nance Secretary said this in a meeting—to .
ensure that the credit facilities given by
the banks are not duplicated. I know
that there are no such committees. in
which the local Mfs. are associated.
I am not associated at the district
or block level. So, how can [
believe that there is a committes ?
There is no such committee functioning.
There must be district level committees
on which the Mfs, should be associated,
and then only there will be effective co-
ordination and expeditious implementa-
tion of the 20-point programme.

The Deputy Minister talks about dis-
cipline in the banks. You are all talkiog
about it. I appreciate it. But in one
of the branches of a bank in New Dethi,
a branch manager was slapped by an
employee in the presence of so many
others ; and he died of shock, It hap-
pened in Parliament Street. What action
has been taken against such errant em-
ployees 7 It happened one and a half
years back,

1 have to say that there i8 no proper
auditing of branches. [ am told that only
18 branches have been audited, as against
a total of 6,000 branches, Naturally,
there will be malpractices galore in the
banks, if there is no fear of auditing.

I request the hon. Deputy Minister to
look into my suggessions and take effec-
tive action,

=Y gy aw grawqa  (fawar)
Jqreqer qFEA, AN Y W Ay qw-
F (Faa) fagas @7 ¥ «@g
g Hhxorranda s & faq ersr
gE

gT y gt @ @ X ag wgw
AT § fF gu wsdawa aF @
¥ qAE § qIR AW ¥ AT qWY ATH
gAT § Afew gark o faww & oy §,
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[ =t woor =er geamgdr |

I o qCE ¥ YA WF FG oA &
YT FAR AUATH |Iga 7 "1 HLAAl
gfe usdmpa 95 €A P a9 ¥
TH T A g1 g@ AIT ¥ & I
g agar § fF osrs Ay awd A
varer oIy ¥ wafe aagT 3% T4
& 3feT orq s9ife 971 § @ ag
&7 srasT frar aar & i wds aat
FY s arw fewr @5, @i wa
S AN FY Y T &1 wrgar fwed
LT R

¥ o & oftg ¥ @ 1 3z
FaTEgar g 5 fom v ¥ &
BT §—8 feurae s & Wqr §—
agT 9 IFT FT AFAA FT IgT TN
AR 9E ¥ X gHIR agl e
&7 IT Y wrgar g IST 9 &
AT W3 ¥ oeaC TOF W 7 FFN
¥ o &o o UHTIET ¥ T gEl
T el # 9ga SaTan T STHT HIOAT
affT oY g7 THEIT gAT R, SW FI
&Y I & weT ALY AT strar 1 gEry
" 7gi o wiew wgdl W oAt § wfww
ST EREAT & gATH § 6T W@ %
TgEr & a1 A T §, I 9 WrarEy
& ATHIA §, IgF 9T 6T *T JIw
AN Eifraawzy 2 fF s &
faw 30 gorTT *1 ATy AT Tifge
FE Fgar & & | wr@ & FOT gAY
raTdy qU wF A T §% #1 gfa-
gt g wifgr, @R agt ar
A @iz & fag qgdaT 50 g
§ warar 7 @ 1 o9 A% Sfeferw &
garfas gt adt & 1 7@ FW
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fenrar wRw § AT wivw @aw &
TEW T

o A dg AT 9 § 6
fegrraer w2w ¥ W a w7 &Y AW
Fama & WA & FEifs dF &
TIfRATST SH N F FTION ;T &
ART 99 ¥ A 97 9%d W AW ¥
I Rr 9grel 9% A v & fag
I §, T AQE STWT AL AMRT | A
gt qx A %1 991 5@ & faw adf
gfew qgrt ol &1 a7 F@ & fag
Fgraa d | ¥ FEINE wU W §
arfs S= % agi ¥ Fg=ET &1 ST

AT Hoagag @ wwEl g grd
e A8 & @it e AT FEe ¥
gy & fau feir av fowem sran
qgar 8, feet 1 9t sET 9gan
21 w93 w7 ¥ <rEr, @A oar
fraTieT,gaTe qgrsy T qs=Hi
*1 9z F fag IAT gTAr ) EMIR
Fgi AEFHT g% g3t & AT T
guIt ggi 19 9T @ fan &w a@k
Fifast g3 WgT § 1| ¥UT gHIY 9gIE
& F=% g & or-fag FT AT W 9
ar «ft ¥ qaddEzT & wgawl & fag v
FFT & fag gusz adl @ 9 1 eF

41 F ogidy @i w1 aga s fur-

Seema fae gar & wafag & w4
T & fragw w&ar f& qI oy
9giET o ®1 fF g ¥ wIgaEr
qESTAT AIgT & &7 AT9HY aYT 9% At
& oY ) A} w e Jare #ifave
AT IAHT AT I FT HrEWIA,
Ffeg |
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¥aw saar 491 & surmfy gfe
From # | ¥ Ay §, fe< fgmrae
Wy FNNaar 3 &) adr T
oty F &€ A T § F AT W
F1ET gfar & Qo & 391 T O
A E T g 7 qw0 § o
A Ey el fgmrww ¥ qF &
W W 7 A § ) fee ¥ FremTy AE
Fry frgy fF 3zt & &
QST qTe g1 | Y G471 G190 &
1 fanes RY ¥ 5qq« $0 &
fau Tsdraga I51 § fawar &, s@
T &7 ¥ o TRH TE F@
¥ ot @F AT T FT T AT AT
T Y & Ffew sw G871 ¥ fmaw
FWE agy w9 A W R oS
wIeEm Wy §, Afvgww S 2§
Y FICE@M A W 1 TH AW@ ¥
Fearasr sRw & A1 Aol § dfua
@A™ &

AR ATTAZ FrE@E H A ad
@ E T S AR UshT FIEE
& faad v fegrgea™ & &ormy &7 qar
T ENT &, Y AENAFT FIXEE g
I o T @7 @r & aw fe
Ht FTEM 1 ¥ F faAd fF oaaade
&7 49T 7T gAT & | AW ST qAHAL
Faquadi g oy f& amod w1
QAT FT YT I & % | FIT QAT
F @rEar A Y IR F QU JM@F
wag €T gy Tfgd | Ay AwT W
qqT ¢ |

% faat & ggt wgr {5 109 S0
Ak gy & FAF wWT W
e W@ ar @ wfew ag 9 gt
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FOT a7 74T F ¥ Faw o agf
gor & 1 g a1 gafog @ A g
& fir ot a8 oF ot § X aad W
F forg §T ¥ e Y AT &1 I W
e &, areTr ATt §, 9w §9
¥ gar adf fawar & ww F wdE
wredt Y dar wgt Fasar @0 s
qdva wrefadl & @ i S &
Y S ANT HY gy ASST g |
s whq A oy agy "gg faer,
g% faw 4% 51w g @
&Y IAT AT 9w gFar ¢ «afed
Gy #7 9gy glearssaeT 98 gar &)
2 sl PR FTEN AW &R
froqar oy § afe 3 e @
FATHT WX A H AT @S FT W
gioaEaE @ w1 @y § dar
FaT 3 F | T AITH YT N &4FA
Eic -

=AY T T $ FET UF ATH §7r
D@ WA E e e A
ey s W anfas @ & gER
feuras ¥ @ FE =AY T g,
afieT gorra A freety ¥ ag € &

u% a1 & 5\ FeT wgar g %
R §97 ¥ wE g faar mwd 7,
faat ST & o< famr frey faerd-
qer€ & dar ¥ ¥ & | TR WA
&R ¥ AT W E | ¥ wEEd F A9
# 7t wgar AfRd 1 & waw Fa¥
F1 famar 27 £ fau agi 9w &)
W) QAT GGF FA @ fAC aw-
g3 w1 T1We ff fevw . w@r Aifge
fr 39§ oY, ferg?t ov fel &
ST & | TN WOF §F FTHW F JEA
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[sft g & gearagd |
g ot 3 ¥t a3 T &1 WX
F#Y &7 991 g9 wa Aretaal & grdi

Far Q@ W@ W AW g W@
gHAT | XY gF @ 7w et
N a3z v & fAu sarEr wifaw
F@E, S wH F W sy weE
foaer Qi | IO& T AW T oFH
qFT g S0 T4T reHt T wEy
% 9N 9T g1 M ¢S AT aw@
¥ adlw yIRET F g G AT
ga1R fEatal 1 aga avanHT gt &y
g frdt Wt o &1 AT @ ar
cHtET FET g, 99a fag wmwr Ay
% fam &€ &% 9965 AMA 937
aag & G9T H9qT g vy W a9
FY sageqt 4 It wifgr & adw
Jrf A, e &1 aRT & "E”
qar fusr @ | @ft 9EFT quEEr @
aRd | T AR E A F gu am-
A E I AW g gHt & §ay
stat fear @y § ofeq oud garfes
ITEHY AT AT AT @Y ) T9E
fag & g gard oY & s
FTar g e & el X sTw AT AR
I S § 5 oda aefaat i
s =ar faar g ) st gaTdy arwdy
¥ 59 yHIR FT 997 grit g §w W
T AATY ATHT BT FEATOT ' ARAT |
T g/ T ATIHY #Y IBT AFA § )
IR ¥ TE IST qFT | ¥ FA Sy
I Hrperad ¥ g9 ad
am o g Ry FaR & &
qAT AgaT § e My adie faw
AME & ITHY IqH A1E AL AN B
fag qafedt @ o W@ &1 asd
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T F 91€ q9w @ ¥ 5 N A

T ¥ W oA @ Gy g

Faaﬁwrirwg”fg‘rﬁrﬁ: frarr &Y
M wfearat § e £ fao

ST § F w7 A g wifgn

T ag fararaY w1 wor 3 gwar g

= 9%1 gfiaT o anfzasfaat &

Fearr & fau a+dY & arg & Yy

# sfafafera faar smr wifgn | s

RaT A€ g Y e oY W 43 g

# 37% fadmit & el sdee @

"W o ¥ dar @ sy Ty

A ®1 IH K€ wqm g fd )
TR F AW Al w1 AW g
T MR & TQT ey w1 wer g

g A I qu A¥edT faw W
IR IOE @ § gwdT wr g
affr = il o fawit F@ &
T | T qF AT W9 w5)
AT TEY S a7 q% AW AR A
FLHAT | ITEIE IGNT W gy
FXIRGE w1 N W faw g § wawt
ey f5 sad fisawr wac P g AR
] FT sy agu avar & aife
19 3% SR Y 99 9 ) AU -
A9 ¢ 5 = 1t 1 Wi o e
St FEH wE WA S ¥ QG ¥
9s1 & fag ang § g9 IsmT 20
AT FTTHT FT BT aqrar a7 | T
TS & we § wew wqaE AW
g fF was 7R N9 w1 ang fxan

14 hrs,

SHRI BHUBANESWAR BHUYAN
(Gauhati) : Mr. Deputy-Speaker, before
I start. I first want to congratulate the
Finance Minister for introducing this sill
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for amending the Banking Laws, While
¢ ongratulating him I would like to draw
his attention to some salient facts that
I have come across in connection with
the inplementation of the 20-point pro-
gramme as well as about the present
situation since 1979 in Assam. 1 hope he
will consider it and if necessary come up
with suitable amendments to make some
provision if necessary,

At the outset I would like to mention,
as .you know, that these Banks have been
nat onalised with the intention that the
public funds will be made available to the
downtreden and poor. )

14.02 hrs.
{SHRI SOMNATH CHATTERJEE in the Chdir]

But even after the lapse of a period of
fourteen years the banks are not function-
ing properly. I would like to draw your
at attention to the working of some
banks, particularly about the imple-
mentation of the DRDA scheme, and
that too in my constituency. The UCO
Bank at Doboka received several applica-
tions under the DRDA scheme and all
the applications are kept pending.
Similarly in another block in my con-
stituency, in Rampur the Palasmeri branch
of the UCO bank received 196 schemes
sponsored under the DRDA scheme and
out of them 149 are kept pending, In
another case of Bijoynagar the central
Bank of India branch received 64 schemes
and kept pending 53. At Chaigaon all
such applications pertaining to those
schemes under the DRDA scheme have
not been sanctioned. When I enquired
about this,the Bank Manager told me that
until and unless the field officer concerned
certifies it, he is not in a position to
sanction any amount, And the most
vital things is, up to this day no such
field offizer bas been appointed in that
particular branch of the bank.

In another case during my recent visit
I came across a Bank Manager who was
reluctant to attends a meeting being pre-

AGRAHAYANA 29, 19.5 (S4K4)
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sided over by the local M.L.A., about the
implementatioer of the 20-Point pro-
gramme as well as the DRD scheme.

Now, if these are the instances in my
constituency, I am sure there will b2
many more cases in every nook and
corner of the country where the nationa-
lised banks are being opened which are
supposed to honour the requests from the
needy persons. If this is the state of
affairs; may I ask how we are going to
achieve or fulfil the mandate that has
been given to the nationalised banks in
1969 to see that bank finances are made
available to the downtrodden people. [
hope our Finance Minister has a very
wide scope of these problems and he will
do something in this regard and if neces-
sary bring forward the necessary amend-
ments.

1 would like to draw your attention to
the conditions in the State of Assam since
to agitation of 1979 has started. 1 am
surprised to find that while the State
Government officers and employees are
threatened with pay cut and other puni-
tive measures for not attening their
duties but no such action has been taken
against other officers and employees of
the financal inustitution including Banks
under the Central Government, the
National Banks, the L, I.C. or
General Insurance Coporation. Rather
1 found to my surprise that even the
Regional Managers, even the Branch
Managers of the banks remained absent
on those days. I could not understand
this double rule that on the one hand the
State Government—at that time under
President’s rule and at present under
Congress rule is emphasising discipline
and exhorting its employees that they must
be present failing which there will be dis-
ciplinary action besides pay cut and on
the other hand such things are thoroughly
absent in all government financial institu-
tions in Assam. 1 do not understand
any logic behind this.

Now, may 1 say that the daily per-
formance of these nationalised banks, of
these commercial institutions, in Assam is
also deplorable. For instance, when one

-
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goes to encash even an ordinary checque
from Savings Bank account, one has to
wait sometimes to the extent of one hour
or even 1} hour. So, such is the sorry
plight of the financial institutions in
Assam and they are at worst stage at pre-
sent in Assam, May 1 ask our Finance
Minister through you to do something to
improve the working of thesc financial
institutions in Assam and to curb this
indiscipline, etc. 1 also urge upon him
to make necessary provisions for carrying
out the regular trade union activities but
it does not mean that you will allow the
bank employees as well as the employees
of other financial institutions to do as
they like as is the case at present in
Assam,

So, these are some of the serious
things that are going on at Jeast in that
part of the country which he will note and
in the light of which 1 hopc he wili make
necessary amendments and will take
suitable steps. With these words I
conclude.

=t g ww et (AER)
TeATFT FHT FT gA?T ggai Fqs=w
7gT & ) zafav zeF AR H o1 F199
T faam sifs a4 § 97 ¥ swa-wHy
qr ags ¥ qgar ofvadw g ag
aifga Y T ST FWET T OFA OH
o feu g & S99 H ux faaw ag &
& gaT e fearfaer &Y s 8
g a1 AifadY gHLI FEA FT S9A
T #) gF q1ST g1 T AT Fhaar
U & A1y S Al FRAE FE0
qTdr § H9AT gF SWiA & foq 9w
gAtaq & At ggt faw g gwET
AEIWH @ra FW@IE |

gt % W gaR 2w H¥aw &y
@ &1 W F W I g@El #%
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I 7 & | feT 7 § o gfaw =«
gal gaF Ay 1 fraw §Rk 9w
frgw @7 arfgd, 3 it & A s
& ) TowT T WY AWT FTT a6
AT FE e A g gEAT 8 &
ANT FAFSE § | ITF AV ATHA G &
fagzd &1+t F1€ aQ=T1 @At =ifed,
1% fafy gt =nfegdr \ sasy afaw
Ffers aar g@ AT sqafeqa 1 QA
FY a9z § ST wwAl w1 oA #
aga sfemi @ T FF qW@W &
wraa afqq F@ & A & G § )
Ixr fraga 2 f arftor 930 § afaw
FH T d F fag o F1aR F A
gq 1 =rfgg T IAF JEF WY
fraa g sifer i gad & faw &
oF grg g # FAT Fgar g )
fag w13 #Y g1 3T ALY W 9
TFTT KT FIATS AT AT FFT & b
F | 50 A gAA &aT agt g ar fw
77 I frzgm OYT wwrE F1
FIY FATAT | FIT @ @l Z, WS
1 A 1T fRsll TFTT FT AT A7
4918, 9 2F & Jfgw &1 @ g,
9 ¥7T BF¢ &1 a7 fHET N9 F fax
A 7 17, AR § B FRIHIL
FY arg FFTq0 g, JEHT AT HII
8 9T g9 A ST g A/
AT HYL G AT & A IqY gy
FT ATHAT AT FWAT ], % F FHATG
IUFT ATqART T FF § AR 9§
HIFHT F1 FI19 KR F9 famar )
FFA AT A7 ¥ I §9 DA
w7 AT ], X qgT WA v
2 A0 s At ff 5 asdawa
o1 ¥ o7 A ¥ s g

oy
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& o7 oY I @Y ¥ WAy &
fae oy § oe S9% AR A W
wiwar Qar & faak fis &6 @i *7
ferar g g 1 ag ara K agd ¥ wg
. @ g, fra-gey wEl ¥ q@ANd
o & fafiwg sv y agai @ wafag
fafesrsr &1 ¥ MT IHT FgAT FARAT
g fr 491 ¥ 9 @@ N A9 EY
QAF a5 §, T9F AT A ATOFT q&FY
T g | AR X AT FY FSGY
ey faacy & feT W s@ar wIw
2 fr oF ST IF FATC AT 2, 3
J1A FE W AT AV AG - 2, 4 9
%o gZFT agl ¥ fawwar 3 1 IW A
FT STMA% WELTATE HTAFS &1 & &
wgr 2, wwF A} H oo AW w &
& g2 fwmare arefaal at
sqrar et &Y, sy A TwH SAna
oqTd, IR 7 qI@ A wrfww wAr
T |

T AR Y T ¥ 97 9T AT
afifar qar 2 g sm & fao
= Fr wnfegy fa wwg wrfegd, @
wiearzaz ar @e & fom =fgar o
fe ¥t & faxr @ Ty o7 fewE
w1 91fgd, 39 gug X §F fram
¥ a1 I SrAEr gAr , W-STIR-
feq 4% U @ €T q@ @ HT AW
zar wrar 2, fF ade e ® §wa
q¥ faar sg XfeA g %1 ¥ &
qTg At FrEN w99 QA § AR
TR 9T g% @ fawar a8 § w-
¥ fearT #Y o gt § X s
qT A faay & Ia IgT wAfed
A% § TR AN, Ig F F AR
¢ w0ifis 99 97 ®1 ag IH W
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gty
FfY sT Ewar | T G4 & 9T wr
WIAT-TY qC FTAT @ ) AT " g%
¥a @ e ¥ wwwtaga @@
W AW FT gHATHY g qgAr § |

QAT AN Y fam § fF &
it &1 e gag o fear w@ #H}
IN ¥ &iw quw o Frrd §r awdr
& | S & gww 9X A fwrwie
Xt ¥ ggfeaa fasr awdt 3 fow
qras & fad @ fgar sy g 9@
QS ¥ IJawT @9 & ar gaer feeA
mrefiefadt 7g3 & 3% fawd |
T SqATYT Y GEF TOF ¥ g wwAT
a3ar, & 9T fad s & gh

o=y ¥ SaveT qUY q dH ¥ W
% & M oY ofafaa F ak § fx
fadza s wgm f Fraat ot o
&t ARl

ot frent e save (FrTe) -
awafr v, & §few o (wite.
fiz) faw 1983 ®T awgT ®@T 1
9y 9gaT U gwa § & f*7 «%
foadt wremg wrdor /A F Y
F1fgd, I ot a® w1 oW
TCh sqrA fegr smAr afed

IR e § Yo s {w

*a:{fa:ifmﬁagqtltsﬁmm

A § o I Y el W -
gt 7 g€ & | ey o fegava s
A 17 R qT g, I fgE@ ¥
I A AT JH A7 el wrefter
& A A W, qv aw Wil W
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IAFT faaat wraer fawar arfed, adl
forer @3wr ) qg sqaewr fafewa @&
q g FTAWF 2 |

¥ wodt sreEgeE F oat ¥
fraew T 9 § 1 sieETer &
&1 *Y aga w4 § )

foae ®ww §91 alT mmfea
o & ofd § T sgacar eorfae
woft =rfe, frad ares dwiw, foe-
gTe FTEE WX grEes F v AR
gfiweafoea o fA-a1ET A a==(
&Y 9T FIE A T AFE@FAIHT
® qU fFaT ST @F | 99 aF g IF)
* afd ST ¥F ATETEATE S
qu g LA, T IF AR WEW
a@l gemr . ww fREr W wra-
FTT F THIT 6T TIFHS FT & 31T
IGF M 9T JGF! a1 W FY
FTAIHATHT FT W THEHT I & HIT
I OF qE-gF Ygar & 1, faay
IUHT ATAT AAATATH F HFHIT
FUFT FAT fadar W@, g9 SeFT
¥ ord &t 7 &1, SR AraRATATH
1 qf W &t @ AR IFwr e
¥ gfe @ faa srg

Tga § AT geeal F faw fear
t 5 Az A aw ¥ few
THRTT FT HoqAAT Y 7€ & | 599 @
T g § fF JmEerESem ¥ are
&% &Y THIGST g7 A ¥, SAAY
qrETg WY qgT @ g § S AR
Fr &t off aga fawd s & Afew
whram g IR IEwy fr
I8 BECATAI GHAIIH 19 Y =79~
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T AT gy, v IR & g A
femifazst 7 Sywew fear o1 w@r @
a1 7€Y 1 9% ¥ TIg & AT FAFY, 7
79 qT ®Y F1E q@rg Ag & fw feqr-
faze dar swr wEm@r § ar A,
IGH! 947 9% 9 fawar § ar & |
¥ & o qen farErd ad
FHWA | ATAETEOET F arg %7 A
ag 1 a<fasAgrd Y wraar wr qE,
JEst gT awg g gfaaa o ¥ &
Ze gfraT gadiz F1 gut 7@ *arn,
Faifs & gz #ft 9ud 19 FW@ g
afFT Suwt qorg ¥ ag w1 gAL A_v
¥ &, SEFT X A7 9ifgq | ww %
ag WIAT WM, I I 9g FAAE T
THTT & /g w59 fau &A=
feat &Y qRwra w1 W I F AT
F7q FHIT ¥ QWY sggeqy AT A1fEQ
ﬁ‘:, ¥ 91 & 9T qATAAT § SAGIT
I

& fawr 9N AgIey F7 A MFE
Far wrgar § B fefaas @
FEdyaaE e &7 F A &
saTar AT ag« gl fear a1 awar )
sfeq §% oo awg & = wefat
1 YT W@ &, |1 WA WP ¥ I
graasgg A g a1 ad ? IR oF
TIHY FY qIF AT TIC &7 9 fzar
ST § W &faw, g, wHT A
ar Y R A fAfdy A T
¥ ag fewreeT @l w@AT ?, ar 99y
a7 F17 AT 9T age fwar qw@r g
Y fordr erareT § Sww A9 §%
F1a A § AT I JAT FATAr qaAr
age fear s @r & s & Y
sl SraEiE w5 o9 W g
TAEHT QT ATAT ARG |
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g% FTEIEIC ¥Y ¢ fag dar IE

Y § s Taa annfus feafy aoq@ @),
AfeT w1 ST wEW, JHA AR
g Hom v fag o, ar @=E
Ia%Y feafa qT aga LT HET 9ET )
v ffras NHwT AT w1 STAE
Fad aT T &, aY ag dF 93 =
F4f 74} feqr arar P QU wwT §
f9q 98 39 g7 W1 FW T Q4
YA FIW T /T AN KT ACT FQ
7,47 gru Ia¥ W savEr N
frar 1 QT & ) T QY A aga
TATITHAT & | AT TAHT TG AHY
JTQAr, @ FIGHFA 9T IgF A
FgT q&q7 | uw frdew ag & fe foady
W Iy wrEAfare SIS &,
IR Y AT I & g v "ife-
faraer g & &, W g gw
¥ Iy w1 wsaiw frur &, wr @R
gaa & A ey € ? gt av fEm
AT HFTIT hATgAI § 7! & &g
Ry a9 o F aX F Ao
FATAT ATAT § 1 4gT TG g7 THIA-
@y gEEdw &l IAH 15 T
afeq®t &1 amar &, wifs agi ux
d%9E TATHT § | Afeqs w1 qET |
/T I § At S A faar w@r &,
393 fediiz s AE gow dor A
gar ¢ ) W wIE Ry gEaEe §
FTTHFTIA 1 T AA R fow 9<§-
& 9T gWT @ )XW TN ¥ fgmw
¥ afy st  fear smar g, &Y foraat
woff gt 49T & A ) 9g o 9 ey
otar § 5 A SgEA RA § a1 A
& | I oY fa ooy R gU Y &
woww & xg At § agt e W Q-
aw aff & 1| §7 & qwr g s
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arwfe firar & | Prerarer fory & s
NN TR wefar ) o AwE i
TR AT g fawaer 2amerga—
TR a9 T agw feg § | 99N W
w1 %7 fyoer dar a1, arfe #o
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gAT 4T, JWAT & FE ¥ g &
FRIAAE FN TN T | ™ HAW
# mrawt fagdl faedt @Y w3 fear f&
TAY ATT 1L g g § | HE-
Ffaw (RHAT ¥ qEEF | IAE
fawres 1€ @Ay a8 gk AN®
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FT fag & | T@ a0OF ¥ &7 F7 F@T
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1fey, 7 Y IR Tga A fawwa
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Ha9 A Fgar U1 § 1 WA A AW
T8 e § 1 &€ gEAI gEE q
g & fr W I gelw & -
W I I §, o7 Ay AT WY
@A ST § Gar fgar W § AR
Zqq wot ®) wqw qgi & Jav fraw
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faars faerad ot ot &, &fer ot
g% W srard A wr € ¥ afy
UTTHY FTEHR T TAIFET JET
g, @ TR FT IS AT
1fgq | afx smas) afess &1 wTw.
e AT § @ wifesw w1 IW-
R T Afgg i W v 3 §
fir oY feet & anfear & agy ot
TO W v 37 §, IAE IWIRT
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F A& AfFrot gz Wy F ds
®T $TW F74qr §, N gg Arfeaq &,
IJAH IR AH I § | W WS-
gie @Fi v ¥ fagr At g oY
I W TR T HH Q@ &) 9%
gag i A a vk fafimm gl &
Y sTATY! AT Q|

Faa T ag & fn oY wre ¥ ¥
PRE, WY & ¥ § QR E
frg-gitfiees & ¥ @ @ & =0
MM FITH ® § wH
UHA & FAT TAYT AT F} §
My da9 ¥ fedt wwe w1 A%
STAETT 19 7 4G fFar & afs ==
daq § 1€ s Avgar §, feaw
fragifiad gu & feav wregde
TR EC AT A NFT AT A gE
giatwsgronar g fF T fawe @y
g wm At ¥ o qrard Al o
AL ¢ | T T AP AT 2 IE-
14 A& & o7 awdY, @ T g
# I ¥ o AN T IR @ E,
g% faens o w1 smaTe geR
A I FFEA | AW AFA A
SqAeqT F AT 9MfEC 1 F@r TAR
#49 & NE wd z@ea A g, fag
¥ ofeg @ 9w F U & Qw0
ST ¥ | 4% orF ATTATES TG g G,
39 GHY TW AFIX T HTAZ gwEA
e feT & ¥qsr agg #H I 4,
afa JTarioEe ¥ a1 @ A dem
qgT AT A TE R AT AT F w9
T @y WA faw A §F oA
#wT @, S @, ow-
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IR P—a9 T avg & wnn
fag & st sw & afvy §f wgde
gEs v fragnfi@ma g@ar &
Y §F AT 7 & fawre €7 ®14-
Y 7 FI a7 aw FIH T T
IR Wq e gfaat & gy § wr
SN W% I ¥ fawrs A Ad)
FA A ogwrd ag AfE0 (e
faeger azarz @ sy 1 & wRET E
fFeang v & foas weg & 7w
FIFATET FI T IT F TAFTA Y
FeN o Gy Afgd | 757 S 7
I Femy &Y § &k 3T >
faars G 7 a1 §% qafds ¥
I FraaEr A §

AN g9 WA Y 7 0 @A
FIH gaqmar & fag & a7 grdo
A1To o o FX “Tran” F iy
T § | T FTANA A agq mer &
€ Ao o o & Ay M &1
femrsmar & s@ & <t gafadt v
QIS grar § 99 A1 ¥ /v @ oy
g, ad@as gg=v A | &
¥ ®EH & AAT A9 WA 3
t f& & &1 TOd Y gmE ¥ Faw
ST 9T, AT 99 I @ HT F134-
g A &Y W & W &1 Qe
sgaear &3 Wfgd f& wide aivo
o qYo & i 9T M A Fafad
& ot § a8 90 99 a7 aF B[
T g &1 AW ®T FUAH
g ¥ AT & T 150-200 %o
HgraTT T daT faar st & Sfe
AW IWAF A I IIAT 1 W9 B
AT WIF @ LEEE T F fag
N N7 ok gafed faelt & 9w F
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Yoafaftar o & Hwger § &
g fafeas a0 & W sqaear wX
fir ag Toar @ e aw QU g9
¥ |

¥ & falr arr sredT wifeed
& & faa 3 5 & e ATl
N aET g & At e
FiwgiNyzae g ot & S9 &
TR # 7 qifrariz a gar @ar & s
T ST R T AR QAT 1 A9
TR agt afees awew & A =
I9 ¥ arfer w1 w9 W ST N
ared fear o faa ¥ g2t o wea.
ETET Y @T I AT ATTEN gW
¥ fam 9%

st afaw o A9 ¥ FFF A ve-
sy & fad sy aard gl afew
fefegwe s o3, W18 %S aff ¢
st § 3w T AT g@wrd
FeFTd O & forwr #Y aog ¥ a@i
WY TEeE @ & I9 T SArwrd gw
w1 Ag¥ &Y arer &1 & wrar g f fefee-
¥z 3faw 7 oY 99 XA a9y fag
¥ e & ¥ go whvfafe & afe
Fefewe daw oz dai & oiw o ot
AT P 2 Iw A HF fear o
S Cll

AT J A AAvsHTAIT ¥ § ¥
it s § A & alx & o7 &
T F0T §, 8RR o gwe 8
fer g o7 9 @ fawe fear am
arfr agt wvd sgavar @ ww ek
At B gfawred &1 ew faer
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PROF, SAIFUDDIN SOZ (Baramulla):’
Mr. Chairman, Sir I feel that in our
country banking sector has reached a level -
where I find it is very well organised. I
had an occasion to pay a visit to the RBI
Headquarters at Bombay and I was satis-
fied with the operational efficiency of the
RBI. But there also I find that the RBY
was, in one way, not performing its
functions properly. Just now I have said
that the operational efficiency of the RBI
satisfied me, but when 1 raised the issue”
regarding the functioning of nationalised
banks in Jammu and Kashmir State,
particuiarly the State Bank there, the RBI
was ready to organise an inquirv. bnt |
told them that this is not the way, we
have to institutionalise a kind of super-
vision which is very effective. Therefore,
I would suggest one thing. The RBI has
various functions to perform but its most
important function is to see that i
controls credit supply in the country
effectively. Sc far as the nationalised
sector is concerned, I am not satisfied
with the functioning of various banks
because my experience relates to the
operation of these banks in Jammu and
Kashmir. My experience tells me ihat
these nationalised banks are not perform-
ing their functions properly and there is
a kind of plunder that goes on. What is
the body that can check this ? The only
body available in the country is the
Reserve Bank of India.

We expected many things since the
nationalisation of banks, but I don't
suppose that the system has responded to
the aspirations of the people. I do not
know whether the hon. Minister who is
sitting on that side all alone this time,
knows the fact that we cteated a credit
supply of Rs. 5000 crores, which was
pumped into the system and - there is an
allcgation that out of Rs. 5000 crorss
only Rs.300 crores have gone to the rural
sector. When nationalisation was in-
troduced, the country was told. that it
would revolutionise the rural sector and
many an article appeared in the press,.
and it was said that Gandhiji's dream
would be realised and tremendous d=velop-
ment would be organised in . the rural
sector through banks because banks were
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the vehicler of development, If this
figure is correct—because it has been
often quoted in the press and the Minister

must know better—out of the credit of Rs.

5000 crores generated in the country and
passed on to the people through banks,the
ri ral sector got only Rs. 300 crores.
There are laudable schemes, [ must say
like IRDP and NREP. These are very
goocd programmes, like the Prime
M inister’s 20-point programme, Some
people use the whole programme as a
political tool, but as a student of Econo-
mics, 1 feel that a lot of good could be
done to the country through the 20-point
programme, and similarly these IRDP
and NREP schemes are very laudable
schemes. But I do not think these
schemes are properly operated upon.
Aad so far as banks are concerned, you
will be surprised to know that almost
all the malpractices committed by the
institutions go unnoticed, As you go
{0 the bank, you have to repose trust in
the bank. You deposit money in and
you get a cheque book and you buzz off
from the counter. There ends the
matter.

What goes on between the banker and
the actual loanee, particulary the person
who comes from the rural sector, nobody
knows, 1 related some storics about this
to the RBI and they were very much sur-
prissed. As I told you, they were going
to conduct an inquiry; may be they have
done it. But 1 am pot going to be satis-
fied because of the ad hoc manner in
which the RBI would be ready to con-
duct an inquiry, :

1 want to inform the House that in my
State there are nationlised banks which
are not functioning properly,—J must
name one, that is, the State Bank of
India, because against that bank’s opera-
tional policy there was a Jot of hue and cry.
In a meeting of the District Development
Board comprising the cabinet and other
representatives of people. Convened at
Kupwara, which is the Headquarters of
the district, there were about a dozen
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people with written complaints against
the functioning of the State Bank of India
and all these complaints related to the
lending operation.

The greatest objection that I can raise
here in the House is that the procedure
regarding lending is never publicised pro-
perly. Kupwara is comparable to any
District in the rural sector in the country.
Our people are uneducated—70 to 80%, of
them. All the time the lending strategy
or procedure is published in English. We
can see the brochure and pamphlets in
colours lauding the success of the bank.
But they have never publicised their sche-
mes in language which is understandable
to the people who come to the Bank. That
is seldom in Urdu and never in Dogri or
Kashmeri. All the time it is in English.
So, they keep a kind of curtain of sec-
recy. Nobody knows what is the pro-
cedure. If you talk to the Manager or
the Chairman of the Bank he wiil sit with
you and he will explain that it is a simple
as anything. But it is the illiterate man
who has to borrow from the Bank. He
could know only if it was explained to
time properly, As publicity is all the time
in English,Banks do not reach the people.
People are asked to understand them-
selves. If they do not understand, they
miss the bus.

As 1 said earlier, ultimately the feeling
was voiced in a District Board Meeting
that the money that was lent to the peo-
ple under various scheme went to the
people who had long arms and not the
people who were genuine borrowers, So,
a lot of corruption had taken place. I
was told specifically about the State Bank
of India, May be, the same thing is
happening with other banks. There is a
Jot of corruption. X' amount of money
that is invested in Jammu and Kashmir
State, 809/ of that goes to people who can
grease the paim of the staff working in
that Bank, Between the Manager and
the Chairman there is a large gap. Bet~
ween the Chairman of that Bank and the
Governor of the Reserve Bank thcre is a
very wide gap. If there is a complaint,
the Reserve Bank of India looks into it,
But I want the reform to be rationalised,
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I have some basic objections to the
deposits that are created in Jammu and
Kashmir State and the lending of money
in that State. There is a complaint, per-

haps Minister of Finance may be knowing -

better that there is widespread coorruption
in so far as lending is concerned, There
is large scale corruption so far as recruit-
ment of staff is concerned. There are
various complaints showing how they do
not encourage local taleat. If the Mini-
ster wants to know the fuller story I can
bring details to his notice. The biggest
objections that I have against the nationa-
lised banks in the Jammu and Kashmir is
that as per a survey 809/ of the deposits
created in the State are lent outside the
State. About the State Bank of India I
know it definitely. I have no objection
if it was dome with a clear cut policy
understandable to the people of Jammu
and Kashmir State because our country is
one. If money is lent outside the State,
I have no objection on principle. But
if people wanted to have credit in the
Jammu and Kashmir State and they do
not get it and the Banks invest the money
outside the State is not fair. You know
that Jammu and Kashmir State is not
industrially advanced. I have already said
in the House earlier that out of Rs, 25550
crores that were invested in this great
country in the establishment of large scale
industries, Jammu and Kashmir State,
share was 0.06%,. Now this is the back-
ground against which the lending in the
State should have been streemlined. 809
of the deposits generated in a poor State
fike Jammu and Kashmir State are lent
outside the State by the State Bank of
India and my impression is that other
banks also do the same thing. 80% of
the deposit are lent outside Jammu and
Kashmir., 209 of the deposits which is
available for lending in Jammu and Kas-
hmir is lent 'to those people who can
grease the palm of people at the, halm
of affairs in the Banks. You can see
what kind of reform you have achieved
through Banks in the rural sector.

We are told that Rs. 3000 crores will be
pumped into the rural sector through
IRDP, We have to ask a question—will
this- money go to the right pockets ? The
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Minister will have to answer our genuine
query ‘and he has to ensure that the money
that will be pumped into rural sector will
80 to the right pockets, I do respect that
the Ministry of Finance will take serious
notice of the issues I have raised.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH;: Why do you not ask the
question in your State ?

PROF. SAIFUDDIN SOZ: Uitima-
the responsibility rests with the
Central Government. If you say aYout
the agricultural development, you cnnot
say that it is a State subject. You have
the Ministry of Agriculture.

SHRI BUTA SINGH : Mr. Chairman,
he specifically raised a point.

MR. CHAIRMAN :
will deal with it.

Finance Minister

SHRI BUTA SINGH :
bility is to give money.

Our responsi-

SHRI SONTOSH MOHAN DEV
(Silchar) : I rise to support the Banking
Laws (Amendment) Bill, 1983 which has
been introduced in the House and it has
been deliberated by the Members-both
from the ruling and the opposition
party.

The basic purpose of nationalisation
for which banks have been nationalised is
to give benefit of the banking facilities to
the rural mass—where 75% of the people
live,
net-work in the country was one branch
for every 65000 people. Now it is rou-
ghly one branch for 18000 people and the
target is to have one branch for 17000
people. Before nationalisation there
were about 8262 branches in the country

Before nationalisation, the banking .

and now there are about 45000 branches -

in the ¢ountry. In those days the rural
branches were hardly 74 all over the cou-
ntry. Now there are a large number of

branches which arc in the rural arcas.
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While we criticize the banking organisa-
tion, we must bear in mind the comment
of the Finance Minister in this House—the
banking organisation has developed in a
massive way but the infra-structure which
is necessary to give this service to the peo-
ple, the expertisc which is necessary in the
banking organisation is very much lacking
Trough the Government policy is there to
help the people in the rural areas, they
have not been able to do nnto their best
satisfaction. To critize the bank officials,
Govcrament, and the employees by and
large in the House will not be just. We

have to sce the present set up of the’

banking organisation, the customer service
as well as the credit policy which is being
fo lowed by the Government. One of the
reason, why bank was nationalised is to
improve the regional imb- lance and the
social imbalance in the differant seclors,
There was a time when the backing orga-
nisation was not within the reach of the
weaker section of society.

There was a time when the most-back-
ward States did not get so much help
from the banks. If you take your State,
West engal, you will see before nationa-
lisation, most of the banks were concen-
trated in the city of Calcutta and not in
the rural areas. Now, they are spread
in the rural areas and people are getting
certain benefit. Sir, to get these bene-
fits to the people, we need committed
bank officers and cominitted bank em-
ployees. But at the same time, we need
responsible borrowers, 1 am connected
with the banking organisation as a mem-
ber of the 20-point committee, I.R D.P,
and others in my State. To throw
the burden always on the bank and to
say that banks are not doing is also not
correct. To say that the bank emplo-
yces are not cooperating is also not
correct. As a borrower, when we take
money, we must also be responsible
enough to return that money to the bank
to see that the money circulation is there.
A tendency is being developed ail over
the country that the Government is
willing to givé money and we should
take the money and nol return it or not
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utilise for the purpose for which it is
If this atiitude is continued, it

given,

is no use blaming the bank officials
and bank employees or - the
Government, What happens  is

that many of the baok employees
are blamed. Government guidelines are
there to give money. The bank officials
process them and they give the loans.
Now, the relationship between the cus-
tomer and the bank should be apart from
other norms. based on good faith, If
the customer did not keep a good faith
entrusted by the bank, the poor bank
offiicers and employees cannot help it.
As pointed out by the high officials
of the Reserve Bank and others, some-
times some steps are taken against them
for which basically they are also not
responsible. 1 am not trying to defend
the bank employees or the officials of the
State Bank or United Bank of India or
any other bank, This is one aspect
where the Members of Parliament leaders
of the political parties and the social
workers should involve themselves to
prepare the public mind to that exteat
that what money they are taking is the
nation’s money and unless they utilise
this money properly, their next genera-
tion or their kith and kin would suffer,
This earnestness must come among the
borrowers.

While introducing the Bill, the hon.
Deputy Minister for Finance, Shri Janar-
dhana Poojary has said that he has taken
into account the report of the Banking
Commission, 1972 and the secommenda-
tions of the Subordinate Legislation
Committee. He has also elaborated
certain points regarding the ioterests of
the depositor or the holder of a locker
if he or she dies He has also tried to deal
with sensitive issue for which in West
Bengal many of the small depositors have
Jost the private investments and deposits.
But I woud like to draw his attention to
certain points of nly State, Assam and I
will finish within three minutes. In
Assam, while the All-India norm is to
have one braach for every 17,000 pesple,
we have oune branch for every 31,545
people. According to the all-Indla radio,
there is a backiog of 533 branches in
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Asspm. 1t is not only that. About 109
licences have been issucd by the Reserve
Bank but various nationalised banks are
not opening their branches there. 1 will
urge upon the Deputy Minister of Fina-
nee, Shri Poojary to look into this
particular problem and to see that this
backlog is taken care of. 1If you do not
take this backlog into consideration, we
will suffer the most. My frend, Mr,
Nurul Islam also drew the attention of
the Minister to this point,

Anotler thing which I must say is
when you take the population pattern in-
to account, that is, one branch for 17,000
people, the communication difficulties in
a remote area should be taken into consi-
deration and you must reduce the popu-
lation pattern and do it according to the
position of the area and the coommuni-
cation with the main branch.

In Assam, there arc certain branches
which catér to the need of the people from
the area of as distant as 30 to 35 miles.
The borrowers mostly tribal people, have
to come from their villages to the bank
which is quite far away. It becomes
quite expensive for them. So. I would
request the hon. Deputy Minister for
Finance to take care of this also.

Many hon. Members have elabora-
tely discussed about the I R.D.P pro-
gramme. I do not want to go into
that, But in June, 1983, in Assam,
there are as many as 55,000 cases pending
before the banks. When we had a meeting
of the State level committee, as I said.
I am a member of the bahking organi-
sation, they have said that they are
prepared to process the applications but
they are short of staff. The recruitment
of the staff in North-eastern region
through the Banking Services Commi-
ssion must be geard up. Of course, we
are grateful to the banks in North-qupm
region becguse after the deliberations in
the last meeting with the Finance Mu\u-
m.ewhbnkhusotapskt‘qme
Whenever there is a backlog, they :pnd
this foree to the particular brangh to sce
that tho cases are prooessed. But this is
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an ad-hoc measure. The number of
employees required for each branch
should be provided and while appomtlna
the employees, local people should be
given due weightage,

As 1 said, ours is a very economically
backward arca, The industrial develop-
ment in that area is also very much
lagging and I will urge upon the hon,
Deputy Minister for Finance, who is a
good friend of mine, to loak into the
matter, When we write letters, replies
are sent, ““It is being looked into’ ang
it is passed on to the officials., But it is
not being followed up in the Ministry by
the bureaucrats. When we write letters
about the small scale industries aad - the
medium scale industries, it will be wrong
on the part of the bureaucrats to think
that we are trying to bring before the
Government certain particular cases, It
has been happening that the eatrepreneurs
in the area are not getting as much
guidance and encouragement from the
banking organisation as they should have
got. As many Members in the opposition
and even many Members from the ruling
party have said, if I koow how to
manage with the bank, [ can get the
things done. If I do not know how to
manage with the bank, I may not get it. For
that reason alone, it needs a fresh look 1;.\
the attitude of giving money especially in
the small scale mdustﬂes and medium
scale industries because it is very diﬂcalt
for us to appoint each and every boy ip
the Government sgrwoe or pnvate sgrvaqes.
We must develop our industry and for
that, the Government should come
forward with certain positive steps so
that this is being done.

Lastly, I would like to draw the atten-
tion of the hon. Minister that the bank
organisation ' showld bs imstructed ' to
follow the Government guidelines, . There
is a scheme callod hitegrated Urbam
Development Programme ‘dUDP). In
my State, there ars 6 towns  which are
taken for this purpose. In West Bengal,

Ll:ey have taken 13 towns. So, what
ppons is that Rs. 40 umwm be given
by the Ceriteal Govnmeqt. 8. 40 lakhs



433 Banking Laws
(Amds.) Bill

{Shri Sontosh Mohan Dev]

will be by the State Government and
Rs. 20 lakhs have to come from the
patiunalised banks. First I through that
this scheme was only for Assam., When
we go to nationalised banks, they do not
come to pay their part. Most of the
schemes are sponsored by the Municipal
Boards in different States and it is very
difficult if you ask the Municipal boards
to give their audited statement of accounts
because their accounts are audited by the
A.G. or the Local Examiner of Accounts,
But the bank authorities ask the munici-
pal board to give accounts for the last 5
years being audited by the chartered
accountants. It is not possible to give,

Secondly, they say, “You give your
list of assets and liabilities. The assets
and liabilities of a municipal board are
vested property by the Government and
if you want to make an evaluation of that,
it will take another 6 to 7 months.
Therefore, I would request the Finance
Minister that for the scheme which has
been sponsored by the Works and Hous-
ing Ministry to develop small and medium
towns all over the country, there should
be standing instructions from the Finance
Ministry to different nationalised banks
that, when a scheme has been approved
by the Government of India which is
presented by the State Government who
have considered the viability about cons-

- truction of small markets or mini markets
or super markets, the banking organisa-
tion sheould not stand in the way, In my
own State, the Silcher Municipal Board is
suffering on that account. I think, many
other Municipal Boards must be suffering.
Y would request the hon. Minister to take
persopal interest in the matter, to take
care of that and to solve the problem,

With these words, I thank the Govern~
ment for bringing forward this Bill which
will help in the development of the
country as well as the banking sector. I
also thank you, Sir, for giving me an
opportunity to speak on this Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : Mr,
Chairman, Sir, ] am very grateful to the
hon. Members for having given construc-
tive suggestions and also for making
constructive criticism. - Yesterday, 8 hon,
members of this House took part in the
debate and, today, about 12 to 13 hon.
members have taken part in it. T will not
take much time of the House. But before
dealing with each and every point raised
by the hon. members, I may express my
apology that, in view of the fact that the
time available is very short, 1 may be
pardoned for not meeting all the points
that were raised yesterday and today.

At the time of moving the Bill for
consideration, I had mentioned about the
salienl features of this Bill. So, 1 do not
want to repeat all that once again, That
is why I shall confine my answers to only
certain points raised by the hon. members
in the course of the debate.

About the branch expansion policy in
the rural and semi-urban areas, a point
has been raised in the House during the
course of the debate on this Bill. 1 would
submit that before nationalisation, there
were 8321 branches as on 19th July, 1969
and, today, we have got 42,027 branches
throughout the country. This is a
massive expansion that has taken place in
the banking sector, At the time of
nationalisation, there were 1830 branches
in the rural areas, that is, 22 per cent and,
today, we have got more than 22,000
branches in the rural arcas, that is,
about 53 per cent. So, we are looking
after the rural sector.

Apart from that, we have got the
branch licensing poliey for the period
between 1982 and March, 1985. According
to this policy, we have to open 10,000
branches throughout the country. In the
rural and semi-urban areas of deficit
districts we have to open 7,540 branches.
Before nationalisation, for 65,000 popula-
tion in the country, there was only one
branch., Today, the all-India average is
that for 16,000 population, there is one
branch, By March, 1985, our aim is to

open one branch for (7,000 population
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in the rural and semi-urban areas in all
districts. In order to achieve this, we
are going to set up 7,540 branches in
the rural and semi-urban areas of deficit
districts alone.

As far as the north eastern region is
concerned, my hon. friend. Mr. Santosh
Mohan Dev, said that there is one branch
for a population of more than a lakh. He
even went to the extent of saying that
there is one branch for 1,30,000 popula-
tion.

15 bics.

I may bring to the notice of the Hon.
Members that in rural and semi-urban
areas, there is one Branch today in

the State of
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For a population of

Assam 33,000
Meghalaya 17,000
Manipur 44,000
Nagaland 15,000
Tripura 23,000
Arunachal Pradesh 20,000

Mizoram 33,000

To improve banking coverage to 1 branch for
17,000 people 460 branches are required
in Assam and 35 in Manipur, 12 in
Meghalya, 7 in Nagaland and 8 in Tripura.
The process of identification of Centres is
still continuing.

The Reserve Bank of India made the
allotment as follows as regards the open-
ing of Branches :

Assam 195
Maunipur 21
Meghalaya 23
Tripura 14
Mizoram 15

This is as per the Branch licensing policy,
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In addition to this, it has been stated
that rural banks are very effective and
that more rural banks should be opened.
It has also been stated that the terms
and conditions of the employees of the
rural banks should be brought on par
with the service conditions of the Com-
mercial banks. Today we have got 150
rural banks throughout the country
covering 260 districts. By March, 1985,
we are going to have 170 regional rural
banks covering 270 districts. So we
are going to reach that target also, So
far as the performance of the regio-
nal rural bainks is concerned, they
are doing very good job in the
rural areas. The regional rural bank
has a low cost structure. These were
started in the rural areas in order
to cater to the needs of the rural people
whose pre.investment income does not
exceed Rs. 6,500/-, per year., We have
to go to the help of the weaker sections.
The Regional Rural Banks Act was in-
troduced in 1976. It has been made very
clear that the employees of these banks
cannot expect to have their service condi-
tions on par with those of the commer-
cial banks because the regional rural
‘banks are a low cost structure. There-
fore, the service conditions of the em-
ployees of the regional rural banks would
be on par with the employees of the
State Government. )

For the uplift of the weaker sections
particularly in the rural areas, we have
the IRDP and the DRI Scheme. So far
as the IRDP is concerned, Shri Satish
Agarwal is right in saying that under
this Scheme we have to gave loans
amounting to Rs. 3,000 crores which
flow from banks in the cooperative sector.
During the period of the Five Year Plan,
Rs. 1,500 crores has to come from
budgetary allocations on 50 : 50 basis,
50% from the Central Government and
509, from State Government. An Hon.
Member is not right in saying that this
subsidy has not been given in the year,
1980-81. [ will give the figures, In the
year, 1980, the term loam that is given
from banks and cooperative sector is '
Rs, 289 crores and in the year, 1981.82
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it is Rs, 467 crores. In 1982-83 it has
been raised to about Rs. 714 crores.

In addition to that, I may bring to the
notice of the Hon. Members that the
total amount including subsidy given to
State Governments for the purpose of
strengthening of local administration
amounted to Rs 158.63 crores in 1980-81.
In the year, 1981-82, it was Rs. 264.65
crores and in the year 1982.83 it was
Rs. 359.58 crores.

It cannot be said that we have not
reached the target in the year, 1982-83.
We have reached the target in the year,
1982-83,

On the contrary, we have exceeded the
target, This has been made possible be-
cause of the checks and cross-checks we
made and of the steps and the measures
we have taken. It is only because of our
efforts that it has been possible to in-
crease the term loan up to Rs. 714
crores in the year 1982, This is given
from banking and cooperative sector,

Besides, Government have fully realis-
ed that something more should be
done in the rural areas particularly in
the agricultural sector There is one
special programme, That has been work-
ed out in the Department of Agriculture.
This programme is supplemental to IRDP
and it is identical to IRDP, But for the
purposes of minor irrigation and affores-
tation, we have provided a subsidy of
Rs, 51lakhs to each block, There are
5,000 blocks in the country and on 50 : 50
basis. about Rs. 250 crores has been
provided and this amount also must come
from budgetary allocation and this is
particularly under the special programme
that has been introduced in the year,
1983.

It is true that there are coumplaints
from various sectors. There are sense
malpractices. Not only that, The
poorer sections are not being paid. What
steps Government has to take ? The Hon.
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Members from Opposition and from
Treasury Benches also, have placed their
views and criticism before the House,
We have been seeing the criticism appear
in the press and also from outside the
Parliament, What is the duty of the
Government ? Government has to take
steps. The people complain that the
financial help is not reaching the weaker
sections. If corruption exists, if DRDA,
that is, the local administration of the
State Government i8S not working effec-
tively, what is the duty of the Govern-
ment 7 What the Minister has to do ?
Is he to keep quiet ? Is the Minister
personally to see that the financial aid is
reaching the masses or not ? Obviously,
the Minister cannot go to cach and every
place and see that everything is all right.
In spite of the difficulties, I have covered
Andhra Pradesh, Orissa, Rajasthan,
Madhya Pradesh, Utitar Pradesh and
Karnataka and also some of the other
States.

PROF, SAIFUDDIN SOZ : What
about Jammu and Kashmir ?

SHRI JANARDHANA POOJARY :
For the purpose of rendering financial
help to the masses, the mass loan function
is being held. The other day I was in
Kanpur. We have given an amount of
Rs. 2 croresas loans to 14,000 people,
The loans were given under IRDP and
various other programmes. We have
made personal enquiries from the people
themselves whether corruption exists and
whether the amount of the loan is reach-
ing them or not. We have satisfied the
people, Likewise. we have given in
Chittoor district of Andhra Pradesh to
7,067 pcople an amount of Rs.
1,30,00,000/-. There also 1 made open
enquiries from the people in the presence
of the press and the public whether cor-
ruption exists and 1 satisfied myself that
there was no corruption, Not only that.
I have called the people there and made
persofidl enquiries, When there is defi-
ciency, we have to rectify. 1 am sceing
things for myself and keeping everything
in perfect order.
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While I continue to make these efforts,
1 request and seek cooperation from Hon.
Members from the other side.

You know . what difficulties we are
facing. I am facing .threats. Not only
that, In Dharwar, after the distribution
of the loans, when I come out from the
hall, there where about 3,000-4,000
people. When it was being given, I was
there, and 1 said, “‘Give the best service
to the poorer sections of the people; do
not treat tbem as beggars”,

There have been some complaints, and
some hon. Members also have raised the
the point whether upto Rs. 5,000 surety
is required. Even some hon. Members of
the House do not know this, even
the press do not know; the people do
not know, It is the duty of the Govern-
ment to make them understand as to
what is available from the banking sector.
In the mass loan functon, we are telling
the people. In spite of instructions, that
has not been made known to the public.
In that function I have stated that upto
Rs. 5,000, for productive purposes, for
the weaker sections, security is not re-
quired. That is the guideline from the
Government; that is the guideline of the
Reserve Bank of India. This has not gone
to the grassroot level. I am questioning
the people, I am questioning the beneficia-
ries whether they had been asked to
furnish surety, security. So many veri-
fications are being done and we are tak-
ing action. whether it is required or
not, it is for the hon. Members to
come to a conclusion. We have been
doing this: upto Rs. 5,000 no surety
is required, no security is required.
Only the asset created out of the
loan could be hypothecated. No other
security is required upto Rs. 5,000. For
crop loan upto Rs. 1,000 no surety is re-
quired. Upto Rs. 5,000, only the crop
is to be hypothecated; that is sufficient.
Upto Rs. 1,000, only demand promissory
note is sufficient. How many people
know about it? Even some bank people
do not know. This point about security
has been raised. An hon. Membex, fom
our party has said that these peopie are
asking for security, nobody knows: Mr,
Kosalram has gone on recorded saying
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that even for Rs. 2,500 security is asked.
f want to make only one distinction, and
that is what is meant by ‘productive pue-
pose’: that should be made clear, I will
give one example. If a cycle is taken for
hiring purpose, then it gives income. If
it is used for selling papers or for selling
banyans or some textiles, then it is for a
productive purpose. But if the same
cycle is taken for® wandering or for eve-
teasing, then it is not for productive pur.
pose; there, surety, security is required.
{Interrupirons) 1 am only giving an exam-
ple. If one goes in for a refrigerator, it
is not for productive purposes; there,
surety, security, is required. So, if it is
for productive purposes, then surety,
security, is not required., We want to
make it very clear that for productive
purposes security or surety is not requir-
ed. Even in the case of village industries
and cottage industries, it has been stated.
How many people know that even upto
Rs. 25,000 no collateral security is requir-
ed? This is the position. We have to
make it known. This is our responsibi-
lity, tiis is the responsibility of the
Government. Even in the banking sector,
the people who are working, if at all they
have got the commitment, if they hav:
got the dedication, they, have to give thes
guidance when people come. That is why
I have been saying that they should treat
everybody with a smile and give them
guidance, educate them, give the
full particulars; then only people will
get the benefit. It has been asked as to
what steps have been taken to improve
the customer service. On an earlier occa-
sion also I have stated what action has
been taken. 1 paid surprise visits. That
is in the knowledge of the House, that is
in the knowledge of the country. A meet-
ing was convened by the Finance Minister
and it was made clear to them. What
was happening before? 1 do not want to
go into details. In some of the branches—
I do not want to generalise—people used
to come at 11.30 and go at 2.30; after
seeing the matinee shqw, they would come
qqu the next. day, but were asking the
Manager to write. that they were working

on the previous dav upto 8.00 p.m. Over-

time also is asked. So we stopped. 1do
not generalise, So_me black sheep are
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there. So many cases are there where
tl ¢ Managers were given threats also.
V e stopped such malpractices. What is
tl e effect of the steps taken? In the year
1982 we have saved for the country Rs.
16.85 crores on overtime alone. We have
nct stopped it. Wherever it is required,
we are giving it. We have not stopped
it. Whether this is fequired, whether
tl is action is required from the Govern-
ment—that is only for the consideration
of the hon. Members. I do not think
that any member has challenged or atta-
cked us on that ground. On the contrary,
1 must be grateful that the hon. Members,
most of them, have supporied me and
even the Press also has supported me.
Now, my only submission is: it is true
that the customer service should be
improved and it is true also that
we have to give the best service and
efficient service to the people of the
country, That is one of the 20 point
programme and that is the last point and
we have to implement it.

Coming to the other points raised by
the hon. Members, a question was asked
as to what is the amount that has been
given under the DRI scheme. We have
been able to give under the DRI scheme
Rs. 340 crores upto 30th September, 1983,

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Very small amount.

SHRI JANARDHANA POOJARY :
As you know, there is the priority sector.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : What was the target? And how
much you have given? Question does
not arise that you have given such and
such amount. The question is: what was
the target and how much you have given,
Let me know and also let the House
know.

SHR1 JANARDHANA POOJARY ;
Under the IRDP programme every year
we have to give Rs. 600 crores and we
have to identify 600 families from each
block and give Rs. 600 crores in a year
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and during the period of the Sixth Five
Year Plan we bave to give Rs. 3000
crores. Now I will give you the figures,
In the ycar 1982 under the guidance of
our Finance Minister, after verifying, we
have been able to cross the Rs. 600 crores
target and we have given Rs. 714 crores.
That is the result of the step that has
been taken,

Now, so far as our commitment to
weaker sections is conceraned, nobody has
hcard my talking about big industrialists.
Evin in the Press also it is said that we
have been talking about the weaker sec-
tiors only. 1 have been talking about
the weaker sections only'-{Interruptions)
You can give a derisive smile, you can
laugh away also, But a sincere attempt
is being made and it will be made whether
you laugh or you give me a smile or
whether you condemn it or appreciate it.
But this attempt will be made even at the
cost of reputation and even at the cost of
popularity. 1 have become a most un-
popular person in the banking sector. 1
know that. If at all I want to stick to
power, I would not have gone to that
extent, condemning people who are doing
something, when there is a deficiency-—not
all the people. 1 have done it,

SHRI SATISH AGARWAL : But you
are popular with us. Why do you worry?

‘MR. CHAIRMAN : You should not
suffer from any such misapprehension,

SHRI JANARDHANA POOJARY :
About the hon, Member from your Party,
Mr., Datta...

MR. CHAIRMAN : At the moment
I have no party.

PROF. MADHU DANDAVATE : He
is non-aligned.

. SHRI JANARDHANA POOJARY: He
made very good points also and he asked
about the profitability......
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15.19 hrs,

ISHRI CHINTAMANI PANIGRAHI in the
chair.]

PROF. MADHU DANDAVATE: Now
he has become CPM. '

SHRI JANARDHANA POOJARY :
He asked about the profits of SBI its
subsidiaries and the nationalised banks.
In the year 1980 it was Rs. 65.94 crores,
1981—Rs. 64.47 crores, 1982—Rs. 77.56
crores.

About the capital-fund ratio, one ques-
tion has been put by the hon. Member,
Mr, Datta. About this, I want to say
that we lay greater emphasis on the social
obligations. The profitability, though I
have given that, has also come down and
the capital ratio has also come down. I
do not say that it is increasing.

Sir, about the priority sector, the hon.
Members have asked—what is the amount
that has gone to the weaker sections
under the priority sector. As on Septe-
mber, 1983, under the priority sector, we
have been able to give Rs. 12,818 crores,
Out of this, to the weaker sections, the
amounts comes to Rs. 2,475 crores—about
19 and odd per cent. This is the amount
that has been given to the people. So far,
what is the growth that has taken place
in the banking sector. Prior to nationali-
sation, bank deposits were about Rs_ 4646
crores. To-day as of June 1983, we have
got the figure which comes to about Rs,
53,000 crores and odd. About the credit
that has be deployed under various
sectors, the figure that has been given is
about 3,599 crores in 1961 and the amount
deployed by the system is Rs, 35,881
crores in June 1983.

The hon. Member, Shri Agarwal, has stated
that the C&AG should audit the accounts
of the Banks, As you know, they have
got the statutory protection, All the
informations cannot be devulged. The
information relating to the business affairs
of the individual constituents except in
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accordance with the provisions of law or
usage and customs, cannot be devulged
and, if it is subjected to the auditing by
the C&AG, what will happen is that this
will happen is that this will come under
the purview of P.A.C. and it will also
become public. That is why it is not
at all possible. That is the answer,
(Interruption ) 1 shall write to the hon.
Member about the particulars he wanted
to know from me,

Sir, [ am touching some of the impor-
tant points only because only limited time
is available to me. Regarding I.LR D.P.
programme, we are advancing the loan at
the rate of 10 per cent, Under the D R.I.
programme, we are giving loan at the
rate of 4%,. Even in the case of priority
sectors, in the backward areas, the rate of
interest charged is at 10 per cent, You
know that the banks have to pay for Rs
100/-. The present maximum deposit
rate is 11 per cent. Hence, we will
not be in a position to reduce this bank
rate,

st et &ver sv| ;{7 9y wEr
qi f& g fFdt 7 §F § & TR
97 F1 w91 foar O 39¥ 9% gra
N oI 79y age f&y ST W E
g d1 HATHE TIT & WY SATET
agr M ®1Z & garfas saq § sarar
HATHE F1E AGA A FTFFAT L
fe 4% ag FY agEA FT @ ?

SHRI JANARDHANA POOJARY :
Sir, the hon. Member must keep one
thing in mind. For every Rs, 100 that
has been deposited into the bank, about
35% will go as a statutory liquid ratio.
This will be given at the lower rate of
interest for the development purposes.
The cash reserve ratio is 8} per cent.
There is now an incremental amount that
has to be adjusted. The balance of Rs.
50 and odd is available for advance
purposes. Out of this, 40% of the total
advances will be given at the goncessional
rate., The amount that is available for
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giving it at a higher rate is 22 per cent.
So, out of Rs. 100, about Rs. 22 onmly is
available.

Even under IRDP programme Rs. 600
crores have to flow at the rate of 10 per
cent, So, the banks are not in a position
to reduce the rate of interest,

sit frear e g ¢ AU AFAT
qz & fr ot T agw fem w0

wWE

SHRI JANARDHANA POOJARY :
If there is any complaint and they are
not following the guidelines, we witl not
allow anybody to exploit. The hon.
Member may kindly bring it to my notice
and will take action.

iy fresraaTe s ¢ ST L)
Garg AgAE A% o TI5H AYF I

wel

SHRI JANARDHANA POOJARY :
Now, Sir, 1 am going 1o conclude. 1
thank the hon. Member and am also
going to complete within half an hour
as promised, 1am grateful to the hon.
Members for their views and sugges-
tions.

MR. CHAIRMAN : The question
s

«That the Bill further to amend the
Bankers’ Books Evidence Act,
1891, the Reserve Bank of India
Act, 1934, the Banking Regulation
Act, 1949, the State Bank of India
Att, 1955, the State Bank of India
(Subsidiary Banks) Act, 1959, the
Deposit Insurance and Ceredit
Guarantee Corporation Act, 1961,
the Banking Companies (Acquisi-
tion and Transfer of Under-
takings) Act, 1970, the Regional
Rural Banks Act, 1976 and we
Banking Companies - (Acquisition
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and Transfer of Undertakings)
Act, 1980, be taken into consi-
deration.” ‘

Thc motion was adopted.

MR. CHAIRMAN : Now, the House
will take up clause by clause consideration
of the Bill. There are no amendments to
Clauses 2 to 5. The question is :

*“That clauses 2 to 5 stand part of the
Bill.”

The motion »as adopied.
Clauses 2 1o 5 were aded 10 the Bill.

Clause 6 ~(Amendment of section 42)

SHRI T.R. SHAMANNA (Bangalore
South) : I beg to move :

“Page 4, line 15,—
—for “each alternate Friday”

substitute
Friday"(5)

“gecond and last

Sir, my amendment is very simple. In
the Bill it is stated that every alternate
Friday they have to send the demand and
time liability statement. Now, in the
month of February there are only two
alternate Fridays whereas in other months
there are three alternate Fridays. There-
fore, what I bave suggested is that instcad
of having alternate Friday it should be
second Friday and last Friday, It will
help us in bringing about uniformity.
Therefore, 1 propose that instead of each
alternate Friday it should be taked 8s
second and last Friday of the month,
This is the simple amendment that I have

- moved.

SHRI JANARDHANA POOJARY :
Sir, if we accept the present amendment
as suggested by the hon. Momber then
there will not aoy uniformity and it will
not facilitate any meaningful comparison
of the Banking data, So, it is not accep-
table.

MR. CHAIRMAN : Lshall now put
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amhendment No, 5 moved by Shri T.R. Clauses 6 to 9 to the vote of the House,
Shamanna to the vote of the House. The question is :
L]
Amendment No. 5 was put and “That Clauses 6 to 9 stand part of the
negativate. Bill,*
MR. CHAIRMAN : There are on The motion was adopted.
amendment on Clauses 7 to 9, So, I Put Clauses 6 to 9 were added to the Bill.

Clause 10 (Insertion qof New Chapter after Chapter IlI B)
SHRI MOOL CHAND DAGA (Pali) : 1 beg to moye :
“Page 6,—

Jor lines 28 to 35, substitute—

“Table
(i) Individual Not more than twenty.five depositors exclu-
ding depositors who are relatives of the
individual. :
(i) Firm Not more than twenty.five depositors per

partner and not more than two hundred and
fifty depositors in all, excluding, in either
case, depositors who are relatives of any of .
the partners.

(iii) Unincorporated association  Not more than twenty-five dapositors per
of individuals ‘ individuals and not more than two hundred
and fifty depositors in all, excluding, in
cither case, depositors who are relatives of
any of the individuals constitutiﬁz'the asso-
ciation,”’(1)

Page 7,—
for lines 8 to 10, substitute— .
“(a) a person shall be deemed to be a relative of another if, and anly
if,—
(i) they are members of a Hindu undivided family ; or
(ii) they nre busband and wife ; or

(ili) the one is relate to the other in the manner indicated in the List
of relatives below :
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10.

11,
12,

13,
14.
1.
16.
17.
18,

19.

20.

2.

22,

SHRI T.R. SHAMANNA : I beg to

" move :
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List of Relatives
Father.

Mother
(including step-mother),

Son
(including ‘step-son)

Son’s wise.

Daughter
(including step-daughter),

Father's father,

Fathers’s mother,
Mother’s mother.
Mother’s father.

Son’s son.

Son’s son’s wife.

Son’s daughter.

Son’s daughter’s husband,
Daughter’s husband,
Daughter's son.

Daughter’s son's wife.

Daughter’s daughter,

Daughter’s daughter’s husband,

Brother
(including step-brother)

Brother's wife.

Sister
(including step-sister).

Sister’s husbands ;”(2)

*Page 6, line 29,—
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Jor “sten™ substitute *twenty’’(6)
Page 6 line 30,—
Jor *ten™ substitute *fifteen’’(7)

Page 6, lines 31 and 32,—

Jor “one .hnndred" substitute *ope
bundred and fifty™(8) _

Page 6, line 33,—
Jor *ten” subsiitute **fifteen*’(9)

Page 6, line 33,—

JSor “*one hundred” substitute *‘one
bundred and fifty** *(10)

1 have given my reasons yerterday
also.

AN HON. MEMBER : He is moving
withdraw.

SHRI MOOL CHAND DAGA : No,
not withdrawing. The Karnataka Chamber
of Commerce have expressed their view
regarding this Bill. Mr, T.S. Kashyap,
President of the Karnataka Chamber of
Commerce is reported to have said as
follows :

“While the existing law was sufficient to
curb shady dealings by unscrupu-
Jous persons, the Bill cuts at the
root of the informal credit struc-
ture and will barm, in particular,
the interests of small traders,
small industrialists, self-employed
artisans and technicians and the
like.”

This view has not only been said by
Karnataka Chamber of Commerce, but by
Gujarat Chamber of Commerce also. Here
1 quote the news item regarding Gujarat
Chamber of Commerce.

+The chamber provident has urged the
finance minister to withdraw the
harmfu! provisions of the Bill or
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. to entrust them to a selected com-~ .

mittee of Parliament for further
examination.

Appreciating the Govern-
ments anxiety for protection of
small depositors® interest the
Gujarat Chamber chief has sub-
mitted that the prevailing compul-
sory deposit insurance scheme
should be suitably extended to
cover the deposits lying in infor-
»mal credit markets. Such a
positive approach will help to
eliminate application of penalty
and punishment to such economic
offences.”

So I have requested that Clause 10
may be amended. 1 have moved
that in respect of cindividual’ it should
be :(—

«Not more than twenty five depositors
excluding depositors who are rela-
tives of the individual,”

Otherwise how can they run the busi-
ness ? IE AFHIT FT AT & HAC AV
ard 77 FEgfad & aET RF A7

In respect of firm, I have said :

<“Not more¢ than twenty five depositors
per partner and not more
than two hundred and fifty deposi-
tors in all, excluding, in either
case, depositors who are relatives
of any of the partner”.

And regerding unincorporated asso-
ciation of individuals 1 have said
this t— .

s“Not more than twenty five depositors
per individual and not more than
two hundred and fifty depositors
in all excluding in either case,

depositors who are relatives of
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any of the individuals constituting
the association.”

I have given definition of persou I
have stated :——

A person shall be deemed to be a
relative of another if, and only
if—

(i) they are members of a Hindu
undivided family ?

(ii) they are husband and wife,

(iii) the one is related to the
other in the manner indica-
ted in the List of Relatives
below.”

—and I have given the list also. They
are ; .

Father, Mother (including step mother),
Son (including step som), son's
wife, Daughter (including step
daughter), Father’s father,
Father’s mother, Mother's mother,
Mother’'s father, Son's son,
Son’s son's wife, Son's daughter,
Son’s daugher’s husband, Dau-
ghter’s husband, Daughter’s son,
Daughter’s son’s wife, Daughter’s
daughter, Daughter’s daughter's
husband, Brother (including step
brother), Brother's wife, Sister
(including step sister) and Sister’s
husband.

1 request that my amendments may be
accepted, ’

SHRI T. R. SHAMANNA : Sir, I
have elready moved by amendments.
Every individual can take 1S deposits
instead of 10 deposits. The total number

‘of partners in a firm will be 10 and

therefore the total number of deposits will

“be 150 in all. My argument is, only, this:

In Karnataka, after the Debt Relief Act
was passed, in respect of all those whose
income is less than Rs, 2400 per annum,
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the debt is deemed to have been hquxda-
ted, There were money lenders who
were doing this money lending business.
Looking to the penalty clause and impri-

. sonment and such provisions, the few
imoney leaders who were there, left the
business because for them it was not
profitable. Nationalisation has not been
a boon to the people. Syndicate Bank,
one of the nationalised banks, refused to
give loans for one month, They said,
that they were not permitted to give
loans,

You may bring any number of enact-
ments, People are clever enqugh to
adjust to the situation. If one is allowed
to have ten deposits, and he wants to
have more daposits, he will take another
benami partner, when he can have twenty
deposits, and thus he will hoodwink the
law, 1, have, therefore, moved my
amendment so that the law is more gene-
rous; instead of ten, let it be fifteen, and
instead of hundred, let it be hundred
and fifty.
ment,

That is my simple amend-

SHRI JANARDHANA POOJARY :
After the introduction of the Bill in the
Lok Sabha in May, 1983, a number of
representations have been received by the
Government as well as by the Reserve
Bank from‘ various associations including
shroff associations, merchants organisa-
tions, Chambers ‘'of Conimerce dnd indivi-
duals with yarions suggestions, “The
main contentions are that the: provisions
in the Bill ‘will “be “harmful ‘to “thale,
"business and industry, that their impact
on the units in the small scale and tiny
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sectors would be disastrous and further
that they would adversely affect the
informal credit system which is traditio-
nally an alternative to the credit extended
by the commercial banking system.

The rationale behind these amendments
is to ensure that the interests of the
unwary and uninformed depositors are
adequately safeguarded, while the legiti-
mate interests of trade, commerce and
industry are not adversely affected,

Government have examined the matter
in consultation with the Governor,
Reserve Bank. Government feel that the
apprehensions of the trade in relation to
the amendments are exaggerated. How-
ever, we propose to accept the amend-
ments moved by Shri M.C. Daga and feel
that these are sufficiently liberal to protect
the legitimate interests of trade and
industry.

The number of depositors from whom
deposits may be accepted by individuals,
firms and associations of individuals is
proposed to be
accepted from relatives will be totally
exempted from the proposed ceilings.
Joint Deposits will count as one deposit.
With the exemptions already provided in
the Bill, Government exept that there will
be no hardship to trade, small business
and others.

increased.  Deposits

So far as the amendments of Shri T.R.
Shamanna are concerned, I think, this is
quite liberal, and he may not press his
amendments.

MR. €HAIRMAN : I shall now put
amendments No. 1 and'2 to clause 10 to
the vote of the House.



AGRAHAYANA 29, 1905 (§AK4) Banking Laws 506

Ui

The question is 3
“Page 6,—
Jor Yines 28 to 35, snbstitute—

“Table

() Individual Not more than twenty-five depositors
excluding depositors who are relatives

of the individuals.

Gi) Firm Not more than twenty-five depositors
per partner and not more than two
hundred and fifty depositors in all,
excluding, in either case, depositors
who are relatives of any of the part-
ners,

(iii) Unincorporated association Not more than twenty-five depositors
. of individuals per individual and not more than two
hundred and fifty depositors in all,
excluding, in either case, depositors
who are relatives of any of the
individuals constituting the associa-

tion.”(1)

Page 7,
Sor lines 8 to 10, subritsute——

“(a) a person shall be deemed to be a relative of another, if, and only
if,—
() they arc members of.a Hindu undivided family; pr
(ii) they are husband and wife; or

(i) the ome is velated to the other in the manner indicated in the
List of relatives below
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List of Relatives

1.¥ Father
2. Mother

(including step-mother)
3. Son

(including step-son)
4, Son's wife,

5. Daughter
(including step-daughter)

6. Father’s father
7. Father’s mother

8. Mother’s mother

9, Mother's father

10, Son's son

11. Son's son’s wife

12. Son’s daughter

13. Son’s daughter’s husband

14. Daughter’s husband

15. Daughter’s son

16. Daughter’s son’s wife

17. Daughter’s daughter

18. Daughter’s daughter’s husband

19. Brother
(including step-brother)

20. Brother’s wife

21, Sister
(including step-sister)

22. Sisters husband; "(2)

The motion was adopted.

MR. CHAIRMAN : Now I shall put
amendments nos. 6, 7, 8, 9 and 10 to clause
10 moved by Shri T.R. Shamanna to the
vote of the House,

Amendments Nos. 6 to 10 were put
and negatived

DECEMBER 20, 1983

P 5

_ MR. CHAIRMAN : The question
is:

*That Clause 10, as amended, do stand
part of the Bill,”

The motion was adopred.
Clause 10, as amended, was added ta the
Bill

MR, CHAIRMAN : There are no
amendments to Clause 11 to 25, The
question is :

“That Clauses 11 to 25 do stand part
of the Bill,”

The motion was adopted.

Clauses 11 to 25 were added 10 the Blll.

Clause 26—( Amendment of section 24)

SHRI MOOL CHAND DAGA : 1
beg to move :

‘Page 14, line 18,—

for “*book value” svhstitute **book value
or face value™ *(3)

SHRI T.R. SHAMANNA : I begto
move : .

‘Page 14, line 22,—

for “forty” substitute ‘‘thirty-three and
one-third” *(11)

While fixing up the liquidity asset, the
amount has been raised from 25 per cent
to 40 per cent; 40 per cent is too much
for the reason that the money that s
borrowed is a dear money and got at ia
tigher rate of interests; and the cash
jeserves do not get any interest;
and the investment which forms part
of the liguidity asset gets only
about 7 to 8 per cent; and then
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bills receivable and bills payable are not
much. This liquidity asset is very much
less than what they borrowed. There-
fore, if 40 per cent is kept as the ligui-
dity, reserve particularly the cooperative
‘banks will suffer a Jot. I would, there-
fore, suggest that, 40 per cent being too
high, instead of 40 per cent, the maxi-
mum should be 33 and one-third;
that will enable the cooperative
banks to, kesp their money not
only in liquid position but. also in
remunerative and more enterprising
position, If all the money is locked up
to the extent of 40 per cent, it ' would be
difficult to give it to the weaker-sections
and also other form of loan to trade
and industry. Therefore, I urge that
this 40 per cent be reduced to thirty three
and one-third.

SHRI JANARDHANA POOJARY :
As against the statutory limit of 25 per
cent fixed for the statutory liquidity ratio
SLRs in Section 24 of the Banking
Regulation Act 1944, the present limit
fixed up the RBI for SLR is 35 per cent.
This is by the moral suasion exercised
by the RBI. The hon. member has
suggested the maximum limit of SLR at
thirty-three and one-third as against 40
per cent proposed in Clause 26 of the
Bill. In view of the fact that the
present limit of SLR is 35 per cent of
the demand and time liabilities, the
proposed amendment of the hon. mem-
ber is not acceptable.

MR. CHAIRMAN : I shall now put
amendment No. 3 moved by Shri Mool
Chand Daga to the vote of the House.

The question is :

“Page 14, line 18,— for “book value”
substitute *“book value or face
value™ * (3)

The motion was ndopted.

MR. CHAIRMAN : I shall now put
Amendment No, 11 to Clause 26 moved
by Shri T. R. Shamanna to the . vote
of the House,
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The Amendment No. 11 was put
and negatived.

MR. CHAIRMAN : The question is.

“That Clause 26, as amended.
stand part of the Bill.”

The motin was adpted.

Clause 26, as amended, was to added
to the Bill.

MR. CHAIRMAN : The question is :

“That Clause 27, to 41 stand part
of the Bill.”

The motion was adop‘t!l.
Clause 27, to 41 wzre added to the Bill.
MR, CHAIRMAN : Now we take up

Clause 42, Amendment No. 4is to be
moved Shri Mool Chaad Daga.

Clause 42— (Amendment of seciion 56)

SHRI MOOL CHAND DAGA : | bag
to move :

*Page 29, line 41,— Jfor <book value”
substitute *book value or face
value” (4)

SHRI JANARDHANA POOJARY :
We accept it.
MR. CHAIRMAN : The question is :

‘Page 29, line 41,— for <book value™
substitute “book value or face
value” ’(4)

The motion was adopted.
MR. CHAIRMAN : The question is :

“That Clause 42, as amended, stand
part of the Bill.”

The motion was adopted.
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Clause 42, as amended, was added to the Bill.

MR. CHAIRMAN : Now we come
to Clauses 43 to 75.

The duestion is:

«That Clauses 43 to 75 stand part of

the?Bill.”
The motion was adop:ed.
Clauses 43 to 75 were added to the Bill.
MR. CHAIRMAN : The question is:

«That Clause 1, the Enacting Formula
and the Title stand part of
the Bill.” .

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

MR. CHAIRMAN : The Minister
may move that the Bill be passed.

SHRI JANARDHANA POOJARY :
I beg to move :

«That the Bill, as amended,” be
passed.” ’

MR, CHAIRMAN : Motion moved :

«That the Bill, as amended, be
passed.”

MR. CHAIRMAN : Shri Ramavatar

Shastri, do you want to speak now ?
SHRI RAMAVATAR SHASTRI : Yes.
st Iwware @t (TAT)
gumfy o, & dewrd fafy (dane)
fadaw ¥ g a=wT & v F fre-

ferfere < fawa ISMAT ATRAT —

qgeT—ag qE A ava § fe g
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¥ firaral oFf gud wwec W & A
N &7 A ¥ W § Ay Iw
®Y s &) gear Ayt or Wy &)
maem & wik gfe € wifgw
g gt fe wtwr & wWEEC W
WﬁYﬁﬁﬁﬁaragaﬂt T wH-
IAYL-ATATE AT GEET Ffq® 777 ST
R E U AN T dv wiv-
wifeal g7 g T HFT FA a1 A
Ay & qeeg fewdl WY s ey
gl v

Jral & %1 ¥ AR ¢F  FQ1-
1< &% dA g Q@ mar § 1 feaal
ud gt TA% SN w1 wW ¥ FA
viw ¥ v sfwa av §@ feg w7
wof Agf FasaT | N AR T W $
WAL $T AT A8 AT ATEH I
AAT SFIC HT AGET FAHT  TTHT

Afed @ arie s dy 7k § 9=y
% w9 oot gy 2y &

2. AT & &%, Tafgarmc

(Fgre) HFqeafrgl g1 agi S 0w
afgwrd ol wa1gd § wel Wy wok
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Fer AW N aww O
oAl ) AIA qrg AT FT @7 g
fate &7 e ®1 3y WA Wi FY
FAT XTI AT qmaT X &4 9T &
FITF @ H g oF ghag o=t
faar g, g i fqag a8 &
AT TG wMT aF | X 9N
|9 W AT i s g
T a7 § ) & 99 o9 ar faw
#4t & 979 ArqeaE FAAE & fog
AW WE

¥ g we: & f5 w@e qqifa.
w1 9% qElEETd % T ST
FAT GAT & 1 ag ST AgAT 2 HIAT & 4
FE BT A & | SwW 4% F
9g ¥9 a9l § F19 FIT IZ & A
g, 39 % fau gigex &1 $1§ F1a
garaf?

Ix wigwsrd & fasg 32 oot
ArAYT Y STAHTY AWy @2 I
& af a8 wigsTY &1 & 9%g wav
Y. ¥ i 741 & | wa: WA "y
Fgaagaw gmifrag 3§ 5 &
I WY FEETY, WS 9 I T
afeat &Y e wiw AT wX Sfww
FEAE & qife agi & wiaw W
S FATR § H |

SHR1 JANARDHANA POOJARY :
Sir, I share the concern of the hon,
Member and about the specific instanecs
which have been brought to the notics of
the House we will make an inquiry. 8o
far as that is concerned, there is no doubt

about it. But if we generalise it, #t will
be counter-productive.

1 have stated carlier in my main reply
that we are making all our efforts to

nsio quwvi:o‘ s14

check malpractices, even corruption. I
personally went, as I stated, to Ra;asthm
In one district we had more than 1,500
beneficiaries When I made enquiry; only
one beneficiary stood up and said that
he had parted with Rs. 100 and Patwari
took that money, notthe bank people,
Then immediately I asked the Collector to .
take action, There were 1,499 beneficia-~
ries who stated that they gave no money
amounting to corruption. So, thatis
why I say if you generalise it, it is going
to be counter-productive  On the contr-
ary, the people, particularly the weaker
sections, will be under the impression
that hereafter for getting any 1oan they
have to part with some money as corrup-
tion. It is not correct also. We should
not create such a panic in the minds of
the pecople. Wherever there are such
instances we are assuring the hon. Mem-
bers that we will be very serious and we
will take action,

SHRI SUNIL MAITRA (Calcutta
North-East) :  Just for Minister’s infor-
mation. I am only requesting the Minis-
ter to go through the report brought out
by the Comptroller and Auditor General
of India in this regard published only
recently.

MR. CHAIRMAN : Now the question
is: “That the Bill, as amended, be
passed.”

The motion was adopted.

MR. CHAIRMAN: Now we go to
to next item, that is, Motion under Rule
388,

15.52 hrs,

MOTION UNDER RULE 388
Suspension of first proviso to Rule 74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI
JANARDHANA POOJARY) c.On hehaif
of Shri Pranab Kumar Mukherijes, !ha'

. to move thetoﬂowinﬁ -
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*That this House do guspend the ficst
proviso to Rule 74 of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its
application to the motion for
reference of the Bill to provide,
with a view to the more effective
realisation of the objectives of
nationalisation of life insurance
business, for the dissolution of
the Life Insurance Corporation of
India and for the establishment of
a number of corporations for the
more efficient carrying on of the
said business and for matters con-
nected therewith or incidenal
thereto, to a Joint Committee of
the House.”

PROF, MADHU DANDAVATE
(Rajapur) ¢ Mr, Chairman, thanks to
the Indian Airlines, yesterday I could not
reach here in time t0 express my opposi-
tion to the introduction of the Bill Any-
way, I will briefly make up for the lapse
yesterday by expressing my views on ne
motion that is already moved by the hon,
Minister,

While moving the motion, in fact while
formulating the Bill, the entire basis has
been the recomendations of the Era Sez-
hiyan Committee, whose report he has
already submitted, But, strangely enough,
even while accepting the proposal for the
break-up of LIC into five corporations,
they have isolated and accepted only one
recomendation of the Era Sezhiyan Com-
mittee, while totally disregarding the rest
of the reccommendations. In relation to
the promotional policy, investment norms,
bonus to shareholders and all other relat-
ed matters, they have remained cons-
picuously silent about all these recomen-
dations and they have taken up only this
particular recomendation.

As far as the motivation of this Bill is
concerned, we are told that if there is an
element of competition in the working of
the LIC, they will augment the business
of the LIC particularly in the rural side,
and that will augmsnt the efficiency of
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the operational functioning of the LIC,

. It is far from the truth, It is an accept-

ed fact that, if there is to be an eclement
of comp tition between a number of
entities, in that case, there must be cer-
tain dissimilar conditions that prevail
among themselves, For instance, as far
as the promotional policy, the investment
policy, the investment policy, the bonus
to the shareholders and all related pro-
blems are concerned, as far as these five
Cornorations are concerned, you will find
that they have identical policies. There
is nothing to compare and there is noth-
ing like competition. Therefore, to think
in terms of projecting an element of com-
petition in these five Corporations, where-
in competition itself cannot exist, I think
that is a meaningless rationable that is
sought to be built up.

Then, again, we are told that LIC is
unwieldy. As far as LIC is conceraned,
there are 940 branches. But, as far as
the State Bank of India is concerned, it
has more than 6,000 branches.

Again, we are told that the proportion
of rural business will increase. In 1957,
when the LIC was formed, at that time
the share of rural business was of the
order of 5 per cent, whereas in 1982, for
which year the report has already been
submitted, we find that this share would
be actually more than 32 per cent and, in
the further report, it is likely to, go up
further,

16 hrs.
[MR. DEPUTY-SPEAKER ¥ the chair)

What is the rationale behind referring
a Bill to a Joint Select Committee. It is
an accepted fact that when there is con-
sensus on the basic approach to the Bill,
only 'to work out the details, for scru-
tinising the details, a Bill is generally
referred to the Joint Select Committee,
As far ag this Bill is concerned, consensus
exists against the LIC split up; it doss
not exist in favour of the LIC split up.
Therefore, referring this Bill to the Joint

Select . Committee will be a mcnnin;loi»

proposition,
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. The Government should review its
policy and withdraw the Bill, even at this
slage, rather than recommending a refer-
ence of this particular Bill to a Joint
Select Committee. Already, the scrutiny
is completed, The proposal was already
scrutinized by the Sclect Committee and
Shri C, D. Deshmukh in that debate said
that it is a meaningless proposition to
have this referred to a Committee,

The Estimates Committee of the
Second Lok Sabha in 1961 has also reject-
ed the concept of dividing the LIC into
corporations. Even the Study Team of
the Administrative Reforms Commis-
sion has rejected it. More than that,
even the Morarka Committee had rejected
it in toto. Shri C. D. Deshmukh in this
very House has stated,

*“On general grounds, it seems to me
that if the L1C has to be uitima-
tely responsible for life business,
it should be extremely difficult to
bring to work a number of cor~

For instance. the state

porations.
of competition is bound to be
restricted, It would be difficuit

to justify the existence of different
corporations..."”

The Estimates Committee of the Second
Lok Sabha in 196! said the same thing; so
also the Study Group of the ARC and
the Morarka Committee. So, in view of
all these considerations and, since the
successive committees, including the
Estimates Commiittee, . .... '

MR. DEPUTY SPEAKER : . You are
not opposing the motion under the rules?

16 hrs,

PROF. MADHU DANDAVATE: 1
am coming to that...(/aterruptions), There-
fore, I say that since this problem was
scrutinised by a number of Committees
including even the Administrative Re-
forms Commission and a clear-éut base
wae built up, 1 feel that instead of sug-
gesting reference to the Joint Select

" atatus quo,
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Committee, even at this stage the‘hon,
Miaister for Fimince can  show the cour. .
tesy to the House, accept the consensus
in the House and withdraw the proposal
to refer the. matter to the Joint Com-
mittee, and on the contrary withdraw
also the original Bill, and maintain the
Then we will try to work
out tho details of the efficiency of the
administration of the LIC.

MR. DEPUTY-SPEAKER : Wo will
complete this now. .

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) ; Tomorrow,

MR. DEPUTY-SPEAKER : We will
finish it today. .

PROF. MADHU DANDAVATE H
There is going to be a stiff opposition to
it.

MR. DEPUTY.SPEAKER :
all right.

That is
It will take only 10 minutes,

SHRI SATYASADHAN CHAKRA-
BORTY ; How can you do this?

MR, DEPUTY-SPEAKER :
House can do it,

The -
{ Interruptions)

MR. DEPUTY-SPEAKER : Al right,
if you do not want, we will take it up
tomorrow.

Now, let us take up discussion under
Rule 195. ’

16,02 brs,

DISCUSSION ON ESPIONAGE ACTI.
VITIES OF CERTAIN PERSONS
INCLUDING RETIRED OFFI-
CERS OF THE DEFENCE
SERVICES

PROF. MADHU ' DANDAVATE
(Rajapur) : Mr. Deputy-Speaker, Sir, I
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may recall the attentiod of this House
that when I sought to raise in the Lok
Sabha the same problem for adjourn-
ment motion on 5th December 1983, 1
did it with the highest sense of responsi-
bility because this House cannot be
divided on the question of national secu-
rity, and therefore I said, ‘With the
highest sense of responsibility I am rais-
ing this issue and I will be quite satisfied
if the Defence Minister comes forward in
response to our query with a statement’,
and I was happy to note, the next day
the Defence Minister, Mr. Venkataraman,
was able to place before the House a
statement confirming the issuc that we
had raised on that particular day of 5th
December, 1983, pointing out to certain
ex-Army men retired from the Defence
Services succumbing themselves to certain
espionage activities and becoming part
and parcel of spying.

As far as the statement by the Defence
Minister and the Home Minister is con-
cerned, it confirms the issue that we had
raissd on 5th December, The matter
has got wider impoft and I wish it will
be looked upon only from the point of
view of national security and therefore,
I fully agree with the scntiment of the
House on that day that we are just not
concerned whether one agency or the
other agency is involved as far as subver-
sion of our security is concernced and
therefore, I, on my part, will never make
any effort to shield the espionage acti-
vities either of CIA or of KGB, or for
that matter, of any other agency in the
country functioning against the interests
of the country,

I have with me two interesting refe~
rences, onec is edited by Howard
Frazier. The title of the book is,
Uncloaking the CIA’, which gives full in-
formation abont the innpr working of the
CIA, what is their organisational pattern
and what they tried to do in India and
elsewhere. I have also another reference
book, ‘XGB’ by John Barron, in which
also we can have the glimpse of the inner
working of the KGB organisation. And
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on the basis of this, I would like to place
before the House certain facts and

“figures.

As far as the original problem is con-
cerned, the issue came up on the basis
of certain news item that had appeared
in the press that some Defence personnel
holding very important key position in
the Air Force and in the Army were
actually caught in the trap. Th:y had
become the pawns in the hands of the
foreign agencies like the CIA to subvert
the national interest of security of the
country and supply certain important
documentary evidence and certain military
secrets to Americans through the CIA
agency. That is how the question came
up. If you recall a right, it was confirmed
by the Defence Minister that some of the
retired persoanel of the Defence Services
had tried to ut lise¢ the sensitive position
that they had held during their office after
their retirement and try to supply to
other countries some of the important in-
formation. One name that was con-
firmed was Frank Larkins, retired Major-
General and strangely enough this is the
same officer who was recepient of the
Param Vishishta Seva Medal, Why I am
referring to this ? As far as the foreign
agencies are concerned, they alwavs try to
keep a watch on sensitive positions in the
Army, the Navy and the Air Force. It
is because of the patriotism of our armed
forces, the naval force and men belonging
to the Air Force, that what has appeared
around is the aberrations and distortions
and they do not reflect the general
character of the men in the Army, men
‘in the Navy or men in the Air Force.
This Major-General was employed by the
CIA at a monthly salary of Rs. 5000/~
per month and he had ailso mobilised
his brother ie, Air Vice Marshal Ken
Larkins who was again employed by
the CIA at a salary of Rs. 3000/- per
month, Again there was one more im-
portant person involved in this spying
i.e, retired Lt. Col, Jasbir Singh ‘who
tried to sell country’s military secrets to
America, As far as the part of the
espxonane ‘was concerned, another im-
porum person that was involved was
arms contractor Jnspa[ Singh Gill, * Fwill
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come to this name later on as tp bow in
the sugar. scandal he is involved and
there how he tried to take adwvantage of
<certain sensitive positions. These are the
persons who are involved.

"~ As far as detection of this episode is
concerned, I think tribute must be paid
10 our officers and men of the Army,
Navy, and Air Force. The espionage
activities involving CIA were uncarthed
when Major General Frank Larkins offer-
ed a bribe of Rs. 30,000/- to reveal
defence secrets to Group Captain in  uni-
form. But the Group Captain who
had patriotic sentiments, he refused to
accept the bribe. Not only he refused to
accept the bribe, but he told his supe-
riors that here is the spying that is
operating. Some of the ex-Defenee per-
sonnel are working at it. He revealed
that information. H: refused the bribe
and as a patriotic duty he gave all the
details that were availuble to him and
as a result of it spying was un-carthed.
This is the tribute 10 the patriotism of
our armed forces.

Incidentally, I must congratulate our
Defence Minister, Shri Venkataraman for
one significant decision that he has taken,
If you try to go through all previous
cases of espionage, you will find that these
ex-Servicemen had utilised the particular
position for their modus operandi. The
retired army men, the retire:d navy men,
the retired air force men, who retired at
very high position, they after retirement
would visit the Defence Library, There
arc a number of occasions on which im-
portant persons holding important po-
sitions in the Defence-Library, they would
got up and salute their retired officers.
After all they were senior persons. They
would have contacts with them. All the de-
tails will be given to them They would go
to all the corridors of the library and thsy
would try to get necessary information.
From that they would try to collect
clues. There are a number of service men
who are available at library. They would
try to set up contasts with them. Through

- them they would get . sensitive informa-
tion, From them they would get source

of certain documentations and with the -
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help of that they would carry on their
spying activity or espionage activities,
Taking note of that, our Defence Minister
has taken the right decision of banning
the entry of all ex-servicemen in the
defence forces to come to the library. .1
think, it is a step that he has taken by
way of abundant caution. .ltis nota
slur on all the ex-army men or all the
Defence forces by way of abundant cau-
tion ? He has given the correci .instruc-
tions and as a result of that, I’ think
some results would be achieved.

Let us try to find out what has been
the naturc of the espionage work in
which three officers and one army con-
tractor are involved. In Frank Larkins’
espionage case, the CIA tried its best
to obtain for Americans information
about the Electronic Avionics and other
fittings including the Surveillance cameras
inside the MIG 25 and the specialised
equipment installed in the T-72 tanks.
Sir, some of the details have appeared
in our journals and they also appeared
in some of the foreign journals, Now,
this is a very important and sensitive in-
formation that was sought to be collect-
ed. The army dealers utilised their con-
tacts with the ex-servicemen for a number
of reasons They know that these people
have the basic information on all the
sophisticated arms, their utilisation, tacti-
cal arms and other sophisticated arms.
Therefore, there has been some sort of
‘collusion between the arms contractor,
arms suppliers and also some of the ex-
servicemen who have got adequate know-
ledge about all these aspects

There is one aspect to which 1 would
like to draw the attention of the House,
I do it with a full sense of responsibilities:
I do not do it to find any fault with the
Government because the Governments
have come and Goverments have gone.
But this trend in aberration continues,
And this is sometimes giving respectabi-
lity to some of the agencies doing the
espionage work-out consciously but some-
times some of the actions that are taken
by the Government for its own - benefit
and purpose sometimes lend credibility
to some of the foreign intelligence agen-
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“cies like the CIA, KGB, SIS in UK.

and agencies in  Pakistan and elsewhere.
That has happened on a number of occa-
sions. I would like to point out to you
how such collaborations in the 60s rea h-
ed its climax. The collaboration, for
instance, was between the CIA on the one
side and the Indian Government on the
other for the best of purposes and na-
tional intcrest.  But I would like to point
out to you that even in our own national
interest sometimes we try to take a:Si-
stance and help- from some of the agen-
cies like CIA, ' In that case, they gain
certain amount of ' credibility ; they find
certain roots among the Defence forces
in the comntry. They come in contact
with some of tBe important semsitive in-
formation and sensitive areas and they
are likely to exploit that particular situ-
ation to the detriment of India’s interest
and security at a later stage. This colla-
boration between the CIA and India has
‘been utilised on a number of occasions
for certain projects :

(1) establishment of a top secret base
at Charbatia near Cuttack .in
Orissa,

(2) support for the Dalai Lama who
had fled to India from Tibet from
the clutches of Chinese,

(3) Escape of Svetlana Stalin to India
from Sov:et Union.

(4) Expedition to Nanda Devi to
plant a monitoring device on its
summit to detect China’s nuclear
tests.

Some of these aspects are confirmed
on some occasions by statements of con-
cerned Ministers on the floor of Lok
Sabha. And lastly, it was the surveilance
of former Defence Minister. I do not
refer to the name. These were the areas
and these were the ficlds in which the
Government of India tried to utilise even
the collaboration of the CIA in order to
serve our national purpose or certain
aspects which they feit very important,
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I know that those who run the Govern~
ment bave to take the risk of taking cer-
tain steps which are calculated im the
wider inlerests of the nation. But some-
times we have to weigh and balance both
the things, what is the advantage or dis-
advantage that is Jikely to be accrued to
us and what is the advantage that is
likely to be accrued 10 those agencies
which ul.imately work against jnterest of
ous country,

It is my contention that the Govern-
ment should apply their mind. It is
their own assessment that will ultimately
guide thern on this sensitive issue, as to
whether we can use foreign agencies in
our country, collaborate and cooperate
with them, even for our own objectives,
whether that will give us the advantage
or that wiil give them better stabilisation
in this country and greater credibility 1o
operate in espionage field. This is the
point that is to be borne in mind.

It is more interesting to know what is
the role of various intelligence agencies
vis-a-vis India. As 1 said the other day,
1 do not want to bring in any ideological
considerations in this debate at all. Who-
ever be the member in this House, either
on the side of the Opposition or on the
side of the Treasury Benches, we are all
basically interested in the integrity of the
country and we are basically intercsted
in t.e security of our land. Therefore,
we will never draw any ideological dis-
tinction between one sort of an agency
and another. As far as those agencies
are concerned, they might be working to
the best interest of their own nation.
But ultimately we are more interested in
the interest of our owa country and,
thercfore, let us try to find out which
are the various agencies that are operat.
ing in our country and what is the role
that they are playing.

Firstly, in the late 50s, the KGB pho.
tographed an Indian Embassy ‘employee
in Moscow in a drunken state and black-
mailed bim into spying for them on his
retun to India Harry Rozitzke des-
cribes this in his book-KGB, the eyes of
Russia’’. .
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Secondly, according to John D. Smith,
a CIA colleague of Rositzke,” succeeded
in securing enrolment of a former Indian
army Chief for spying, in favour of
America through the agency of CIA, .

Thirdly, in 1979, the Janata Govern-
ment had to send back two Soviet diplo-
mats on charge of spying on the eve of
Kosygin's visit to India,

Fourthly, in 1976, the I.B, arrested
F.D'souza, a Deputy Principal Informa-
tion officer with the Press Information
Bureau (PIB) for trading secret docu-
ments with the British Secret Intelligence
Service (SIS) Later on, the documents
turned out to be forged ones. Not only
he tried to fool us but he also tried to
fool them who were trying to utilise him
in the espionage. It was only the saving
grace for us that the documents which
he provided happened to be forged
documents.

Fifthly, since this news had appeared
and his arrest was also confirmed by the
Government, there is no harm in men-
tioning this and, that is, Mr. Mahabir
Prasad, Personal Assistant to Mr, Y.B,
Chavan, Home and Deputy Prime
Minister in Charan Singh's Government
was arrested in 1979 for saying for
KGB.

Then, there are certain involvements
in the cconomic deals in the country.
They have got a wider repercussion. In
this context, I would like to refer to a
spy in Swiss Sugar Scandal [ would
here refer to Mr. Jaspal Singh to whom
1 referred earlier. He was urres!ed under
- the Official Secret Act—it was “ confirmed

by the Defence Minister— alo ' with three
military officers mentioned 1 " the Home
Minister’s statement also, H’ was also

involved in the multi-crore sugnr deal in-
volving a Swnss firm in 1976

Sir, if you recall, somenmc back I
tried to refer to that scandal i this
House, But just as some efsthe scandals
got disappeared in thin air,. no further
discussion could take place. The . Hon.
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Speaker had said that we would find some
time to discuss that also But, unfortu-
nately, the scandals are more and the
tithe is less and as a result of that, we
did not find adequate time to discuss
these scandals, But it is very im-
portant. ' :

The Swiss firm NOGA had agreement
with the State Trading Corporation in
India for import of huge quantities of
sugar from India. The agreement was
already signed and it is a Swiss irm
NOGA that had aiready signed the
agreement. The price structure was also
agreed upon. But NOGA did not fulfill
the particular terms of agreement when
they found that the international market
price of sugar crashed down. They look-
ed at it from purely commercial angle
and, therefore, though they enteted into
a signed agreement, they refused to res-
pect that agreement. ' :

You may recall Swaraj Paul was also
allegedly involved in the deal in which
Shri Jaspal Singh acted as the main agent.
Shri Jaspal Singh was the main agent.
He has suth an ingenuity that he did not
involve himself onlby in the arms deal.
He also invoived himself in the secret
deal. Probably, he wanted to make his
army deal more sweet aad, therefore,
probably he wanted to cnter into secret
deal also. But he entered into that, He
tried a number of manipulations and
lot of things appeared about this parti-
cular deal.

Intelligence Bureau is already investigat-
ing the activities of Qills MG interna-
tional which was reportedly involved in

major. arms supplies to the West,

There was a news item in one Hindi.
daily ‘“Hindustan” in which they had
brought forward a news and, I remember
right, my colleague Prof. Tiwari had
also raised that question on the floor of
the House and demanded from the Hon,
Speaker that since there is a news that
half-a.dozen Embassies in Delhi and their
employees are involved in espionage acti-
v ties and that a good number of them
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are staying in Vasant Vibar in New Dethi
and also on the Rajdoot Marg, these
activities should be gone intp.

¢(i) The Intelligence Bureau and the
Delhi Police had named Mr.
Francis Shafer, the Attache in the
US Mission, allegedly setting up
the espionage spy ring among
retired defence officials., Mr.
Shafer left India in 1932, The
news had already appeared that
Mr. Francis Shafer, an Attache
in the US Mission, is involved in
espionage ring and, even then in
1982, he was allowed to leave the
country.

(i) An Additional Private Secretary
of the Ministry of Exiernal Affairs
was arrested in 1977 for passing
on secrets 1o Soviet Russia.

(iii) An Officer of the Central Infor-
mation Service was caught giving
information to Rumania.

(iv) Many Persons spying for Pakisian
were arrested from among the
Army Officers in the famous

' Sambar spying case.

Probably you know and perhaps you
remember why these Persons were
demonstrating in front of the house of the
Minister of Decfence. Later on, let of
details came in. And the story also
became one of the imopriant scandals in
the espionage story.

All these aspects -only indicate how
vulnerable is the ground on which we are
functioning, ‘

While pointing out all these, 1 do
not say that the Ministry of External
Affairs, the various services of the
Government of India, and the various
Defence Services are all polluted by spy
‘activities, It is far from that. I am
very Proud that Indian Army, Navy-and
Air Porce have a glorious tradition.
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Whercas the loyalties of the Army,
Navy and Air Force in different countries
arcund India had collapsed for their
participation in various coups, it is only
in India that the Army, Navy and Air
Force have stayed away from all such
coups and that is a saving grace for our
country. I am proud of it.

1 shall not pick up the straw in the
wind They will always indicate the
direction in which the wind is blowing.

These are the vanous aspects that are
to be kept in mind. If you personally go
through all the information that [ have
placed before the House, you will find
that as far as lIndia’s security is concer-
ned, we cannot b: complacement. |
referred to various agencies.

I will conclude by referring to one
important event and that is the 1962
Chinese aggression. In the post-1962
aggression and pre-aggression period of
1962, you probably may remember and
recall that Kalimpong had become the
next of spies. They were providing
information about many secrets of India
to the adjoining countrics. Al these
have to be kept in mind.

I bhave given information about all
available agencics only to make it explici~
tly clear that, as far as India's defence
and security are concerned we should be
sccond to none in not remaining compla-
cent about the defence preparedness and
in maintaining the secrecy of the top
military documents. If you show a Jittle
complacency, we will be doing it only at
the peril of eur country, the peril of the
security, and I am quite confident, on
whichever side we may sit in this House,
on both Wides of this House there are
Membérs who are pledged and committed
to the defance and sccurity of the country
and, therefaes, wo will stoutly oppose any
activity thet results in espionage activities
hgrgnin; the sccurity and defence of the
country.

MR. “DEPUTY-SPEAKER : Hon.
Menibert, two hours have been allotted
for this discwssion. - Prof: Madhu Dinda-
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vate who moved the Motion has taken
some time; he may take more time beca-
use he has moved and it has been per-
mitted. The other hon. Members who
are going to follow him will not take
more than ten minutes each. Then only
when the Minister replies, there will be
some Members present in the Houes, |
would make an appeal to all the hon,
Members, whether they participate in the
discussion or not, o be present in the
House; the number that is present now
should continue to be there till the end,
till the Minister replics,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, who
decided about two hours ? Because in the
Business Advisory Committee we did not
decide that the duration would be two
hours.

MR. DEPUTY-SPEAKER : 1 do not
know who decide this, But I find here
that the time likely to be available is two
hours. It is under the rules, This is dis-
cussion under rule 193.

SHRI SATYASADHAN CHAKRA-
BORTY : ‘Likely’. Thisis a very ime.
portant subject...

MR. DEPUTY-SPEAKER I have
said on umpteen occasions here that |
have no objection to giving more time,
But what I find is that the hon., Members,
after they have spoken, go away. Then
finally the Minister has to reply only to
the Chair. Some hon. Members in the
back benches' do mnot get a chance and
they blame the Chair. This is a very
important subject and we have to observe
restraint because this is on defence. There-
fore, there is no chance for making any
political speech. So, you do not require
more time. Thht is why I suggest—Mr,
Satyasadhan Chakraborty will agree with
me—that hon. Members may not take
more than ten minutes each. My request
is that all Members who are now present
in the House may continue to sit till the
Minister replies; the same number must
be maintained...
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SHRI N. K. SHBJWALKAR (Gwa~-
liory. : If it is a ruling, fet it be thete
always, all the time, Why only today?

MR. DEPUTY-SPEAKER : I say
this from experience, 1 am makiog a
request like this because to preside over
an empty House is not liked by me. I
want that some Members should be pre-
sent. Thea I will also be active. I am
also a politician. Therefore, I would
like to have some audience when I preside
over...(Interruptions) 1 would note all
those Members who are present now aad
who go away. Next time they will not
get a chance to speak.

SHRI R. S. SPARROW (Jullundur) :
Mr. Deputy-Speaker, Sir, national security
is of prime importance for any country
for that matter and it is of so much of
importance to us today because we are
hemmed in from different directions with
different types of forces and pressures,
geo-political, geo-stratetic and so on.
This question is of utmost importance for
the people of this country. I am very glad
to notice that Prof. Madhu Dandavate
has enumerated many of the facets of the
problem that have also been flashed in the

newspapers.

For instance, India To-day has capi-
ously brought out a number of facts and
some of its own reflections. I will, there-
fore, restrict myself as per your bidding
to-a few observations which are cogent to
the problem in the hand.

My first observation, its this. This
crime, spying, espionage is inexcusable.
One cannot allow any one to play about
with this particular crime. Therefore, we
have to make up our mind, shall I say,
legally and otherwise, as to how to be
more effective to deal with any spying for
that matter. ) ’

India cannot self out its integrity. We
gained our-independence affef” centuries
of hard work and subservietice. It hai_a
bearing on the subject 'afso’ subseivichce
for centurics, losing the chariictér, ' the
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" basic character.  Therefore, my first
observation to the legal experts, also, to
the Government, to the House and also
to the people at large is that in other
countries punishment for such crimes is
capital punishment. 1 know we have
the law of the land and we have to take
measures according to what we all feel
and how we all feel in the case. Butl
cannot help saying this out because the
dangers looming all around indicate that
we have to be very very correct, upright
and also effective. For that matter we
have to be very carefully as to how we
even change the Act if necessary, to make
it more effective against the spies and
against any one who works as quisling
and has a hand in espionage, That is my
first observation.

Then, of course, I understand and we
all understand that espionage and spying
is done by a type of specialists, very
highly trained specialists the world
over and record shows and you have all
been reading about it over the years.
Even the supermost type of countries
have to guard themselves as the espio-
nage agents do work and sometimes quite
successfully, Secrets are gained with
regard to various types of weapons, It
may be cosmic type of secrets. It may
be weapon of war and so on, but it is
happening and that is a tecond observa-
tions. We have to guard and waich
against because everybody and every
country have become vulnerable against
the attack of those specialists whichever
side it may come in from and for that [
would wish to recommend to the Govern-
ment and to this august House that we
now have to take the subject very very
serjously.

I was very glad to notice Mr. Danda-
vate bringing out thing on a no-Party
basis, Most of it was that, the tone of
it was that; yes, it is acceptably good, It
is with that intention that we have to put
our Leads togsther to make certain that
India docs not let anything lcaking of that
nature that we have noticed lately. There
is no . secret about it now. Everybody
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knows and there is the CIA’s. hand. He
has given his confession and so on,
Larkins has done it and I am very sad
abcut it. It is not that there cannot be
probe from any other direetion. Yes,
Sir, everybody, is working feverishly to
get what he can commulatively to make
balance. Ultimately, any kind of permuta-
tions and combinations so far as balance
of power is concerned, always keep
on working, Therefore.  Intelligence-
gaining has become a proper subject.

1 am very glad that at the High
Command level, thdt is, at the Govern-
mental level, the directions which [ have
been reading on the subject given are
also adequate. The defence Ministry
and the Ministry of Defence do that.
But, do the tentactles work properly and
effectively ? You train themselves up and
really appreciate the situation keeping
the perspective in view. These are the
things that Governrment has to watch the
active type of intelligence people, After
all when you find out somthing from the
Directorate of Weapons and Equipments
or some installations when you meet the
people who are handling these things
de facto, at that time, that is the service
personnel, If we have our intelligence
working, Gereral Staff Intelligence A, it
may have to do with the equipment, the
security of personnel, the security of
installation, security of information,
security of various other things that form
to be the items to be handled and to be
looked into, we have to watch these.
are to be very carefully handled; they
have to be trained up and analysed. Put
the man in position who has been checked
and rechecked from the security angle,
from the point of view of security person-
rel. From General Siaff (Intelligence)
A right from D down to Z. Have we
got the process of checking it up and
re-checking it up.? You have to tone
up all these checking agencies as also the
working agencics so very correctly and
regularly and you cannot take the word
of anybody for that matter., You are
talking about the national security from
the defente ang'e. If we have that mea-
sure and if. we implement it that way,
then, I think we have the capacity; . we.
have the brainstrust; we have got the

-
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capability as also the qualitative type of
immaginations to beat anybody in the
world and checkmate agaiast any kind of
incursion by outside agencies who take
things away from us. It is a question
of war potential; it is a question of
information.

Frear-u-fawas
wTH-Ag-eq fane
q1 FL@r ot IR
AT g&F &I 1

They used to say about Alexander the
Great who had some kind of a mirror
through which he used to perceive the
whole things. That is the method by
which we know about the correct, infor-
mation about the enemy or supposcd to be
the enemy—potential enemy—or anybody
for that matter. Anybody could be an

enemy or friend at any time, Thatis
how things are going on. Therefore, we
have to watch that part of it. Thisis

observation No. 3. The other point that
1 want to bring to your kind notice is
this. We have to watch also in so far
as our serving personn:l and our ex-
service personnel are concerned and how
they are to be handled. That is one thing.
1 have told you enough about the handl-
ing of the serving personnel. Now, if I
may point out to the House here, {the
ex-service mean are the best trained and
are Joyal and they are the most Indianised
type of people; they fight for India; they
fight for the motherland. What elsc is
left 7 How can you doubt the integrity
of such types of personnel at any time ?
We have to watch. We have to.watch
and to keep them busy. And how to
keep them busy in the right sort of
direction is the point so that we are not
let down at any time.

In that context, do we think of emp-

loying and keeping the peopls busy ?
_ Here in Delhi there are 30 many ex-genes

fa

rals, so many brigadiers who are twidhpi'._‘.;-,. '

their thumbs but doing nothing. They,
go at the age of 52 or .'qf‘lmﬁnd someone
lurse theém with so much +&f money and

-Speaker, Sir,
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s0 oa and so forth. Some of them will
fall down because of the lack of character, ’
We have lost it. I am sorry to say this.

From over a century or so, we have lost

the basic character. I see them all round

in Declhi, Cheats, dokhebaz and all types

of people are around. Therefore, we

have not to let clean peoplo fall prey to

this type of weakness and for that I

request you to see where you can employ

them best. Keep them busy and they

will not let you down, But this is one

part and that does not excuse. any spy

for having any kind of shield by way of

not being looked after. That is not to

be. 1 had struck it out in my first obser-

vation. We should not accept any

excuse.

Finally, my request to the House and I
was very glad to hear the tone set by Prof.
Dandavate—is that the whole House
everytime must be one on this account.
The whole House must always condemn
without any bias or a liesn—you can have
your liens and you can keep on doing
your business as you like east or west,
north or south I could not care less,
Independence will never come again, No
vivisection is going to be allowed. To
the Jast man and to the last round India
will fight and we will not allow anyone
to interfere in our integrity. In so far
as your humble servant is concerned use
me anyway you wish to. I will be serving,
serving and serving for one view onmly
that India cannot now be put under any
kind of outside pressure—may be from
west, east or south. With this intention
I pass on to you—my mind—for whatever
it ¢ worth. Thank you very much for
giving me this opportunity,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Mr. Deputy
the issue we are now
discussing is important  because it
concerns the security of the ' State,
stability of our society and also it con-
cerns the people of India very much, The
way Press has carried the reports and
given publicity it shows that our country
has become very much security coascious,
It is very good thing.
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Sir, this is not for the first time that
such espionage activities particularly on
the part of Central Intelligence Agency of
the USA has come to the limelight. I
was going through the debates of this
House on previous occassion and to my
utter astonishment 1 have found that
many a time the activities of the CIA
were discussed in this House. Not only
that, government once instituted a com-
mittee to go into the activities of the CIA,
The findings of that committee have not
been placed before Parliament. It has
been kept a secret, That was done
when Mr. Chavan was the Home
Minister.

Now, Sir, sofar as this particular
incident is concerned we learnt from the
Press on December 6 that four persons
were arrested——a retired Major General,
a retired Air Vice Marshal and a retired
Lt. Colonel. They were arrested when,
On November, 10. Almost after one
month when this arrest took place we
came to know about it. We came to
know about it through the Press. But
the Government did not come before
Parliament when Parliament was in ses-
sion, to make a statement about it, that
there was an espionage case and then
Government arrested four persons; they
were prosecuted under the Official Sec-
rets Act. Then a few questions arise
which we and the Government have to
consider carefully. '

When high ranking officers are involved
in such cases, does it not involved the
security of the country ? Security of the
country depends upon the patriotism,
unity, integrity and dedication of the
officers and the jawans. ! do not say
that our officers are unpatriotic. It is
not my view, But what I say is this :
This incidents proves that there are some
high ranking officers—I am sorry to say
this~who are capable of ‘selling them-
selves’ fora paltry sum of money to
foreign intelligence agencies thereby en-
dangering the security of the country,
jeopardising the security of the nation.
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This aspect should be noted by the
House and by the Government and it is
time that we have a fresh look at the
type of army training that we have. We
should have a fresh 1look at the
type of links some of these officers
have with the Anglo American world;
what type of attitudes they have
and what their links are. My second
question is this : How is it that these
retired officers run these consultancy ser-
vices and consultancy agencies ? They
get themselves involved in various ‘arms
deals’. They run the lobby of the foreign
arms manufacture here in this country,
It is high time that the Defence Minister
comes with a firm hand and puts a bar
on such officers; they should not be
allowed to have any connection or any
link at all with any foreign arms manu-
facturer. What they do is, they exploit
their wide connections which they had in
the aimy as officers. They could not be
allowed to do this. Not only this. If you
go through the Press Reports now-a-days
what you see is this, There are so many
high ranking officers who are involved in
this sort of consultancy services, which is
nothing but a racket. In the Press you
find their names even  After retirement
they get involved in such consultancy
scrvices, they carry on their lobbies here
for the foreign arms manufacturer, and
exploit their previous connections which
they had in the army. Government have
arrested four—three officers and one
jawan. Now, the pertinent guestion
which arises in this : From whom have
they obtained the information ? Has it
not been obtained from the existing offi-
cers ? Is the Government aware that
this has been done by some ‘well-placed’
officers who are in the know of things,
who have passed on this -classified® infor-
mation to foreign agencies ? You have
arrcsted three retired officers. But have
you tried to tind out the connection with
the existing officers, the serving officers,
because it was one serving officer who
refused to work as an agent 2 I must
congratulate that oficer. But their must
be some others from whom information
was collected. I would like the govern-
ment to throw sere light on it;: whether
they had any enquiry. I do not know ,
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whether it is a secret or not; but it should
not be. What steps they propose to take
about it ?

In India, most of our sophisticated
arms are supplied by the Soviet Union,
It is the CIA which is objectively interes-
ted in koowing about our new acquisi-
tions, their performance, their proving
trials, and not the country which is sup-
plying them, becausc it is already known.
Time and again, it is the CIA which has
been indulging in such activities; and this
is a proclaimed aim of CIA.

Richard Bissel, a former Deputy Dire-
ctor of the CIA incharge of covert
operation—CIA has covert and covert
operations; white and black; not by com-
plexion; white—legal operation, embassy
staff; black—dark operation,—has dis-
closed *‘that the third world countries are
extremely vulnerable to the CIA opera-
tion.” He says, *‘‘These nations, under-
developed, are often corrupt, seemed
made to order for the clandestine opera-
tion of the agency simple because their
governments are much less highly orga-
nised; there is less security consciousness;
there is relatively small sums of money,
whether delivered directly to local funds
or deposited for their leaders in Swiss
Bank accounts can have an almost
magical effect in changing their volatile
political life. In such an atmosphere, CIA
clandestine services have over the years
enjoyed considerable success.’’ This is
what the CIA says about the under-deve-
loped countries., They can bribe with
small sum; they can do it. I did not
believe it when I was reading it, but
seeing this espionage with Rs. 5000 a
month, they have been able to purchase
Air Marshal, Retired Lt, Colonel, Major
General. It is astounding.

Is the government aware of the fact
that at present in India 5 CIA trained
agents are working in USA Embassy at
different levels ? I am quoting from
Dr. Mander's Who’s Who in CIA, [
would ‘ask the 8overnment and particu-
larly the two Ministers to consult that
book fho's wa?: He has named the

"
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present USA Ambassador as the trained
CIA agent and 5 CIA agents working at
different levels—-Madras, Calcutta, Bom-
bay and Delhi. 1 want the government
to go through it. I would also like to
discuss about it in the security environ-
ment of the sub-continent. Are you
aware of the fact that in Colombo, in
Kathmandu, in Dhaka, the USA Ambas-
sadors are all trained CIA agents ?
You can get their names from Dr.
Mander’s book Who’s Who, This is
done with a purpose, The target is the
sub-continent, the constitutionally elected
government, to destabilise our society.
They are doing it in Punjab and ia
Assam. Times without number, we have
tried to attract your attention to what is
happening inside India.

What are the forces they are trying to
de-establise ?

MR. DEPUTY SPEAKER
conclude in two minutes more.

: Pleasc

SHRI SATYASADHAN CHAKRA-
BORTY : I will take only two minutes
more ?

This is not a secret thing. No other a
person than the Ex-President Mr. G-rale
Ford, after the subversion of democratic
Government of Chile, when he was asked,
he said as follows :

Question : Under what international
law do we have a righf to attempt to de-
stablise the constitutionally elected
Government of another country

Answer : I am not going to pass
judgment on wlether it is permitted or
authorised under international law. It
is a recognised fact, historically, as well
as presently, that such actions are taken
in the best interests of the countries in-
volved. :

This was the reply given by President
Gerzld - Ford in a Press. Conference on
§eptember 16, 1974 . Clearly, an ex-
American President Mr. Ford'says 'that
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‘we have a right to subvert a constitutio-
nally elected Government, as we did in
Chile, as we are trying to do, as we tried
to do in the Bay of Piggs and as we killed
Patrice Lumumba...... " These are all
facts. 1 can name the books. They are
*l e invisible Governmint® and ‘I was a
Cla Agen These books are available,
All the facts are there.

Therefore, it appears that the Govern-
ment should be conscious, This is only
the tip of the ice burg—or I should say—
the tip of the glacier,

In culwiral fields, through educational
fieids, and their universities, like
Colombo, Harvard there the CIA s
spending many funds and they have
foundations in India, they have formed
foundations; Asian foundation you know
our expelience, they have get it. But
there are educational foundations, agri-
cultural research foundations, these are
utilised by the Americans, the CIA to
know things, to subvert. to de-stabilies
and to t(rain our bright young man
for their own foreign policy purpo-
ses.

I would request the Government to
answer in a straight-forward manner the
questions I have raised, the last but not
the least. The Home Minister has said
in his statement of the 14th December
that—

«“Search of the premises of some of
the arrested persons led to
seizure of classified defence docu-
ments.”

What type of documents, you must say.

The question is,this partains to knowledge
of equipments, or just startegic know-
ledge ? This should be clear, . What
lactually were they trying to do ? What
information, were they trying to collect ?
And how far were they successful in
getting that information ?  Sir, with this
1 would end.
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MR. DEPUTY SPEAKER : You have
established a record today.

SHRI SATYASADHAN CHAKRA-
BORTY : With these words, 1 would like
the Government to give answers to the
questions and also assure the nation,
assure the country, that they will remain
vigilant and will leave no stone unturned
to unearth what is still to be un-
carthed.

MR, DEPUTY SPEAKER : Shri
Rajesh Pilot.

SHRI RAJESH PILOT (Bharatpur) :
Mr. Deputy-Speaker, the topic and the
subject we are discussing, as earlier stated
by every hon. Member are of national
importance. And I do not want to go
into the details; nor will I discuss whether
the CIA is involved or the KGB is
involved; or who is right or wrong. We
have to see ourselves that we are right.
I will just give some suggestions how such
incidents can be detected, what are the
remedies and what are the situations
which will help in improving the matters
1o see that such incidents do not
recur.

As everybody has said, history will
never pardon the three retired Services
Officers for their act. But history will
also bear out that it was a Service Officer
who come out to help them in catching
this team and it was through his courage
that what was happening for the last
one and a half years was exposed.
The only thing which 1 gather from
the last three four days remarks in news-
papers briefing on the subject, is that the
main subject which we must consider
today is—it is not that the whole House
will pot condemn this act, everybody will
condemn this act—but this House must
reach or this Government must reach
some decision as to why this thing has
happened and what remedy we are going
to take in future so that natinoal security
is not hampered and is not endangered
any more, :
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Mr. Gill has been operating M. G.
International--a firm which has been
dealing in arms with foreign countries—
and he has been dealing with this firm for
the last 4-5 years. Even he has given a
tender for .50 hedvy machine gun on the
European Arms and the gun has been
tried at Mhow as per the newspapers and
the tender was about to be accepted.
This is one of the factors whicl\ is
attracting the people to get in touch with
the foreign people or with such agencies
which are involved in such acts, as
Professor very rightly said, and it is also
a fact that so many retired officers take
these jobs after their retirement. There
are some information which will always
remain top secret., For example, I have
worked as a Squadron, I know the
strength of the Squadrons is a top secret
document, 1 need not go to the Air
Headquarters, 1 need not get this infor-
mation from Service Book, I have that
information with me and it will remain
as top secret. So it has to be my
charactor, there is nothing wrong with the
Services. May be that Services have not
supplied any information to these retired
officers. Because they had been on such
appointments, they had worked on such
sensitive appointments that they have
passed on the information on behalf of
Serviees but it may not be correct that
Services have given any information to
these people. Because of their sensitive
posilion, because of their retaining those
appointments for some time, they must
have passed on the information on their
own. Thisis what I gather. Even in
my Defence speech—the hon. Defence
Minister is sitting here—1I had requested
him that why cannot Government buy
straight from government to government,
why have these agents in between, why
should they make use of this money which
is given ag commission, why cannot we
use it for the welfare of the Service people
or retired people ? The commission is
very big. If you buy items worth Rs.
S00 crores from one country to anothere,
You get a few crores. So, these atirac-
tions have to be cut off at least from the
Defence deals, at least from the Defence.
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Department, Government can get into ne-
gotiations with another government that
««al] right you are selling it, we are buying
it. Finish it off, why involve a third person
in it 2 This suggestion 1 had mooted
out in my last Defence debate that this
factor is not only damaging or is wasting
funds from national resources but is also
encouraging such activities. So, I request
the Defence Minister, today who is physi-
cally present here, that he must give a
thought to this. The moment they stop
this, the involvement of retired Service
Officers will immediately stop If you
get a good salary after retirement at the
age of 50 or 52, as the hon. Member has
already mentioned that you look for a
job, you look for a re-settlement and
when you get handsome salary, you get
tempted to join them So, my first sug-
gestion is that we must take it seriously
that if we stop involvement agents in
these arm deals, we will be able to stop
people’s involvement in the firms. My
second suggestion is about the Defence
records. There are let of things which
are of operational requirement Wh»n
we originate an information, it is of very
high importance but the moment it
reaches the required people, it passes
through so many stages that the degree
of importance goes down. I would not
go into detail but T would submit to the
hon Defence Minister that more vigilance
is required on nassing the information.
on passing the documents. There is some
small leniency on their part which is in
practice in Services. This has to be taken
up in a very serious manner.

This instance has happened in Delhi
where the Home Intelligence is available,
all the three Services’ intelligence is avai-
lable, whether it is Navy or Army or Air
Force, All these three Services Intelligence-
is available, Home Ministry, CBI and
Intelligence Bureau are available, hut this
has taken time and it-has been held by a
Service officer who was approached. And
why was he approached. )

I have been pleading in this House that -
a serving officer, even if he is of the rank
of "Air Marshall or Air Commodore, he
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-cannot buy even a plot of land, This is

the financial condition of a serving or
retiring service officer, This particular
officer, who got them caught, he was in
need of money. He had applied for a
DDA flat. He was running from place
to place 10 raise the money because the
last date was fast approaching. When he
was in such a predicament, be was
approached by these people, Look at the
courage of this officer. He did not refuse
the offer, he went to his senior officer and
tcld him *‘these people are approaching
ne, some peoplc seem to be behind
themn, please get them caught”., Then a
trap was faid and these people were
caught,

It is not the Intelligence Branch or the
Home Ministry which touk the initiative;
it was a service officer who took the
initiative, Instead of the initiative coming
from the Intelligence Branch, it is the
service . officer who went and reported it
and hence these people got caught. This
shows, that the Intelligence Branches
of the services have to be tightened

up,

When officers are being detailed for
these courses, the practice in the services
seems to be to detail those officers who
do not have a very high grade, which is
wrong. Now what is happening is, any-
body who is not doing well, who has not
come up in the services, he is detailed for
such courses. One reason for this is,
credit for such a course is not given in the
matter of promotion, This is an impor-
-tant factor, which must -be taken into
consideration. If you detail for such
training officers who are not upto the
mark, it is wasting the training and
money. Now the credit given for such
aRtraining is very meagre. That is why
really telented people avoided such
courses, The result is that officers who
are superseded or who are about to retire
are taken for such courses; also on com-
passionate grounds officers are put in scuh
jobs. This is very wrong. Serious
consideration should be given to .this
aspect and only officers of integrity and
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capability should be selected. It should
be a selective posting and not an adjust-
able posting.

I fully share the view of Prof. Madhu
Dandavate that we have to take strong
measures, There is no use the whole
House condemning it as a very bad act.
Condemnation alone will not give us any
fruitful resuits. We must ask what steps
they are going to take for the future. 1
am not saying this can be stopped over-
night, But unless the administration is
toned up, the right type of people are
posted and resources are given to them
to carry on their work, things will not
improve.

As was rightly pointed out by the
General, we are wasting most of our
talent at the age of 52 or 53. We have
to utilize them in a proper manner. Some
thought should be given to this aspect.
Now every year 4000 to 5000 officers
retire, It is quite a large number and
most of them are of the rank of Major
or Lt, Col. or cven above. In fact, this
is the age, 48 to 52, when a person wan's
to do something to ressettle himself,
because then his children are of the school-
going or marriagable age. He is mentally
and psychologically in a frame of mind
when he wants a regular income to dis-
charge his family responsibilities and to
have a settled life.

These are some of the suggestions
which I brought I should give on this
occasion,

N @A AW TER (§397)
SNeqy WFTT, AT ag  aTHET st
awaﬁth%ﬁ’amﬂﬂwaug aga @
T ATAT § ) @ W @ @qg-
Mo § | wwm Wt off & sgare
IZ preqTw g | g W amlfw
Tgq & wad §, W ofcheafa
AT g ¥ ¢m Tee wY

]
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Aur o emaTAt, owAT W ey
oY <& & da9 F 7 L1 gAT W
2 offc g adt @t & e @ gw @
wrr, PR w fede ¥ wiw faat &)
Fga § AT ¥ @19 TW AN ®
fa=rT &7 7¢ & | fagaw § ag wmwEn
uadifa & st @, afew gewrvEw

gL gew FY geer ¥ g faed 15-20°

ot qg ¥ar & fyw 1 sifaswrfaat
F* qFgr 4T, qg F1E A€ T A&
#r g gw qudt fewd & T
&—S7 * WA ¥ wigq goT fF aga
qger of, ¥dY qeid g Ay Sw ®
arg & ¥ wfgwrr @Y, g9 ¥ &
afard & ar 3N F  sfewrd &
AT & A AT 9 FB qETATC TAY
Fefem § anasw d T fog &
QU s X T F FJX F A F@ET
qamar fow § g8 Mo FEET w7
fafagy # afar oy &1 fasd  foAY
AT wET w1 oF Afgrde AT gw 2
¥ frere ey @ faw & g
qifieeaT &1 swark geEAg & @t
W g T asi ¥ zgaw &
14T ¥ 300 T qFE AA ; TAAT &
agY, g Mg At qeqw ¥ oW
faze fadrfear & w¥or fear ar—
1973 § Hl o9 & =< fagor wr
ArRaT AT 97 foq & I F W
agawT 7t fear qr1 A wgA W

qaaa ag & fo et weAd awt %

TUIT HH a1 Wt § 1 AT T A
qEAT W€ ) 4T @t wEAT A’ ™
9T gifeaast fawrz w3, afer ow

mmﬂmmﬁz‘rwa_

3R I 9T €@ waT ¥ € are fywre

AGRAE&A‘Y‘KNA ¥ 16(5‘{

o}"l‘;:;'”‘gcu(%
gorT & oY g% 4g AT ﬂ'rg%'§ &
o i g & oy fadere ¥ Wi
gt Wt @ ar qg W @
I ad g% dgfaa & ¥ O wA-
aigt Y ?

67k, 1983 ¥ w whr ¥ gk
A T ARl ¥ A s #
wgr a7 fir Tar daem F @ afe
FTA aga AgAqw <@T dwd ¥
Frrena fedt gt 3w & fa¥i e
# §¥q¥ gU o%E 71X | 99 9T ggt
waf g€ @Y s@ ¥ am wEw
qF JEIT AW W gSfaT qr
ST THIT AT 97, 3§ F A1 F 47 ¥
ge ot | &W ag ¥t weAT gt TR
& T 9 93 agi agw Qfr W @
—% & fag #1§ qwrAR angaw
gar sifge |

w0 gw W o WITe To Y
TG T &, FAT Fo SiTo Mo &Y ary
FWE | AN T O qOAT gL
I AR AT I 3B I A qr
ore fa¥ | & = 9 N W of Wy
o d w Torifa & SHeT
R W H agw & sge v
msg g s ag wiqw aff §
fregiasd aw & o1 5w & «
I & g, TR o sk
Qo &Y AT #o o Yo g, gy A
% fa7 ot Y waenE § 1gA o
St A wTTS Ay E—xw F fowr g
—

My rofe 83 KGB agent in  the sub.

“version of india......’



547 Espionage activities
z%w: r::l:clsm?l"ﬁ: -r)ctd. persons

[t TorTe @AwT aret ]
ZAE-YAT ATH W ARHT @ Ad
qZT AL AT A0 | TF ST 9=
T o FrarErd FAR F F T &
e ¥ Iq N AAATAT—FH AT
2 g 9% fgrgeam & Afqas &
FTAAMLFWQ W, IT & NTAvST
FRA @ A IFT I@HFA F gIR
W F gaFHrd, gAR AIfaww AT
TEaTy AT | o Wy 89T & 2
4g  «gTATAT ABAY, 223, EMT
%’ §BATEHAT Y )

T g3 a1 £B AT A
Y faver § oY faestt Ta ¥ fasear
21 @ oF FTT AT gATIR § AR
qg WY gw 2 AT ag o zm A oY
13, | 59 F qu3 7-g 97 fa@r gar
2 MOSCOW HAND IN INDIA
YT HAY & YagqT awedsr T
g Fifad F To19 #* =9 O 9T
HTAT AT 74T § FHIZ FATL AH
& g g fr sgia weea amd
fRENNENT@HIaIR ¥ gw
FaggAraer & s us gezar W@
wraq fear Tar 2 A msaT
gwEAr s frar 2 AT ag s
¥ a9 @1 ¥ & faws ¥ ow Ak
qepere faar | fra & ag faar &, &w
T aEy | fFR I g FAR § 77
=T fear | a3 @A 9T Iwwe §
W T ¥ Tk &1 97 gAfas faar
T & AR A9 g w7 a9 R
e W ategE ¥ o " oHwT
gaer & 23 faasay, 1983 w7 39 A
7g 109 & fr ag 9 ¥t A
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¢, @ ® firud #1 g3® fear sn w

greg ¥ fRy ¥ aofa g ol @ W

ot Qe AT FT AT qhT Y F 7

aT FTTo Al T

SHRI RATANSINH RAJDA (Bom-
bay south) : The latest Caravan says
that the Soviet Union has plotted to
oust Shrimati Indira Gandhi. (/merrup-
tions)

AT @AWT WIENt 59
qFTT #) 3T F grady & Y 5 ua &7
agT 9FFT A7 3T qgTET & ) T9 qvE
& uF T qAT o7 feqafy § guw N0
wTagw & fF gmit s gew & 791 @
TFT & | FGT §F AT Tq4 TR qAS
g g a gmrd ¥ o) g
ATAHT FT ¥ g A § AW AU
T Y WATAG AT AT WA §, IR
Y FH FL R E, T3 A9F T AGY
AT | gW STAT A qAT @ &g W
IR & fF Tav a9 gow FY fasdardy
ZHIR Mg HATAT 9T & A @ qHM-
ag qT 2 HfFA gg @a WY & @1 8,
gd Mo agr &1 W &1 A7 |
At a7 WY & A gL AW W Ag W
R, msfwIsam st @ e

T graen § & Q1T gawa e
Y Wi & aal 1 fadg gl
Faffsrem g am @ § ug
FgA AT § & ¥ 7 afawrd
ferIRT & T 90 9T IJI §,
50-52 @4 & X ¥ F ¥ wqy w0 w0
T3 oy § 1 g9 a7 WA & qr A
FTE-yorely § @Y W ForevETe
£,37 qT g A A JgE FewrQ
T AT & | '
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qrEE oft ¥ agE weY I ¥ arw <o
§o faRe geqrd Fgi AWMT S
g A1t gy W agr Ao w@ &\
O NTAT FT AT QAT §, I FW
IRt 9 FAAT F@T {, IqF @A F
S e oY frerae 6T o, oA &
oF #7 9T g wqd wgAr fRar
TaT, IF GIE ATE HY AT FAIT WY
agaT faar o7 @ 911 7 iy woa
I F g A A a1 @ dv ) K
fearmar fe o ggr fadeht M
E TS, @ W7
T F T | 99 R q8i
a1 fgara-foare ) ava §, @
qaT &7 IiHT g awar § gafag ww
aTE W A A A SE@ R |

ATAT, Fgi St JgT ¥ fad=n @
aTH §, SN TT T@ FAAT FTH FT
WENF @ g1 AR O
oF g ¢ fF I e, i fe
feft g S W H argE &, ¥ W@
7w ® § AT gINMA wH w
wE

s faee ST T irmrtni
2 famr 9 e, 1978 w1 ¥
q e fear war 491

FO faee wrge Ao Mo GEfAw
g faf mid, 1976 § wiw ¥ frwrer
fear Tav 4qr 1

diae, ezt go fo NN § fawr
19 TAA, 1974 N v ¥ Frwrw
fear wgr av | ‘

1 §, faeex fcdy famm, foerwy
5w, 1982 ¥ @ ¥ frwrewr faar
S )
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¥ 7rd A o fgegeaT § § S
T ¥ o9z afeq Wifggm amew
Fraw, wzie ¥ gl wdf waw,
sawar ¥, fa Aifgga §T fawm,
faedt ¥ 't 9T TAwATE, FAHAT F
v ¥ 1 ¥ @ § 1§ W A0 E,
ggarata I HFG T W 31 &
g & f g Sy w1 9w

& sz Wrgwa g f g} qg‘r'

garaiEl ¥ o W e s ST W@
g, fomt f fpdt sy A ogaEt &
wraq ¥ aux agi & frerwr fear @,
yax A g G, & ag @l
 FEmfe Y aRRkwT A §f wEa F
feet N Tz & &, SAwT 9N T
gaarEt ¥ & <7 7 faar A ) gy
37 et ¥ ag wg1 Wifgr f& faw
safeqy &1 wfox Qar @), 99 safwdal
Pt ¥ g 4gT q@ATE ¥ F1H FTF
fag 7 ¥

et g ¥ ag g e a1 @ew
g @qTF AT &, FATA  HIHTT ZOL
T F |y J1qT F, dET fF ogAER
¥ faxr { w37 f5 g wex gQgT €
g MreEmr &, M Fga ¥ T TmwmE
Wadar §, e Hs g1 afsw g
e T8 & o gn ¥ TAE @
fasifadl & wegw & @03, WY
I gAR g1 AR and, IR
fag g 98 &Y & gord a3,
AR fadaw wag ag 9w g%
Y g Fya fadwmy w1 ¥gl
A A ¥ oTHT AF Fe gm fad ag
|TATT SIYHRT § A ALY | WX IGRT
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g ot g X AT @A, wwd fa=d-

foral & sree A &

T fr@TAw qifaet & Raud
f g7 ga YT FUET Al T &
g ag 7 vgq 5 wg arser g ar
Za ¢ 1 afex gy o @gawrn fax
ez &, o gAY ATAT ATHE X 8,
ar gmik § S quAd w9 ) gk
AT BT WA &, gH Iaq o grEwE
WA F I8 & | Fifw & qwar ¢
f& g § Sa13T WEBT EERA IANT
TR FTaRgardaa ® ¥
RO W w97 W 4 T AHIC A
FqIgNFEFAHRE

# gz I {TYF AT § WA
oY Y Y AYe 0 g WY EwIgA
= faug &, g g dw N ey
FTAFAN ALY & 4 R T &
70 FAT F FTHIRAT & 1 48 S
P &1 w5 & @i 5 3o 3, ey #y
gem ¥ g9 W ¥ fag afags @1 o9,
7T 77 A foaw fraw & afagEi
AT faaey JEragg & a1 T W FY
YA W g HAC FWIR WA
oeF § W T &7 Sgsl  gem,
TN W F A g@e J|W W
qEg=ey WA ot TE¥ gEr 2w &Y
/AT AT |

™ ekl & q1Y, ¥ wrawt wgann
¥ar g f& w1w A 9% g99 famw

st Twigg oW (A9AT)
I9TSA  APAT, AW wEA H A
fama feam o g & Ay a7
iR Hin @ o R
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7l At
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* fog @ atg o1 FRAAE €T
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HTH 31U |
DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, I also join
the Hon Members in congratulating the
Goveroment for being able to conduct
this operation with great deal of efficiency,
Even if the primary information came
from one of their own officers but that
itself shows the high level of morale that
an officer thought it fit to inform the

Government and be the stool pigeon, so
to speak, in this operation.

But discussion here naturally would
not be on the case alone because, after
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all, the case is being prosecuted. The
Government is being reluctant to come
out with details. But, 1 thought the dis-
cussion ' would cover the ramifications of
espionage in our country,

Again, Prof. Madhu Dandavate and
otkers like Shri Rajnath Sonkar Shastri
and others said that this country is a
happy hunting ground of intelligence
Agencies of many ccuntries and primarily,
the CIA and KGB and it is not only in
terms of obiuining decuments, The pre-
sent case is one of being able to get cer-
tain defence documments about the de-
ployment and charactor of Soviet wea-
pons. But the kinds of espionage that
are going on today in the world and in
India, in particular, is ‘“‘multi-dimen-
tional”. For example, today our country
is being spied, every inch of our territory
is being photographed, by satellites of
both the Soviet Union and of United
States and the satellite photography is so
good that they can tell what Crops we
well be growing, what will be the output
of crops and some countries in the United
States boast that they can even photo-
graph the licence plate of an automobile
moving on a particular road by satellites,
There is no protection against that as
such, unless you develop the technological
capability or Killer satellite which will go
and shoot other satellites. We are far
away from that and, therefore, as far as
our defence installations are concerned,
as far as our troop mov/ements arc con-
cerned, by and large, 1 learn that the
satellite are quite effective in providing
information to both the super- powers and,
therefore, with this level of intelligance,
there is very little we can do it combat
it or have a counter-intelligence.

The second level of espionage activity
in our country is the pepetration of cer~
tain vital organs, the organs of the
Government particularly our own intelli-
gence set up. And here we have had ins-
tance in the past where we have seen
dramatic demonstration of this kind of
penetration, I.would recali for you the
classic English case of Philby, wha .was,
in fact, the senior miost intelligence ‘official
of the British Secret Service. When he
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was posted in Washington in the UK.
Embassy there, he was, in fact, the
seniormost and he had been recruited
during the college days as a KGB agent.
In fact, when he was about to be arrested.
he defected and went to the Soviet Union,
So, this kind of thing goes on penetrating
the intelligence service itself. [t is very
difficult to visualize the extent to which
the penctration has taken place in our
country. But I would say, judging by
the fact that this Government was able to
nab these people after a great deal of
surveillance and without any tip-off to
the officers, that our intelligence set-up
still seems to be in a robust health. Mr!
Venkataraman should be congratulated
and Mr. Sethi should be congratulated
for keeping this, and also the previous
Defence Ministers and home Ministers
who have kept this, by and large a pene-
tration proof from foreign inteljigence.
But this is an area where, I think, special
attempts, special efforts, will have to be
made continually because it is not an
easy affair. There is discontent in the
intelligence organizations, Mr. Pilot gra-
phically brought out the problems facing
the retired military personnel. But [
think even in intelligence set-up these
problems would be there and we have to
examine this and take special care,

The third level is, of course, the espion-
age that is done through penetrating orga-
nizations like trade unions. A large num-
ber of trade unions are targets for foreign
intelligence activity and this is one area
which, 1 think, both the countries, both
the super powers, are giving extremely
detailed attention to. This is an area in
which Government shouid take a great
deal of care.

The feurth, which has now become
very important, especially in the last five
or six years, is the espionage activities
done through, what is called., ‘disinfor-
mation®’. I would like to tell this House
that +disinformation’ is different from
‘misinformation’. You know what ‘in-
formation® is, ‘Misinformation® is wrong
information, But ‘disinformation’ is dish-
ing out information. which looks authe-
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ntic but, which, in fact, is meant to con-
fuse or create a wrong impression...

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : It
makes you dizzy.

DR. SUBRAMANIAM SWAMY : It
makes you dizzy. I give you an example..
Recently the Naval Chief of Thailand had
a Press Conference in which he said that
the Government of India had given the
Nicobar Island as a Soviet base., This
was intended to prejudice the world.
opinion against India. It turned out
not to be true and it was later on contra-.
dicted. Similarly we get information in
our country about certain postures of
our allies or neighbours which are pub-
lished in the press and which are not
authentic. The Fatrior recently pub-
lished a news item about balkanisation
of India which the U.S. Ambassador to
the U.N. is supposed to have given out
in his speech. This *disinformation® is
growing and we have to guard ourselves
against it, we have to be careful. 1 lot
of innocent people become victims there.
Sometime pcople write books, We do
not know whether, for example, Mr.
Seymour Harsh, when he wrote the book
in which he alleged that Shri Morarji
Desai was a CIA agent, was in fact a
victim of this kind of disinformation or,
for. that matter, Mr. TPatrik Moynihan
when he wrote that Mrs. Indira Gandhi
had taken money from the CIA, whether
that was also a part of disinformation
technique or not. We have to be careful
about this, particularly the journalist
world which is a target for this kind of
disinformation technique.

Finally, there is the technological es-
pionage. What we have seen today,
what the army officials had engaged in,
would come in this category of ‘technolo-
gical espionage’. Of course, the infor-
mation which has so far reached the
Americans, I do not think, was of great
value. You caught them in the earlier
stage itself. They should be congratulat.
ed for that too. This process of involv-
ing an agent is a thing which maturcs
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over time., If you read Kim Philby’s
autobiography, you get a fair idea. how
systematically over a period of 10 or 15
years or even 30 years the whole thing is
done. But, if the Americans are interested
in the Soviet equipment in our country,
the Russians are interested in the compu-
ters that come in from the west into our
country. For example, about a year ago,
a Professor of Electronics in the Indian
Institute of technology. Delhi, had been
arrested and sent out from the Institute
because he was collecting vital informa-
tion about the computers that were being
supplied by western countries to the IIT
and he was passing them on to the Soviet
Union and he wes then apprehended as a
KGB agent and removed from service
and now 1 do not know what happened
to him,

So this kind of technological espionage
is-now going on in a big way and it is
here we have to be very careful because
we get weapon systems from both the
super powers and we have to be careful
about that. Therefore, I would say—
1 will not take much time, because you
age glaring at me...

MR. DEPUTY-SPEAKER : Not only
I am looking at you but 1 am looking at
the clock also,

PROF, N. G. RANGA (Guntur) : He
is a knowledgeable person. So many of
us are very ignorant. This js a very im-
portant thing. Let him go on.

MR. DEPUTY-SPEAKER : Profes-
sor, I have not told him anything He
hims#if.. As a matter of fact the time to
ring the bell has just now come.

DR. SUBRAMANIAM SWAMY : In
our country, the Members of Parliament
should- be provided with documented
evidence. A lot of loose talk goes on as
to what is KGB and what is CIA. There
is epough material and this can be provi-
ded. 1 give you an illustration. The
World ‘Peace Councils Ofganisation........ .
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" MR, DEPUTY-SPEAKER : Why'

can’'t you take up some classes for the
Members ?

_DR. SUBRAMANIAKI SWAMY :
That will be under the Bureau of Parlia-
mentary Studies.

MR. DEPUTY-SPEAKER : Everyone
of us would like to learn from you......

SHRI M. M.
(Idukki) :
this,

LAWRENCE
He is very experienced in:

MR, DEPUTY-SPEAKER :
we will not take our lessons.

SHRI R, VENKATARAMAN : You ‘
want him to take classes on spying ?’

DR. SUBRAMANIAM SWAMY
Take the World Peace Council It
functions in our country. Sometime ago
they applied for what is called non-
governmental organisation status to the
United nations. That is very prestigious
title. Many organisations have that sta-
tus which cnables a private organisation
to have an office in the United Nations,
When they apply for it, they have to g0’
through an examination and in that, the
World Peace Council Chief admitted that
the bulk of the funds for the World
Peace Council comes from no other
organisation but the KGB. It is all
documented. This is not something

(Inturruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : This is real dis-information,

(Interruption)

SHRI SATYASADHAN CHAKRA-
BORTY : I am a responsible member of
the World Peace Council and unlike him,
I am a patriot. I chellenge his statement.

This is disinformation. ...... You
are accusing, I am a member of the
World Peace Council, ...... Where did
you find this document that they get the
funds from KGB ? ......

(Intériuprionsy
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‘DR. SUBRAMANIAM SWAMY : 1

will be happy to place the eatire......

Unterruptions)

SHRI SATISH AGARWAL (Jaipur) :
This is a very serious matter. He says
that the World Peace Council Chief “has
said all that, That has come on the
document. ......(Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY : What is the document ? This is
disinfurmation.

SHRI SATISH AGARWAL : Mr.
Satyasadhan Chakraborty and Shri Ram-
avtar Shastri happen to be members of
that body.

i€ the World Peace Council gets its
funds from KGB. naturaily both the
members are sought to be associated with
the KGB. This is a very serious matter.
It is a very serious allegation,

SHRI RAJESH PILOT : Who is the
Chairman of that Organisation ?

SHRI SATYASADHAN CHAKRA-
BORTY Sir, he should substantiate
it,

MR. DEPUTY-SPEAKER : Let him
say his own point of view.

SHRI SATYASADHAN CHAKRA-
BORTY : Many members on that side
also attended the International Peace
Conference.

PROF. N. G. RANGA : We may be
ignorant of what all they are doing.

.DR. SUBRAMANIAM SWAMY : I
will be happy—you suspend your judg-
ment—at the next occassion, that is,
tomorrow, to place the United Nations
documents in regdrd to the application

made by the World :Peace Councll tor be -

affilinted a8 an. NGO, that is, ‘tJN . Non-
governmental Organisation, the replies of
the Churmun in_the questioning........,

AGRABAYANA 29, 5995 &S’AKA)

-l:m 562

m:
01’5:;" aenmrlCDil.)
(Interruptions). The Chairmsn is ﬁr '

Ramesh Chander We know that.

I am taking full responsibility to what
I have said.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, in a very subtle way this
is what he is trying to do. You should
allow me to speak. (lmcrrupti_ons)

MR. DEPUTY-SPEAKER : Let him
conclude,

SHRI SATYASADHAN CHAKRA-
BORTY : He is tryipg_ to divert the
attention of the house . (l..terruptions).

SHRI M, M. LAWRENCE : If -he has
got any documentary avidence,. et him
place it on the table of the House,

SHRI SUNIL MAITRA : He says
that this is an admission of the Chief of
the World Peace Council that the funds
emanate from the KGB, It is his state-
ment. Let him subsiantiate only this
portion.

MR. DEPUTY SPEAKER : He has
made the statement. He says that he
takes the responsibility to thlt { lnu‘rmp-
tions).

DR. SUBRAMANIAM SWAMY

Now, Sir, he makes alf kinds of loose
statements, Why are they upset ? ’

SHRI SUNIL MAITRA : He said
that we make loose statements. . Plogse -
allow him to speak. (Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY : We are here: discussing about
the espionage activities.

MR. DEPUTY-SPEAKER ; You can
speake only if he is yielding.

DR. SUBRAMANIAM SWAMY
am not yielding,

MR. DEPUTY-SPEAKER : If you do
not agree with him you .can- recard. .your
proust. That is what you can do. Rut,
you cannot stop bim from . Spelldnc. !!n
hn mda the atatemmt.

SURI _RAMAVATAR  SHASTRI
(Pitns) : - It is very upfair.
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MR, DEPUTY-SPEAKER : He has
made the statement. If you do not agree
with that, you can protest against that.
That is all you can do.

SHRI CHITTA BASU (Barasat) : One
of the hon. Members of this House, Mr.
Swamy.

MR. DEPUTY-SPEAKER : He is Dr,
SWAMY.

SHR1 CHITTA BASU : Onc of the
hon. Members of this House Dr. Swamy
accuses the other members.

MR. DEPUTY SPEAKER : Are you
accusing other Members, Dr. Swamy ?

DR. SUBRAMANIAM SWAMY : No,
Sir.

MR. DEPUTY SPEAKER : He says
he is not accusing any of you.

SHRI SATYASADHAN }CHAKRA-
BORTY : I stoutly protest against this.

I am a Member of the Worid Peace
Council,

MR, DEPUTY-SPEAKER : I have
allowed it.

SHRI 'CHITTA BASU : The point
here is that Dr. Subramaniam Swamy
accuses that the World Peace Council is
funded by the KGB Several Members
including myseif are also the Members of
the.World Peace Council—including Mrs.
Rajendra Kumari Bajpai, who happened

to be the General Secrela of the
AILCC. i

MR DEPUTY SPEAKER : What do
you want 7

SHRI CHITTA BASU : Just listen 10
me. They attended the International
Conference organised by the World
Peace Council. We feel that this is not
fnnfied by the K.G B. Therefore, he is
indirectly—1 say Ccirectly—accusing many
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Members of this House, Is he entitied to

-do that ?

MR. DEPUTY-SPEAKER : All
right. Please sit down, He will reply
now.

SHRI CHITTA BASU : I want your
ruling (Znaterrupt.ons).

SHR1 SATYASADHAN CHAKR\A-
BORTY : Have some sense of pro-
portion. Please do not talk about it
lightly. Funds are coming from the
Gull Countries also. Please do not open
the Pandara’s box. (fnrerruption ).

MR. DEPUTY-SPEAKER : You have
made your point. Let him reply,

DR. SUBRAMANIAM SWAMY : 1|
would like to remind the House.........
(Interruptions).

MR. DEPUTY-SPEAKER : He is
replying to Shri Chitta Basu. (Interiup-
1i..ns).  This is not the way,

CInterruprions)

MR. DEPUTY-SPEAKER : Why are
you so much agitated, Let. Dr. Swamy
continue...

DR. SUBRAMANIAM SWAMY :
Sir, this House will recall that in 1967 the
Asia Foundation was found to have
received funds from OIA and one of the
people who used to parlicipate in Asia
Foundation functions and also associated
with Asia Foundation was Shri Krishna
Menon. Nobody will acuse him of being
a CIA agent Similarly, if some hon.
Members have participated in World
Peace Council functions that does not
necessarily mean that they are working
for the KGB

MR. DEPUTY-SPEAKER : But, Cr.
Swamy. I think you have never said that

World Peace Council is an organisation
of KGB, -

(lnurrupﬂéns)
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SHRI CHITTA BASU : Sir, by making
this kind of reckless statement he cannot
be allowed to go with impunity.

DR. SUBRAMANIAM SWAMY : Sir,
I will tell you what 1 have said what
documents I will be producing. I am
saying that the World Peace Council is
very active in India. (laterrupiions) The
World Peace Council is very active in
India. (/n.errupiions) They have applied to
the United Nations for being considered as
non-governmental organisation. In order
to qualify for that you have to undergo
a fair amount of scrutiny and that inclu-
des budget—where the money comes from.
In the cross-examination that took place—
and these documents are available and I
will be happy to place them on the Table
of the House—the World Peace Council
Chairman admitted that the accounts
that he submitted were a small fraction
of the total funds and ultimately admitted
that these funds came from KGB. This
is what 1 will be able to show you
tomorrow,

MR. DEPUTY-SPEAKER : All right.

Next subject,

DR SUBRAMANIAM SWAMY : Sir,
it is a very serious subject. Espionage
is going on from both these sources.
(Inte rupiions) Therefore, 1 would say
both powers are involved.  Therefore,
we have to consider all aspects (/nterrup-
ions) The Min.ster of State for Defence
will bear mé out as he was also with me
in Rajya Sabha that ten years ago the
Government of India caught some Soviet
Diplomats, Swaran Singh was the Fore-
ign Minister at that time. At that time
Soviet diplomats were caught. During
1969 we expelled two KGB agents. And
this prooess goes on. I have not been
able to confirm and let the Minister con-
firm it that even this year some people
were suspected to be connected with
KGB. Mr. Sonkar Shastri did mention
four or five names of those who have
been expelled from other countries for
KGB activities and who are today work-
ing as diplomats in the Sovict embassy.
1 am suré there are some in the American
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In fact, I think, what should
be done is, a pooling of information.
Those who have good sources in the
Soviet Union should tell us what the
Americans are doing and those who have
good sources in America should tell us
what the Russians are doing; so, this cou-
ntry is benefited, if I may putitina
light vein.

SHRI SATISH AGARWAL : And
we have to come into the picture beetwen
Mr, Satyasadhan Chakraborty and Dr,
Swamy to do the job...

DR. SUBRAMANIAM SWAMY : Sir,
Mr. Satish Agarwal’s organisation has
been from the very beginning accused of
being a front organisation of CIA—I
don’t believe 1t. If you read any Lcftist
magazine, you will see, they have always
accused them of being a CIA ageat. It
is a very serious natter, Now, in this
one year France has expelled 40 KGB
agents —wh 're Communists are in power—
Mr. Mitter and is there, along with the
Socialists. England has expeiled 90 per-
sons this year, Sweden has expelled 11
KGB agents. Switzerland, 6. Norway, 4,
Denmark, 3. Japan 4. Bangladesh, 18.
Sri Lanka 7.

PROF. N. G. RANGA : How do you
get this informaiion ?

SHRI RAJESH PILOT : 1Itis a very
serious matter, Where you can get this
information ?

PROF. MADHU DANDAVATE :
This has appeared in the newspapers; it
has been put out by some International

News Agency.

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, will you kindly permit me
to interrupt him for a minute ?

MR DEPUTY-SPEAKER : No, We
are very much short of time, He is
concluding,
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DR. SUBRAMANIAM SWAMY :
Government didnot allow a US diplomat,
and rightly so and we supported them at
that time. A diplomat like Griffin was
not' allowed to come into this country.
It is"also imcumbent upon the Govern-
ment—in order not to show any tilt—to
see that diplomats who have been expel-
led from other countries for espionage
activities also do not come into  this cou-
ntry. You should do'it with all other
diplomats. Therefore, in conclusion, I
would only say this. Sir, [ have not
gone into the question of ‘De-stabilisa-
tion’ and all that—it is a very pet topic.
After all, I could bring Palkhiwala’s lstter
any say how destabilisation could take
place,

MR. DEPUTY-SPEAKER : You have
gone beyond that,

DR. SUBRAMANIAM SWAMY
These are not subject matters just now.
The point is this. These multi-dimen-
sional activities have to be combated only
with great deal of information itself with
people like us. Members or Parliament,
Members of. the Legislative Assemblies,
the journalists etc. For this, I think,
Parliament should be taken much more
into confidence in the working of these
International Organisations.

With these words I concldde.

SHRI N.K. SHEJWALKAR : Mr.
Deputy Speaker, Sir....

SHRI SATISH AGARWAL : I am not
going to speak. I have already written a
letter to Mr. R, Venkataraman. If he
chooses to reply, he may reply to his
points.

The Minister of Defeace (Shri
R. Venkatara.an) : Yes, Yes. 1 will
reply to it.

MR, DEPUTY-SPEAKER : He wili
reply, when he replies,

SHRI N.K. SHEJWALKAR : Sir,
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youw have said ‘when we started the debate
that that ‘hon Members should stay here
upto the end...

MR. DEPUTY SPEAKER : Yes
they are going to do it, they are going to
stay.

lé hrs,

SHRI N K SHEJWALKAR : But I
am afraid it may not he so | have very
short time at my disposal and 1 am
supposed to be brief. [ don’t waat to
repeat all the facts  Hon. M:mber have
made certain references and some of them
have already appeared in daily papers and
magazines like ‘Today’ ‘Week® and so on
Sir, we are those who can never tolerate
any sort interference by any foreign
nation whatsocver in any way, either it
may be KG3 : it may ClA ; or it miy be
anyother agency. That day is a most
unfortunate day when any such foreign
agency works in our country. So far as
those countries are concerned, it is truc
that it lies in their interest to take to such
steps. Of course, while reading the old
stories of agents line that of Mata Hari
and others we take joy with those docu-
ments, and it may be to the credit of
those nations also, but, Sir; 1 feel as-
hamed to stand here and see that our
senior. army and military officers fail prey
to such sort of espionage activitics by
others. In spite of the fact that we have
got lot of intelligence machinery with us
in Home Department, with the Prime
Minister’s Cabinet, with the Defence
Minister, our officers are-falling a. prey to
such espionage activities. Is it nmot g,
matter of gneat worry for us 7 It is really
a matter of very serious concecn that in
spite of such a large netwoark of iom
telligence the gomtlerman. was carrying: on
all these things for last about five years
and we have not been able to catch him
uptil now, Sir, is it not a fact that many
of our senior officers ase engaged in these
arms deals ? Jf they .am allowed
to carryom such deals, they : become either
the agents of some local dealers  hese:
or some foreigh dealers or some people
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who are, interested in selling lhq armg to

oyr.country. Therefore, why thcgp,paople
should be allowed to carry on such deals ?
I don’t know why can’t we put, a bar
after a particular stage that an qﬂ‘lclll of
the army or military will not be allowed
to carry on supply arrangement or supyly
contracts, may be that of arns or som:
other important matters concerned with
Defence,

PROF. N.G. RANGA : Without their
advice how can you make any purchase
from anywhere ?

SHRI N, K. SHEJWALKAR : I think
I am not clear., What I was saying is
that after their retirem:nt they become
agents of these parties when they conti-
nue to sell all these things. Of course.
without an expert advice nobody cain
purchase anything. One who i in Ser-
vice has to be allowzd. Butto allow
others who have alrcady retired to have
some sort of coanections with thes:
deals, I am afraid will help encourage
such activities,

SHRI SATISH AGARWAL : [t should
be government to government deal,

SHRI N. K. SHEJWALKAR : Secod-
ly, I would like to kn>w whether you
have go! any list with you of thos: people
who are serving here in different Embas-
sies or any other organisations who had
been expelled from other countries on the
charge of espionage or some such  activi-
ties. If you can make a list of that tvpe
that will be helpful for your intelligence.
Of course. I have got a small list of those
betonging to the K G.B. who had been
expelied from other countries because of
their espionage of some such activities
and are working here in India I don't
say it is the case with the K.G.B. alone.
CIA reople are also involved in such
activities. For example, one Mr. Anatoli
Paviovich Oropinoki was expelled from
U.K. in 1971 and he is at presentserving
ia the Russina Embassy at New D:lhi,
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Similarly another person, Mr, Viadimir
Mik4aitonch Stychkov was expelled from
EBthiopia in 1964 and he is at present
serving in New Delhi. Then Mr. Leonid
Nik rlavevich Zhegaloaov was expelled
fron USA in 1970 and he is also at pre-
sent working in New Doslhi.  Similarly,
one Viad mir Ivanovch Oshkaderov was
expelled from Cinada in 1978 and he is a
Vice-Consul in Madras at present. Ano-
ther gentleman is Ivaiov  Yevgenjy
Federovizh, exelled from- France in 1976.
There are oth:r people als> [ need not
take the time of the House in giving
their names. I make it very clear that it
is not restricted only to KGB. About
the pzrsons who have been expelled from
other countries, we should hive informa-
tion. Why don’t we have that informa-
tion? And why are thase p2ople working
here? That precaution should be taken.
I don’t know whather it is being taken
or not,

[ cannot give all mv suggestions in
such a short time. But my insistence
it that after all, it is réally not doing any
credit to us that we were not able to find
out th:s: pzople for such a long time.
Earlier also, thzre w:re espionage acti-
vities in the nime of Nunda D:vi project
a1d others. They say it was in collahora.
tion withus. Idon’t mndifitis wth

our know edg: or for attaining a parti-
cular objective. [ don't even mind that,
but anything which is going on without
our knowledge, and is against our in-
terests—it is the most serious thing. First
priority should be given to locate such
things.

I do not know uader what Sections
these people are going to be charged.
Oaly a few days bick, we said that we
should enhance the punishmem for rape.
My suggestion is° as far, as esp,wuacﬁ is
congeraed, there muyst be cqpuql pppqh.-
ment  We must provids. capital pugish-
ment, because it is against the interests
of the nation. [If they are found guilty
in the court, they should be punished
immediately and hm‘ed ngad publioly.
You may not ntee me Not only
should they be put in jail} they should be
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publicly hanged. According to me, the
greatest crime is the one against the
nation, i.c. to defile our nation; to do
anything which is unpatriotic, accqrd.ng
to my conceptior, is the most heinous
and serious of offences.

I would request the Minister: please do
take steps for the future, and do_ no
allow these things to be repeated again.

MR. DEPUTY-SPEAKER : Now
Shri Frank Anthony.

SHR1 R. VENKATARAMAN : [ will
intervene at this stage, so tha. the Mipis-
ter for Home Affairs can speak iater,

SHRI FRANK ANTHONY (Nominat-
ed—Anglo-lndians) : 1 wanted Lo raise
something.

SHRI R. VENKATARAMAN : All
right; I will speak after you.

18.06 hrs.

[DR. RAJENDRA KUMAR] BaJPal

‘n the Chair

SHRI FRANK ANTHONY (Nominat-
ed— Anglo Indians): I felt [ ought to speak,
because unfortunatcly two senior members
of my community, have been involved—
two brothers. 1 am more than sorry; 1
am ashamed.

PROF. MADHU DANDAVATE : We
do not caste any aspersion on the com-
munity, for that matter.

SHRT FRANK ANTHONY : Exactly;
T am telling you what happened. One is
a Major General, and the other brother
is an Air Vice Marshal,

I happen to be a leading lawyer; and
so, both the wives came to me, but at
different intervals, to get my professional
services, This was sometime after their
arrest, and before it had broken in the
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press. [ was taken aback. I told the
wife; ‘I have been fifty years in the Cri-
minal Law Bar. In that time, I have
never heard a single member of the com-
munity being even indicted for spying. I
would not give my consent to appear.
But my junior went.

I am not giving out any professional
secret, I wili be the last 10 do it. My
junior went, aad he met both of them
separatcly, They were both housed in a
particular jail. He came back; he ran
away and came back and said. *The
elder brother told me that he had con-
fessed to a Magistrate.,”” I was more
than shocked. 1 told the wife who had
gone along with him that 1 could not
handle the case, But one of the wives
was insistent. She said- ‘‘After all, you
are a leading lawyer.  You are the leade:
0. the community also.” I said: *Thar is
precisely why 1 am not taking this case.’

PROF N, G. RANGA : Thank you.

SHRI FRANK ANTHONY : I told
her that I was ashamed. What T am
going to say now will probably not com-
mend itself to my friend, Dr. Subraman-
iam Swamy. I know his proclivity and
he very cleverly capered over the basic
issue that we are discussing and that is
CIA espionage in this couniry by trying
lo draw a parity between them and the
KGB.

Fvery country has its intelligence ser-
vice includinp spying. Put | am con-
cerned with the CIA. As it happened,
on the 4th of Novembcr, long before
anything broke about this case. in addre-
ssing the All India Annual Conference of
my organisation with a large number of
delegates, I referred this specific report
came out in the Press—that the CIA
empire today is being revitalised, reacti-
vated by a newly appointed Director; I
think his name is William J. Casey, a
particularly close friend of President
Recagan; and that has entered the scales
decisively today. 1 read a lot of books
from America; and I have a well-known
very good friend of mine, not originally,
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American but settled there, a brilliant
professor, 1 get some of the latest books
from him; and in one of the books I
read that in their official list, the CIA
list, what are officially designated as
wmajor operations, these major operations
are designed to subvert, 1o destabilise cer-
tain foreign countries, 10 or ! 1 countries
a‘e in that de-stabilisation list—Ilist of
major operations of thy CIA. Anl [
said in my speech that I was now con-
vinced that India was now in the major
operations list of the CIA; and I said
this because of the policy of the present
. Presid:nt, President Reaz>n has an
anti-Communist paranoia, and because
of that anti-Communist paranoia, he is
going around the world, trying to
seduce states trying to snare th:m by
uninhjbited pouring in of money and of
arms to come within American tutelage—
to put it bluntly to be clients of Amzrica.
And today I believe Inldia by itself is
strategically, geopolitically an extremely
important country, but there is also the
Icadership  that India has today; it is a
special ledership when Indira Gandhi
spoke at the United Nations; she spoke
not only as the Prime Minister of the
largest democracy in the worid, but she
snoke as the Chair-person of NAM —101
Members of the UN, spearheading what
President Rcagon now regards as an im-
pediment to a basic strategic policy of
bis, trying to draw a ring of military
bases and client shates around the USSR,

What do we see today? [ read a quite
lot. What we see 1oday a mindless
pouring in of ultra-sophisticated weapons
into Pakistan, a mindless pouring in of
money into Pakistan

PROF. N. G. RANGA : In a mind-
less manner.

SHR1 FRANK ANTHONY : Tod 1y,
I say this with afl responsibility that
Pakistan is obviously as much an Ameri-
can surrogate as Israel 10 protect the
American interest especially in West Asia.
And we know from bitter experience that
we have be:n aggressed against repeatedly
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by Pakistani military dictators using
American arms.

One of the books 1 am reading today
happens to be the one which my friend
Subramaniam Swamy has referred to.
He talked about Seymour Hersh. I
know mv friend has gnt obsession in that
matter. I am not dealing with that.
T e Price of Power—that part, I read
w'th little interest where h: said that a
form r P-ime Minister was in the regular
pav of the Amszrican Government. But
it is not that. But Seymour Hersh—] do
not know him: [ have heard of him.
The case is there and he says he will
prove that; that is a diffzrent matter. I
b:lieve Szymour Harsh is one of the most
reputable Amzrican investigative repor-
ters. What I was concerned with is his
exposure of CIA activity,

He ta'ked about the domestic sube
version, he talked about subversion,
especiilly of chile and the exercise to de-
stabilise Selvadar Allendo of Chile. I
noticed this. I made a mentral note of it.
In 1958 the Americans backed a particular
person for the Presidentship, put in all the
morey they had and Allende lost. Just
lost When he was elected in 1970,
the Amecricans were determined to have
him out because of his political orienta-
tion. In 1970 they decided to destroy
him, The major instrument w..s the CIA.
Allende was assassinated three yea s later
in 1973, 1 was interested in Hersh's
analysis. He said, that the GIA had
admitted, that they had spent eight million
dolfars in de-stabilising Chile and thev
also sad this-—this is the point I have
specially notcd —-they penetrated al| the
elements of the Government of Ch I,
Political. milita v and civil, This is the
greatest danger today We have this
particular thing under lined in this case.
It is not that we are defending  these
people. As Isaidl am ashamed of it.
But we have a kind of negative advantage.
For the fi'st time we have a confession
nailing to the counter, specifically by
names, a whole lot of American spies
masquerading as diplomats in this coun-
try. We have them here And as I said,
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you should know that you have this set-
up. I feel, that India is on the C.1.A’s
‘major operation’ list. And there are
other prongs for de-stabilising the co intry,
through economic pressure.  Before
Aliende the World Bank gave 234 mllion
doflars to Chile. Afier the Allends
election net one loan, not one doller,
And t0day we are under economic pressure,
whether it is from ‘the World Bank or
other organisation. The Pr.me Minister
has said that we are almost over the
economic hump: that we are laking a
minimal of percentage, but we need that,
the aid on soft terms; we need it.  But
the pressure is there. 1t was one of the
prongs that were used for subverting and
destabilising Allende. 1 really believe—
because I deal almost every day with
murder cases, particularly from the
Punjab—that much of the terrorist and.
secessionist activities in the sensitive areas
are being abetted by the CIA in arms
and in money. And 1 will tell you
why,

I do not want to say anything agiinst
my Sikh friends. 1 have a lot of Sikh
friends. Some of them are my juniors.
One or two of thém are misguided. 1 go
to Chandigarh fairly regualarly. When

-4 .met one of them, I asked him :

“What are you doin: ? Y. u are
tarnishing the image of your com-
munity”, do you know what he
told me. What do you think, Mr.
Sethi is going to do by denying
‘our arms ®° He thinks that we
depend on Indian arms. We do
not depend’ on them. Incidentally,
Mr, Sethi is depriving old shikaris
life myseif of our guns. He said
get lushings of smuggled weapons
from Amer ca with different mark-
ings, and fiom Pakistan. We do
not need Indian arms. That is
what he said,

DR. SUBRAMANIAM SWAMY : You
should give the name of that friend to
Mr. Sethi—the friend who told you that
they were getting arms —30 that he can
investigate,
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SHRI FRANK ANTHONY : Do you
think that he is going 'to admit that ?
That is con.mon knowledge —that the
weapons are ‘being smuggled and used,
ultra sophisticated weapon. They are not
licensed weapons,

I am doing one of the most sensational
murder cases in Delhi. There were two
gambling kings; my client is alleged to
have shot one gambling kings  His
brother engaged me an ! he was shot when
he was coming out of a picture hall Onc
of them said: you have engaged Frank
Anthony ? We can bribe other lawyers;
we cannot bribe Frank Anthony ? ) was
saying that they were using the most
sophisticated revolvers, most sophisticated
pistols. that has nothing to do with the
2uas produced in India, Yes, the Sikhs do
fi:n for a little Jand. Some of them use
crude 1amanchas, hand-made guns but
now they are using, not only for murders
but for all this terrorist, violent activities
smuggled arms, imporied weapons, small
arms and sten guns.

I want to make one suggestions, 1 have
had sonxthing 1w do with defence
acnvities from the time of the National
Defence Councl. 1 was its member and
the Vi.eroy used to preside over it during
World War 1. 1 have always tried to be
on the Defence Consultative Committee,
{ nfortunately we have now got some
scheme of rotating us. Now, when
the Chinese attacked wus, Jawaharlal
Nehru 'had me among seven or eight of
us  called us every day to discuss
about the progress of Chinese attack., 1
lcarnt Jot ‘but one thing struck my
momory which is very relevant now. The
Chinese were advancing. 1 am not talk-
ing about when we sent up soldiers
without the necessary equipment and arms
but when the Chinese were coming into
India; but that time we had concentrated
some of our finest and best equipped
troops between, 1 think, Sela and Bomede
La. And then 1 heard from a very
reliable source that the Air Force
Intelligence had got it from the pilots that
the Chinese were very thinly strung ‘out.
Their advance into Indid was ‘very thinly
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strung out, The Army Intelligence Service:

‘had no coordination with the Air Force.
They did not know what thé Air Force
Intelligence had at their finger-tips. They
thought that Chinese were coming in
massive numbers,” I do not want to say
what [ said against Krishna M:non but 1
attacked  him very bitterly that bzcause of
the lcadership he provided. Our Indian
Jawans, properly led are the finest fighting
men in the war but they had a rotten
General at the top and they were given
an order to retreat because they did not-
have available ths Air Force Ineliig:nze,
otherwise they could have hammszred the
Chinese. There was only oae person I
forget his name, it end:d with Singh, he
wis not a Skkh but a Rajput, He refused,
he said: I will not. He fought and he
died but he hammered them in Ladakh—
company strength hammering completely
the regimental strength of the Chinese,
We did not give it publicity but this
lesson [ learnt that there was no coordi-
nation-—I am talking of 1962 —between
the Air Force Intelligence and the Army
Intelligence Service, And this is the
suggestions { want to muike. [ do not
know whether they have any apex body
for real coordination between their
Intelligence Departments. Have you got
it between your three Military Services ?
1 do not know. Have you got it with
your civilian services ? That is why
somebody said it here that the Intelli-
yence people had very little to do with
expossing this case. I fecl now, and my
{riend has said tha! we have threats from
all sides, that there is need for urgent
appreciation of it and to see to what
extent can we completely coordinate
our different Intelligence Departments.

THE MINISTER OF DEFENCE
(SHRI R, VENKATARAMAN) : Madam
Chairman, 1 do not find words to ade-
quately express the anguish I feel over
the ecvents that have happened in the
recent past., It has tarnished the image of
our country and, to an extent, our
Defence Services, but I am happy to
report to the House that as against one or
two Larkins, there has been at jeast a
Jasjit Singh who very properly, appropria-
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tely, reported this matter and burst, thig
spying.........(Iuterruptio: s) .

AN HON, MEMBER : He should be
rewarded.

SHRI R, VENKATARAMAN : He
will be. I can assure the House that as
against one per cent of possible black-
sheep in our  Defence forces, 99 per cent
are patriotic and have the sense of duty
and they will not let down this country,
The recent events have shown clearly that
if ever such an opportuaity occurs, then
the person who is involved, will bring it
to the notice of the higher authorities and
then see that this is burst. This isa
lesson that we have drawn. At the same
time, I must confess that the security
arrangements in respect of documentation
have not been all that perfect as they
should have been. After all, one learns
from mistakes. I must say that
the way in which we have kept the
documents had led to a possible
abuse or misuse of this kind.

18.25 bhyrs.

[MR. DEPUTY-SPEAKER i the Chair]

Immediaftely on getting this information,
I myself visited the G Block and H Block,
where these documents are kept. We
have immediately taken steps to see that
these documents are segregated and kept
in better custody and also, at the same
time, seen to it that nobody other than
authorised persons have access to it. In
espeonage, information as such is not
very important. What . is important
is the manuals, the documentation and
the technical parameters connected with
it.

In our country we are receiving equip-
ments from two sources, the Soviet source
as well as the western sources. It is only
natural that each should try to know what
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the other has. It is our responsibility,
it is our great and very high moral
tespons.bility to see that information
of the one dges not leak out to the
other.

18.26 hrs.

[MR. SPEAKER #t the Chairl

The efforts that we have made since
this discovery need not be detailed,
Because it has more or less appeared in
many papers and so on. But I wish to
assure the House that, so far as docu-
thent is concerned, we have plugged
almost every hole, we have seen to it that
they are kept in proper custody, we have
seen to it that access is regulated, we have
also seen to it that certain persoas, whom
we trusted in the past, are not given free
access 10 these arcas and we have also
seen to it that the security measures aie
strictly monitoread, 1In fat, it is easy for
us to lay down a large number of security
measures, but unless they are monitored,
and unless they are checked and
verified at every stage, they will have

no value. All these steps we bave
taken,

I agrer with the hon. Member, Prof.
Madhu Dandavate, when he said that we
cannot afford to be complacent. Well,
we have realised it to our cost and we
wilf certainly not do it: we wili not alfow
any leakage of any kind in the future.
It is a matter in which all of us are
interested and there is no question of any
party, or opposition Government, in this
matter. National security is superior, and
has to be higher than all other duties.
Therefore, I have taken this advice and 1
say we will not be complacent about this
matter.

In dealing with this subject, members
have mixed up two different ideas and
two different topcs. One is espionage
and spying of details of military
value. The other is purchase of
equipment from different countries. Some
of the retired officers have no doubt taken
wp agemcies for some of the foreign
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Shri Rajesh Pilot made a very valuable
suggestion that we should deal directly
with the Government, I am glade
he is here, because I explained it
to him once befor; he did not
fememiber it and he made it again. In
most of our transactions in defence with
the socialist countries, we deal with thery
on a Government to Government basis
and there is no intermediary. But, in the
western countries, the defence or military
establishments is in the private sector.
We cannot deal with the Govermment
when the armament manufacture is in the
private sector and they are peddled
and sold by them in all parts of ihe
globe.

We cannot deal with the Government
because—take, for ‘mstance, something we
buy from west Germany. Theie, the
armaments indary is in the hands of the
private sector. Similarly, in other coun-
trics, in U K., in France, in the United
States...

PROF. N.G. RANGA : In France is
it not Government ?

SHRI R. VENKATARAMAN : No.
It is a fiction that the armaments com-
pany or institution is autonomous and it
carries on like a private sector. We
cannot deal with the French Government
for these things. Of course we deal with
them for getting into a memorandum of
understanding with regard to the supply
of technological information and so on,
But the actual purchases have to be
made from the various private sector
industries or Government financed but
managed as a private sector industry,
In this case we have long ago issued
instructions in our office that no middle-
men will be allowed and today we do not
deal with any middlemen. A number of
people have mentioned that we are dealing
with middiemen, we should avoid middie-
men. But what bappens is that those
we want to sell equipment go and catch
hold of one those people who either have
or pretend to have influence with people
in power and authority and if it is how
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these people come into the picturs,
QOtherwise Government
deals with them. No contract is signed
with any agency, it is signed always with
the principal. During negotiations, we
do not allow agents, we allow only the
principals to come and negotiate. In
spite of it, of course, there are people who
go about saying—I won’t blame anybody,
they know Venkataraman is the Minister
of Defence, he can take the blame, and
then they go about saying that they will
get this contract through influence, and in
their anxiety these people want to sell
their equipment and therefore, they
engage these people to surreptitiously
do what they cannot legally or
openly do. This is the difficulty in our
country. We have not allowed any
agent in any of the transactions,

You said about 50 machine guns.

SHRI RAJESH PILOT : M.G. Inter-
national.

SHR1 R VENKATARAMAN : Yes,
heavy machine-guns. Would you like to
hear the story ?

SHRI RAJESH PILOT : I mentioned
it from the newspapers.

SHRI R. VENKATARAMAN : One
Company wanted to sell, it, and they
come. Of course, there are 3-4 companics
from different countries, and that Com-
panv offered a certain equipment. We
tested and we found that the barrels
broke on test. Then we tried another.
When the other one...

PROF. MADHU DANDAVATE :
Was the test bad or were the barrels

bad ?

SHRI R. VENKATARAMAN : The
other one, when we put to test, had also
the defect. In regard to the one we tried,
the trigger broke and.even today after
two years we have not been able to make
up our mind about the purchage of these
heavy machine-guns and our Army is
very much insistent on getting some kind
of equipment in view of the threat which
is posing to us, which Mr, Frank Anthony
mentioned very clearly.
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PROF. MADHU DANDAVATE : So,
be has revealed the top secret.

SHRI R. YVENKATARAMAN : Ano-
ther thing I wanted to inform the House
oris...

MR. SPEAKER : He might be intend-
ing to leak jt out.

SHRI R. VENKATARAMAN : -
every disappointed tenderer, bidder, rushes
to the press and then gives his version of
the whole transaction.

PROF. N.G. RANGA : Dis-informa-
tion.

SHRI R. VENKATARAVAN : I am
going to deal with dis-information sepa-
rately,

The resuh. is that people get a distorted
picture. Every disappointed man—in my
experience in two years 1 have found—
has never accepted that the other man has
won the contract on fair basis. He will
immediately go and say. ‘So and so has
been bribed, and so much has been done’
or something of the mind. This is
the wretched thing in this. Another
thing is that we want to indigenise
and produce our own equipment,
All the foreign dealers will join together
and run down our indigenising. They
say you have failed here, you have failed
there, your main battle tank transmis-
sion is bud, your engine is bad or your
suspension is bad. You will find lots
of articles like this and this really puts
our Defence scientists and technologists
in down-hearted and down spirited level.
It brings them down to that level. These
are all tricks of the weapon trade. I
want to tell the hon, Members that
everything that appears is not true, In
fact, it is enly ome version, It is not
the correct version. It is only one
version. This is how it goes on.

]
General Sparrow said we must bave
a checking agency with regard to the
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persons whom we employ. I want to
ask General Sparrow—would he as a
General have ever suspected a Major
General or Air Vice Marshal of being
capable of this kind of activity, We take
for granted certain code or level of con-
duct in respect of persons of certain level
and here is a case in which a pérson of
such a high rank as Air Vice Marshal, —
he could have been Chief of the Air
Staff,—that kind of people now induige in
these activities it is really a matter of
regret, I would say that it is not be-
cause we have not checked thase people ;
we have very rigorous thorough chacking
before the people are taken into the
service and this continues, But it is very
difficult if people of that level indulge in
anti-national activities.

Shri Chakraborty said that the high
ranking officers are becoming consultants
or agents., Since we have passed orders
that no agents will b admitted, now they
have assumed another name—‘consultant’,
We do not easily give permission for
retired officers to take up private com-
mercial employment which will have any-
thing to do with defence. So they do
not get employment. But they have been
forming themselves info a company or a
firm or something of the kind and call
themselves consultants. But our prohibi-
tion applies not only to agents but also
to consultants and we do not deal with
them. They may be consultants to the
foreign firms which want to sell, but it
from me, they are not consuitants to the
Defence Ministry. The are only con
sultants for the people who want to sell
arms and ammunitions here,

Then he further asked a question—is
information collected about the serving
officers ? We have a system. But by
and large we have been taking the serving
officers of higher ranks on the trust. I
do not think it would be proper to do
anything which will erode that image.
If you start checking on every Chief of
Staff and Vice Air Marshal and all that,
then there will be a complete break-
down of morale. We have ta accept
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certain things and moarely becauss one
stray black sheep has done something, to
tarnish the entire defence services of
any aunti-national activity, would be
ruinous. It would be wrong.

Shri Rajnath Sonkar Shastri asked me
a question whether we also ask the
diplomats to leave wherein we find that
their activities are not in the interest of
the nation, This we do and hon, Mem-
bers know that we have done it in
the past.

. Subraminiam Swamy gave a lot
of information. In fact he was a little
pedagogic. It is a part of probably the
reminiscence of his past.

MR. SPEAKER : Not demagogic.

SHRI R. VENKATARAMAN : Peda-
gogic, not demagogic.

The satellite photograph, of course,
can take very minute dJatails. Bat they
have not yet discovered an x-ray satellite
photography. So, we have counter-
mcasures.  We camouflage thzm. When
we catmouflage them, they cunnot take
pictures of what we are doing It is not
as if the satellites are impermeable. It
is not something which cannot be in any
way met. We can meet them, It is very
simple If you put a Camouflage over
it, if youput a tant over the tank,
it would looklike a tent, Therefore,
here also we are fully equipped in this
field and wehave nothing to worry
about it.

Then, he said, there are various agen-
cies through which the espionage agents
act. I am thankful to him for all the
information.. He has more information
than many Members on this matter.

MR. SPEAKER : Is this superflous ?

DR. SUBRAMANIAM SWAMY 1
am educating him,
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PROF. MADHU DANDAVATE :
You concede that it is information and
not disinformation,

SHRI R. VENKATARAMAN : Well,
in this also we have very sizable and very
effective counter-espionage system, double-
agency system where people act as if
they are the spics of the other] countries
and act as spies for us, So, all these
systems we have. So, we have nothing
to worry on that account,

PROF. !MADHU DANDAVATE :
Please d 0 not give out their names.

SHRI R, VENKATARAMAN : Then,
I com: disinformaton. Decoys are the
best form of disinformation and we have
used them to a very large extent in our
Defence. We have also methods of giv-
ing wrong information which may be
taken. In fact, even in this particular
case, if we had not wanted to pursue
these people and then to the source and
arrest them, we would have asked our
Group Captain io give information which
is totally false, which is totally incorrect
and he would have taken Rs. 30,000 for
the totally fajse information, Here we
have used in this case, the Group Cap-
tain’s information to track down to the
very last person who is involved in it.
I am sorry we could not reach the final
destination. Before that we had to arrest
this Larkins who was trying 10 leave the
country., If he was not leaving, very
probably, we would still have pursued to
see where exactly this document finally
goes. We were keeping an excellent sur-
veillance on this. When this person was
about to leave the country, you cannot
arrest him without a case. Therefore,
we had to file a case and when we filed
a case, we could arrest him. We have
got lot of information, as Mr. Frank
Anthony said, from the confession. We
are not giving out all the confessions,
the things which are said in the confes-
sions, as Mr. Anthony knows, because it
would not be evidence unless it is corro-
borated and so on. It is possible to
rotract......
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SHRI FRANK ANTHONY: Jf it
is made before the mag}'strate. it will be
accepted.

SHRI R. VENKATARAMAN: It
is evidence. It is not proof. Therefore,
we do not want to disclose all this in-
formation so that counter-measures and
counter-activities may be engineered for
the purpose of thwarting the prosecution.
In fact, there are very many cases in
which people have retracted from their
statement and then it will become very
difficult, Therefore, are justifiably keeping
back some of the information,

MR. SPEAKER : Why don’t you
use the same word “‘foolproof” ?

SHRI R. VENKATARAMAN : Fool-
roof ?

PROF. MADHU DANDAVATE :
Don't divide it.

DR. SUBRAMANIAM SWAMY :
Just now he said that I was no fool.

SHRI R. VENKATARAMAN : Then,
Shri Shejwalkar asked me this question
whether we have a list of persons who
have been expelled from the other coun-
tries. I will go only to this extent of
saying that we have information. I would
ask you to accept that and Jeave it
at that,

SHRI N.K, SHEJWALKAR : What
I am Worried is, you must be having the
list. Why do you allow them ? Why
don’t you have some sort of counter-
measure against those people ?

SHRI R. VENKATARAMAN : Ido
not want to be drawn into any debate on
this matter. The explanation is obvious.
I only have to say. this is all the infor-
mation I can give. Beyond that, I cannot
say anything more because if I begin to
enter into a discussion on this, I may
have to say more than what I am permit-
ted tosay. If you want, I will talk to
you in the Lobby. '
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Then, Mr, Anthony mentioned about
the CIA being re-vitalised. Well, we
have that informatioa. In fact, we are
worried because, as he himself pointed
out, the amount of weapons and equip-
ment which are pouring into Pakistan,
are far far in excess of their defence
requirements. In fact, that Pakistan is
being used as a sort of an advance post
for the West makes us very nervous
about the position and °that is why we
are trying to buy all equipment from all
people. There are certain equipments
which we get from the Soviet Unioa.

SHRI FRANK ANTHONY : The
American Defence Secretary had recently
said that they had achieved strategic con-
sensus in Pakistan.

SHRI R, VENKATARAMAN : We
know that.

In fact, they said, it is a forward rapid
deployment base. Then they said, it is
a strategic consensus which they have
achieved.

PROF. MADHU DANDAVATE : It
was widely publicised.

SHRI R. VENKATARAMAN : What
we are worried about is the weapons
which they are getting. If they have the
strategic consensus of the people without
the weapons, we¢ have no objection. It
is their look out. What we are worried
about is the weapons that Lhey are get-
ting.

You take one instance. How can
they use submarrines against India ? How
can they use Harpoons against India ?
The Harpoon is a sea missile. But once
they have it and our oil installations, off-
shore, a e threatened, we have to much
it with our own equipment which will be
equal to the Haipoon. We have to match
it for submarines ourselves. This is our
position. That is what we are doing now.
We are going ahead with our defence
preparations to the extent that we will
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always be ahead of Pakistan. You can
take it from me that at no point of time
would India be lagging behind Pakistan.
We will always go ahead and we will
strive our best to see that we are ahead
of you.

DR. SUBRAMANIAM SWAMY : Not
only ahead, but four times ahead. That is
the margin of safety.

SHRI R. VENKATARAMAN : Again,
Mr Anthony raised a very important
question about coordination, We have
marched a long way after 1962. We have
the Chiefs of Staff Commitiee where all
the Chiefs of Siaff meet regularly, every
week, and exchange information. We
have also an intelligence agency here
which monitors ali the information which
is get from both, Home and Defence or
any other, Whatever the po:ition was
in 1962, today there is perfect coordina-
tion,

Another question on which there has
always been a debate is, whether we
should have one Chief for all the Services
or we should have three Chiefs.

DR. SUBRAMANIAM SWAMY : Stc-
rile debate.

PROF., MADHU DANDAVATE : No-
body raised this question today.

DR. SUBRAMANIAM SWAMY
You can raise it and answer it. If you
like.

DR. R. VENKATARAMAN : It was
also raised during the debate on the
Demands for Grants and [ had sufficiently
answered that.

SHRI FRANK ANTHONY : Is there
any coordination between civilian and
military Departments ?

SHRI R. VENKATARAMAN : Yes,
it has been organised. Of course, I can-
not say anything more than that except
to say that there is now coordination bet-



589 Esplonage activities
by persons including retd, persons

of Def. service. {Di..)

ween the civilian information of 1.B. and
the Defence intelligence and so on.

Shri Satish Agarwal wrote to me a
letter in which he said ¢‘Had proper
action been taken on a statutory comp-
laint field by one, Maj. Anand, the whole
of the spy espionage would have been re-
vealed as early as 1981,”

I have gone through the whole file. The
statutory eomplaint which Maj, Anand
filed was against the adverse remarks
made against him by his superior officers
in the annual character roll, the service
register and against that, he has a right
of statutory appeal and this statutory
appeal is looked into by the Service, then
it comes to the Ministry and it coms:s
finally to the Minister in charge,

Shri Satish Agarwal wrote to me say-
ing that it had not been put up to the
Minister and it had been disposed of the
officiai level.

The correct position is that this was
actually decided by the then Minister for
Defence on the 13th December, 1980. The
complaint was dated August, 1980. The
complaint referred mainly to the adverse
remarks.

The only thing which mentioned any-
thing about some kind of leakage of
information was about one subordinate
officer Shri V. Subramaniam and that
merely said this man has been in charge
of classified information and he has been
absent for a long time. We have pursuced
this matter and we have terminated his
services.

Beyond that, there was no mention
either of Larkins or of anybody or any
case of espionage of information leaking
out and so on.

The major also wrote a number of
other letters apart from the statutory
f:omplaint and these were also inquired
Into and it was found that he had
expressed all sorts of things in a very
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exaggerated manner. There was no basis
for that,

The Hon. Member Shri Satish Agarwal
said that one Brig. Kapoor was involved
in this and that he was in a sensitive
position. After his letter was received,
I have transferred him from the sensitive
position so that any information must be
looked. into carefully. He has been trans-
ferred.

But without proof, we cannot take any
action. We are looking into this matter
and we will certainly go deep into
it.

As T answered all the points, I thank
the House for the patient hearing.

SHRI SATISH AGARWAL : I seck
only one clarification. I do not want
to embarrass the hon. Minister., But is
there any letter on file relating to Brig.
Kapoor about whom Larkins had confes-
sed in court that he made the documents
available to him and, if so, is there any
complaint against Brig. Kapoor about his
involvement in espionage activities and
corruption ? Is there any other complaint
against Brig. Kapoor, not a statutory
complaint, but any other complaint.

SHRI R. VENKATARAMAN : In
fact, you, would have found that I do
not hold back angy information. Which-
cver is possible to give, I always give, In
the Demaunds for Grants, I gave lot of
information about our defence. In this
case, some information has been received.
But, ......

SHRI SATISH AGARWAL ¢ I do not
want to embarrass you.

SHRI R. VENKATARAMAN : No.
I do not say that. Some information has
been received, but not from Maj. Anpand,
not from the person whom you mentioned.
But, from other source, some information
has been received that this person was
responsible for introducing Lt. Col. Jasbir
Singh.
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Well, we are investigation into it.

18.54 hrs,

[MR. DEPUTY SPEAKER jn the Chair]

SHRI SATYASADHAN CHAKRA-
BORTY : Is it true that in 1980 the
Intelligence Bureau informed the Military
Intelligence about the whole thing and
that the Military Intelligence actually
did not take that information seriously,
regarding this Maj. General,

SHRI R, VENKATARAMAN : 1t is
not correct,

SHRI N. K. SHEJWALKAR : The
Minister has replied that they cannot
stop the consltancy services. 1 have made
a point regarding retired employecs, how
they are utilising their position and are
trying to influence indirectly the M:nistry
or the high-ups. Are you going to take
any steps regarding that because ulti-
mately they are being employed by the
cousultancy services ? Can you not put a
bar that they cannot be members of con-
sultancy services ?

SHRI R. VENKATARAMAN : | have
said about that. You have probably not
heard me. I have said that what we have
done with regard 10 agents, we have
already done long ago with regards to
consultants. They are not consuliants
to us. They are consultants to foreign
We do not deal with consultants, we
do not deal with agents, All our
transactjons are directly with the arms
and ammunition sellers. We ask them
to come here and we assign the
contract. We never accept any...

SHRI N. K. SHEJWALKER : Can
you not ban that, that they cannot be
consultants for others.

SHRI R. VENKATARAMAN : How
can we ? T will ask the Legal Department
whether it can be done.
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SHRI' N. K. SHEJWALKAR : What
about capital punishment.

SHRI RAJESH PILOT : The hon.
Minister has inforined the House that the
concerned officer, Group Captian Jasjit
Singh, will be rewarded. I do not know
whether this can come within the pur-
view of the House or not. The House,
on behalf of the Deputy-Speaker also,
commends the officer for his timely action
though it was expected of a Defence
officer,

SHRI R. VENKATARAMAN : That is
what I said.

PROF. RUP CHAND PAL (Hooghly) :
Mine is a very simple question, about the
classified document which was passed on
to Mr. Larkins as it his come out in the
press. The topmost person who was
entrusted with the reponsibility of this
document had, as it has come out plea-
ded ignorance about the importance of
this document, My simple question is
whether such a person who does not have
full knowledge about the importance of
documents is still continuing in such a
position.

SHRI R, VENKATARAMAN : I do
not undersiand the question You are
talking in so many convert namws and
things. What exactly you mean, 1 do not
know, If you mean that there is one
officer now in service who did not know
the importance, the information is
wrong,

MR. DEPUTY-SPEAKER : Hon.
Members. the Defence Minister has al-
ready intervened. Now there are four
Members yet to speak, two from the
ruling Party and two from the Opposition,
Today all Members were present accord-
ing to the request of the Chair. Now
Mr Kodiyan.

SHRI SONTOSH MOHAN DEV
(Silchar) : After hearing the Defence
Minister, T do not want to speak. I sur-
render my chance.
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SHRI VIRDXI CHANDER JAIN
(Barmer) : 1 also surrender my chance.

SHRI P, K. KODIYAN (Adoor): 1
am not surrendering. I want to fight,

MR. DEPUTY-SPEAKER : Take five -

minutes, Yourself and Mr, Chitta Basu

to speak,

SHRI. R. VENKATARAMAN : 1
suppose, you are not armed Mr, Kodi-
yan,

SHRI P K. KODIYAN : Mr. Deputy-
Speaker, Sir many of the Points have al-
ready been covered. I do not want to
repeat the points which have alredy been
made by the previous speakers, But after
hearing the reply of the hon. Defence
Minister, I want to mention one thing.
The hon. Minister, Shri R. Venkataraman,
has said that therc were some lapses in
keeping the documents, some security
lapses were there, But now those lapses
have been taken care of and the necessary
pluggiog has been done. So far so good.
But one thing still remains to be answered
and that is, according to press reports,
these espionage activities by Mr. Larkins
and others had started some years ago.
According to some press reports—5 years
and according to some other reports it has
started ten years back and some have even
suspectcd that this espionage activity by
larkins might have begun while he was still
serving in the army....

19 hrs. :

SHRI N.K, SHEJWALKAR : Heis a
Britisher.

SHRI P. K. KODIYAN : First he was
helping the Britishers and it was the
Britishers who had recommended him to
the CIA that he had been doing a very
good service, ‘s0 you can take him into
confidence’.

So, what I want to ask the hon. Minis-
ter is . this—if the Home Minister
can reply let him reply —I want
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to know when these activities had
actually started and when did it come to
the notice of the Government and con-
cerned Defence authorities. Was it when
this patriotic Airforce Group Captain
reported about Larkins’ activities to his
superior authorities? Then it must have
been very late. This refered officer was
awarded PVSM which is one of the highest
military honours. So, it is then clear that
our intelligence services, that is the IB and
the military intelligence service, both the
services, have failed and failed miserably,
1 should say.

So far as our general intelligence is con-
cerned, it has failed on many crucial pre-
vious occasions—at the time of Bangladesh
crisis resulting ..

AN HON. MEMBER : No, no.

SHRI P. K. KODIYAN : ...in the
assassination of Sheikh Mujibur Rahman
and his family. We did not have sufficient
information on what was happening or go-
ing to happen there. Therefore, this point
has to be tackled, I want the hon, minister
to reply to this point whether there was any
lapse so far as our intelligence service is
concerned, whether there was any lapse on
the part of the military counter intelligence
and then what steps have beent taken to
remove these lapses....

MR DEPUTY-SPEAKER : Thisis a
warning bell that you must not take more
time.... Please go on,

SHRI P.K. KODIYAN: My hon. friend,
Shri Shejwalkar had put a partinent ques-
tion. The Minister has explained that the
Ministry does not employ any consultants
or agents from among the retited Army
personnel and they are free to serve as con-
sultants with the private arms sellers or
foreign concerns selling military equipment.
He had asked whether it can be allowed.
This is a pertinent question because I con-
sider this to be one of the main sources of
espionage so far as our defence forces are
concerned and in so far as our defence pro-

paredness is concerned. Therefore, these
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[Shri P, K. Kodiyan]
retired Army officers, senior officers of the
Armed Forces should not be allowed to
take up...

SHRI R. VENKATARAMAN: We
have not allowed at all,

SHRI PK. KODIYAN : ... any liaison
work at all. If you are not allowing them
and if they take up this work, they should
be proceeded against Something should be
done about that. How, Sir, our friend,
Dr. Subramaniam Swami who gave infor-
mation about this type of espionage wiis
very clever.

MR. DEPUTY-SPEAKER : What all
information Dr. Swamy gave was disinfor-
mation. Why do you worry?

SHRI P K. KODIYAN : Dr Swamv
gave information. The Hon. Minister of
Defence had also given a lot of informa-
tion. About the espionage through sate-
Tlite etc. he has replied already. But, in
the course of that, Dr. Swamy said that
whatever information that has been given
is not of —very serious nature.

SHRI R VENKATARAMAN : Who
said that?

DR SUBRAMANIAM SWAMY : |
did not say that.

SHRI P, K. KODIYAN : He created
that impression and then, probably, he
jumped to the KGB-—the World Peace
Council and the K.G.B.

SHRT CHITTA BASU : He will pro-
duce the documents tomorrow.

MR. DEPUTY-SPEAKER : He said
that. Now you will please conclude.

SHRI1 P.K. KODIYAN : Sir, T want to
point out one more aspect of the problem
of espionage. Some Members have tried to
be very very mon political—balaneing it
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between the C.I.A. and the K.G.B. If there
is CILA, then there is K.G.B. also.
According to them it is a non-political and
an innocuous guestion ] It is a question of
not only the security of our country but
it is a question of the zxistence of the in-
dependence of our country. As Shri
Frank Anthony mentioned in his speach,
there is a move by the American intelli-
gence Agency to de-stablise the institu-
tions, the parties and the countries which
are not their liking. India is among the
list of countries which the Central Intelli-
gence Agency of the United States of
America wants to de stabilise. 1 should say
that put the khalistan expemists have pre-
pared a hit list. The CIA has also pre-
pared a hit list and, among the developing
countries, India is in the hit list of the
American imperialism. That is why we
cannot take the espionage question in a

Non-political and in a light<-hearted man-

ner. It is part of the deep political game
by the American Imperialism.  Shri Frank

Anthony also mentioned about the sirate~
gic consensus that Pakistan has arrived at

with the U.S. It is as a part of the strategic
consensus that these modern and  sophisti-

cated weapons—not defensive weapons but

the offensive wecapons—are being poured

into that country and it has become a

serious threat to our security and our

country is being surrounded by or encircled

by the American military bases in the

Indian ocean on the one hand and, on the

other, by the Anti-Indian elements in our

neighbouring countries propped up by

C.1.LA. Therefore, this espionage activity

should be taken as part of the American

game to de-stabilise our country,

I would lkie to ask the hon. Minister
about the steps which are being taken
against the forces of de-stabilisation in
our country. The activities of CIA are
not confined to espionage alone. You
remember, Sir, some time back there was
‘operation Brahmaputra® in which some
Americans were involved and by the time
the Americans were asked to leave that
place disturbances had already started i
the North Eastern part of the country.
You know, Sir, the details of the insur-
gent elements’ activities in the North
Eastern region were used to be broadcast
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by Voice of America coming from
Taiwan. Even our people could not
know about these things.

Shri Anthony has also mentioned
about the weapons coming across our
borders, All these are part of the acti-
vities ‘organised under the plan of de-
stabilisation. Therefore, 1 would like to
ask the hon. Minister weather people
who are known 1o be connected with the
ClA activities and who have been men-
tioned in the list of the CIA ‘who is who’
compiled by Julies Mader whether any of
those people are in our country and
functioning from the American embassy?
Sir, even the U.S. ambassador according
to informaton available is connected with
ClIA. He had his training in  the West
Germany in the Colicge of Intelligence.
Some of the other known CIA pcople
are still  working in  the American em-
bassy. Therefore, I would request the
hon. Minister to take action against these
people and also usk this ambassador lo
leave this country, (faterruprionsy A few
months back he had characterised the
Khalistan separatist movement as a
liberation movement like the Peoples’
Liberation movement in Puorto  Rico,
Can an ambassador of the country  like
United Stale or any other country make
such remarks? So, from all this it is
clear that he has CIA background. Therc-
fore, 1 would request the government o
ask him to leave this country. With
these words I conclude,

SHRI CHITTA BASU: Mr, Deputy-
Speaker, Sir, 1 shall be very brief. 1
shall touch only those points which con-
cern the hon. Homc Minister. Because,
the hon. Defence Minister has already
made his observations. So, it is pot
necessary for me, and it is also not useful
for me, to refer to points relating to his
Ministry.

The statement which the hon. Home
Minister has made has brought out three
facts.

Number one is this : He admits that
there is an Espionage network, working
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in this country. Secondly, he also admits
that certain sensitive information was
sought to be given out for monetary
considerations. Then, he has stated that
there are arrangements for counter-intellj-
gence in our couatry.

Well, so far as this espionage activity
is concerned, 1 have to join with other
hon. Members who have already express-
ed their concern which relates to a very
important and vital question, namely,
our National Security,

While discussing a subject of this
nature, there should not be any party
differences. We should all rise above
party considerations, party differences,
We should all express our view that ade-
quate steps must be taken by the Govern-
ment to further tighten up and strengthen
the existing security arrangements,

I would like to point out to the De-
fence Minister that the Larkins - Episode
has brought to light some very important
and vital areas which have got to be
further scrutinised. One is, about the
activities of American agenciese. In this
case it is very clear that the CIA is in-
volved. I think, whatever might have
been said by Dr. Swamy, the Government
admits that the CIA is involved. The
USA are very keen to know in every
minutest detail about the Soviet equip-
ments that we have brought in. There-
fore, this is very important. This aspect
should be taken note of seriously,

Secondly, my point is this : The De-
fence Minister has made a statement that
he has nothing to do with the consul-
tants, or ex-servicemen being employed
by others, who deal in arms. Now, Sir,
my information is that some 70 com-
panies are operating in this country who
deal with arms and equipments, In al-
most all the companies, ex-servicemen
are occupying key positions, Why? There
must be some reason for that, Otherwise
they would not have employed so many
of our ex-servicemen in their organisa-
tions. So, thisis a point to be taken

-note of, Sir, I would not have made
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this point at all, had it not been connect-
ed with the security question. Sir, I don't
say that every ex-servicemen should be
put under a cloud. Idon’t say that
every ex-servicemen should be doubted or
he should be put under a cloud of sus-
picion or any such thing. But the ques-
tion arises : He could these private com-
panies be in a position to have access to
our vital military secrets? My informa-
tion is_this, and I want to share it with
the House. There is a company in our
country which has got deals with seven
western and East-European countries
This is every likelihood of such a com-
pany having an Ex-serviceman in a key
position there, who may have access to
our military secrets. So, all these things
create a feeling of suspicion in our
minds. I think we should not gloss over
these facts. I am sorry, I think the pre-
vious speakers could not imprcss upon
the Defence Minister  Therefore, he has
minimised the importance of this aspect.
Having regard to this very importance of
the matter, I would once again request
him to re-consider whether some kind of
measures can be imposed on the cnploy-
ment of ex-servicemen in the companies
which deal with arms?

Sir, the Home Minister has made a
claim that effective counter-intelligence are
also being done in our country, There are
various organisation for that and I know
it is not the occasion for me to discuss
them, But, Sir, RAW is an impurtant
agency RAW was conceived for the
purpose of external counter intelligence
If I am not correct about Rs 70 crores
is spent annually on RAW and that
amount is not audited even, That amount
is spent for clandestine operations [
don’t know who contro’'s RAW. Butl
don’t know whether they would agree or
admit that RAW is also bzing utilised for
different other internal purpose. During
the Emergency everybody knows, at least
this side of the House knows, what was
the role of the RAW. Sir, you will be
astonished tolearn that RAW has been
utilised to have analysis on some clectorai
prospects, For that it had some field
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surveys by it They have gota large
pumber of Field Officers, who are being
utilised to analyse what is the electoral
prospect of one candidate against the
other, I have reports that RAW is also
being utilised to get the information
about the dissidents against the Chief
Ministers of different states,

MR. DEPUTY-SPEAKER : In spite
of the information they got through
RAW, the ruling party was defeated in
1977 by you. Therefore, you must not
believe that information.

SHRI CHITTA BASU : Therefore you
give warning to them that whatever they
might be doing. or whatever might be the
strength of RAW, howsover RAW s
atilised against the Opposition parties,
the people will take a correct decision at
an appropriate time.

SHRI M RAM GOPAL REDDY :
People took the correct decision in 1980,

PROF. SATYASADHAN CHAKRA.
BORTY : But, Sir, why do we spcnd Rs,
70 crores for this information ?

SHRI CHITTA BASU : But, Sir, I
am toid RAW s also being utilised now
to get information about the dissidents
against their own Party Chief Ministers,

MR. DEPUTY-SPEAKER : This is
not a correct thing. You are a very
senior Member, It is not a debate on
RAW. This is on espionage, You are
bringing in extrancous thing, | am
sorry you should not bring in all these
things.

THE MINISTER OF HOME
AFFAIRS (SHRI P.C SETHI) : This is
not a debate on RAW. Secondly this in-
formation is absolutely wrong,

SHRI CHITTA BASU : That is all
right, It is within the perview because
you say there are many agencies,
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MR. DEPUTY-SPEAKER : The im-
portance of the debate is being lowered
by bringing in all these things.

SHRI CHITTA BASU : RAW was
concieved as an external couater-intelli-
gence agency. My question is has the
RAW done its proper functioning 7 Has
it been properly utilised ? It may not
please you, but that does not mean I
should not speak the truth,

MR. SPEAKER : You should not
uwiing in local subjects,

arE  wTEw g (ASTAR)
Iqrsge A, T g9 479 § g€ FE AN
gt aiafa 21 gw ™
qATZ F1 T qA7 1 A gy §...

ot faer ag - g a@ ¥ A ger
1 am ioterested to see...

(nt:rruptions)

MR. DEPUTY-SPEAKER He is
going to conclude, Mr, Bhagwan Dev,
please sit down,

SHRI CHITTA BASU : My point is
that RAW is an agency to collect exter-
nal intelligence, That is also a counter-
intelligence agency, Has it been properly
utilized ? Is it working for the purposes
for which it was set up? Am I not eati-
tled to get that answer ?

Unfortunately, I have said something
which does not pleasc them, But my
charge is that RAW has not been proper-
ly utilized for the purpose for which it
was set up. Even in the matter of orga-
nization of RAW and other agencies,
there are certain weaknesses; for example
there is some confusion among the officers
and ficld workers. It is quite well known.
I think government should know it.
There is overlapping. There is dissatis-
faction and frustration. It is necessary
for the Government to see that an orga-
nization of agencies designed and created
for the purpose of collecting intelligence
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works properly, Unless that is done,
naturally you cannot strengthen the secu-
rity of the country, ‘

Lastly, certain points have been made
about the collaboration of this Govern-
ment with CIA It was mentioned by
Prof. Madhu Dandavate, I don‘t want
to add to the names of coliaboration
schemes, There are many; but I would
only like to mention the Charbetia base,
a very important base created by CIA
near Cuttack, It is similar to the base
established by former CIA Director Bill
Colby in Thailand. Let them explain
whether it ijs so or not. They say it is
bigger than the CIA base in Peshawar
from where CIA conducted the U-2 re-
connaissance mission, [ do not know to
what extend they can inform this House,
but it is a clear case that CIA is invol-
ved, and it is also clear that in the past,
Government also collaborated with certain
projects of the CIA. What has Govern-
ment tosay ? You say that we should
also extend our cooperation for the
strengthening of national security. We do;
but unless you can snape your relations
with CIA, and take effective steps to
dafeat this kind of imperialist machina-
tions, how can the Defence interests of
our country and our national security be
guaranteed ?

THE MINISTER OF HOME
AFFAIRS (SHRIP. C. SETHI): I am
grateful to the Defence Minister who has
intervened in the debate, and has answe-
red all the points mentioned by the hon.
Members and thereby to a great extent
lightened my job. I share, as he does
and as the entire Government shares—the
anxictly that the hon. Members have ex- .
pressed with regard to the defence of the
country; and I can assure that we shall
take all possible steps, we are taking all
possible steps, to see that the country's
security is not endangered,

I have listened with rapt attention to
the points raised by the hon, Member and
the suggestions which they have made
during the course of the debate. I would
now make a brief reference to the posi-
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tion regarding the investigation, as it
stands. The four, accused persons—
Maj. Gen, (retired) F. D. Larkins, Air
Vice Marshal (Retired) K. S. Larkins Lt.
Col. (Retd.) Jasbir Singh and one Jaspal
Singh who represents a private firm
namely M/s. Emgeen International Pvt.
Ltd., have been arrested and remanded
to judicial custody. Certain secret and
classified documents have becn seized
during searches. Maj. General (Retd))
F, D. Larkins has also made a confessio-
nal statement before the court. 1In the
course of investigaticn many secret/res-
tricted documents and manuals were
recovered at the instance of Lt. Col.
(Retd,) Jasbir Singh who had got these
documents unauthorisedly issued from
D.G.1. and E.ME. libraries.

So far statements of 40 witnesses have
been recorded. The statement of two
important witnesses have been recorded
u/s 164 Cr.P.C. before the court,
Investigations conducted so far have
led to the collection of  suffi-
cient evidence to prosccute the accused
persons in the court of law.

~ Hon., Members nave also expressed
concern regarding the opcration of
intelligence agencies to the detriment
of the security and integrity of the
country. The operation of intelligence
agencies at the intcrnational ievel is well
known to all. Espionage activities are
not confined to India alone, Members
would know that even big powers have
had their spy scandals. Within the
country, wc are ncverthcless constantly
vigilant against espionage activities and
are fully alive to the need to ensure that
operations of foreign inlelligence agencics
do not pose a threat to our national sccu-
rity. The Central and State intelligence
agencies maintain constant vigilence 1o
detect, uncarth and take all other action
against any attempt at espionage. The
steps tuaken include the maintenance of
close watch on possible routes of infiltra-
tion accross the border, vigilance over
strategic areas and vital installations,
constant review and strengthening of
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security arrangements in Government offi-
ces and establishments etc,

Hon'ble Members would appreciate
that busting of an espionage network is
an extremely difficult task, and I Join the
hon. Defence Minister and the House in
Congratulating one of the defence officers
who has done this job It is through
constant effort that our defence and civi-
lian intelligence organisat:on have been
able to unearth a number of cases of
cspionage.

I thank the hon'ble Members for the
views expressed and for the suggestions
made by them especially with regard to
the need for improving security measures
in Government we have constantly been
reviewing the procedure for the mainte-
nance of secrecy in Government.  After
the detection of this case, sccurity mea-
sures in the Ministry of Defence have
been further tightened.  The investigation
of the case is also doing on, I could
say that the investigation that have been
made till now have becn very successfully
and worthwhile and further investigation
will be done expeditiously, Government
will  continu: to mainlain vigilance  to
safe-gu'rd the integrity and the
security of the country

A large number of cases of cspionage
indulged in by the intelligence agencies
of the various foreign countries have been
detected and rezistered in last so many
years. Many of these cases are under
investigation and many others have been
pul up for trial, Since 1973, 102 persons
have been convicted under the Official
Secret Act to various terms of imprison-
ment ranging upto 14 years. In one case,
the accused was convicted in May 1983 in
27 years of imprisonment under various

sections of law. The sentence is
to run consecutively and not con-
currently.

As far as measures which have been
recently taken for plugging loopholes in

security system are concerned, I would
like 10 mention a few ;—
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All the retired service officers who had
earlier been given identity cards to enter
Defence Headquarters Security Zone
have been debarred entty and the'r iden-
tity cards have been declared invalid and
are being withdrawn. The retired service
personnel now have to go through the
normal reception channels to visit the
officers in the DHQ Security Zone. The
retired civilian personnel in any case are
permitted to visit Defence HQrs through
reception channel only.

The classified and restricted decuments,
books, literature, ctc. have been segre-
gated in the DGI's organisation and kept
separately in a library where only officers/
pe'rsonnel authorised by two semior offi-
cers would be permitted to refer to the
classified/restricted documents, etc. DGI's
libraries outside Melhi have been sealed
pending introduction of new procedure.

The existing identity card system is
being discarded and with eflect from
February 15, .984, a new series of identity

cards would be issued to the personnel

working in the Defence Hcadquarters.
‘The present system of permitling the
service personnel to enter Defence
Headquarters on the basis of service iden-~
tity cards would also be discarded and
the service personnel posted in the
Defe* * Headquarters would be issued
ic . 'rft'.‘:ards/validation cards for entry
to the place of their work.

Only gazetted officers would have ac-
cess to various offices of the reference
headquarters, In all the other cases
identity cards would be valid only for the
place of narmal work of the employée.
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Security checks have been intensified
by carrying out surprise checks, night
petrolling and by keeping a- special watch
in the habitual late sitters in office.

In the special checks organised,. a
thorough search is made of the .bags,

brief-cases, hand-bags, etc, as the entry/
exit points.

Special security points have been es-
tablished in the South Block to avoid
visitors to the Ministry of External Affairs
and FAs Section of the Ministry of
Home Affairs struggling into DHQ Secu-
rity zone

Procedure of escorting the visitors in
and out is being followed regorously.

The visitors’ passes are issued for speci-
fied time indicated on the visitors® slip
and the visitors have to be escorted back
through the gate from which they have

entered.

The number of employees who are au-
thorised to draw room-keys to get the
rooms opened from the guard room has
been restricted, And so on and so
forth.

As far as coordination between the
various agencies of the Defence Depart-
ment and the Intelligence Department
and the Police Department arc concerned,
it has been further strengthened and I
am sure, hence forth such occasion would
not arise when such military secrets would
be able to be passed on to foreign

agencies,
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SHRI SATYASADHAN CHAKRA-
BORTY : It it true that three U.S.
Embassy Officials had to quit India ?
You have neither named the agency nor
the country.

SHRI P.C, SETHI : It is not—it has
not been—our policy to mention them
when friendly relations with other coun-
tries are concerned, Anybody who is
connected with this has already left the
country, whether of this country or of
that country,
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SHRI SATYASADHAN CHAKRA.
BORTY : You have not said anything.

MR. DEPUTY-SPEAKER : 1tis all

right now.

The House stands adjourned till 11 a.m.
tomorrow,

19.36 hrs,

The Lok Saubha 1hen adjourned till
Eleven of the Clock on Wednesday,
December 21, 1983/ Acrahayana
30, 1905 (Saka)





